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LOK SABRA DEBATES 

LOKSABHA 

Monday, November 16,1970; Kortika 25, 
1892 (Saka) 

Ti,. Lok Sabha met at EI"'en of the 
Clock. 

[MR. SPBAKBR in the Chair] 

ORAL ANSWERS TO QUESTIONS 

SHRI S. M. BANERJEE: Sir, I have 
already written a letter to you about the 
cyclone toll in Bast Pakistan, 3 lakhs of 
men and women have died, If the Prime 
Minister is not making a statement on iI, I 
would request you to allow us to express 
our sorrow, at this loss of so many human 
lives. (Interruptions). 

'11 "'t f\;fqit : ;;lm f'li iI' 'fi~~ ~ 
f~niA ~ m 11<: tT~ ~ <iT ~ m 
~~Wt<!;~~ I . (~) 

MR. SPEAKER: After the Question 
Hour I will allow it. (Interruption). Please 
do not make everything very controversial. 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI SWARAN SINGH) : 
After the Question Hour it may be taken 
up, if you permit it. 

SHRI IYOTIRMOY BASU: I have 
given notice under rule 317. 

MR. SPBAKER: I know that. Now, 
Questions. 

2 

Setting up of IDter-MiDisterial Group to 
stndy tbe role assigned to Foreign 
Drug Manufacturing Units in India 

'121. SHRI LAKHAN LAL KAPOOR: 
Will the Minister of PETROLEUM AND 
CHEMICALS and MINES AND METALS 
be pleased to state: 

(a) whether an inter-ministerial group 
has been set up to examine the role assign-
ed to the foreign drug manufacturing units 
in tbe country; 

(b) if so, When this was set up; and 

(c) the terms and conditions proposed 
for these foreign drug manufacturing units 
to manufacture drugs in India? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF PBTROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D. R. CH,\VAN): (a) 
to (c). An informal inter-ministerial Group 
was set up in June, 1970, broadly, to con-
sider certaIn aspects such as inOow and 
outflow of foreign exchange. future prog-
ramme of production and investment. 
progressive Indianisation etc. of foreign 
companies that is to say companies 
with maJonty foreign equity 
capital and subsidiaries of foreigB compa-
nies, in the drugs field. No terms of 
reference have been laid down for this 
Group nor any time limit prescribed within 
which it should submit the remits ofthe 
study to be made by it. 

"" "'~ ""'" ~1; : an;q'&l 11'i!);{q, 
c::qr3!"i 'fiT ;;rtl:T CT'Ii STlIii~, ~ ~ 'fiT 
tT"U~ ;;r.mT ~ ~~T mliT ~if ~ I ;;r~ 

~w ~ ifft~iflIT~ .Hifin: 'I1l' 
,,~ ~ '!1Ii \l\' om ifi<::11' ~1 ~ tTl!; 
~ crrf'fi ~aif ~ ~1t g~ ~T ifft 00 
QIT ~ I ~ .m;r1; ~ ;;rr;vrr 'm.oT ~ 
'flIT !ttl: ~cr ~ or~ ~ fit; '1T~ if ot~T 
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m Q:lirT f.miT 'fi";qf'fllf ~ f;;r'~ f'fi" 
~ <rom, 'tf=r'fi" ~;;r ~ OllIlfT<: ~ IfP 
~ ~~ If<: ~'f.Tf~"'T<: 'fi"<: '-~ ~ ? 
w~ ~r'l1 'lire f<r.r 'frn ~ :;rr;r ~ 
arr" m ~T ~q frr!-l'Tf,<r f<fi~ 'T~ ~ ~ 
lIilf ~ft :);ilT ~1iM ~~ an~ m ;;rrrm 
'fi"T ~ '1? <:~ ~, ... ,. 

lIIi~ 1.'I'T<'r~ : il~ « 
:;rrrrrrr ;n~ ~ f'fi" ~ If<: ;;fr f<f~1Iil" 
~f'flft ~ :;r,!~ a;<n: frrtr.~ 'lir.f ~ 
~ 0'lT c:qraii if; iI~€r ill.( ~T If' 
fiflF-f1lTrn ~ f.rQ: "lIT ~ m+f.r 'Ii~ 
1ll;;rrrT ~ ? ~ If<: f<mft 'fi"~ ~ 
~~. iIrrT ~T ~ if':iT '3''flfi'r arT'!' ~If­
'R'IT ",'(it am: ;;fr ;;fr ~If GCrT311 <i ~ 
~ ~:;rm 3m 'fi~or ~i't? 

SHRI D. R. CHA V AN : About the 
first part of th~ question about increase in 
prices, the Drug Prices Control Order has 
been issued by the Government to reduce 
the margins of profit and for the purpose 
of bringing about rationalisation in the 
price structure. 

SHRI KANWAR LAL GUPTA: But 
the prices have gone up. 

SHRI D. R. CHAVAN: There is no 
price rise. I have not received any infor-
mation about price rise. It is hoped that 
it will b~ possible to assess and understand 
what is likely to be the effect of Ihe Drug 
Prices Control Or,ier, but it is estimated 
that there WOJld DO a net saving of nearly 
Rs.2S crores in tll~ national health bill. 
There ar~ ab~ut 23UO units in the country 
which have been reg:stered under the Drugs 
and Cosmetics Act, out of which 64 are 
foreign companies in the sense, that foreIgn 
investmen t is there. The range of foreign 
investment varies between 2S to 100 per 
cent. 

SHRI JYOTIRMOY BASU : What is 
the annual turnover 1 

SHRI D. R. CHAVAN : About the 
annual turnover, a study has been made in 
the Department of Petroleum and Chemi-
cals covering about 45 of the 64 foreign' 
companies. The total turnover of these 
companies in 1968·69 was Rs. 141 crores 
and in 1969·70 about Rs. 164.3 crores. II 
Comes to roughly abeut 82 percent of the 
total turnover. 

About the steps taken by the Govern· 
ment for the purpose of reducing the hold 
of foreign companies in the pharmaceutical 
field, the following measures have been 
adopted by Government. Firstly control on 
Ihe selling price, as introduced in the Drlig 
Prices Control Order, 1970 as a result of 
which there have been significant reductions 
in some of the prices of Ihe drugs marketed 
by foreign compani"" Secondly, progre-
ssive increase in Indian participation in 
tne equity capital of foreign companies. 
The Foreign Investment Board'. view is 
that foreign equity capital sheuld be redu-
ced to 60 percent in the first instanee. Also, 
foreign technicians are being replaced' by 
Indian personnel after necessary training., 
Thirdly, enactment of the new Patent 
legislation, Also as a matter of policy, 
licences for formulation capacity are not 
granted to foreign firms except for sophis. 
ticated formulations requiring special 
technical k:nowhow. 

!!Il' n~ uq : ~T ~ "l''T<: 
If\! ;;rql<r f~ ~ if ~ ~it rit ar~ 
~ I ~~ ~« ~.niT ~ <lIfT<: 
~'fi'- 8tT ~~ & 1 ...... (OlRtrr.\') ...... 

.n "'! f;;rd : ~~it ~ ~ 
'Ii\' ~ <IT ~~ f'l~~ >it!, ~ 1ir'l11 

<m'(' '1<: 00 crT ""flit '!'iT lir'lTor ,!if.r 
if ~'f[ ~Tcrr I 

af'.'Q\l 't:I!'i~ : Q:qT ~<'I'Ti\: 'q''T<: 
~ 'liT a-f,r., If<: <:!if f~<rr ;;rrli' oT "l'~T 
.~ ~ I ...... (~R) ...... 

",\liP <'rR'f ~: ~'.l' ~~, 
;;flirT f.F ~T ~~;r <rlfR f'fillT ~ f.F 
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<:"111 ~;r~~, ~~T~~ I ~ 'iij" 
«~~if m ~ !Ai'llq ~ flI; 
;:-emit ~~~~I ~~~ @ 
~'I> ~. ~. ~«o ~onr ~ ira ifla-
'ITa ~~ ~ $f17 ~r.t iffiTl1I flI; mqy;;m;s 
if flto?t i 'ffi1II ~'I> ~ GC!T~ mrot'l 
f'l> <flmr ~ij" q~ i!:r.IT qrfll:~ ~r. a'iI~ 
a''1 ~m ~ & ii~ foro; q~ ~ I mit 
>lTilifTll' ~ "IT'f6" ~ f<I; ffi311 i @f 

;r~ <:~ ~ I ~ ~I!T <tt ;m'1I' ~ ;it ~ 
;f\;;r 'l>t ormr ~ I it«T \l:T"ffi if it 
ij"~'I>f<: ~ orT'f'fT 'ifTi!aT t flI; ort ~ 
~ ~ fOf'f'flt f'l> ~f.mft~;m 
« ~ t ll'T f;;r'f'fi1 f'l> ~;r.mft" ~, 
'flIT a"f ;:-cmif ~ f.rI1iur <tt ~ em 
«<:'liRT €tc:r if m "IT ~ ~. ? 

'i.ro~~~f'l>~~'I>i'~ 
6 llfumi ;;r'fal Q:m , or)fll; ~f':r-I; 
<:"ifT~ ~ ~ ~ arm or'faT ~ 
~13Tl :;f~ 3iTl!~f~ lffim 'I>f m 
'I><:aT ~ ~ij"foro; 'fll'T ~ 3f1!fi'fi::'I> 
1Nr ~T ffi3fT '1>1 f'fll1lJf m ~ 
5Ttc«Ti!:'f ~ ~.~ a"f It<: >ill'm ~ >ill'm 
~m'!ft"it~lit~~~? 

SHRI D, R. CHA VAN : For manufac-
ture of basic drugs, we have got in the 
public sector the Hindustan Antibiotics 
Limited, Pimpri and also the two units of 
the IDP~the antibiotics plant at 
Rishikesh, the Synthetic Drugs Plant at 
Hyderabad. These units are producing 
basic drugs. (Interruptions). 

Nearly 30 to 40 percent of the basic 
drugs are being manufactured in the Public 
sector and the production, particularly in 
tbe two IDPL plants, is picking up. I am 
quite confident that in about a year's time 

th ere will be a break-even so far as IDPL 
plants manufacturing basic drugs are 
concerned. 

SHRI LOBO PRABHU : I think, we 
are agreed that the people of tbis country, 

particularly the poor people of this country 
should have the best and the cheapest 
medicin~s possible. In the circumstances, I 
would like to ask two questions; firstly, 
if you take over the manufacture of basic 
drugs, following the example of your IDPL 
whose cost is about twice the cost of 
imported drugs, will you not make medi_ 
dnes more expensive to the people; and, 
secondly, however much we may deprecate 
foreign participation in our industry, are 
we at this time capable of that research 
which will give us the best medicines and 
has your Patents Law particularly Dot 
barred the entry of the best prescriptions 
and the best research into this COuntry and 
therefore, dODe harm to the people of 
India? 

SHRI D. R. CHAVAN : This question 
does not arise .................. (Interruption). 
You must ask a qllestion which i. relevant 
to the question that has been asked 
originally ............ (Interruption). 

MR. SPEAKER : You should have 
addressed the relevancy of the qnestion to 
me and not have judged it yourself_ I 
think, hi. question was relevant. 

SHRr D. R. CliA V AN : I do not dis-
pute the authority of the Chair. But may 
I invite your attention to the question! 

MR. SPEAKER : He was asking 
whether, like the IDPL, this new assign-
ment might not cause doubling of the 
prices. You can say, "Ye:," or UNo". 

SHRI D. R. CHA V AN : May I invite 
your attention to the question 7 The ques-
tion is : whether an illter-ministeriaI group 
has been set up to examine the role 
assigned to the foraign drug manufacturing 
units in the country; if so, when this was 
set up alld the terms and conditions propo-
sed for this. The limited purpose of the 
queslion is whether any inter-ministerial 
group has been appointed to go into the 
question as 10 \\hat role has been assignt:d 
to the foreign companies. So far as the 
IDPL is concerned. as I said in the begi-
nning, basic drug manufacture in the IDPL 
....•....... (Inte,ruplitllJ) 

MR. SPEAKER : I know the scope of 
the question. You are a lawyer younelf. 
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surrounded by three lawyers. I also happen 
to be that. But because in your previou, 
reply you went much in detail, the question 
arose out of your own reply. You may say, 
"Ye~" or ·'No". Why get involved in all 
these arguments ? 

SHRI D. R. CHAVAN: It is true that 
the prices of IDPL drugs are a little on tbe 
high sides. 

SHR 1 SHRI CHAND GOYAL: It is 
rather surprising that the MInister has exhi-
bited colossal ignorance when he said that 
he had not heard of the rise in prices of 
drugs. Who in this country except this 
Mini_ter would say that the prices of drugs 
have not gone up after the enforcemeftt of 
the Control Order? I would like to know 
whether a demand has been made of the 
Government to Indianise the foreign com-
panies and what steps the Government has 
taken towards the Indianisatlon of these 
foreig~ companies. I would also like to 
know whether the Government is prepared 
to appoint a special committee 
to find out to what extent 
prices of drugs have risen and to what 
extent they have come down. The Govern-
ment says that the prices are coming down 
whereas the fact is just tbe reverse. 

THE MINISTER OF PETROLEUM 
AND CHEMICALS, AND MINES AND 
METALS (DR. TRIGUNA SEN): I am 
sorry I cannot kgree with the hon. member. 

. According to the Price Control Order, the 
prices of many drugs went down. When it 
registered a rise in the case of some drugs, 
you will remember, Sir, we amended the 
Act and we ... ked the manufacturers ........ . 
(Interruption). There is no price rise at 
present so far as drugs are concerned. As 
regards the second point. I do not believe 
in nationalisation for nationa1isation's sake. 
We have formed a committee to go into the 
matter as to how we can curb the making 
of huge profits, how we can Indianise and 
how we can also reduce the foreign capital. 

SHRI BEDABRATA BARUA: May 
I know whether the Government has exa-
mined the repeated allegations that were 
made in thi., HOL""C following revelations 
in the U. S. COllgres.< about foreign drug 
manufacturers selling drugs at 20-30 times 

the prices at which they sell to European 
markets? Have the Government come to 
any conclusion in this regard? Is it not a 
fact that these drug manufacturers instead 
of obeying the orders have sometimes tried 
to subvert these orders by harassing various 
constituents, like, the retailers ana others 
and, if so, may I know whether the Gover-
nment will consider any alternative such as 
nationalisation of drugs industry and 
development of Indian technical know-how 
in this matter. 

DR. TRIG UNA SEN: The Govern-
ment is aware of it. It came in the press also 
that the subsidiaries in India charged ex-
orbitant prices. We made enquiries from the 
American Embassy and we got the reply. 
We are trying to realise the excess they have 
charged. As regards the second point, it 
is not correct that the manufacturers are 
tryiDg to subvert the Price Control Orders 
of the Government. That has nOI been 
done 

SURI BEDABRATA BARUA: There 
is harrassment. 

~ "'! f",~ CIf~~, 
~ am- ;;rifTiiI" if <Rrm fit;;;ry ~ 
~ ~ 0ATlIT tTllT ~ ~ ~ 
~~ f.r~ ;r~ f!f;llT iTlfr t;r @" 
~~ ~ ~~ ~f& oricft iff ~ a1 ~ 
~ ;;rTif<rT ~I;[a'r ~ f~ "tTr ~ ifg~ 
Gl<'C:: ~ ¥" 'FT ~Tlft$r f;nr~fur!!i'(it 
am: '3'i'!iy ~ amw ~it fit; ~ GIT 64 
iIi1"!f;rtTr ~ 2000 if ~ ClfTl: 82 ~ 
0!fT'll"{ ~ ~T"1 if ~ ll"~ ~ m 
'fiW ~ a1 'flIT s:« ¥" ~y ~«iiI"r~ 'liT 

arotrlr.; rn ~ f"l"ll; ~ f~ ~ if 
~ f'Rr,ff f~m <;(';;rr ~«if ~ ~ 
am: ClfTOf f'Rr;fi «;;rr ;;;J",r ~ tTf ~ 
iil"Frn ~d Clflfc:: fl1<'TT 'fo~ ~ arr ... 
<:!'Ii ort~ m<'I" 'FT ~r ~ if f'li f'litfift 
fcr~wr IjU s:~r.r ~ ~ ~ ? 'f!n 
~;r iIlif ~r ~5'l!"tT;r ~ R"6"! ~'f rnr ? 

DR. TRIGUNA SEN : These are 
exact Iy the terms which we have referred 
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to this committee. As a matter of fact, we 
wanted to collect this information from the 
Reserve Bank of India. 

Unfortunately, we could not get that 
information firm wise. So, my Ministry; in 
the E. & S. Division, are collecting it. 
We have already collected the information 
as Mr. Madhu Limaye said, "regard ing 4S 
firms and we will complete collecting it 
from the 64 units or so. It is exactly for 
this purpose that is to find out what profit 
they arc making, how we can curb it, how 
we can Indianise and how we can reduce 
their equity participation-these exercises 
are being done. 

15fT ~ f~ :lhfTIfl!iT~~ 
m hrn ~ ~'m I ~ OR ~m 
~I 

.n m m: arcJffl~~ij-~ 
~ f~ IR (flfi ~ m'ti ~ I 'lit 
1f'J f<;nrif 'lit ~ lIlT •••••• 

-n~ ~ I ~ IfitI IIlTfiI; • 
fi ~ ~ ~'m' ~ IR m<r ~ 
~I 

~~ : i;f) '¥it ~ affi;rnr 
~,;m: ~ ~riRR ~ ~~ 

~~'I ~f"'itm-li~'lirp~ 
liFTr I 

DR. TRIGUNA SEN: Mr. Speaker, 
Sir. I protest against this allegation 
being made again and again that I have 
been making money oul of these manufac-
turers. Perhaps it was his habit during the 
past. Now he is passing it on to us. I 
object to it. 

SHRI JYOTIRMOY BASU: I am 
saying that they are collecting money for 
the Party. (Interruptions). 

DR. TRIG UNA SEN: I suggest that 
it may be included ....... .. 

SHRI RANDHIR SINGH: This should 
be expunged from the record. 

.n amrf~ ~: ~!If 
~~. ~ 't ~ ~;::~ it ilTmq OfIfTllT 
~ fiI; c::<rml ij; ITT ~ if m:<m<: ~'flIT 

~OC! 'Ii<: ~t ~ I Jift lTil~ ~ ~~ 
arriM" 'liT @US'<f f1f;!fT ~ I ;::r<f) 'I'm ij; 
fOfit ~T ~T f1f; ~ ~Tfif'lin: 
~;;rt;f ilTmr/f fiiTo.rTIfr ;;rrit ~ ~ 
~'Ift;;ri'i~;;rritl 

DR. TRIG UNA SEN: Sir. am in 
your hands. (Interruption .• ). 

MR. SPEAKER : Order, order. I 
would request all of you not to convert the 
Question Hour and then furthering and 
furthering it into an inquiry. If you want 
something else, you come through a relUlar 
motion, 

SHR! RANGA: From so many 
quarters this allegation has been made. My 
hon. friend denies it. All right, let them 
accept the challange. Let us get at the 
facts. 

SHR! ATAL BIHARI VAJPAYEE: 
Have an inquiry. 

DR. TRIGUNA SEN: He is repeating 
again and again that I made sill lakhs of 
rupees. (lnter'uprions). Sir, I am in y.our 
hands. (Interruptions). I suggest, Mr. 
Speaker, that you appoint a committee and 
find out the fact. If it is not true, he should 
resign, but if it is true, I will resign. 
(Interruptions). 

SHRI RANDHIR SINGH: Not only 
he should resign, he should be put behind 
the bars. He must be prosecuted. 

MR.. SPEAKER 
Mr. Dhandapani. 

Next question. 

""" ~ l'm'f!r"' : 3!ti!i!lf ~, 
3fl'f If{i iiTffm~ f'li 31T'I' I{"MRU 
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~mm;; fifo.frl1'iT lIT ~1, ~ffi ll'"ft 
~<l"it~~~ I 

SHRI NATH PAl : Mr. Speaker, 
I resumed my seat because you asked me to 
resume it. 

SHRI RANDHIR SINGH: Sir, irres-
ponsible allegations should not be made. 
He cannot ge scotfree. 

SHRI NATH PAl: May I make a 
submission, Sir? You asked me to resume 
mY,seat. So I sat down. 

attll?iJ ~)qlf : ~ atT'T 'f>T ~ 
;:(~ it ~T ~ I 

SHRI NATH PAl: You asked me to 
alt down. I thought you would call me •. 

i!a:nst ~ : ~ 9;fr'f 'lIT f«'Ii 
;(0 ~ij; f~ Iliil:T?u I 

SHRI NATH PAl: You promised to 
call me. 

MR. SPEAKER: I said, "You please 
alt down." That is not a promise. 

SHRI S. M. BANERJEE: Sir, rise 
on a point of order. 

MR. SPEAKER: No point of order 
during Question Hour. 

o.;ft- m 'fT<ltl'QI : m'lT 50 'f<€fc 
G:<lTOTT if; <ITt if ~T< ~ ~ ~ f~ :a;, 
~ &r;o'f ~ 'il:T~, ~f~'f ~ ifT~T, 
it f'f"f 'fil:T 'lrT~· I ~ f~ 9;fT'T 'flIT 
~;a 'f>{ ~ ~.? if ~lfT f~ m<rn 
~ Q:ffi $!iI'~ 'li't f"ffi~ ~fl1f1if ~T orR 

. 'OfT lP}:;r ~. :a;,~T ~. fl'!~ I mOT 'OfT 
~ ~1 fi:r"f <~1 ~. '3;A; f<oQ, orr<ri\' 
'flIT ~ f~lf1 ~ ? 

DR. TRIGUNA SEN : I am happy 
with the remarks because at least 1 find 
that the consumers and the public are 
becoming conscious about the shortage 
which happened also in the past, but I 

may assure hon. Members that we are 
doing our best in the matter. We have 
requested the State Governments, tbe 
Ministry of Health, the Drug Controller, 
the State Drug Controllers etc. who are 
responsible for distribution to find this 
out and see that there is no shortage any-
where in India. But, Sir, you did not 
listen to me; I am so serious about it; I 
ask him to take my challange. He said 
that again and again. He said, I collected 
6 Jakhs of rupees. I cannot toJerate it. 

SHRI RANDHIR SINGH: He is 
running away, not accepting the 
challenge. 

SHRI BAL RAJ MADHOK : That was 
an allegation against the party, not against 
you. 

DR. TRIG UNA SEN : He mentioned 
my name again and again. 

SHRI KANWAR LAL GUPTA: You 
collected the fund fot the party. 

SHRI J.YQTIRMOY BASU: Let 
there be an Enquiry Commission. Let there 
be a high-powered commision to go into 
the matter, to investigate into the matter 
of coneetion of funds for the party. Such 
scandals are going on in the matter of 
drugs. 

SOME HON. MEMBERS: Rose-

MR. SPEEKER : J am not going to 
allow all of y\>u. (Incerruption). 

DR. TRlGUNA SEN: I am prepared, 
Sir ...•.. 

MR. SPEAKER : He says, that is not 
against you. Pleases sit down. Regarding 
that I think, if this is gone into, one of 
the parties mu",," resign. 

SHRl JYOTIRMOY BASU : The cat 
is put of the bag. (Interruption) 

MR. SPEAKER: Mr. Jyotirmoy Basu, 
will you please sit down? 

SHRI JYOTIRMOY BASU: Yes, 
Sir I am silrry if I offended your ears. 

SHRI S. M. BANERJEE: On a point 
of order ...... . 
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MR. SPEAKER: I am, oot going to 
allow any point of order dUfillg the Ques-
tion Hour. M.r. Nath Pai. "" 

SHRI NATlf PAl ':"The House is 
entitled to get your guidance on this 
matter. You heard two 'ides of this House 
but this m~tter cannot be left at that 
point. There was a very grave allegation 
to the effect that Dr. Sen collect~d money 
to the tune of Rs, 6 laki\~~ 'ror party. These 
were the words used·-in CaiJ;utta from the 
manufacturers. He ,aid, "You may deny. 
but we have it from th."manufacturers of 

'drugs that you 'have col\ectqq, !hi~' \pr. Se.;., 
denied it; I congratulate him; this is the 
first time we have soon a Minister accept-
ing a challenge and saying, all right, let 
us ge into an enquiry." Tqi<;'ma\ter cannot 
be left like this. The entire apposition is 
agree\! that there should 1;>e a Parliall!entary 
Committee and you, shoiJlcr give guidance 
in' such matters. Oihern/ise this "vin be 
red uced to a farce. The House must be 
given a clear and cnncrete guidance by 
you. Let there be a Committee to look 
into the matter. 1 don"t 'Imow wbere the 
Minister of Parliamentary' Affairs is. -It is 
the Government which should have come 
furward immediately and, accepted tbe 
snggestion for a Parliamentsrry Committee 
to investigate into the matter. I don't 
know where the ~.1inister of ,Parliamentary 
Affairs has disappeared. May I therefore, 
request you, in all humility, to guide the 
House as this is a serious allegation 1 Tho 
Minister has accepted the ,challenge. Tbere 
should not be any difficulty in appointing 
a Parliamentary Committee. You may 
kindly announce what your guidance in 
this matter is. 

DR. TRIG UNA SEN: Kindly hear me. 
it was a personal allegation against m~, to 
which I took objection ......... . 

AN HON. MEMBER : He said that 
it was for party purposes. 

DR. TRIGU"'A SE:-.J : He mentioned 
my name and said that I had collected ...... 

AN HON. MEMBER: For pany 
purposes. 

DR. TRIG UNA SEN: It may be for any 
purpose; he said tha t I had collected Rs. 
6lakh., and he repeated it also. So, I said 

that if he could prove that I had taken a 
farthing from anybndy, and if it is found 
tr~e, I would resign, and if it is not proved, 
then, he must resign. 

SHRI RANDHIR SINGH: He should 
be prosecuted, if it is not proved. He 
cannot go scot-free. 

, SHRI SHRI CHAND GOYAL: Apoint 
a parliamentary committee; if he is really 
sincere, then let a pari iarnentary committee 
be appointed to go into the matter. 

SHRIJYOTIRMOY BASU: What he 
is ,saying is all empty noise. 

SHRI S. M. BANBRJEE : On a poilU 
of order. 

MR. SPEAKER: There can be DO 

point of order during the Question Hour. 

SHRI S. M. BANER1EE: My submi-
ssion is this. There Is a convention hero 
in tbis House that when there are serioul 
charges made against a Minister, either he 
contradicts it or accepts an inquiry. If 
!bere are any charges against Sbri It. K. 
Shah, be is present here in the Honae 
and let him contradict it or let him agree 
to an inquiry. There have been similar 
instances here before in this House. For 
instance, Shri Prakash Vir Shastri and 
Shri Bagri had made certain charges against 
Prof. Humayun Kabir who is no more 
with us here. Then, Sardar Hukam Singh 
who was in the Chair conceded the point 
and he said that he could investigate into 
the whole thing, with the result that he 
asked Shri Bagri ...... 

SHRI MADHU LIMA VE : Shri Bagri 
did not make any charge. 

SHRI S. M. BANERJEE: I know that 
it was Shri Prakash Vir Shastri who bad 
made certain charges. But ShTi Bagri' had 
also made some charges. Ultimately, Shri 
Prakash Vir Shastri and Shri Bagri witll-
drew the charges in the House, after the 
inquiry. I WOUld. therefore, request you 
that in all fairness, there should be a par-
liamentary committee to inquire into the 
charges, because these are serious 
charges; if they are collecting money in 
this manner, it means that they' are dis-
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honest people, because political donations 
are banned under the present law, and 
naturally whatever money has been colle-
cted is black money. If the charges are 
proved, then the Han. Minister must resign 
otherwise, Shri Jyotirmoy Basu should 
resign. But in all fairne .. , there should be 
a parliamentary committee to keep up the 
public morality. 

SHRI PILOO MODY : Eitherway, 
Parliament stands to got purged. 

'"" amor f;;r~T"~ : osft ill! 
i!r ;if) ~Yf~ arrm- <'ftTTlfT ~ m ~T 
;iff;!" @ 'FT'6t if~ ~. ~!IT if l!;lIi """ 
CIfI"Uq 0I1fTIfT ;ifT ~i?T ~ (~~) • 

MR. SPBAKER: That is too big a 
question. That does not arise out of this 
question. 

DR. TRIG UNA SEN: He said that I 
had collected Rs. 6 lakhs. I have collected 
not one farthing. 

SHRI ATAL BIHARI VAJPAYBE : 
The question is whether money has been 
Collected for the party purposes or not. 
That is the anegation. 

SHRI JYOTIRMOY BASU : We know 
him for the last 23 years. We know what 
he is doing every day. 

MR. SPEAKER: The allegation that 
was made was that the hon. Minister had 
collected some money, and the han. 
Minister got up and. repudiated it. and he 
said that he was open to inquiry. If the 
allegation is found wrong, then the han. 
Member should resign and if the allegation 
is found true, then. of course, the han. 
Minister would resign. In that 
caae, notbing is there before me 
in writing. When the hon. Member sends 
it to me in writing, then I shall consider 
it. 

SHRI JYOTIRMOY BASU : Since my 
name has been mentioned, I would like to 
submit that I have been informed by Ye/ly 
dependable sources that Congress 
Minist.ers have been collecting money 
from every possible source for the party 

purposes. If you read the articles that have 
appeared during the last week in the 
papers, you will find that it is a shame on 
the whole nation and the Government. You 
shOUld read the articles ...... 

SHRI RANDHIR SINGH: Now, he 
says that it is hear say. Now, he is 
wriggling out of it. 

"') fn~ : lfuft~ ~ 
~. I f ... ~~ ""'ifIIT ;if~m ~? 

MR. SPEAKER : Let him give notice 
ortt; then, I sball do it. 

Lou.. Malle'. FDm. SOO .... in Cuba 

-123. SHRI R: K. AMIN : Will !be, 
Minister of EXTERNAL AFFAIRS be 
pleased to state : 

<a) whether Louis Malle's controver-
lial films were first shown in Cuban 
Government controlled Television network; 

(b) whether Government have taken up 
this question with the Cuban Government 
and if so, the reaction of the Cuba n 
Government in this regard; and 

(c) whether several Members of 
Parliament brought this fact to the notice 
of the Government of India and if so, 
their reaction thereto ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
and (b). One of Louis Malle's films 
'CALCUTTA' was shown in three movie 
houses in Havana in June and July, 1970; 
Our Charged' Affaires took up the matter 
with the Cuba Government. The film was 
not shown on Cuban National Television, 

(C) A letler on this subject was recei-
ved from four Members of Parliament 
and has already been replied. 

SHRI R. K. AMIN : When our Charge 
d'Affaires to protested against the exhibi-
tiOD of the film in Cuba, was he told by the 



17 Oral Answers KARTIKA 25, 1892 (SAKA) Oral Answers 18 

Government of Cuba: "If you show the 
factual error, we are prepared to consider 
your case? If so, did Government show 
to them what are the factual errors in the 
film so that they do not show it to the 
Cuban people? Secondly, when this film 
was produced and shown in Cuba, was the 
matter taken up with BBC to be settled 
privately so that it is not shown any further 
anywhere in the world? 

SHRI SURENDRA PAL SINGH : 
When this matter was taken up by our 
Charge d'Affaires with the Cuba Govern-
ment, their foreign office asked him to get 
in touch with the Director of Jnternational 
Relations of the Cuba Government Film 
Institute. Thereafter, he did contact this 
particular officer also but he was informed 
that they could do very little about it if the 
film was shown in private cinema houses. 
So it was no pursued. 

SHRI R. K. AMIN: What efforts have 
been made by Government to show to 
people outside our country in Cuba and 
elsewhere that this film consists of so 
many factual errors, it is wrong In these 
respects and the correct picture about 
India is like this? Is it also a fact that the 
Cuba Govrmment said: "Your own Prime 
Minister makes so much about the poverty 
of India; we have just shown the poverty 
of India and nothing else" ? 

SURI SURENDRA PAL SINGH: It 
is not a question of there being any errors 
or of the correctness or otherwise of the 
film itself. The fact remains that the film 
as it exists today shows only the negative 
aspects ofIndian life and does not present 
a balanced picture. We have always taken 
Ihe view, and expressed it to all friendly 
governments, that the film is unbalanced 
and shows only the seamy side of India's 
social and cultural life. 

SHRI HEM BARUA: In view of the 
fact that this picture depicts India as she is 
-may be a seamy side but all the same it 
exists-why is it that action has been taken 
against foreign corporations like the BBC 
or private Cuban picture houses-if there 
are any such private picture houses at all in 
Cuba? 

SHRI SURENDRA PAL SINGH: We 
have never taken the stand that what the 
picture shows is incorrect. T t is qui te 
possible certain bad things do exist in our 
society and country, which have been 
portrayed in this film. Our only objecion 
is to a foreign team coming to India and 
taking pictures ahowing only the negative 
side and not the positive side also, thus 
presenting an unbalanced picture. 

SHRI PILOO MODY: Why ? Do 
they have to take instructions from him? 

SHRI SURENDRA PAL SINGH: We 
admit that we have backwardness in our 
country, that there is poverty in our 
country, that there are many sore spots in 
our country. We do not object to anyone 
coming and taking pictures of all these 
tbings, but at tbe same time, we do expect 
them to take pictures of tbe other side 
also. 

SHRI PILOO MODY: What is the 
other side? 

SHRI SURENDRA PAL SINGH: 
There are good things in our culture. They 
should take 8 picture which shows the 
life and culture of the country as a whole. 

SHRI BALRAI MADHOK : In view of 
the inept handling of the whole affair of 
tbis film, the demand in the whole world 
bas grown for this film, and, therefore, this 
film i. going to be shown whatever you 
may think about it. May I, therefore, ask 
whether in future you will take care to see 
that the foreign film-makers are either not 
allowed to see the seamy side of things here, 
or, if there is a seamy side, you will not be 
afraid or ashamed of it and will take steps 
to see that these seamy things go away? 
For instance, yesterday when the naked 
children went to see the Prime Minister, 
they were not allowed, only the rich child-
ren were allowed. If some film-maker 
takes a picture of these naked children, 
how can you blame him? Therefore, what 
steps are you taking to see that object 
poverty is removed from the country ? 

SHRI SURENDRA PAL SINGH: 
have already admitted that poverty does 
exist in our country, backwardness does 
oxist in our country, and it is open to 
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even body from out~ide. to come and take 
pictures of that and depict it abroad, but 
it is expected of them that they should take 
pictures of other things also ? ...... . 

SHRI PILOO MODY: Like the rose 
garden of Indira Gandhi? 

SHRI SURENDRA PAL SINGH: .. 
and depict a balanced picture of our 
country and of our culture. 

We have rules and regulations govern-
ing the functioning of foreign TV teams, 
but I admit that in the past we were not 
able to implement them rigidly, but we 
have now been informed by the Ministry 
of Information and Broadcasting that they 
have taken steps to see that any foreign 
team which comes to our country is kept 
under a certain supervision by our own 
officials. For instance, a liaison officer is 
appointed by the Ministry who will go 
with the foreign team. 

SHRI PILOO MODY Absolute 
nonsense. We do not want a police State 
in this country. We want an open and 
free society. 

SHRI K. NARAYANA RAO: The 
hon. Minister has stated that the foreigners 
have the liberty to take pictures and take 
them as they like. This': should be restric-
ted. In the light of what has happened 
earlier, will the Minister be prepared to 
take further steps to see' that any film 
sent out is scrutinised in the same way as 
our Indian films are censored in this 
country ? 

SHRI SURENDRA PAL SINGH: 
Rules already exist, and the Ministry con-
cerned, the Ministry of Information and 
Broadcasting, ha' no .. clarified the position 
and I think .hey have taken step. to 8ce 
that anybody who is making fiims in India 
has to give an undertaking that once the 
film has been completed, it will be shown 
either to us In India or to our representa-
tive abroad, before it is exhibited. 

DR. RAM SUB HAG SINGH: There 
has been a new chapter in this whole 
episode because the hon. Minister has sta-
ted Ihat there is nothing inaccurate in the 
film, though it may not be balanced. So, 

on the basis of thi. reply, may I ask whe-
ther the Government of India think that all 
the film-makers who come here should take 
"nly such films which are endorsed by the 
Government, and do the Government want 
to regiment OUr film industry on this pattern? 
Because something wrong has been done 
against these film-makers and also against 
the BBC, because they themselves accept 
now that there is nothing inaccurate in 
that film, do Government propose to 
rectify all those wrongs ? 

SHRI SURENDRA PAL SINGH: I 
repeat that it is not a question of,inaccu-
racy. Whatever Louis Molle films show 
about India, these conditions do exists in 
our country .. ... (Interruptions). 

DR. RAM SUBHAG SINGH: Who 
are you in a free society to ask them to 
show only that part of the picture which 
you want to be shown 7 

SHRI SURENDRA PAL SINGH: If a 
film has to be taken of our lire and it has 
to be shown abroad ..... . 
(lnutruptions). 

DR. RAM SUBHAG SINGH: India 
is a democratic-country; it should not be 
controlled as is being done . .. (Int",·uptions). ' 

SHRI SURENDRA PAL SINGH : 
While the freedom of the Press, etc. has to 
be respected, under the modem concept 
of that freedom, the Press aDd the TV 
teams have a certain amount of responsibi-
lity .and obligation to the country where 
they are operating; il is Iheir duty to 
show a complete picture of a country ...... 
(Interruptions). 

DR. RAM SUBHAG SINGH: What is 
a completes picture 7 Can you produce a 
picture on behalf of the Government which 
would be a complete picture t 

SHRI NATH PAl: May I know from 
the hon. Minister what has dODe greater 
harm to the image of India i. the inept, 
illiberal and inlolerant handling of the 
whole episode by the Government of India 
and its bureaucrats or what Mr. Louis 
Malle has to show in the film ? We get 
the impression that it is not what Mr. 
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Louis Malle has shown in the film that 
ilas done damage to India but definitely 
the illiberal attitude adopted by the 
Government of India. We get worried. 

We may order foreign artistes now; it may 
and up in ordering our own artistes. 
(Interruptions). Is it not a fact that 
Louis Malle, as disclosed by the special 
correspondent of the Times of India in 
an interview, has expressed shock that the 
Government of India bad never demanded 
that the film should be first censored 
by them and only later on had come up 
with all this censorship demand? Is it a 
fact that he had disclosed that there were 
no pre-conditions it was in tbe best tradi-
tions of India-impo,ed by the Govern-
ment of India and that this was an 
afterthought? Is it not a fact that because 
of wbat the Government 0 f India had 
done-I think they are best advertisers 
for the film-the film is now in great 
demand throughout the world? The film 
would have met its own fate on its own 
merit if all tbis was not done. Will the 
Government do something to tell the 
world and this country that artistes, 
poets and writers are not regimented here; 
that artistes and others would not be 
ordered about by any Government, progre-
ssive, leftist or rightist? May I have a 
clear-cut answer from Gov,,",ment ? 

SHRl SURENDRA PAL SINGH 
It is not correct to say that Louis Malle 
had not given any undertaking to the 
Government of India. ' 

SHRl NATH PAl: It is in the Times 
of India; Mr, Padgaonkar had written 
it. 

SHRI SURENDRA PAL SINGH: 
When Louis Malle came to this 
country and before he started his opera-
tions here, he met the officials of the 
Ministry of Information and Broadcasting 
who expJained the whole pro~.:dure to 
him. 

SHRI NATH PAl: What "18 the 
procedure ? Mr. Hussein produced a 
wonderful film which you did not allow ... 
(Interruptions). I am not passing a Judg-
ment because I have not seen the film. 

SHRI SURENDRA PAL SINGH: 
The officials told Mr. Louis Malle in 
clear and categorical terms that he should 
fulfil certain conditions before be could 
make films in India. In verbal discu-
ssions Mr. Malle had infaet agreed 
to observe all those conditions. Later on 
when the officials wrote to him a letter in 
which all those conditions were enumerated, 
no reply came from him .•.... (lnterruptions). 

AN HON. MEMBER: What are those 
conditions; lay tbem on the table. 

SHRI SURENDRA PAL SINGH : It 
is a fact that we did not take the precau-
tion of sending anybody along with him 
to see what he was doing ; we had hoped 
that he would abide by the conditions 
laid down and that he would fulfil his 
part of the bargain. Unfortunately he 
deviated from them. He filmed many 
thigns which we did not like. He did not 
fulfil one main condition'; i.e. that he 
would show the film to our representatives 
abroad, as soon as he finished filming. 
Now measures have been taken by the 
Ministry 'to see that this kind of thing is 
not repeated. 

SHRI PILOO MODY : It is obvious 
that no film can depict the entire life of 
the country for the last so many centuries. 
And that a film, in order to be topical, 
must explain th~ conditions in the imme~ 
diate past years. May I know if the 
Government is aware of the fact that in 
the last five years. the poverty levels in 
this country ,have risen from 50 per cent 
to 70 per cent and if any worthwhile film 
is to be made about Indian conditions, it 
mast depict this enormous rise in poverty 
levels in this country over the last five 
years, and therefore. the film. if anything. 
was a very topic31 film, depicting the 
present conditions of India and the direc-
tion in which it is going. The Minister 
keeps on reiterating that he wants a 
balanced picture. 

MR. SPEAKER 
question. 

Please ask the 

SHRI PILOO MODY : I will, I am 
trying to think of one. The Minister ket:ps 
on reiterating that this movie has to be 
balanced. He has not for a moment sug@e-
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sted what else Mr. Malle could have e'one 
to make the picture look more balanced. 

SHRI SURBNDRA PAL SINGH: Is it 
the Han. Member's contention that during 
the last five years or 10 years, or 20 years 
the poverty level in this country has not 
decreased, (IlIIerruptioll) and that we have 
no achievement to our credit? Certainly, 
in the last 10 to 15 years, we have accom-
plished something else. Anybody who wants 
to depict the life in our country should 
see the positive side also. (llIterruption). 

SHIU AMRIT NAHATA: It is true 
that there is appalling poverty in our 
country of wbich we are all ashamed. But 
we are not ashamed of our poor people 
who are the noblest in tho world, but if 
any realistic film·maker were to depict 
Indian poverty, the question is not whe-
ther he is depicting poverty or not; the 
question is with what motive he is depic-
ting it; whether that motive is to 
denigrate, to ridicule and bring down 
the image of India. 

MR. SPEAKER 
question. 

Please put the 

SHRI AMRIT NAHATA: I am asking 
the question. I am surprised tbat the Han. 
Members who were so touchy about this 
map or that map are behaving as if they 
are tho illegitimate cblld!'en and gutter 
inspectors of Miss Mayo wbo denigrated 
India. I would like to know from the 
Minister wbether the would take stern 
measures in future to see to it tbat in the 
name of art, India's name is not 
prostituted? (InlerruptwlI). 

SHRI SURENDRA PAL SINGH: I 
agree with tbe Hon. Member that in any 
mass media like tbe TV, wbat iR said is 
i ess important than bow it is said. I agree 
with him entirely tbat the motive behind 
the wbole thing was not really very noble, 
and we will see to it that anybody wbo 
comes to India in future does not indulge 
in this kind of tbing again and we will 
keep proper check and supervision. 

MR. SPEAKER : Next question. 

Decree Issued by the Revolutionary 
Council of Zanzibar to Marry Forcibly 

the girls of Indian origin 

*127. SHRI N. K. SANGHI : Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) whether Government's attention 
has been drawn to the most uncivilised 
decree of the Revolutionary Council of 
Zanzibar by which girls of whatever creed 
or community in the country are forced 
to marry anyone who olfers to marry 
them; 

(b) whether the said decree is against 
Human Rights; and 

(C) the action wbich Government are 
taking to get the decree annulled to save 
tbe poor girls of whom some are of Indian 
origin? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
Government are aware of Zanzibar's 
"Presidential Decree No.6, 1966-Marriage 
(Solemnisation and Registration under 
which it is illegal for a person to withold 
consent to any intended marriage except 
when either of tbe parties has been convi-
cted of theft, is suffering from certain 
communicable diseases, or is suffering from 
mental illness. 

(b) Tbe deeree is in conflict with the 
provisions of various United Nations 
Declarations and Coventions on tbe subject 
of marriage. 

(c) Our High Commissioner in Dar .. s-
Salaam personally to this matter up with 
President Nyerere of Tanzania who 
informed him that he bad been assured by 
the Zanzibar authorities that there would 
be no more forced marriages. 

SHRI N. K. SANGHI : It looks as if 
wbat is bappening in Zanzibar, which is 
barbarous and most inhuman, is nobody's 
business. May I know from the Hon. 
Minister if it is within his knowledge as to 
what are the conditions imposed by this 
decree and what are the penalties for those 
who do not conform to the decree ? 
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SHRI SURENDRA PAL SINGH: I 
agree with the Hon. rAt!mbcr that the 
measures taken up by the Zanzibar 
Government are not consistent with human 
dignity and human rights _ It has been 
the belief of the President of Zanzibar 
that the best way to bring about· national 
integration, both racial and political, is 
through inter-racial marriage b:.!tween 
Asians and Africans, and in keeping with 
this policy of his they have taken certain 
steps in the last three or four years to com-
pel people of Asian and Iranian origin to 
marry their girls with Africans. Thcfi~ have 
been a number of cases in (he past where 
some Iranian girls were involved and' a 
girl of Indian origin was also in volved. 
This matter was taken up with President 
Nyerere, and as a result of all these efforts 
a change has come about in the attitude 
and policy of the Zanzibar Government, 
and now they appear to bave given up tbis 
policy of enforcing marriages between 
various racial groups aud I think they have 
assured President Nyerer. that in future 
their marriage laws will be modified to 
fall in line with the existing marriage laws 
on the main land of Tanzania. 

SHRI N. K. SANGHI: Is.it not a 
fact that the Ambassador in Dar·es-Salam 
has sent a report that many such marriages 
have taken place and people of Indian 
origin ha,e been compelled to marry 
Africans? Yet, we have not taken it up 
with the United Nations or the Human 
Rights Commission to preserve the rights 
of the people staying in that country from 
those barbaro~s laws. 

SHRI SURENDRA PAL SINGH : 
The last incident took place in September 
1970 when a girl of Indian origin was 
forced to marry an African of Tanzanian 
nationality. She was forced to marry him 
and it is known to the whole House. But 
before the marriage could be consummated 
somehow she escaped from Zanzibar and 
reached the mainland of Tanzania. I do 
not think any other incident has taken 
place after tbat. As regards the question 
of taking up this matter in the United 
Nations, it is not our policy to take up 
issues of a bilateral nature in the United 
Nations because we are hopeful that as a 
result of onr talks and negotiations with 

the government there we will be able to 
bring about a satisfactory solution and it 
will not be necessary to take it up in the 
United Nations. 

SHRI N. K. SANGHI : Have you 
made any efforts to recover all girls of 
Indian origin from Zanzibar to the main-
land so that they could be saved from 
this inhuman law? 

SHRI SURENDRA PAL SINGH: 
Our main difficullY in this matter is that 
a large majority of the people of Indian 
origin in Zanzibar are Tanzanian nationals 
they are not Indian nationals. Since they 

• are not our nationals, We cannot intervene 
on their behalf directly with the Govern-
ment concerned. But on humanitarian 
considerations we do take up such matters 
with the Zanzibar and Tanzanian Govern-
ments whenever such incidents occur. 

SHRI RAGNA : I am glad the 
Minister has said that on humane consi-
derations they would have to take up 
this matter even though those people of 
Indian origin happen to be Zanzibar 
citizens. In view of the fact that this 
Government has taken an active part in 
the deliberations of the Human Rights 
Committee of the United Nations and had 
also chaired that Committee on a number 
of occasions and made valuable contribn-
tions, why is it that the Government of 
India now balks the issue and fights shy 
of raising this particular issue of the 
barbarous behaviour and also barbarous 
law that has been passed there? Also, 
are our government not aware of the fact 
that even though that government may 
give some assurance, what they have done 
is likely to be repeated again as long as 
that law remains on the statute book? I 
do not know whether there is any statute 
book there bee lise this is not a law but 
only a decree of a dictator. Here it is not 
a question of one person or two persons 
and in this particular case the girl was 
fortunate enough to escape from the clut-
ches uf that dictator Lhere. But, is it 
not the duty of the government here 
to bring this matter to the notice 
-of the United Nations as well as 
the Human Rights Committee and see to 
it that this particuJar government is char-
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ged with a censure of the United Nations 
in the same way Soutb Africa has been 
sought to be censured up till now for its 
policy of apartbeid? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI SWARAN SINGH) : In 
this particular case the effort that we made 
with the President of Tanzania has yielded 
results. I would like to inform the House 
that public opinion and President Nyerere 
have persuaded President Karume to dilute 
his original idea of inter-racial marriages. 
Addressing a youtb rally in Zanzibar on 
1st October, 1970 President Karume.annou-
need tbat inter-racial marriage would no 
longe. be a revolutionary issue. This 
would mean that there would be no more 
forced marriages. In fact, President Nyerere 
bas said that the Zanzibar Government has 
agreed to remodel the Zanzibar's controvo-
rsial marriage decree of 1966 on tbe lines 
of the marriage code intended for 
the mainland, to be introduced in the 
new National Assembly after the general 
elections. The Tanzanian Marriage Bill 
lays stress on the willingness of girls of 
voting age to any marriage transaction. In 
view of this, no useful purpose would be 
served by raising it in the Human Rights 
Commission. 

WRITTEN ANSWERS TO THE 
QUESTIONS 

Demand. of Delhi Cbemlst. 

·122. SHRI DHANDAPANI : 
SHRI MAYAVAN: 

Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state : 

(a) whether a token strike was held by 
the Delbi Chemists on the 17th October, 
1970 to protest against Government 
decision; 

(b) if so, whether most of tbe people 
had suffered due to this strike; and . 

(C) how far the Union Government 
have accepted tbe demands of the Delhi 
Cbemists? 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) Yes 
Sir. 

(b) No, Sir as some arrangements were 
made to keep some shops open. 

(c) The demands of the Delhi Chemists 
are under consideration witb the Ministry 
of Petroleum and Chemicals and Mines and 
Metals. 

Eradicalian of Malaria Maoee 

*124. SHRI!\N. K. SOMANI : Will 
the Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be 
pleased to state : 

(a) wbether the population of mosqui-
toes in tbe country bas increased due to 
the fact that no alternative measure has 
been adopted in place of National Malaria 
Eradication Programme aided by foreign 
money; 

(b) whether the Malaria menace 
caused by I tbe bite of mosquito bas 
increased in tbe country and bas proved 
Catal in many cases; and 

(c) wbat is Government's decision to 
bave lome measures adopted in this 
regard? 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI K_ K, SHAH) : (a) It is 
difficult to say whether the population of 
mosquitoes in th~ country has increased. 
In India, there are hundreds of species of 
mosquitoes and these species show seasonal 
fluctuations with the climatic conditions 
and changes in lhe terrain ecology. 

(b) As a result of tbe National Mala-
ria Eradication Programme, the incidence 
of malaria in tbe country br.! been brougbt 
down Crom about 75 million cases in 1952 
to about 0.35 million cases in 1969. How-
ever, there was a slight increase in the 
number of cases during 1969, as compared 
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to the year 1968. Deaths on account of 
malaria are now very rare in the country. 

(C) For the eradication of malaria, the 
National Malaria Eradication Programme, 
which is now a Centrally Sponsored scheme 
with 100 percent assistance to the States 
during the Fourth Plan period, is being 
implemented with added vigour and the 
progress of implementation IS being closely 
watched for removing deficiencies, wher-
eVer necessary. 

Reported Soviet Suggeation for Regional 
e ... operatioa Among India, PakiatBD, 
Nepal, AfgbaDistan, Bhnw aad Sikkim 

°125. SHRI BHOGENDRA JHA : Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) whether Government have come to 
know about the furore made in Pakistan 
against the suggestion reportedly made by 
USSR for a regional co-operation among 
India, Pakistan, Nepal, Afghanistan, 
Bhutan and Sikkim; and 

(b) if so, Government's reaction 
thereto? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI SWARAN SINGH) : 
(a) Government are aware of Pakistan's 
opposition to the proposal for regional 
co-operation between the USSR, Afghani-
stan, Pakistan, Inuia, Iran and Turkey. 

(b) The Government of India wel-
comes, in principle. all proposals for 
regional economic co-operation which. it 
believes, benefit all participating countries. 
The Government hopes that Pakistan will 
find it possible to wilhdraw her objection 
to India's participation in th~ proposed 
economic co-operation amongst cOllntries 
of the region. 

Neutral Group in U. N. O. 

°126. SHRI It. K. BIRLA : Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether it is a fact that tha non-
aligned conference recently held at Lusaka 
has explored the prospects of a neutral 
group at United Nations; 

(b) if so, the details thereof; 

(c) the names of the countdes which 
have supported tbe move; and 

(d) whether India is laking a formal 
move to form the group at the United 
Nations in the near future? 

THB MINISTER OF EXTERNAL 
AFFAIRS (SHRI SWARAN SINGH) : 
(a) to (d). The Lusaka Conference did 
not set up a non-aiigned group either at 
the United Nations or elsewhere. However, 
the Conference decided that the non-aligned 
delegations at the United Nations would 
co-ordinate their policies on certain specific 
issues before tbe Assembly and that the 
meetings of the non-aligned countries at the 
United Nations for this p~rpose will be 
chaired by the Zambian representatives. 
India is co-operating at the United Nations 
witb the Zambian delegation in this respect. 

Geological Survey for Oil in Ori_ 

°128. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS be pleased to state: 

(a) whether Government are conduct-
ing a geological survey of coastal area of 
Orissa with foreign collaboration for dis-
covering petroleum; and 

(b) if so, the country and the company 
with which the collaboration is being 
entered into and the financial implications 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D. R. eHA V AN) : (a) 
No, Sir. 

(b) Does not arise. 
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C. G. H. S. Dispensaries Functioning in 
Rented Buildings in New Delhi 

*129. SHRI SHASHI BHUSHAN 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state : 

(a) the names and number of dispensa-
ries under C.G .H.S. which are functioning 
in rented buildings in New Delhi; 

(b) the steps taken to construct their 
own buildings to house such dispensaries; 

(c) whether it is proposed to allot plots 
of land for construction of C.G.H_S. dis-
pensary buildings in those colonies of New 
Delhi where plots of land are being 
developed by D.D.A_ for auction sale; and 

(d) if so, the time by which a decision 
in this respect is likely to be taken in this 
regard ? 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) to (d)_ 
A Statement is laid on the Table of the 
Sabha. [Placed in Library. See No. LT 
427./70) 

India's concern over Developments 
in Jordan 

*130. SHRI S. M. BANERJEE: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whother India had expressed unha-
ppiness at the developments in jordan at a 
time when there was need for unity of the 
Arab people; 

(b) if so, whether the decision of gave· 
rnment has been made clear and their 
unhappiness expressed regarding the infer-
ventinn by U.S.A. in the affairs of Arab 
countries; and 

Cc) if not, the· e850ns for the same? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI SWAR\N SINGH): Cal 
Yes, Sir. 

(bland (e). The Government of India has 
consistently upheld. and suitably re-emp-
ha£ised from time to sime, the principle cf • 
non-interference by any State in the 
internal affairs of any other State. 

Non-Utili .. ~tion of N. D. M. C. Hotel in 
Cbanakyapori, New Delbl 

°131. SHRI HARDAYAL DEVGUN: 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state: 

(a) whether it is a fact that the hotel 
constructed in Chanakyapuri by the New 
Delhi Municipal Committee is still lying 
vacant; 

(b) if so, the reasons therefor; and 

(e) how many times tenders for 
running this hotel were invited and what 
was the amount of tender each time? 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) No 
Sir. The building is being taken over by 
Indian Tourism Development Corporation. 

(b) Does not arise. 

(c) The New Delhi Municipal Commi-
ttee have reported that they invited tenders 
on five separate occasions for licensing of 
the hotel building. A statement containing 
details of the tenders received each time is 
laid on the Table of the Sabha. [Plaeed in 
Librarv. See No. LT 4275170J 

Indo-Australian Talks 

0132. SHRI S. K. TAPURIAH: Will the 
Minister of EXTERNAL AFFAIRS be 

. pleased to state: 

(a) whether there were officiRI level 
consultations between India and Australia 
in Canberra recently; and 
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(b) if so, the subjects On which mutual 
consultations were held and the significance 
of these consultations? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIR 
(SHRI SURENDRA PAL SINGH): (a) 
Yes, Sir. The discussions were held from 
the 19th to the 21st October, 1970. 

(b) Views were exchanged on a wide 
range of subjects of general international 
concern and upon matters of bilateral 
interest to India and Australia, including 
the development of economic, trade, cult-
ural and scientific relations. 

Periodical informal discussions of this 
kind are very helpful in furthering mutual 
understanding and co-operation. 

AbseIICC of U.S. Diplomats at tbe Depar-
ture from New Delhi and AnlftI at N.w 

York of Prime Mlnhter of india 

°133. SHRI DINKAR DESAI; 
SHRI H. N. MUKERJEE; 
SHRI N. R. DEOGHARE : 

WiD the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the U. S. Embassy olllcials 
in New Delhi and at New York were 
coDlPicuous by their absence at the depar-
ture and arrival of the Prime Minister 
from New Delhi at New York to attend 
the U. N. Silver Jubilee Session; and 

(b) if so, Govemmen t 's reaction in 
the matter? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI SWARAN SINGH) I 
(a) U. S. Embassy officials were not 
present at the Airport. 

(b) Government have not attached any 
significance to Ihis as the Prime Minister'. 
departure from New Delhi· was 'private' 
and her visit was til the United NatioDi 
and not to the United States as sueb. 

Increaae ill ground Reat charged for 
Iaod given to Refogees 

'134. SHRI DEVINDER SINGH 
GARCHA: Will the Minister of HEALTH 
AND FAMILY PLANNING AND 
WORKS, HOUSING AND URBAN 
DEVELOPMENT be pleased to state: 

(a) whether Govemm;nt have taken 
a decision to increase the ground rent 
charged for the land given to refugees about 
20 years ago in Delhi; if so, the reaSons 
therefor; 

(b) whether Goveroment's proposal to 
chargo ground rent on the basis of the 
existing land prices would enhance the rent 
many a time because of the increase in 
the land price manifold si ce that of 20 
years back; 

(c) wbether any representations have 
been made in this refard to Government: 
and 

(d) if 10, the details thereof and 
GOverDlllllDt'. 1WIICti0n thereto? 

THE MINISTER OF HEALTH AND 
FAMILY 'LANNING AND WORKS, 
HOUSING AND URBAN [DEVELOP-
MENT (SHRI K. K. SHAH) : (a) The 
Bround rent J. revised in accordance with 
the terms of tho lease. In some of .he 
cases, it i. required to be revised after 20 
years from the date of execution of the 
leases. 

(b) the land values to be adopted for 
the revision of ground rent are yet to be 
determined under the provisions of the 
leases. It ii, therefore, not possible to say 
what tho Increase will be. 

(c) and (d). Somo representations have 
been received, but action is proposed to he 
taken in accordance with tbe provisions of 
the lease deed. 

Carryiq of Soppll.. and Ptrsonnel on 
M-..w Hanoi RODte via India 

°135. SHB.I PRAKASH VIR SHASTRI: 
SHRI SURENDRANATH 

DWIVEDY: 
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SHRI JAGANNATH 
JOSHI: 

RAO 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the recently opened 
Moscow-Hanoi route ria India had been 
used to carry supplied and personnel for 
help in the Vietnam war; and 

(bi if so, the reaction of Government 
thereto 1 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI SWARAN SINGH) : 
(a) The Moscow-Hanoi route flown by 
Aerollot is for civilian aircraft and does 
not carry armed personnel or armaments. 

(b) Does not arise. 

Cases of Polio in the Capital 

*136. SHRI SHANKERRAO MANE: 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state : 

(a) the number of cases of polio 
brought to the notice of the Central 
Government during the last tow months 
in the capital; 

(bl whether it is a fact that no proper 
facilities of medicines were provided to the 
patients in Kalawati Saran Hospital and 
Willingdon Hospital; and 

\cJ if so, the reaSons therefor? 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI K.K. SHAH) : (a) A state-
ment is plac,d on the table of the Sabha. 

(b) No, Sir. 

(e) DJes not arise. 

Statement 

The number Df cases of Polio brought 
to the notice of the Central Government 

during the last two months ill the Captal 
is as follows :-

Name of the September, October 
Hospital 1970 1970 

Safdarjang Hospital 4 
Willingdon Hospital I 
Kalavati Saran Chil-
dren's Hospital 55 68 
G.B. Pant Hospital I Nil 
Irwin Hospital 4 (in September and 

October together) 
Delhi Corporation 
Hospital 

The fisures include both in-door and 
out·door cases. 

Setting up of Radar Stations by China 

·137. SHRI RAM CHARAN: 
SHRI MANIBHAI J. PATEL: 
SHRI SHIV KUMAR 

SHASTRI : 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether Government's attention 
has been drawn to foreign press reports that 
China is going to set up a series of radar 
stations to overlook parts of Nepal and 
India: and 

(b) if so, the reactions of Government 
thereto? 

THE MINISTER OF DEFENCE 
(SHRIJAGJIWAN RAM): (a) Yes, Sir. 

(bl Due note is taken of such develop-
ments in formulating Our plans. 

Society of Nuclear Medicine in India 

*138. SHRI N. R. LASKAR 
HRI SAMINATHAN : 

Will th Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased (0 state : 
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(a) wbether it is a fact that Nuclear 
Medicine bas made a great headway in 
India; 

(b) if so, whether the Society of 
Nuclear Medicine was established in 1967 
to set the guide-line for an effective growth 
of this branch of medicine; 

(c) whether it is also a fact that the 
aDDual meeting of the Society was held in 
October, 197f; and 

(d) if so, the subjects discussed thereat ? 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP· 
MENT (SHRI K_ K. SHAH): (a) If by 
Nuclear Medicine is meant use of radioiso-
tope in diagnostics and therapy, it has 
made some progress in India during the 
last 3/5 years. 

(b) Yes, Sir. 

(e) Yes, Sir_ 

(d) The following subjects were 
disscussed :-

Organ scanning 
Radiopharmaceuticals 
Scsnning instrumentation 
Radio Isotopes in Diagnosis and· 

treatment of thyroid disorders. 
Radio Isotopes in kidney, liver and 

blood diseases. 
Health Physics. 
Radio Isotopes in Ex perlmental 

MedIcine, and 
Biological Efforts of Radiation. 

SettIng up of EmergeJllcy Units by 
Red Cross Society 

"139. SHRI B. K. DASCHOWDHURY: 
SHRI CHENGALRAYA 

NAIDU: 
SHRI G. VENKATASWAMY : 

Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state : 

(a) whether the Red Cross Society 
have proposed to establish emergency 
units at various important places; 

(b) whether Government propose to 
provide the necessary financial assistance 
in tilia regard; and 

(c) if so, the details thereof 1 

THE MINISTER OF HEALTH AND 
FAMILY PLANNl'NG AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) to 
(c). A proposal to this effect is 
under consideration of the Indian Red 
Cross Society. The details of the scheme 
are still to be worked out. The question 
of giving financial assistance to the Society 
at this stage does not arise. 

Supply of Spares aDd Equipmcat by 
U. S. S. R. to India 

.140. SHRI MADHU L1MAYE: Will 
the Minister of DEFENCE be pleased 
tostate : 

(a) whether the Defence Secretary has 
received any communications from a 
Member of Parliament in regard to the 
position in respect of Soviet supply of 
spares and equipment for the Defence 
forces; 

(b) what is the present poSItIOn in 
regard to the supply of helicopter spares, 
P. T. 75 tanks spares, MIG sub-assemblies 
and spares, transport aircraft spares and 
spare barrels for the gUlls supplied by the 
Soviet Union; and 

(C) how many helicopter squadrons 
MIGs, transport planes, guns and P. T_ 
75 tanks are not operational because of 
lack of Soviet spares ? 

THE MINISTFR OF DEFENCE 
(SHRI JAGJlWAN RAM) : (a) Yes, Sir. 

(b) As stated in reply to Starred Ques-
tion No. 756 answered in the Lok Sabha 
on 2nd September, 1970, the present posi-
tion in regard to the supply by USSR and 
availability of spares for equipments 



NOVBMBBR 16, 1970 Writ/ell AII.we,. 40 

received from Soviet Unioni 5 not unsatis-
factory. 

(c) It is not in public interest to give 
such details. 
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Sapport to Land Grab Movement by 
Radio Moscow 

·143. SHRI V. NARASIMHA RAO: 
SHRI D. N. PATODIA : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whetller Radio Moscow has suppo-
rted the land grab movement in India: aad 

(b) if so, the reaction of the Govern-
ment of India in tbis regard ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
( SHRI SURENDRA PAL SINGH) : 
(a) Radio Moscow has reported the 
views aT the CPI and an interview with it. 
General Secretary on the subject. 

(b) Does nol arise. 

Attack on Gborpadi Police StatIon by 
Mabar Regiment in Poona 

.144. SHRI BABURAO PATEL: Will 
the Minister of DEFENCE be pleased 
to state: 

(a) whether 400 Jawans of the Mahar 
Regiment attacked Ghorpadi Police Station 
in P<.looa, broke shops, entered civilian 
homes and assaulted women causing riot 
and panic on the night of 8tb October, 
1970; 

(b) the number of policemen and civi-
lians injured by these Jawans with the 
designations of tbe injured policemen; 

(c) the reasons why superior Army 
officers arrived late on the scene in spite 
of SOS from tbe police and maay civilians; 
and 

(d) tbe discIplinary action taken against 
the rioting Jawans ? 

THE MINISTER OF DEFENCE (SHRI 
JAGJIWAN RAM) : (a) No, Sir. Only a 
scutHe between some Jawanl and the rail-
way/civil Police took place at Gborpadi 
(Poona) on the 8th October, 1970. 

(b) Two policemen, viz. one Head 
Constable and one Police Constable were 
injured in thIs scutHe. One Army personnel 
was also injured. No civilian was injured. 

(c) There was no inordinate delay on 
the part of the military officers in arriving 
at the scene of the incident. 

(d) The disciplinary action taken agai. 
nst the Army personnel involved in the 
incident is indicated below :-

One JCD-was tried by a court martial 
and awarded sentence of dismi-
ssal from service. 

3 Jawans-Trial by court martial is in 
progress. 

20 Jawans-have been tried summarily and 
suitably punished. One Jawan 
who is still in hospital will also 
be tried summarily on discba .. 
rge from the hospital. 

Cautioa OIl ase or Aspirin 

*145. SHRI VIRENDRA KUMAR 
SHAH: Will the Minister of HEALTH 
AND FAMILY PLANNING AND 
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WORKS, HOUSING AND URBAN 
DEVELOPMENT be pleased to state: 

(a) whether Government's attention 
has been drawn to a report appearing in 
the Hindu dated the 18th October, 1970 
under the caption "Caution on usc of 
Aspirin" ; 

(b) whether the Aspirin is sold in 
India without Imedical prescription and 
that millions of people use it without 
being aware of its bad consequenccs; 

(c) whether Government have taken 
steps to educate the layman in this respect 
and if not, the reasons therefor; and 

(d) whether any intensive study has 
been made to analyse the implications of 
free use of drugs like Anacin, Saridon, 
Avedan, etc. which contain aspirin and 
take necessary steps to prevent their 
misuse ? 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) Yes, Sir. 

(b) to (d). Preparations of Aspirin are 
not required under the Drugs and Cosme-
tics Act to be sold on prescription and are 
freely available over the counter. Aspirin 
in small aDd occasional doses is a relati-
vely safe drug. Toxic effects result only 
because of large or repeated doses. 

Potential hazard of aspirin in causing 
bleeding from gastro-intestinal tract parti-
culary from stomach has been wen known 
for a long time and as such, the drug is 
contraindicated in cases of peptic ulcer and 
other conditions with bleeding from gastro-
intestinal tract. No danger, however, exists 
for normal subjects who take occasional 
doses of aspirin and it is generally advised 
that aspirin may be taken with food to 
avoid its deleterious effects on the stomach 
Ilnine. 

Country-wide Strike by Retail Cbemists 

°146. SHRI KANWARLAL GUPTA: 
SHRI SHRI CHAND GOYAL: 
SHRI RAMAVATAR SHASTRI 

Will the Minister of PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS be pleased to state : 

(a) ",hether the retail chemists allover 
the country observed token Itrike to 
demand implementation of the Tariff 
Commission report on the profit margin. 
on drugs; and 

(b) if so, the steps taken by Govern-
ment to remove their grievances? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D. R. CHAVAN): The 
convention of Chemists under auspices of 
the All India Federation of Chemists and 
Druggists decided to observe the 17th 
October 1970. as a protest day to highlight 
their grievances arising out of the issue of 
the Drugs (Prices Control) Order, 1970. It 
is reported that lome chemists kepi thoir 
shops closed on that day. 

(b) The points made in the representa-
tions from the Federation are under the 
consideration of Government. 
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UD-Used Bombs of World War II LyiDg 
Dear Dimapur 

°148. SHRI P. VISWAMBHARAN : 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether un-used bombs of World 
War II are still lying near about Dimapur 
in Kohima; 

(b) if so, the numbers thereof; and 

(e) the steps taken to remove and 
defuse them? 

TIlE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM) : (a) to (e). It 
is possible that some bombs may be Iyine 
buried in Dimapur area since the Second 
World War, but their numbers and loca· 
tions are not known. Following the explo-
sion of a bomb on 16th October, 1970 in 
the Sugar Mills Project area at DimBpur, 
B Bomb Disposal Party has been ordered 
to comb the area and destroy any addi-
tional bombs Ihat may be found. 

Need for ExpaDsioD of Medical EducatioD 
on Massive Scale 

°149. SHRI MUHAMMAD SHERIFF: 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased 10 state : 

(a) whether the Chairman of the 
UuiversilY Grants Commission, stressed the 
need for the expansion of medical educa-
tion on a massive scale to cope with the 
need of doctors in the country in the 
Urology Sectional Conference held in 
Jaipur on the Ilth September, 1970; 

(b) whether employment be assured 
to every graduate was also stressed by him; 
and 

(c) if so, the details thererof and the 
steps taken by Government in this 
regard? 

THE MINISTER OF HEALTH AND 
EAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) Yes 
Sir, The views expressed by him, however 
as observed by him. were in his personal 
capacity. 

(b) The Chairman of the University 
Grants Commission, Prof. Kothari, empha-
sised in his address at the Urology 
Sectional Conference held in Jaipur nn 
the 11th September, 1970, that any scheme 
for expansion of medical education should 
be SO devised as to assure employment to 
every graduate. 

(C) He said that in his opinion the 
country needed many more doctors alld 
par~-medical persollS than were currently 
available or envisaged in the Plan. He 
als 0 stressed that this could be achieved 
by re-organisation of medical education 
without lowering standards and by making 
it less expensive. He further elaborated 
that if the cost of medical education is 
substantially cut down, it would be reasoo-
able to expect doctors to accept appoiot-
ments in rural areas with moderate salaries 
and assist in giving- Community Health 
Service. 
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Government have already initiated 
certain moves in the right direction so far 
as the problem of medical education is 
concerned. Government had appointed a 
Committee to review this subject and the 
reccommendations of this Committee were 
considered by the Conference of Medical 
Education held in July, 1970; in New 
Delhi. These recommendations as endor-
sed by the Conference and subsequently 
by the Executive Committee of the Central 
Council of Health have since heen accepted 
by the Government of India and communi-
cated to all State Governments, Medical 
Colleges, and Universities having medical 
faculties for implementation. One of the 
recommendations accepted by Govern-
ment is to gradually increase the number 
of medical colleges and to increase the 
number of medical admissions in existing 
medical colleges so as to expand medical 
education on a massive scale to cope with 
the growing need for doctors in the country 
especially in the rural areas. Government 
has also underscored the creation of 
"Basic" doctors who would render adequate 
service to the Community. 
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Protest to France regarding supply of 
,Mirage Planes to Pakistan 

801. SHRI BABURAO PATEL: 
SHRI RAMAVTAR SHARMA: 

Will tbe Minister of DEFENCE be 
pleased to state: 

(a) the number and types of Mirage 
Planes Pakistan is reported to be having 
today; 

(b) whether Pakistan has purchased 30 
Mirage-5 fighter aircraft from the Marcel 
Dassault Aircraft Manufacturing Co. of 
France at Rs. 112 lakhs each; 

(c) if so, whether our Government have 
sent any protest to the Government of 
France; if not the reasons therefor; and 

(d) whether We have any Mirages or 
any other powerful fighter aircraft in suffi-
cient number to meet Ihe challenge of 
Pakistan 7 

THE MINISTER OF DEFENCE 
(SHR[ JAGJlWAN RAM) : (a) and (b) 
Mainly the types of Mirages acquired 
by Pakistan are Mirage 3E and Mirage V. 
Government have information regarding 
the numbers but it would not be -desirable 
to divulge the Government's information 
on this point. 
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The price paid by Pakistan for Mirage-' 
Fighter aircraft is not known. 

(c) The Government of France have 
been told that any increase in the armed 
strength of Pakistan would constitute a 
threat to the security of India and to the 
peace and stability of the sub.conlinent. 

(d) The equipment of the Indian Air 
Force is being constantly reviewed to meet 
the changing threat. 

Selting up of oil refinery in each State 
and Union Terrilory 

803. SHRI ABDUL GHANI DAR: 
Will the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS be pleased to slate: 

(a) whether it is a fact that Govern-
ment are considering to set up a refinery 
in each State and in each Union Territory; 
and 

(b) if so, when these projecl8 will be 
started? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS, AND MINES AND 
METALS (SHRI D. R. CHAVAN): (a) 
No. 

(b) Does not arise. 

Recruitment of Muslims and Harljtms 
In tbe Army 

804. SHRI ABDUL GHANI DAR: 
Will the MINISTER OF DEFENCE be 
pleased to state : 

(a) whether Government have decided 
to recruit Muslims in Military according to 
their percentage; 

(b) whether for the last 23 yean Mus-
lims were not taken even I per cent; and 

(e) whether the percentage filled for 
harijans will also be completed ? 

THE MINISTER OF DEFENCE 
(SHRI JAGllWAN RAM) : (a) and (b). 
The recruitment in the Defence Services is 
open to all qualified persons irrespective of 
caste, creed, community and religion. All 
recruitment is made on voluntary basis. It 
is not possible to indicate communi' y-wise 
recruitment in tbe Defence Services. But 
it can be stated that in the recent past the 
number of Muslim, who offered for recrui-
tment and were recruited, has significantly 
increased. 

(c) There is no filled quota for Harijans 
in Ibe Defence Services. 

Regional passport Centre at Trivaodrum 

805. SHRI MANGALATHUMADAM: 
Will the Minister of EXTERNAL AFFA-
IRS be pleased to state : 

(a) whether there is a proposal to open 
a Regional Passport Centre in Trivar.drum; 

(b) if so, the details of the Centre; and 

(C) the areai likely to be covered by 
tbe Centre? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
No,Sir. 

(b) and (e). Do not arise. 

806. SHRI OEVINDER SINGH 
GARCHA : Will tbe Minister of HEALTH 
AND FAMILY PLANNING AND 
WORKS, HOUSING AND URBAN 
DEVELOPMENT be pleased to slate : 

(a) whether Government's attention 
bas been drawn to the sad pligbt of dental 
surgeons in various States who are finding 
it difficult to earn their livelibood witb all 
the qualifications; 

(b) wbether Government's attention 
has been drawn to the fact that the quali-
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tied doctors have been forced by the circu-
mstances i.e., lack of opportunities for 
jobs and/or starting their own practice on 
account of lack of funds and to shift to 
other professions; 

(c) whether Government have carried 
out or propose to carry out a survey of the 
unemployed dental surgeons in the country 
and if so, the details thereof; 

(d) whether the Indian Dental Associ-
ation has made a request to the Govern-
ment to expand the dental health service to 
Iiberalise imports of dental products and 
Con trol the prices of indigenous equipment 
and give interest free long term loans to 
fresh graduates to start practice; and 

(e) if so, the details thereor and the 
steps Government propose to take In the 
matter ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRr 
B. S. MURTHY) : (a) to (e). The informa-
tion is being collected from the State 
Governments and will be laid on the Table 
of the Sabha in due course. 

Suieidp. by deputy ad';Jer" Public 
Health Engineering 

807. SHRI SURAJ BHAN : Will the 
Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT ~ 
pleased to state: 

(a) whether it is a fact that one senior 
Scheduled Castes Officer named Dr. S. 
Radhakrishnan.'Dy. Adviser,; Public Health 
Engineering has committed sUicide on the 
28th October. 1970; 

(h) whether it is also a fact that he bad 
been superseded by his juniors fOlr the last 
8 years; 

(c) how many of his juniors had supe-
rseded him and wh~t were the spe.;itic 
reasons for this supsrsession; 

td) how many and to -whom he had 
submitted his representations and how 

many of them still remain undecided; and 

(e) whether the denial of promotion 
is the main or one of the causes of hi. 
suicide? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMI-
LY PLANNING, AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) and 
(e). The matter is under investigation by 
the Police. Enquiries made so far by the 
police have revealed that this was a case 
of suicide and the motive has been found 
to ~ domestic troubles. 

(b) to (d). The requisite information 
is ~ing collected and will be laid on the 
Table of the Sabha. 

Non_practising allowance to doctors in 
Rural aod Urban areas 

801. SHRI MANGALATHUMADAM, 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state : 

(a) the rules applicable for the doctors 
in respect of their non-practising allowance 
in the rural areas and urban cities; 

(b) whether there have been a growing 
domand from the doctors in the rural areas 
for the increased non-practising allowance; 
and 

(c) whether this aspect has been refe-
rred to the Central pay Commission for 
their examination ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY) : (a) In so far as persons 
appointed to the C. H. S. are concerned, 
they are not allowed private practice of any 
kind whatsoever, including consultant and 
laboratory practice. They are entiled to 
non-practising allowance at the rates indi-
cated ~low irrespective of the fact whetber 
they are working in the rural areas or 
urdan ~as: 
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(i) Officers appointed to general duty 
officers grade I, specialists' grade 
and supertime grade I & II. 

50% of pay subject to a maximum 
of Rs. 600/- per mensem; 

(ii) Officers appointed to G.D. O. Gr. 
II ( Graduate Officers and licentiate 
officers) : 

33~% of pay subject to a minimum 
of Rs. 150/- per mensem; 

(b) The question of giving a special 
Medical Allowance of Rs. 1S0/- per mensem 
to C. H. S. Officers working in Category 
'D' stations where modem amenities of 
life are lacking, is under conoideration. A 
proposal for the grant of a special allowa-
nce of Its. 150/- per mensem to Medical 
Officers posted in Primary Health Centres 
located in the disadvantaged areas is allO 
under consideration. 

(C) No. 

c. P. W. D. Engineers Deputed lID 
Foreign Training 

809. SHRI S. D. SOMASUNDARAM: 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS. 
HOUSING AND URBAN DEVELOP· 
MENT be pleased to state : 

(a) the number of Engineers workin. 
in C.p.W.D. who have been deputed on 
foreign training, subject-wise; 

(b) the number of Engineers working 
on the same type of works, for which they 
had training; and 

(c) if all of them could not be posted 
on the same type of works, the reasons for 
the same and the action proposed to be 
taken in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
PARIMAL GHOSH) : (a) A statement 

giving the information for the last 5 years 
is enclosed. 

(b) and (c). The number of Engineers 
working in the same type of works for 
which they had foreign training, is not 
readily available. As far as possible, the 
knowledge gained by the officers in their 
traininl is utilised by engaging them in thr 
same type of works for which they have 
been trained. Even if they are posted to 
other type of jobs, efforts are made to 
shift them to the right job at the earliest 
opportunity, subject to exigencies of work. 

Statemem 

I. Ci.il 

1. Building Construction/Modem 2 
Technique of Construction. 

2. Prestressed concrete Construe- 4 
tion/bridge Construction. 

3. Development Cycle of Constru- 3 
ction. 

4. Seismology/Eanhquake Engoee-
ring. 

n. Electrical 

1. Bulkstorage and Mechanical 
handling of Food grains. 

2. Mechanical Construction equip. 
ment, 

3. Runway Lighting and Airport 
Equipment. 

4. Preventive maintenance of 2 
Enternal Electrical installation 
in large buildings. 

~. Electrical Services in M. S. 
Buildings, 

6. Maintenance and Running of 
Automatic Vcte Recording 
Equipment Installed in the 
Parliament House. 

N. B.-The above information is con-
fined '0 the last five years. 

Setting up of Furum for C. P. W. D. 
Engiaeers 

810. SHRI S.D. SOMASUNDARAM: 
Will the Minister of HEALTH AND 
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FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP. 
MENT be pleased to state: 

(a) whether there is any forum existing 
at present to settle any differences between 
the c.P. W.D. Engineers' Association and 
the Government; 

(b) if so, the functions of the aame; 
and 

(c) if not, the reasons for not settinl 
up a such a forum? 

THE '-'11NISTER OP STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS; HOUSING 
AND URBAN DEVELOPMENT (SHRI 
PARIMAL GHOSH) : <a) No, Sir. 

(b) Does not arise. 

(e) The C.P.W.D. Engineers' Associ~. 
tion consists of Class I and Class II Engl' 
ncers of the C.P.W.o. AIthogh there is no 
forum a' such for settling outJtbe differences, 
yet the representativ.,. of the Association 
can and do represent their problems and 
difficulties to Government from time to 
time and these are given due consideration. 
There is no necessity for having a perma-
nent machinery for sorting out the 
differences between the C.P.W.D. Engineers, 
Association and the GovemmenL 

Allotment of used Jeeps to Ell-M.P •• 

811. SHRI S.D. SOMASUNDARAM: 
Will the Minister of DEFENCE be pleased 
to state: 

<a) whether Government propose .to 
allot used jeeps to Ex-Members of Parha. 
ment as is being done to the M. PI. and M. 
L.M.; and 

(b) if so, the terms and conditions 
under which they will be allotted? 

THE MINrSTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
NARENDRA SINGH MAHIDA) : <a) 
No,Sir. 

(b) Does not arise. 

Off .. bore searcb for minerals 

811. SHRI R. K, BIRLA: Will the 
Minister of PETROLEUM AND CHEMI. 
CALS AND MINES AND METALS be 
pleased to state: 

(a) whether it is a fact that Govern-
ment are launching an intensive off·shore 
search for minerals other than oil by land, 
air and water over vast area extending from 
Himalayan thrusts to the continental shelf; 

<b) if so, the details thereof: and 

(c) the achievements, if any. as a result 
of the programme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS. AND MINES AND 
METALS (SHRI NITIRAJ SINGH 
CHAUDHARY): (a) and (b). Yes, Sir. A 
Marine Geology Unit has been set up in 
Geological Survey of India in 1965 to 
explore entire continental margin and 
collecting samples and other data by cruises 
totalling about 26.500 km. The Unit will 
also explore lOr minerals other than oil and 
Indian continental shelf and prepare maps 
showing geology distribution of economic 
minerals sediments, tectonics etc. It is 
proposed to equip the Geological Survey 
of India with their own research ship. 

(c) As a result of the work so, far 
done, sixteen million tonnes of high grade 
calcareous sand have been proved in two 
lagoons in Laccadlve islands. Study of 
phosphorite off north Andaman cost has 
been taken up recently. Sediment move-
ment in the approaches to Calcutta. 
Mangalore. Paradeep and Tuticorin ports 
and Kavaralti lagoon has also been 
studied. 

SettiDl up of air-borne Geopblsleal 
SlII"I'ey Unit 

813. DR. RANEN SEN : Will the 
Minister of PETROLEUM AND CHEMI· 
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CALS AND MINES AND METALS be 
pleased to state: 

(a) whetner Government have decided 
to set-up their own air-borne geophysical 
survey unit to intensify the search for 
minerals in the country; 

(b) if so, the estimated cost for setting 
up such a survey unit; 

(C) wtether any steps have been taken 
to acquire the necessary equipments for the 
survey unit; and 

(d) when the unit is expected to be set 
up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS, AND MINES AND 
METALS (SHRI NITIRAJ SINGH 
CHAUDHARY): (a) to (d). An integrated 
Airborne Geophysical Unit is being set up 
in Geological Snrvey of India. Equipment 
for the Unit is being obtained under Cana-
dian Development Loan costing approxi-
mately 168730 Canadian Dallors. Under 
this scheme, survey will be conducted in 
Gujarat, Ra.iasthan and Madhya Pradesh 
in the first instance. This Unit will start 
functioning as soon as eq uipment i. 
received, tested and fitted on suitable 
aircraft. 
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(IT) ~~, 1970 ~ aTiCf <I"Ii 
'Ifmf crT1fij" arr ~lTr ~ <r.f '1ft 
mli '!it <rtfm- ifi~ '11 qr.rrcr qfu't;;rifT 
;r;rrf~ I 

Setting up of Nylon Plaut in Andhra Pnd_ 
"itb Japauese Collaburatlou 

815. SHRI V. NARASIMHA RAO : 
SHRI NARAYANAN: 
SHRI HIMATSINGKA : 

Will the Minister of PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS be pleased to state: 

(a) whether the Andhra Pradesh Gove-
rnment have sought Japanese collabration 
in setting up a Nylon plant in the public 
sector; 

(b) if so, the place where this plant 
is likely to be located; 

(c) whether the Central Government 
have approved the establishment of this 
plant; and 

(d) the amount of foreign ex"hango 
invnlved ? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS, AND MINES AND 
METALS (SHRI D. R. CHAVAN) : (a) 
The Government of India is not aware 
of any such proposa:. 

(b) to (d). Do not arise. 

Proposals for Setting up Fertilizer complex 
by Mis. Hindustan Lever 

816. SHRI S. R. DAMANI : Will 
the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS be pleased to State. 

(a) whether any proposals are pending 
for the settillg up of a fertilizer complex 
by Mis. Hindustan Lever; and 

(b) if so, the nature of the proposals, 
since how-long they are pending and the 
reasons for delay in taking a decision ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D. R. CHAVAN) : (a) 
No. 

(b) Does not arise. 

Setting np of copper smelting plant "itb 
British collaboration 

817. SHRI B.K. DASCHOWDHURY: 
Will the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS be pleased to state. 

(a) whether a massive copper smelting 
plant which will also produce sulphur for 
fertilisers is to be built in tbe country by a 
a British firm; and 

(b) if so. tbe details thereof 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS. AND MINES AND 
METALS (SHRI NITlRAJ SINGH 

CHAUDHARY): (a) and (b). Presumably 
the reference is to the Copper Smelter 
being set up at Khetri Copper Project 
by the Hindustan Copper Limited. 

Tbe Smelter at Khetri Copper Project 
will be adopting tbe patented flash smel-
ting process of Mis. Outokumpu Oy of 
Finland. The patent rights for the process 
along with general technical details about 
plant layout, broad epuipment specificat-
ions etc. pertaining to the flash furnace 
area of the plant were purchased from Mis. 
Outokumpu Oy under an agreement ente-
red in to with them in 1965. In june. 1970, 
a contract was awarded to Mis. Power Gas 
Corporation, Bombay, a U.K. incorporated 
Company, for the detailed design 
engineering including detailed specifications 
of equipment, detailed civil engineering 
design, project management and supervi. 
sion of construction and mechanical com-
missioning of the fiat furnan.:e area of the 
Smelter Plant. The area outside the battery 
limits of flash fumance are not covered 
by the Agreement with the Power Gas. 
The value of the contract for detailed 
design engineering for the Flash Furnace 
Area entered into with MiS. Power Gas 
is Rs. 38.78 lakhs including foreign 
exchange element of Rs. 3.96 lakhs. 

The tolal cost of the Smelter Plant 
being set up at Khetri Copper Proiect is 
estimated at about Rs.9.19 crores inclu-
ding a foreign exchange element of Rs. 
2.75 crores. The capacity of the smelter is 
about 31.000 tonnes of Fire Refined Copper 
per annum. The smelter gases will be used 
for the manufacture of Sulphuric acid 
which will in turn be used for the produc-
tion of about 1,94,000 tonnes of Triple 
Super Phosphate fortilizer per annum for 
which a separate Acid-cum-Fertilizer 
Plant is being set up at Khetri. 

Proposals accepted at the Conference of 
International La" Association beld at 

Hague 

818. SHRI P. C. ADICHAN: Will tbe 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(aj tbe outcome of tbe biennial confer-
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ence of International Law Association held 
in August this year at the Hague with 
regard to the rules and regulations relating 
to the uses of International rivers; and 

(b) the specific proposals of India 
which were accepted at thc Conference? 

TIlE DEPUTY MJ:'~ISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
The Committee on International Water 
Resources Law of the International Law 
Association submitted its second progress 
report to the Biennial confernce of the 
Association. The resolution which approved 
the progress report also request the commi-
ttee to continue its work with a view to 
presenting a final report at the next 
Biennial conference. The progress report 
did not contain any of the subjects dealt 
by this committee. Hence, there were no 
concrete conclusions ofthe conference. 

(b) Mr. Justice Sikri of India, who 
is a member of the Committee, proposed 
a resolution as mentioned above. This 
resolution was abopted by the conference. 

A1leeged advp.rse elfect of Tuticorln Ferti-
lizer on production pattern of JoInt-sector 

project of Gujarat State Fertilizer 
Corporation 

819. SHRI S. C. SAMANTA: Will 
the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND MET-
ALS be pleased to state : 

(a) whether the letter of intent issued 
to the Tamil Nadu J ndustrial Development 
Corporation/Southern Petrochemical Cor-
poration for Tuticorin Fertilizer also 
inCludes projects to produce Malamine 
resin and Malamine Formaldehyde; and 

(b) whether additional licensing of 
these two products will adversely affect 
the joint-sector Gujarat State Fertilizer 
Corporation 1 

THE MlNISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS, AND MINES AND 

METALS SHRI D. R. CHAVAN) : 
(a) lind (d). The letter of intent dated 
7-10-1969 granted was for the establisment 
of a fertilizer factory at Tuticorin. M/s. 
Sonthern Petrochemical Industries Corpo-
ration Ltd., Madras. however applied in 
June, 1970 for an Industrial Licence for 
the manufacture of Malamine for a capa-
city of 4800 tounes per annum. This 
application alongwith applications received 
from other parties for the manufacture of 
the same item in different States was consi-
dered by the Licensillg Committee. PeTSu-
ant to the recommendations of the 
Licensing Committee, a prima facie 
rejecticn letter has been issued on 2-11-1970 
to M/s. Southern Petrochemical Industries 
Corporation Ltd. 

mvestment by public sector Institutioas in 
Soutb.m India Petro-Cbemlcal Industries 

820. SHRI S. C. SAMANTA : Will 
the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS be pleased to state: 

(a) wheter the Chairman of the Tamil 
Nadu Industrial Development Corporation 
and Chairman of private sector Southern 
India Petro-Chemicals Industries is the 
same person; and 

(b) the percentage of investment in 
this privately managed fertilizer plant 
which will come from public sector institu-
tions etc 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D. R. CAVAN) : (a) No. 

(b) The financing plan of the project 
has not yet been approved by the 
Government. 

Propusal for Allowing Abortion by J. & K. 
Govemment under certain conditions 

823. SHRI MUHAMMAD SHERIFF: 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
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HOUSING AND URBAN DEVELOP· 
MENT be pleased to state : 

(a) whether the Jammu & Kashmir 
Government have considered to allow 
abortion under certain conditions; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY) : (a) and (b). A Bill for 
medical termination of pregnacy, on the 
lines of the Medical Termination of Preg. 
nancy Bill, 1969, which was introduced in 
the Rajya Sabha, has been introduced in 
the Jammu & Kashmir State Assembly. It 
has been referred by that Assembly to a 
Joint Select Committee. 

824. 'It! aiflm: '"" ~ : ifllT 
Sl'ftf~ ~lf&~ IIit ~rnf'li: 

('Ii) ~T <m'T~ ~ <mr ~Iffq 
if ~ ~ 'I'~ ~f.r'li lffmlUT ~ 
~ 0PrIJ1f 300 'I'1g m I!it ~; 8I'R 

(~) lTR ~t, eft ~ if ~t 
\'\'tIff if;) ll:A 'flo5\' ~ ~aff ~ ll:Tf;r 
~ T iI<If.t ~ f.rQ: '!lIT 1fiTlf;rr@",.;t Iff 
~ 

SI'fu-~ Q\ (ar! ar~1Iif ~,,) 
( 'Ii) "1'1 if~ I 40 m I!it ath: 12 "fTl:m 

~ 'I'~ iii .rof~ if ~ 5!ft6' ~ 
~ I ~ii.O am ii.'m ~ 'iii\' Vl';fivr ~. 
I1ru iii ~;ft;r if l1'5!url am: ~1iTI;ft 'til 
qqf~ if~ rn I ~fir ~ ~ if 
IlT1fturT 'liT 6000 ~.nr am flfill'T IflTT ~ I 

(IS) ii<f11Tif m~ iii 8I'~H f.I1:;:r 
~ iI; o'l'\'lT fn arf<t t f'li ~. 
iffif 'lit U'Ii'fllf 'iiI "I'll[ ~T~ <'i'ttff ~ 

'I'1!J;..rT 'liT "~lfIU U" ~~ ~1;fT "I'll[ flI; 
;;Jif 'l'TOO<:f ~T ~ll:f ~T I 

(1) ~r.c i't"i' 1]- 'AfJi'tufi 'liT mq; 
~>q~ it f"f~ !f~rif'li arr~T 
iI; lfTSl[if if 1'Jf1Tf ~ r~. 
"I'TCIT ~ I 

( 2 ) "I'if ar~rif'li arf'-.r'li~ s:q iiTTO 
'liT lfl1T"I ~I ~ f'li ~1lTU 
mq;~, mil il;q;or ~I 'li1' 
;;mft ~ I 

(3) 'iii\' ~~f ~T ~~ ~ <'1'TI[I 
if;)o~ m'li,~~~iI; 

f~mm;ftt rn~~ 
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(4) mrrT ~R ~'IiT If?t!1T ,);R 
iI; f.!t:l; <'iT"f ~W m~ ~f.'1'l[1 

'liT fif'!tIi flI;l:rr ;;rTCIT ~ I 

(5) iff q;~ ~ w;;ft 'liT %!rTiiT' 
~ ~ ~ am: &'~ ~ifTU 
t m o'lif;) tS' ~ ~ ~ 
klTT ;;rrnr ~ I 

B. B. C. Relations witb the Go~emmeDt 
of India 

825, SHRI MUHAMMAD SHERIFP: 
SHRI SHANKARRAO MANE~ 
SHRI SAMINATHAN : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the British Government 
have sbown eagrness for a new chapter to 
be opened in the relations between the 
B. B. C. and the Indian Government; and 

(b) if so, the details thereof and the 
reaction of Government thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRl SURENDRA PAL SINGH) I 

(a) and (b). The British Government are 
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in touch with the Government of India on 
the subject. ' 

Proposal to Impose ceiling on urban 
properly 

827. SHRI YOGENDRA SHARMA: 
SHRI N. R. DEOGHARE : 
SHRI LOBO PRABRU : 

Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSINq AND URBAN DEVELOP-
MENT be pleased to state: 

(a) whether the proposal to impose a 
ceiling on urban property has been 
finalised; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING, AND WORKS. 
HOUSING AND URBAN DEVELOP-
MENT (SHRI PARIMAL GHOSH) : 
(a) No, Sir. 

(b) Does not arise. 

Prodnctlon of Automic weaponl by india 

828. SHRI CHENGALRAYA 
NAIDU: 

SHRI R. BARUA : 

Will the Minister of DEFENCE be 
pleased to state : 

la) whether Government's attention 
has been drawn to the press reports that 
most of the defence experts in tbe country 
are advocating the production of automic 
weapons by India; 

(b) if so, whether Government have 
considered their views; and 

(c) if so, the details of the decision 
taken in this regard ? 

THE MINISTER OF DBFENCE 
lSHRI JAGJIWAN RAM) : (al to (c). 
Government are aware that views have 

been expressd in the Press advocating the 
production of nuclear weapons by India. 
The Government's policy in this regard, 
as already explained in the House remains 
unchanged. 

'iir.r, ~1I1m ~ "'" ~ 
rm~~lRi~1If 

829. ~ ~ m~ mroft : 'f'H 
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Demands railed by Ibe Mayor of Calcutta 
Corporation 

830. SHRI JYOTIRMOY BASU : 
Will tbe Minister of HEALTH AND 
FAMILY PLANNING AND WORKS. 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state the reaction 
of Government to the demands raised by 
the Mayor of Calcutta Corporation in 
the Press Conference held on the lrd 
October, 1970. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSING 
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AND URBAN DEVELOPMENT (SHRJ 
B. S. MURTHY): The details of the 
demands raised by the Mayor of Calcutta 
Corporation in the Press Conference held 
on the 3rd October, I 970 are being obtained 
from the Government of West Bengal. 
On receipt of the details it will be examined 
by this Ministry. 

Pull out .of U. S. Forces from Vietnam 

831. SHRIISHAQ SAMBHALI: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

Ca) whether he, in his speech in U.N. 
General Assembly urged the U.S.A. to fix 
a firm date for the pull out its forces from 
Vietnam; and 

(b) if so, the details of tbe proposal? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): ca) 
and (b). The Foreign Minister stated as 
follows: 

"In our view these (paris) talks can 
progress If there is an indication that all 
foreign forces w;1I be withdrawn from 
Vietnam. The United States Government 
have already withdrawn some troops and 
we believe that a firm timetable together 
with a date for final withdrawal will bell' 
the negotiations in Paris." 

La" and Order Situation in NagaIaad 

832. SHRI H1MATSINGKA : Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) the latest law and order situation 
in the State of Nagaland; 

Cb) whether the Assam Affairs Spt'(:ial 
Powers Act is proposed to be withdrawn 
or abrogated in the light of the latest 
situation; and 

(c) if not, by what time and in what 
circumstances it would be abrogated ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
The Law and Order situation in Nagaland 
has improved considerably over the past 
many months. The State Government are 
in conrol of the situation. Underground 
Nagas in large numbe .. have been surren-
dering themselves in recent months. 
Efforts of the Underground Nagas to extort 
money and rations and to get recruits are 
proving increasingly unsucoessful due to 
the resistance offered by the villagers who 
desire peaoe and are fed up with the 
Underground Nagas. Naga leaders have 
contiuued their informal contacts with the 
Underground Nagas to bring them to the 
path of peaoe and reason. 

Cb) and (c). The Hon'ble Member is 
probably referring to the Armed Forces 
(Special Powers) Regulation, 1958 whose 
validity has been extended by the Armed 
Foroes (Special Powers) Continuance Act, 
1969 upto the Sth April, 1972. This Regula-
tion confers Special Powers on the Armed 
Forees operating in areas which are 
dectared by the Governer 10 be disturbed. 
At present only a three-mile wide belt 
along the International frontier with Burma 
continues to be declared as disturbed 
area with the object of controlling the 
trallic of Underground Nagas across the 
frontier. The need for the Regulation 
would remain till normalcy is fully restored, 
so as to deal effecti\'ely with any extra-
ordinary situation that might develop in 
future necessitating the exercise of Special 
Powers by the Armed f orees. • 

Entry of Pakistani-trained Naga ReDels 
Into Nagaland tbrough Ukbrul 

(Manipur) from Pakistan 

833. SHRIB.K.DAS CHOWDHURY: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) .. hether it is a fact that some 
Pakistani-train~.d Naga rebels had entered, 
during the month of September, into Naga-
land. through the Ukhrul area of Manipur 
from Pakistan; and 

Cb) if so, the details thereof and the 
steps taken by Government in this regard? 
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THE DEPUTY MINISTER IN THE 

MINiSTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
and (b). There were reports that some 
Underground Nagas trained in East Paki-
stan would try to gain re-entry into the 
country through Manipur. Our Security 
Forces have heen vililant. There Is no 
corroboration so far of these persons hav-
ing entered Nagaland through Ukhrul 
during September, 1970. 

Demand of Local Bodies Employees iD 
Deihl 

834. SURI RAMAVATARSHASTRI: 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state : 

(a) what were the demands of the 
employees of the local hodies who were nn 
strike in Delhi from the 17th September, 
1970; and 

(b) the steps that Government had 
taken to settle the issues ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY) : (a) There was no strike 
of employees either in the Delhi Municipal 
Corporation or the Delhi Municipal 
Committee from tbe 17th September, 1970. 

(b) Does not arise. 

Forced Collection of Money by Under- ~ 

gronnd Nagas in Napland and Manipur 

835. SHRI BABURAO PATEL: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether the underground Nagas 
have been coilecting lakhs of rupees by 
forcing and terrorizing the villagers of 
Nagaland and Naga areas of Manipur 
during the last one year; 

(b) whether in view of this anti-soeial 
activity, Government have arrested any of 
the top underground Naga leaders recently; 

(c) if so, wben, and their names; and 

(d) steps taken by Government to 
cbeck these Nagas from terrorizing innocent 
villagers, and if not, reasons therefor ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRi SURENDRA PAL SINGH): (a) 
Government are aware of the attempts of 
tbe Underground Nagas to extort money 
from tbe villagers. 

(b) No, Sir. 

(e) Does not arise. 

(d) Government have established addi-
tional Security Posts in the Hill Areas of 
Manipur and additional Police posts in 
Nagaland. The htrolling has been increa-
sed. The attempts of the under-
ground Naps to extort money are proving 
Increasingly unsuccessful due to the non-
co-operation and resistance of villagers and 
the vigilance of the State Administration 
and the Security Forces. 

Prime Minister's Yisit To Foreign 
Countries 

836. SHRI S. M. KRISHNA : Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether tbe Prime Minister visited 
many foreign countries during the months 
of September and October, 1970; 

(b) if so, the names of the countries 
visited by her; 

(e) the nature of talks beld with 
Heads of the States; and 

(d) the results achieved and foreign 
exchange involved in these tours? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) \0 
(d). The Prime Minister visited Lusaka 
(Zambia) to participate in the conference 
of Non-aligned countries held there in 
September, 1970, She also visited New 
York (USA) in October, 1970, to attend 
tbe Special Communerative Session of the 
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U.N. General A:.lsembly called to celebrate 
the 25th Anniversary of the U. N. On her 
return from New York the visited Cairo. 
In cairo the Prime Minister beld talks 
with tbe Head of State of the U. A. R. 

During the two visits wbich were made 
in connection with meetinp of intema-
toinal bodies. the Prime Minister met a 
number of Heads of State!! who were also 
present on the occasions. 

The Prime Minister briefly stopped 
over at Nairobi & Moscow and held discu-
ssions with the President of Kenya and 
witb the Prime Minister of the USSR 
respectively. 

The Prime Minister diseua.d with tbe 
leaders concerned, maUel1l of mutual 
interest, witb a view to strengtbening good 
relations. 

The estimated expenditure was 
Rs. 74,000 in foreign exchange; the actual 
expenditure incurred is being lI8COrtained. 

India'. proposal for bringiDg peace 
in Vietnam 

837. SHRI CHANDRA SHBKHAR 
SINGH: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether it is a fact that India i8 
propOSing to take some fresh initiative to 
bring peace in Vietnam; and 

(b) if so, the details tbereof 1 

THE DEPUTY MINISTER IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
and (b). Government are in touch with 
all concerned parties and Governments. We 
believe that if all parties are sincere 
a peacefully negotiated settlement can be 
achieved within the framework of the 
principles of the Geneva agreements. This 
could be done by exploring and expanding 
the area of common ground between the 
various proposals. The withdrawal of all 
foreign forces beginning with thOle of the 
U. S. within a reasonable time-table and 
the formation of a broad-based government 
in Soath Vietnam, cOIIlprisinl all elements, 

would facilitate progress towards serious 
negotiations. 

Recommenda,ion of Lusaka Confel'ence 
Regarding Increased Trade and 

Economic Co· operation 

838, Dr. RANEN SEN: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whetber she recently held Lusaka 
SumlDit Conference of the non-a Iigned 
countrie" had recommended immediate 
steps for increased trade and economic 
co-operation amoupt the non-aligned and 
developing countries; 

(b) if so, what follow-up action has 
been taken on this recommendation; and 

(C) wbat role India is playing in this 
respect 1 

THE DEPUTY MINISTER IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
Yea, Sir. 

(b) and (c). The Economic Resolution 
passed at the Summit Conference of the 
Non-Aligned at Lusaka is being examined 
in detail by tbe Government of India. The 
Resolution, being of a very comprehensive 
long-term and farreaching nature, requires 
a thorough examination and the various 
Ministries have been asked to make the 
necessary studies in their respective fields 
with a view to assessing the areas of co-ope-
ration and increased trade possibilities. 
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("Ii") ~'IiT~ f~'lT ~ 
ffi"li"T fTml "Ii"T ~ ~~ I 

(lS) STl'f ~ ~0\iT I 

Army Personnel Killed and Injured by 
UDder-Ground Nagas Near Pbek 

840. SHRI J. AHMED: Will the 
Minister of DEFENCE be pleased to 
atate : 

(a) whether one Army man was killed 
and several others injured by the under-
ground Nagas near Phek about 150 krfI. 
from Kohima on the 14rh October, 1970; 
and 

(b) if so, the details of the incident ? 

THE MINISTER OF DEFENCE 
(SHRI JAGJIWAN RAM): (a) and (b). 
A convey consisting of four vehicles was 
ambushed by underground Naga. on 14th 
October, 1970 near Phek. Our troops retur-
ned the fire and attacked tbe hostile 
positions. The underground Nag"s. how· 
ever, managed to escape. Three of our 
troops were wounded in this incident, one 
of whow subsequently succumbed to hi. 
injuries. 

qiil"".~Ifii~ 

841. 1Ift~, """~ 
6(filt~ : 

'fl:ff Sff<l"-W1l1'm l:fQ: ;rcrf.r 'lIT 'li'l"T 
mf"li": 

("Ii") 'flIT ar~ 0fIi 'In f;Murrn'IIT 
~ 1it~;rr ~ it; ~<r ~i aft< 

(!if) l:fR ~lJ <it ~it; 'fl:fT 'IifT'II 

5ffl'f-"" ,",f (11ft 'II'I"~ ,'If) : 
("Ii") <I"'U (~). <rrf~')l:f arJ"l!"1"j ~ fiflriur 
'IT ~ 'lIT <rTfa 'if~ 'IT ~f ar<mU 
'IT ~ ~T ~ ~ I l:f5 ~ wrf"6l:f'ffi 
o(m ~ f.f~ ~<r.r <rrf~1f wffi; ~T 
5fli\1r I 'ifTim: "fi"T fim-nr ~ f.!; ~m 
~ 'lIT ~ <ro'mlT<I" amTI,"I:l 'IT 

marfur ~ ~fir"fi" tl~ rnT 
w.r~ 'lIT <iT ~~ ~ I m f.r;m 
it ;rrfu~ q'Tl!l;ff "fi"T roflr"tif ~ ~fir"fi" 
~~'IiT~~~11~­

f'flflcIT( 'IT ~1flU f<llffiur ffl!IT ~ 
Ifr.r;m:t ~ 'f\"UfH1IT i!llITif ~ 
~J ~ f.r;m: ~ WT aft<~ ... i!1 
if'ilTCI" ~T ~l:f"fi"ffi 'liT Rl!T \iIT(fT ~ I 

Boycott of En.uing Commonwealth PrIme 
Ministers Conference by African Countries 

842. SHRI A. SREEDHARAN : 
SHRI S. K. TAPURIAH: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether several Afriean countries 
are likely to boycott the Commonwealth 
Prime Ministers Conference to be held in 
January next in Singapore; and 

(b) if so, the reasons therefor and 
Government'. reaction thereto; and the 
steps taken to persuade them to attend 
the Conference ? 
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THE DEPUfY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
There is strong disapproval among a 
number of African and other Common-
wealth countries, including India, to the 
proposed British move to sell arms to 
South Africa. If the UK Government go 
ahead with this proposal, it is possible that 
some countries may not attend the Confe-
rence. It is, however, reported that the 
British Government have not yet taken a 
final decision. 

(b) Does not arise. 

Loss sulrered by Fertiliser Planl at Barauni 

843. SHRI K. P. SINGH DEO : Will 
the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND MET-
ALS be pleased to stste : 

(a) whether the Fertilizer Plant at 
Barauni has been Incurring a daily loss 
to the extent of rupees one lakh for the last 
few months; 

(b) if so, the period for which the 
plant has been running heavy losses; 

(c) the reasons therefor and the esli-
m3ted loss suffered 80 far by the Plant; 
and 

(d) the steps tsken by Government in 
Ihematter ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS, AND MINES AND 
METALS (SHRI D. R. CHAVAN) : (a) 
and (b). No; Ihe plant is under const-
ruction. 

(C) and (d) Do not arise. 

Film Produced by Mr. Louis Malle 

844. SHRI K. P. SINGH DEO : 
SHRI MOLAHU PRASHAD: 

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state : 

(a) whether attention of Government 
has been drawn to the Press Report appea-
ring in the Hindus/an Times dated the 13th 
September, 1970 regarding denial by the 
French film maker Mr. Louis Malle of any 
undertsking given by him about censorship 
by the Indian authorities contradicting the 
statement made by the Deputy Minister for 
External Affairs in Parliament both regar-
ding censorship and cuts effected by the 
French Government to the portions objec-
ted to by the Indian Government; and 

(b) if so, the reaction of Government 
in rellard thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
and (b). The reported statement of Louis 
Malle is not correct. There Is nothing to 
add to what the Deputy Minister in the 
Ministry of External Affairs has already 
said on this point in the hist session of 
Parliament. 

Comments of Indian High CommlulOlleJ' 
in London on A FUm DIrected by Mr. 

Louis Malle 

845. SHRI M. H. GOWDA: Will the 
Minister or EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Government advised the 
Indian High Commissioner in London to 
attend a Press showing of a fiim produced 
by the French Film Director, Mr. Louis 
Malle: 

(b) whether tbe Indlan High Commiss-
ioner has forwarded his comments on this 
contro'l'ersial film; and 

.< (c) if so, ,"whether a copy of his com-
ments will be laid on the Table? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SHINGH) : 
(a) No, Sir. 

(b) and (e). Do Dot arise. 
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Broadcasts made by the Moscow 
Radio About India 

846. SHRI HIMATSINGKA : Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to .tatc : 

(a) whether an M. P. has pointed out 
to his Ministry that the All India Radio 
dose not criticise any of the Soviet Leaders 
and their policies like the Moscow Radio 
whicb criticises the Indian leaders and 
policies and has also demanded that Mos-
cow Radio should be asked to supply all 
such scurrilous broadcasts; and 

(b) if so, Government's reaction 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
Yes,Sir. 

(b) We consider those broadcasts on 
different foreign radio stations objectiona-
ble which criticise Ollr Constitution, official 
Institutions or Government decisions and 
policies. Since we have our own monitoring 
arrangements for foreign broadcasts, we 
do not consider it necessary to ask Moscow 
Radio to supply transcripts of their 
broadcasts to us. 

DeliberatiOlls at Chief Ministers Conference 
on Ceiling on Urban Property 

847. SHRI DEORAO PATIL: Will 
the Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be 
pleased to state : 

(a) whether there were any delibera-
tions at the Chief Ministers Conference of 
various States recently in Delhi regarding 
the introduction of ceiling on urban prope· 
rty; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 

AND URBAN DEVELOPMENT (SHRI 
PARIMAL GHOSH: (a) No. 

(b) Does not arise. 

Setting up of Bitumen Drums and Oil 
Barrels Plant at Madras by Indian 

Oil Corporation 

848. SHRI S. M. BANERJEE : Will 
the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS be pleased to refer to the reply 
given to Starred Question No. 179 on the 
3rd August, 1970 reJarding supply of oil 
barrels and Bitumen drums to the Indian 
Oil Corporation and state the progress 
made by the Indian Oil Corporation to set 
up tbeir plant at Madras and when it is 
likely to be commissioned ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS, AND MINES AND 
METALS (SHRI D. R. CHAVAN): The 
plant is expected to be commissioned by! 
the end of February, 1972. 

Financial assistance to Haldia Refinery 
Project by Indisn OB CorporatiOll 

849. SHRI K. HAIDER : Will the 
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be 
pleased to slate : 

(a) whetber It is a fact that the Indian 
Oil Corporation had decided to extend 
financial assistance to the Haldia Refinery 
Project; and 

(b) if so, the details of tbe scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM ANO 
CHEMICALS, AND MINES AND MET-
ALS (SHRI D. R. CHAVAN): (a) and (b). 
Haldia Refinery Project is a part of Indian 
Oil Corporation Ltd. and its financing is 
being done presently from out of the inter-
nal resource of Indian Oil Corporation as 
well as from out of French suppliers Credit 
1966-67. If and when the internal resou-
rees of Indian Oil Corporation are found 
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to be inadequate, the C<>mpany will appro-
ach Gcvernment for necessary loans. In 
the year 1970-71 the Company does not 
propose to ask for loans from Government. 

Bbutan's Entry Into U. N_ 

850. SHRI LAKHAN LAL KAPOOR: 
Will the Minister of EXTERNAL AFF-
AIRS be pleased to state: 

(a) whether the Indian Delegate Repre-
sentative attending the 25th Session of the 
U. N. General Assembly. formally moved a 
resolution for membership of Bhutan; 

(b) whether Government have tried to 
obtain support from other member nati-
ons; and 

(C) if so, the result thereof 1 

THE DBPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHR! SURENDRA PAL SINGH) : (a) 
No, Sir. 

(b) and (C). India is informally seeking 
lupport for Bhutan's membership of the 
U. N. the result will be known when 
Bhutan's application comes up for 
consideration. 

PM'S Rejoindpr to' Pat President in 
UN on Kashmir 

851. SHRI DANDAPANI 
SHR! NARAYANAN : 
SHRI N. R. LASKAR : 

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state : 

(a) whether it is a fact that Pakistan 
President suggested at U. N. General Ass-
embly that India and Pakistan should 
withdraw their troops in Jammu and Kash-
mir and have a fresh election; and 

(b) if so, the Prime Minister's reply 
thereto 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 

(SHRI SURENDP.A PAL SINGH) : (a) 
The President of Pakistan in his statement 
before the UN General Assembly on Octo-
ber 22nd, 1970, made a suggestion to India 
"for holding discussions about the with-
drawal of forces of both India and Pakistan 
from Kashmir so that its people are 
enablcd to decide their future without any 
constraint or coercion from outside". 
Jammu and Kashmir is a part of India. 
The question to be scttled about Kashmir 
is the withdrawal of Pakistani forces who 
are occupying parts of Indian territory in 
violation of international law. If Pakistan is 
serious about a settlement, it should with-

draw its forces from Kashmir. We have 
offered nur readiness to settle all our diffe-
renres with Pakistan, including Kashmir, 
bilaterally through peaceful negotiations. 

(b) The above stand of India is well-
known to the UN and the whole world. 
The Prime Minister did not, therefore, 
consider it necessary to reply to the sugge-
stion of the President of Pakistan. However 
our spokesman at the United Nations made 
a short statement on the very day of the 
President's statement expressing amazement 
that Pakistan should suggest that India 
should withdraw its forces from its own 
territory. 

Use of Durba Grass for MediciD81 
Purposes 

852. SHRI BHOGENDRA JHA: 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state : 

(a) whether Government have come to 
know of the claim made by the All India 
Homeopathic Association about the vari-
ous medicinal uses of Durba grass 
(Cynodon dacsylon); 

(b) if so, Government's reaction there-
on; 

(c) whether about 800 plants in India 
are believed to have the rapeutic qualities; 

(d) if so, whether Government propo-
sed to establish big herbariums to scientj-
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fically experiment and utilise these plants 
for medicinal purposes; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHR! 
B. S. MURTHY) : (a) Yes. 

(b) Preliminary studies on the Pharma-
cological activity of the plant Cynodon-
dactylon carried out under the Composite 
Drug Researh Scheme at Haffkin's Insti-
tute, Bombay, have revealed that both the 
Alkaloidal and Glycosidal fractions of this 
plant had no action against the growth of 
Entamoeba Histoliti~a ill vitro. However. the 
alkaloidal and the glycosidal fractions redu-
ced the blood sugar level in the rabbit to 
some extent. 

The research work is still continuing. 
Hence it is premature to give any definite 
opinion. 

(c) About 1800 plants are recorded in 
the ancient Indian medical literature as 
containing tharapeutic qualities. 

(d) and (e). The Central Council feu 
Research in Indian Medicine and Homo-
eopathy set up by the Govemment of 
India have 10 Units for the Survey of 
Medicinal plants in various parts of the 
country. Each Unit has a herbarium. The 
Survey, collection and experimental culti-
vation of Medicinal Plants is expected to 
get a fillip in the coming years. 

Provisional Revolutionry Government 
of South Vietnam as an Observer 

at Lusaka Conference 

8S3. SHR! BHOGENDRA JHA : 
Will the Minister of EXTERNAL AFFA-
IRS be pleased to state: 

(a) whether it is a fact that the Provi-
sional Revolutionary Government of South 
Vietnam sat as an observer at the recently 
held summit conference of non-aligned 
countries at Lusaka; 

(b) if so, whether Govemment p~opose 
to permit some sort of representauon of 

the Provisional Revolutionary Govemment 
in India; and 

(c) if not, the reasons thorefor ? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
Yes, Sir. 

(b) and (C). Govemment's stand remaina 
as already explained to this House that no 
immediate change appears necessary in 
this regard. 

Differea.es with foreign Firms 
oYer Off-Shore Drilling 

8S4. SHRI MEETHA LAL MEENA: 
Will the Minister of PETROLEUM AND 
CHBMICALS AND MINES AND 
METALS be pleased to state: 

(a) whel!!er there are some differences 
with the foreign firms over off-shore driling; 

(b) whether programme for off-shore 
drilling has suffered a set back beca use of 
the attitude of the foreign firms; and 

(c) if so, the details thereof and the 
action Govemment propose to take in thilI 
regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS & MINES AND METALS 
(SHRI D. R. CHA VAN) : <a) and (b) No. 

(e) Does not arise. 

MOle for a separate Homeland lor 
IalliaDs iD South Africa 

8SS. SHRI R. K. BIRLA ~ Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether there is a move in Natal 
in South Africa for a separate homeland 
for Indians there; 

(b) if so, the details thereof; and 
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(C) the reaction of Government of 
India thereto 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
<SHRI SURENDRA PAL SINGH) : (a) 
and (b). Government have IIeCD a press 
item stating that a professor of the Univer-
sity "f Natal favours the formation of a 
homeland for South African. of Indian 
origin living in Natal. 

Government aro. however, not aware of 
any official moves to establish such a sepa· 
rate homeland, apart from the South 
African Group Areas Act, under which 
South Africans of Indian ongin. as other 
non·Whites. are being moved out of urban 
centres into remote rural areas. 

(c) The Government of India's position 
on the policy of apartheid is wcll·kno\\>ll. 
We have consistently and unequivocally 
condemned it at the United Nations and in 
all other international fOl"Ulllll. 

Recoyery of loss Incurred by Indian Oil 
Corporation in dealing with HInd Gal· 

vanising and Engineering Co. 

856. SHRI GEORGE FERNANDES; 
Will the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS be pleased to refer to the reply 
given to Starred Question No. 313 on the 
9th March. 1970 regarding loss to Indian 
Oil Corporation in dealing with Mis. Hind 
Galvanising and Engineering Co. and state: 

<a) whether the Indian Oil Corporation 
have consulted their legal advisers and 
claimed necrssary compensation from Hind 
GalvaIiising and Engineering Co. for their 
withholding supply of barrels and claimed 
back excess price of barrels chargoeJ by 
the latter from the former; 

(b) if so. the details of compensatory 
amount on each count claimed; 

(c) whether such compensatory amo· 
unts have been realised; and 

(d) jf not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 

CHEMICALS AND MINES AND 
METALS (SHRI D. R. CHAVAN): 
<a) to (d). As already stated in reply to 
the Lok 'Sabha Unstarred Question No. 
6151 a~wered on 13-4-70. the matter is 
still before a Court of law. It will. there-
fore, not be in the interest of the Indian 
Oil Corporation to disclose any information 
on the subject. 

011 Prospecting undertaken by oil aad 
Natural Gas Commilsion 

857. SHRI DHIRESWAR KALITA: 
Will the Minister of PETROLEUM AND 
CHEMICALS AND MINES & METALS 
be pleased to state : 

(a) the areas where oil prospecting has 
been undertaken by Oil and Natural Gas 
Commission in the past three years; and 

(b) the results obtained so far in 
respect of those areas ? 

THE(MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS. AND MINES AND 
METALS (SHRI D. R. CHAVAN): 
(a) During the period from April 1967 to 
September 1970 oil prospecting work was 
done in various parts of Jammu & Kash-
mir, Punjab, Himachal Pradesh, Haryana, 
Uttar Pradesh, Bihar, Orissa. West Bengal 
Assam. Tripura, Nagaland, Gujarat, Raja-
sthan, Andhra Pradesh, Tamil Nadu. and 
the Andaman Islands. 

(b) Oil was discoverd in the Sobhasan, 
Vasna and South Kadi areas of Gujarat, 
and in the Galeki and Borholla areas of 
Assam. Natural gas was discovered in 
Hazira area of Gujarat and the Manhera 
Tibba area I1f Rajasthan. 

ReorganilBtioa or Air Headquarters 

8S8. SHRIMATI SUCHETA 
KRIPALANI ,Will the Minister of 
DEFENCE be pleased to refer to the 
reply given to Starred Question No. 1291 
on the 29th April, 1970 regarding Reorg-
anisation of Air Headquarters; and state: 
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(a) whether the scheme under consi-
deration to reorganise the Air Headquar-
ters has since heen finalised; and 

(b) the time by which its implemen-
tation will be over ? 

THE MINISTER OF DEFENCE 
(SHRI JAGJlWAN RAM) :I(a) and (b). 
The reorganisation of Air Headquarten 
has already been implemented except for, 
the manning of certain civilian posts which 
are to he filled through the Union Public 
Service Commission. 

Disposal of India's Share of Rostam Crude 
from olr-shore cooccliSionl in Iran 

859. SHRI N. K. SANGHI : Will the 
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS 
he pleased 10 stale : 

(al what is India's share of Rostam 
Crude in the off-shore concessions in Iran 
so far accrued; how much of it has heen 
disposed of and al what rate; 

(b) how the rate compares with that 
of other crude; 

(C) whether Government have heeD 
able to find out a buyer for the baIanc:e 
stock; if so, at what rale; and 

(d) whether Government propose to 
use the RoSlam Crude in one of our own 
refineries, if necessary, with some adapta-
tions and changes in Ihe present plants so 
that we may fully and profitably utilise 
our share of crude? 

THE MINISTER OF STATBIN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS, AND MINES AND 
METALS (SHRI D. R. CHAVAN): <al 
and (b). Upto 1-11-1970 the equity share 
of Hydrocarbons India Private Limited 
(HIPLl was 3,593,524 barrels. In addltiOD 
to this, under the terms of the Agreement, 
HIPL was obliged to purchase 1/3rd of 
the equity share of the National Iranian 
Oil Company (NIOC). The total quantity 
available to HIPL for lifting was thus 
7,187,049 barrels. Apinst this, HlPL 

could so far lift and dispose of a total of 
964,215 barrels. Selling price of crude oil 
varies accord!ng to Its quality and location 
of the oilfields. The price of the Rostam 
crude sold by HIPL compares favourably 
with the market price of similar crudes 

. from the Middle Bast. However, it is not 
in the financial interests of HIPL to dis· 
close the prices of Rostam crude sold by 
it. 

(C) Not yet, except for some quantity 
being sold to one buyer. 

(d) Rostam crude was tried in Cochin 
Refinery hut without success. Studies are 
underway for possible use of Rostam crude 
in other refineries in the country. 

Economic reeealon In United State of 
America Alrectlag Indian Immigrants 

860. SHRIMA TI SUSHILA 
ROHATGl : 

SHRI V. NARASIMHA RAO; 
SHRI RAM KISHAN GUPTA: 

Will the MiDiater of EXTERNAL AFF-
AIRS be pleucd to atate : 

(a) whether the reported economic 
receasiOD in the United States of America 
is hiuin, the Indian immigranls hard, 
and 

(b) if 10, Ibe exact position and the 
reaction of Government thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
and (b). The recent recessionBry trends in 
the United States have, through reduction 
in employment oppOrtunities and availabi-
lity of scholarahips, to lome extent, affe-
cted Indian students and Indians holding 
immisrants visas. 

IIIfQlr.l !lit .m '"'" !11fT 
i";lfit~ 

861. • mI' fq iflmnW : 
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;;0cTT I lI'i!: ;;rff 'f ;;r;rqm If1ITU'lI' 

~if;!,{ ~ f'f.q~ ~aT ~ fif; 
ill lTi!:f ar'l'it WT'f if;TfT<'T fl ;;rT 'lft 
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Financial crisis raced by Coal Industry 

863. SHRI R. K. AMIN: Will the 
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS 
be pleased to state : 

(a) whether coal industry is facing 
crIsis for want of finances etc; 

(b) if so, whether his attention in this 
regard has been Invited to a report in the 
Times of India of the 10th October, 1970 
(page 13); and 

(c) if so, the reaction of Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS, AND MINES AND 
METALS (SHRI NITI RAJ SINGH 
CHAUDHARY) : (a) The Industry have 
brought to the notice of Ihe Government 
about the Crisis faced by them for 
want of finance etc. 

(b) Yes, Sir. 

(c) The Reserve Bank of Tndia have 
advised all the Public Sector Banks func-
tioning in Bengal-Bihar that they may like 
to take a sympathetic view in considering 
requests for financial assistance from 
coilieries. The Ministry of Railways have 
assured that if the conditions in West-
Bengal-Bihar remains normal, they would 
be able to move all tbe consumer demands 
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of coal in fulI during the busy season which 
has just commenced. The Government are 
also trying to help in all other possible 
ways to sort out the difficulties facd by the 
Industry. 

HIndi and Foreign Languages knowiBg 
Iodian High Commissioners and 

Ambassadors 

865. SHRI DEORAO PATIL : Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state the number of Indian 
High Commissioners/Ambassadors who 
know Hindi and the number of such other 
employees In the embassies who know the 
language of the country to which tbey are 
attached? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): 
Twenty-six Heads of our Missions know 
both Hindi and the language of the country 
where they are posted. 

All directly recruited f. F. S. Officers 
are required -to qualify in HindI prior 
to confirmation in the service. All other 
personnel, who had not attained the age 
of45 on 1-1-1961, are also required to learn 
Hindi, for which necessary facilities are 
being provide". The majority of Our per-
sonnel know Hindi, and, as far as 
administratively possible, persons knowing 
the language of a country. are posted to our 
Missions there. Those who do not know 
the language of the country concerned are 
encouraged to learn it. and they generally 
acquire a working knowledge of it within a 
year of joining their post. 

q~t~ if ~ f~l Ii' f"'~ ri~ 

866 ~i ~ II'tmr : 'fliT 

~ "'" ~ at'h: I!fR "'" '1~ 
~ ~ iI'~f.r 'liT ~ 'Ii~iT f.t; 

(\ti) 'flfT ;rT'{mll' ~-f.nrr.f rillf1lr 
~if~itifT",!'{ f;r:)riT 'It')qr~f ~ 
f.rt;?: mro em 'I't'{lft<r.f\' ~ if ~ra 

f'faT f..-MY 11ft ~"l;;raT ~;rn: if 1ll"T'fT 
rillf1lr ~~ !Tf~«..- 5I'f~~}f 1f;'{ ~ 
~; ar1'{ 

(v) ~~, oT ~ ~ ~ 
;lI'ro 'flfT ~ om: '3'ij' If'{ 'flfT ~ T'f<m:r \tiT 
.~ ~? 

~" "'" ~ ar'tt I!fR "'" 
'"lJ q;rnp:f if U'ilf il'i\ (...n;ftF.m-.r 
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~-flmT;; rillllJ! rnr f'l'iil' I!it mm; 
~ 'iil<m.'T 'fGr ~I<r<ff am- ~'{­

~ ~ it ~r.rr 'm(;;r ,"ofT 
$1 'liT f.r~1I'J'ifflT ..IT ~ rn 
~ I m l:flTfu 'f'{ ~ I 'IiI1i ~ orr ~ ;;rf.r 
If'{ ~I"cil'!I' ~-fifflT'f rillf1lr ~ f~'f)i 

5I'r:cr il:'hiT I 

Survey for Copper DeposIts In Bbandara 
District of Maharashtra 

861. SHRI DEORAO PATIL : Will 
the Minister of PETROLEUM AND 
CHEMICALS A"'D MINES AND 
METALS be pleased to state: 

(a) whether the Geological Survey of 
India ha. submitted a survey report about 
the possibility of rich deposits of copper 
in the Pular-Par Sodi area of Bhandara 
district in Maharashtra; and 

(b) if so, the details thereof and the 
action taken by Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS. AND MINES "" METALS 
(SHRf NITIRAJSINGH CHAUDHARY): 
(a) and (b). Investigations that are being 
carried out by the Geological Survey of 
fndia on Pular Parsori Copper deposit in 
Bhandra district of Maharashtra indicate 
mineralized zone, 2000 metres long and 3 
metres wide, established for 100 metres 
depth. The work is in progress. Final 
report will·be received from the Geological 
Survey of India on completion of the 
programmed work. 
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Scheme oC Group PractisIng by Doctors in 
Rural Areas 

868. SHRI DEORAO PATIL: Will 
the Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be 
pleased to state : 

(a) whether a scheme of "Group 
Practising" by doctors in rural areas was 
approved in tbe seminar organised by the 
Indian Medical Association in New Delhi 
on the 25th September, 1970; and 

(b) if so, the nature of the assistance 
proposed to be given by Government to the 
doctors who want to serve the rural areas? 

THB MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS. HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY): (a) At the Workshop 
Seminar on "Rural Medica I Relief·Future 
Pattern" organised by Indian Medical Asso-
ciation in New Delhi on the 25th and 26th 
September, 1970 a recommendation was 
made to encourage prh'ate practitioners to 
settle down in rural areas. They could set 
up practice individually or in groups. Pani-
cular stress was laid on encouraging group 
practice which could provide cOlI\Prehensive 
medical care in a more satisfactory way. 
The seminar also recommended that, to 
encourage such an enterprise by private 
practitioners, loans on easy terms and other 
facilities may be made available to doctors 
who volunteer to work in rural areas. 

(b) The Indian Medical Association 
have yet to forward the formal reccom-
mendations of the seminar to the Govern-
ment, which, on receipt, will be given due 
consideration. 

Financial Assistane. for Housing ProgralDlDe 
in Kanpur 

869. SHRI S. M. BANERJEE: Will 
the Minilter ofHBALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be 
pleased to state : 

(a) whether it is a fact that the Mayor 
of Kanpur Nagar Mahapalika has request-
ed for a special financial assistance of Rs. 
50 crores for housing programme in 
Kanpur; 

lb) if so, the steps taken in this regard; 

(c) whether any assistance has sO Car 
been given to them; and 

(d) if not, the reason therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
PARIMAL GHOSH): (a) Yes, Sir. 

(b) to (d). The Social housing schemes 
of this Department are in the State Sector. 
In the 4th Plan, Central Assistance f", all 
the State Sector Programl1)es taken to-
gether is released to the staff Governments 
in the shape of 'Block Loans' 
and 'Block Grants' without being tied 
to any particular scheme or head of 
development. The State Governments are 
free to determine the amount to be utilised 
for any of tbe State sector programmes 
and the area in which sucb amount is to be 
utilised, according to their own order of 
priorities and local requirements. The 
Mayor of Kanpur has been informed 
accordingly. 

It has also been suggesied to the Mayor 
that if the Kanpur Municipal Corporation 
can formulate and forward through the 
State Government economically viable 
projects having quick regenerative features, 
they could be considered by the Housing 
and Urban Development Finance Corpo-
ration for suitable assistance. 

Explanation Regarding United States 
Ambassador's absence at the Airport at 
the time of Prime Minister's Departure 

870. SHRI S. M. BANERJEE: WiD 
the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether United States official had 
sought to send a junior diplomat to the 
airport to explain away Mr. Keatml" 
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failure to turn up at the airport at the time 
of Prime Minister's departure; 

(b) if so, the reaction of Government 
thereto; and 

(c) whether any protest has been lodged 
by the Govrrnment of India to this effect ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
Government ·is not aWare of this. 

(b) Does not arise. 

cc) No, Sir. 

Death of Ptem Kumarl In WilJingdon 
Hospital, Ne" Dellli 

871. SHRI S. M. BANERJBB: Will 
the Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be 
pleased to state: 

(a) whether it is a fact that the death 
of Miss Prem Kumari occurred on 23rd 
April, 1970 due to the carelessness of the 
doctors in the Willingdon Hospital, New 
Delhi; 

(b) whetber the Departmental inquiry 
which was proposed to be instituted as 
stated in reply to Starred Question No. 704 
on the 31st August, 1970 has concluded; if 
so, details thereof; 

(c) whether it is also a fact that the 
father of the deceased was also called in 
tbe course of the inquiry ·and if so, the 
nature of the discussions; 

C d) the namel of the doctors wbo 
examined Miss I'rem Kumari; and 

(e) how many complaints were lodged 
by the father of the deceased and what was 
the action takeu thereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNfNG AND WORKS, 
HOUSING AND URBAN DEVELOP-

MENT (SHRI B. S. MURTHY): (a) 
A preliminary Inquiry has been conducted 
by the hospital authorities into the circum-
stances leading to the death of a nine year 
old child named Prem Kumari in the 
Willingdon Hospital on the 23rd April, 
1970. 

(b) The question of holding at further 
Departmental Inquiry is being considered 
in the light of the available evidence. 

(c) It is not known whether the father 
of the deceased was examined by the Enq-
uiry Officer in the preliminary inquiry. 
However, he will, no doubt, be called for 
evidence during the Departmental) Inquiry, 
if held. 

(d) It is nnt in public interest to 
disclose the names of the doctors at this 
stage. 

Ce) Only one complaint has been rece-
ived from the father oCthe deceased child 
through various channels. 

Allotmeot of Laod to Ford Fondatlon for 
opeoiDg a Nursery io Lodhi Gardea., Ne" 

Delbl 

872. SHRI HARDAYAL DEVGUN : 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state: 

(a) whether it is a fact that the New 
Delhi Municipal Committee has given land 
to the Ford Foundation for opening a 
nursery in the Lodhi Gardens, New DeIhl; 

(b) if so, its acreage; and 

(c) the basis on whicb it has been 
given? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S, MURTHY): (a) Yes. 

(b) One acre. 
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(C) The New Delhi Municipal Commi-
ttee had felt the need for a modem nursery 
for its Horticulture Department and the 
offer of the Ford Foundation in this 
connection was therefore accepted. 
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('If) lIT,!~,m~~~­
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Requiremeal5 Doctors for Raral 
Areas Daring Fourtb Plan 

175. SHRI HEM RAJ: Will the 
Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVBLOPMENT be 
pleased 10 stale: 

(a) the number of doctors Ihat are 
needed for Ihe Rural Areas during the 
Fourth Five Year Plan; 

(b) the number of doctors that come 
out from the Medical Colleges yearly; 

(C) how many of them stick in India 
and how many go oul 10 foreign countries 
and Ihe number of doctors who have 
mil1'ated from india 10 foreign countri .. 
from 1968 to tile end of October, 1910. 

(d) Ihc number of applicants lhat 
offered for rural service during Ihe years 
1968 to October, 1970; and 

<e) the number of such doctors who 
were selected by the Public Service? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS. HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY): (a) There are 5,217 
Development Blocks in country and 5,044 
Primary Heallh Cenlres funclioning al 
present. During the Fourth Five Year Plan 
Primary Health Centres will be sel up in 
339 more blocks thus bringing the total to 
5,38~ Primary Health Cenlres by the end 
of Ihe Fourth Plan. At Ihe rate of 2. dOClors 
per Primary Health Centre 10,766 doctors 
will be needed for Ihese 5,3'3 Primary 
Heallh Centres. Oul of this 6,219 doctors 
are in position at presenl. Therefore, 4,541 
more doctors are needed for Ihe Primary 
Health Centres in Ihe rural areas during 
the Fourth Five Year Plan. 

(b) About 9,000 doctors pass out from 
medical colleges annu~lly. 

(C) to (e). The information is being 
collected from Slate Governments and will 
be laid on the Table of Ihe Sabha in due 
course. 
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PRY Scales of Vaidyas in Punjab aad 
Himacbal Pradesb 

876. SHRI HEM RAJ : Will the 
Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Punjab Government 
has equated Vaidyas of three-year course, 
four-year course and five· year course into 
one category for purpose of grades of pay 
and promotion; 

(b) whether tbeir pay scales have heen 
revised by the Punjab Government first in 
the grade of Rs. 130-380 in 1967 and then 
in the grade of Rs. 200 to 300 :from 1st 
February, 1968; 

(e) whether the Himachal Pradesh 
Government has allowed these scales to 
the five-year course Vaidyas but has denied 
themito the four years course Vaidyas; and 

(d) whether their case has been reco-
mmended by the Himachal Pradesh Gove-
rnment to the Central Government and 
if so, the action tal1en thereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT. (SHRI 
B. S. MURTHY): (a) Yes, on account 
of a ruling given by the High Court in 
this matter. 

(b) Tbe pay scales of vaidyas were 
first revised to 150-10.200/15-275/15-380 in 
1967 by tbe Punjab Government. Tbeir pay 
scales have been further revised to Rs. 
200-15-380120- SOD with effect from 1st 
February, 1968. 

(C) The Himachal Pradesh Government 
has not allowed the revised Punjab Grades 
to any Class of Vaidyas so far. 

(d) The Himachal Pradesh Goveroment 
have recommended the case to thc Govern-
ment of India, which is under considera-
tion. 

Al'rest of Cbiaa-Trained Nagai 

877. SHRI HEM RAJ : Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the number of Naga hostiles 
(trained in China) arrested so far; 

(b) whether any documents of instru-
ctions have been found in their custody; 
and 

(C) if so, tbe gist thereof? 

ThE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) It 
is not possible to give very precise figures. 
However, according to the informatioo 
available with the Government, the Seeu-
rity Forces have taken into custody 276 
persons trained in China. 

(b) Yes, Sir. 

(c) These documents show that under-
ground Nagas received some military 
training weaponl and ammunition in 
China. 

Unified Code for Army, Air Force 
And Navy Acts 

8"/8. SHRI HEM RAJ: Will the 
Minister of DEFENCE be pleased to 
refer to the reply given to Starred Question 
No. 498 on the 19th August, 1970 regar-
ding unified code for Army. Air Force 
and Navy Acts and state: 

(a) whether the examination of the 
draft unified code prepared by the Special 
Committee has been completed; and 

(b) if so, the time by "hich a compre-
hensive Bill on the subject will be brought 
before the Parliament ? 

THE MINISTER OF DFFENCE 
(SHRI JAGJIWAN RAM): (a) ani (b). 
Tbe examination of the draft unified code 
for the three Services has not yet been 
completed and will take some more time. 
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Allegations against Soviet Consul 
General 

879. SHRI S. K. TAPURIAH: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether the attention of Govern-
ment has been invited to a news item in 
the Current Weekly of the 17th October 
saying that the Soviet-Consul General in 
Bombay was declared persona-n'Jn-grala 
in Mexico in 1959 for undesirable activi-
ties and was asked to ileave that country 
within 24 hours; 

(b) whether several Members of par-
liament have also written to him in this 
rellard; 

(C) the details of procedure followed 
by the Government of India before accep-
ting a particular individual as a representa-
tive of a foreign country; and 

(d) whether any investigations into 
the allegations against the Soviet Consul-
General in Bombay have been made and 
if so, the details thereof? 

THE DEPUTY MINISTFR IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
and (b). Yes, Sir. 

(C) In the case of the Head of I 
Consular Post, prior concurrence or agree-
ment of the Receiving State to his appoint-
ment is not required. 

(d) The matter is receiving attention. 

Exodus of Iadian Nurses to Foreign 
Countrie. 

880. SHRI DINKAR DESAI : 
SHRIMATI ILA PALCHOU-

DHURI : 

Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state: 

(a) whether it is a fact that the large-
scale exodus of Indian nurses to Europe 

and the U.S.A. has created an acute 
shortage of skilled staff in the several 
hospitals in Delhi and elsewhere; and 

(b) if so, steps taken to stop this 
mass exodus and to provide adequate 
number of trained nurses ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT lSHRI B. S. MURTHY): . (a) and 
(b). Government are not aware of any 
large-scale exodus of Indian Nurses to 
Europe and U.S.A. No such problem has 
been reported so far by any of the major 
Hospitals in Delhi. Hence no necessity 
has been felt to put any special restriction 
on the Nurses going abroad. 

The present output of trained nurses 
from various institutions ,in the country is 
5,000 per annum and it ts proposed to be 
railed to 6,600 in the 4th Plan period. 

Facton responsible establl8blng SeIlOIId 
Oil Reflaery in "-am 

881_ SHRI DBVINDER SINGH 
GARCHA :. 

SHRI V. NARSIMHA RAO: 

Will tbe Minister ~ of PETROLEUM 
AND CHEMICALS AND MINES AND 
MBTALS be pleased to state : 

(a) the factors responsible for Govern-
ment'. decision to establish another oil 
refinery in Assam; 

(b) whether it is against the reccom-
mendation of a 1Z-member group of experts 
who have favoured expansion of the 
Gauhati Refinery by a million tonnes 
capacity; 

(e) whether Government have agreed 
to the Assam Government's request to hire 
a foreign consultant to decide the economic 
and technical feasibility to usc the entire 
output of second refinery for high priced 
petro-chemicals; 

(d) whether Government bave also 
decided to release foreign exchange worth 
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Rs. 50,0001- for the hiring of the consult-
ants; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D. R. CHAYAN): (a) 
and (b). The important factor in this 
conte"t is the availability from the Assam 
fields of adequate quantity of crude oil on 
long term basis, its specifications, mode and 
cost of transportation to refineries and 
the sale ability of the products to markets, 
including the North-eastern region of the 
country. Negi Committee Report indicat-
od that it was possible [0 sustain an addi-
tional refining capacity of about I million 
tonnes on Assam crudes and to establish 
certain lines of petro'chemical production, 
which would be beneficial to economic 
development of Assam. In pursuance 
of the Prime Minister's annOUnce-
ment on 5th December, 1969, a 
Working Group of Experts was constituted 
whose report has showed that the expansion 
of the Gaubati Refinery was feasible and 
economical. Since Assam Government 
was insisting on a separate refinery, it is 
now proposed to establish a grass root 
refinery of I million tonnes capacity at 
Bong8ip.on together with a IMT/polyester 
fibere petro-chemical complex and utilise 
the RFO (LSHS) from the refinery as 
feedsiock at Sindri. This alternative was 
also suggested by the Working Group. 
The main factors leading to this decision 
are that since Bongaigaon has both BG 
and MG connection, no track conversion is 
involved; as such railway investment will 
be much less in this case as compared to 
that for Gauhati expansion and well· head 
refinery. The cost of movement of white 
products and LSHS will be minimum in 
this case and overall investment is the 
lowest. On the basis of reonery and pipe-
line economics alone, both well-head and 
Bongaigaon locations are less favourable 
than Gauhati expansion, but taking into 
account the improvement and increased 
profitability that the Sindri Fertilizer Plant 
will have on using LSHS as feedstock in 
replacement of the pr~sently used feedstock 
of coke and coke oven gas, Bongaigaon 
has been selected as the location for a 
grass root refinery on overall considerations 

in preference to expansion of Gauhati 
Refinery. 

(c) No. 

(d) No. 

(e) Does not arIse. 

Import of base Lubricants tbro~l:b Iodi., 
011 Corporation 

882. SHRI DEYINDER SINGH 
GARCHA : Will the Minister of PETRO-
LEUM AND CHEMICALS AND 
MINES AND METALS be pleased to 
Itate: 

(a) whether Government have drawn 
a scheme for canalising the import of base 
lubricants through the Indian Oil 
Corporation; 

(b) if so. the details thereof; and 

(c) the names of the countries from 
which the base lubricants have generally 
been imported during the past two years 
and the value thereof; 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D. R. CHAVAN) : (a) 
and (b). The scheme to canalise the import 
of base lubricants through the public sector 
is currently under finalisation. 

(C) Base lubricants have generally been 
imported during the last two years 1968 
and 1969 from the USA, Rumania and 
yugoslavia. The total quantity imported 
during these years was 6.6 lakh tonnes, 
and the value thereof was Rs. 43.1 crores. 

883. ...r IfIfiTWc(T"{ ~ft'a'T : 'fliT 
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Proposal for Formulating 10-Year Plan for 
Mineral Development 

884. SHRI SITARAM KESRI: Will 
the Minister of PETROLEUM AND 
CHEMICALS, AND MfNES AND 
METALS be pleased to state : 

(a) whether suggestions for formulat-
ing a IO-year Plan for mineral develop-
ment were made at Ihe Western Region 
Mineral Development Convention held at 
Ahmedabad in October, 197C; 

(b) whether Government have consi-
dered the suggestions; and 

(C) ,if so, the reaction thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS, AND MINES AND 
METALS (SHRI NITI RAJ SINGH 
CHAUDHARY): (a) Conclusions of the 
Western Mineral Development Convention 
have not been intimated to Government. 

(b) Suggestions will be considered 
wben received. 

(C) Does not arise at present. 

Expert Committee Report on Colt an d 
Fealibility of ettablisbing Seeoad 

ReIIoery in Allam 

885. SHRI N. R. LASKAR: Will 
the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND MET-
ALS be pleased to state: 

(a) whether Government have asked 
the Expert Committee to have a second 
look on the cost and feasibility of establis-
hing a Second Refinery in Assam; 

(b) if so, the view of the expert comm-
ittee; and 

(c) when the final decision in this 
reprd is likely to be taken ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS, AND MINES AND 
METALS (SHRI D. R. CHAVAN) : (a) 
Yes, the experts have since submitted their 
further report. 

(b) The Group has reported after mak-
ing a further study of the comparative in-
vestment cosrs and returns that expansion 
of the G~uhati refinery was still the more 
preferable alternative; but on overall con-
sideration, particularly advantages to be 
derived from the improvement in operation 
and profitability and increased production 
of the Sindri Ferilizer Plant with the use of 
RFO (LSHS) as feed stock will achieve, a 
sparate refinery could be agreed to. 

(C) On the basis, the Government of 
Assam has been informed that a grass-root 
refinery of 1 million tonnes capacity at 
Bongaigaon could be supported provided 
the RFO (LSHS) from the refinery is 
taken to Sindri to be used as feed stock 
in tho fertilizer plant there. The final 
decision will be taken, taking into 
cosideration the reply of the Government 
of Assam. 

P .... to Manufacture Military Frelpter 
Planes at Kanpur. 

886. SHRI N. R_ LASKAR: 
SHRI SAMINATHAN: 
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SHRI NARAYANAN : 

Will the Minister of DEFENCE be 
pleased to state : 

(a) whether the Hindustan Aeronau-
tics Limited plans to manufacture a mili-
tary freighter version of H. S. 748 aircraft 
at its Kanpur division; and 

(b) if so, whether in pursuanCe of 
the recommendation of the Aeronautics 
Committee. it is proposed to set up a 
helicopter factory ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DEFENCE 
PRODUCTION) (SHRI P. C. SEmI): 
(a) A proposal for the manufacture of frei-
ghter version of HS 748 aircraft is under 
consideration. No decisian has bees taken. 

(b) A decision has been taken· to set 
up a uni t at the Bangalore Division of 
HAL for the manufacture of light aircraft 
and helicopters. 

Seheme drawn op for Iaproviag Sewerage 
and Drainage ID Culcutta 

Metropolitao Area 

887. SHRI INDRAIIT GUPTA: Will 
the Minister of HEALTH AND FAMILY 
PLANNING, AND WORS, HOUSING 
AND URBAN DEVELOPMENT be 
pleased to state : 

(a) whether any schcme has been 
drawn up for improting Sewerage and 
drainage in Calcutta Metropolitan Area; 

(b) if so, the details thereof; aod 

(c) the estimated cost thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING, AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Yes. 
lS Sewerage aud Drainage Schemes have 
been draw up for implementation during 
the Fourth Plan. 

(b) and (C). Tbe required information 
is given in the statelDCnt laid on the Table 

of the House. [Placed in Librar,. See 
No. LT-4276j70J 

Export of GraDlte stone by NalioDal 
Mineral nev.lopmeot Corpontioo 

888. SHRI MANIBHAI J. PATEL: 
Will the Minister of PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS be pleased to state: 

(a) whether there are indications that 
the limitless reserves of granite stone In 
India would in the near future prove to be 
a forenig exchange earner; 

(b) whether the National Mineral 
Development Corporation has made efforts 
to explore possibilities for its export and 
if so, the results achieved so far; and 

(c) whether a delegation has been 
recently sent out to other countries by 
the National Mineral Development Corpo-
ration and whether the delegation has 
submitted their report and if so, the 
details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS, AND MINES AND 
METALS (SHRI NITIRAJ SINGH 
CHAUDHARY) : (a) Even now granite 
and similar ornamental stones are being 
"'ported to Western Europe and Japan. 
There are possibilities and prospects to 
step up the exports. 

(b) As a result of the efforts made by 
the National Mineral Dcvelopment Corpo-
ration, in this connection, a trial order for 
lOO tonnes of specified varieties of granite 
from West Germany was received with the . 
understanding that long term firm order 
for substantial quantities would follow, if 
the present trial supply is found satis-
factory. 

(c) No delegation was sent out speci-
fically for this purpose. However, another 
delegation including representatives of the 
National Mineral Developtment Corpo-
ration which went to Western Europe 
recently in another connection had discus-
sions with reputed importers of granite in 
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West Germany and U. K. and the associ-
ations of granite importers in France. 
This delegation found cosiderable scope 
for export of both raw and polished granite 
to Europe. 
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Euquiry into operation of Eastern 
Branch (Calcutta) of Iudlan Oil 

Corporation 

891. SHRI B. K. DASCHOWDHURY: 
Will tbe Minister of PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS be pleased to state: 

(a) whether Government have cODsi-
dered to have an impartial inquiry into the 
operation of Eastern Branch (Calcutta) of 
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the Indian Oil Corporation as uraed by 
the Marxist leader: and 

(b) if so, the details thereof and if not, 
the realons thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS, AND MINES AND 
METALS (SHRI D. R. CHA VAN) : (a) 
and (b). ... complaint has been received 
on 3-10-70 and the matler is boinll enqui-
red into. 

Loss sullered by NeyveJi Lignite 
Corporation due te strikes 

892. SHRI B. K. DASCHOWDHURY: 
Will the Minister of PETROLEUM 
AND CHEMICALS AND MINI!S AND 
METALS be pleased to state: 

(a) the original estimate for Neyveli 
Lignite project and the total investment 
made up to date for the .ame since its 
inception; 

(b) the number of persons employed 
and whether the .xistine numbers are 
justified to be on the roll.; anp 

(C) whether tbe los. • uffered by tbis 
Project is due to labour troubles, riots etc. 
and if so, the number of sucb strikes and 
tbe mandays lost, year-wise since its 
inception? 

THE MINIIOTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI NITIRAJ SINGH 
CHAUDHARY) :(a) The .anctioned Pro-
ject cost of Neyveli Lignite Corporation is 
Rs. 176.13 crores. The Capital inveltment 
.. on 31st March, 1970 was. Rs. 168.65 
Crores consiltine of Ro. 80 croros in equity 
and the reat in loan. 

(b) At present Neyveli Lignite Corpo-
ration have about 17,000 employees on 
their roUs. Studies made by tbe Corpora-
tion have revealed certain surpluses which 
are being suitably redeployed. 

(C) No, Sir. 

Eaqairy into Haldu.-Baraunl Pipeline 

893. SHRI MADHU LIMA YE: Will 
the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND MET-
ALS be pleased to state : 

(a) whether his Ministry has punished 
the Officers involved in the Haldia-Barauni 
Pipeline scandal and who were found guilty 
by the Committee on Public Undertakings 

(b) whether Government have decided 
to order a fresh inquiry follwing the Nattur 
Shrinavas Rao inquiry to kill time and 
enable the Officers involved to retire; and 

(C) if not, the reasons for not taking 
firm action against the Officers concerned 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS, AND MINES AND 
METALS (SHRI D. R. CHAYAN) : (a) 
No. 

(b) It is incorrect to suggest that the 
Inquiry Commission has been appointed to 
kill time and enabls the Officers involved 
to retire. The findings of the N. S. Rau's 
Report and that of the Committee on 
Public Uudertakings' Rcport being at 
variance with each other on those issuel 
which were examined by both of them. 
The Committee itself had suggested further 
investigation on most of the other major 
points. It was, therefore, necessary to 
determine beyond reasonable doubt whe-
ther officials connected with these projects 
have actually been guilty of lapoes and to 
take suitable follow-up action if negligence 
or other mala fide motivation is substan-
tiated. Accordingly, the Commission of 
Inquiry has been appointed. 

(C) Further action, if any, will ensue 
on receipt of the Report of thc Commission 
of Inquriry. 

Outhreak of Cholera and Famine 
Condition in Bihar 

894. SHRI MADHU LIMA YE : Will 
the Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
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AND URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Government/Prime Mini· 
ster has received copies of letters written 
by an M. P. to the Chief Minister of Bihar 
about the outbreak of cholera in Tarapur 
and other parts of Monghyr District 
(South); 

(b) whether Government are aware 
thai acute famine conditions prevail in 
Jammu Sub-Division of Monghyr District 
and also in other parts of South Bihar and 
the likelihood of epidemics breaking out in 
those paris; 

(C) if so, what special steps were taken 
are being taken by the Centre and the State 
of Bihar to deal with the Cholera epidemic 
in Mongbyr and to prevent sucb epidemics 
in Jammu Sub·Division and otber famine 
alfectcd areas; and 

td) wbether Central assistance was 
lOuaht by tbe State or offered by the Centre 
to deal with tbe situation 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING, AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) ; (a) Yes. 

(b) Tbe Government of Bihar have 
reported that on account of erratic diatri. 
button of rainfall in the months of July 
and August, 1970, 181 Blocks fallinl within 
13 districts bave been affected by drought. 
The drought conditions obtalninl in 
these 181 Blocks have affected a popula. 
tion of 15.13 million. 

Information has also been received that 
during the year 1970 upto tbe end of 
October, 111 cases with 36 deaths due to 
chOlera have occurred in Jammu Sub·Divi· 
sion of the Monghyr District. 

(C) Necessary preventive measures to 
combat the spread of cholera IUch as, anti· 
cholera inOCUlations, disinfection of water 
supplies, isolation and treatment of c:a.. 
and bealth education etc. are beinl lakinl 
by the State Government. Adequate qua· 
ntity of cholera veccine, disinfcctanll and 

essential drup have been, provided and 
additional staff appointed. 

(d) The Stale Government have not 
asked for any Central assistance for the 
control of cholera. However, the State 
Government iI reported to have requested 
the Planning Commilsion Team wbo 
visited the Stale during October, 1970 for 
an estimated amount of Rs. 40.00 latbs 
for providing preventive bealth measures 
in the drought and 1I00d·affected areas 01 
the State alalnst which the Team has 
recommended assistance of Rs. 20.00 lakhs 
UDder tbis item. 

Preventioo of InfiltcatiODS by Pakistaa 
Elemeats 

895. SHIll MADHU LIMAYE ; Will 
the Minister of DEFENCE be pleased to 
state ; 

(a) the steps wbicb Government pro-
pose to prevent infiltrations from across 
the ceaso-6rc line by tbe Pakistan elements 
or open vioiatlOJlI of tbis line by the 
Pakiltan forces; 

(b) wbether Government have under 
consideration a proposal to mine the 
portions adjacent to the cease·fire line or 
erect barriers a10nl the linea to prevent 
violations of Indian beld territory or 
Infiltration into it; and 

(C) if not, \he reasons for conliderinl 
the proposal ? 

THE MINISTER OF DEFENCE 
(SHRI JAGJIWAN RAM): (a) to (c). 
The Security FolCCI deployed on our side 
of tbe Cease Fire Line have taken neceas· 
ary steps to meet the threat of infiltration 
or open violations of this Line by the 
Pakistan Forces. Various measures have 
been adopted, having resard to tbeir 
effectiven •• s in relation to terrain and other 
factors. 

Hoo .... aeeds In VrllaD Areas 

8'6. SHRI MADHU UMAYE : Will 
the Minister of HEALTH AND FAMILY 
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PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be 
pleased to state: 

(a) whether dovemment have made 
an estimate of the housing needs of 
the urban population at the end of the 
Fourth Plan period;, 

(b) if so, the details thereof, 

(c) the proposals formulated by 
Government for meeting the acute bousing 
shorta"e on an annual as well. as five year 
basis; and 

(d) whetber the co-operation of the 
State Governments is being sought in tack-
ling this vast problem'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WOitKS. HOUSING 
AND URBAN DEVELOPMENT (SHRI 
PARIMAL GHOSH) : <a) and (b). It is 
not possible to give an estimate of the 
housina shortage at tbe en<l of the Fourth 
Five Year Plan. A reliable assessment of 
the position should be' available after 
the 1971 Census. 

(C) The various social housinc schemes. 
at present in operation, are being conti-
nued. A total provision of about 'Rs. 
242.00 crores has been made iinhe Fourth 
Plan under the head 'HouMng and, Urban 
Development'. ' 

Apart from the programmes men tioned 
above, Government of India have now set 
up the HOllSin" and Urban Development 
Finance Corporation which' is expected to 
build up a corpus of about Rs,. 200 crores 
over a period of about 4 to 5 years and 
utilise it in Ibe mailner', of a revolving 
fund for financing housing and urban 
development programmes oil an increa-
singly larger scale. 

(d) Almost every year, Conference of 
State Ministers for Housing and Urban 
Development are being held to discuss the 
problem, review the progress of social 
housing schemes in the different States' 
Union Territories and to suggest adequate 
measures to step' up the programmes. 
Besides, Slales are being persuaded to giTe 

a higher priority to housing by providing 
more funds in their Annual Plan and to 
avoid diverting the funds provided for 
housing, to olber heads of development. 
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~l!rIi ~cr if ;O~ sr~ 'Ii ~ 
if ~ ;;rA 'Ii 'flIT 'fiR1IT ~ ; ilR 

(fi) lff~ ~if l1T"Ir.rT'f'l: cmr..mr ~T 
~t eft ;o~'Ii 'flIT 'fiR'II ~ ? 

;iitfm; ~ ;i;rn;(q if ~ 
(lilT ~~) : (Of;) ~ mfi sr~ 
q~ 'Ilror ~~<m: Of;T ff'ifcr ~ ~)f,r!rn 
«<:'fi'l"{ ';('lfcr: iI'iI'lrn ~ I 

(If) ~, 1968 ~ ~~ m- 'Ilror-, 
{ftf,r!rn ~m.f':cr ;;nit "@ 'IIi' Iff 
~ I ;;it 'IT i!H;m rn 'f>'T if a1 sr'fT ~. 

IlfR if lf~ 1lfmlf0f; iff ~ I 

899. ~ ~ ~: 'flIT 
Qfm; 'fil1i-WCiTT ~i!: <rcrR ,.". li'lT 
mf.i;: 

('Ii") iflIT f'ifiif ~ it li;'Ii" 26 
~llT '!~ lilT ~ 'lTfu;r lfiT. qqi{ mf 
~fl:r<:f.t'lli'm- ~ if@ oft '«Ifq 
~ 'ffif l!'1nr ('I~ Ilf1lil000r) ~ f~ 'li 
fuit q~ 'fT m~ qi!: m q;t~ rn if 
~'Ii" ~ ~ ~~'t ~Tif If< ;fr~l srr<cr 
Of;B it; fuit IflfT 'fT f.MJ; ~ i!Rr if 
311lf1fffi, 1970 ~r ~ ff'!fu ii' . 
~i!:rlff; 

('9) lff~ i!:T crr iflIT ~1~r'U'fT m 
~T it;oR ozrfffi ~r ifurr ~orR 
if CI"fT m ~ If;T ~ if fit;lft 
sr<m:'f>'T ~ 'lli'tfi; 

(If) iflIT ~ it W m:<Al if 
ffr.r ~ ~r 'f>1i ~ fflllT~; ~ 

(q) ~i!:T, crr ~~lfIlT~ 
ilR ~ ~; tfr ~ ~ 'fiR'II t ? 

~ . Ifil1i ;i;rn;(q if ~-'Pift 

(lIll ~mr f~) : ('Ii") srrccr ~ 
'li ~m, ;o~ if .m..mrr ~ 
mr ofti f.Trtt >.it m mr lfiT 
fm"w srrf~'fil"fu:rT mr nwr 
ifm'lli'~~~ ~lfi<:RlfT 
IflfT 'fr ~ ~fq if ~ m ~. ~ 
'3'fR 1tm IflfT 'fr m;: '3'a<: ~ ~.: I iI' 
~i!: iii 'I+1fh" ~ it ~ itfur it 
~~ ~~ ~~tftl 
itm" ~;;rrtrT ~ f.i;,,~ ~it 
~ '!i"lJlfT IflfT 'fr f.MJ; ~ ~ 
~1ffuq'fi"~1 

(l1f) ~. (if). ~ if >.itmr 'Ii 
~ lfiT CI"fT ~~ if 'llrofTzr ~~­
~ 'Ii~~<'rTtii lfiT ~ ~I!\l 
~ iii ;tr~ if ~ eft f.MJ; fit;lft 
lfiTm- ~m ~~T ~f.i;~~ 
Iffu ~ sr<m:.'Ii" ~, ~ ~~ 
~ if tfr fm"w mfu f>rfllfT lfiT ~ 
if <'R:if ft:trcr mmTzr ~ 'fi'lfrnif lfiT. 
'li"1~ ~ f<ro I f.MJ; ~Ir, ~ 
Wl'TifqTzr ~ iiI;~, ~·s 3f'I'ift 
fOTo:itmT ~ 'I{t <I'f ~ I 

'l'IHcr m:<lm: '!ir ;r;r '1ft +r1'!i"T f+r<'rT 
~ <",if f'ifmr.,~ ~ <In: m lfil: 
'!i"W ~ f.i; ~'li ufl;¢ 'fit iIm;-it'f; 
fW'r it m flr.r, ~ mr 'IIi' ~ro 
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~~,~~mft '1ft ~m.:~T 
1ft ;;rrfu it; 'fliT if ~ ? 

Absorption of Qualln. Medical 
men In varlons Hnlces 

900. SHRI JYOTIRMOY BASU: 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to atate : 

(a) number of qualified medical men at 
present State-wise; 

(b) how many of them are employed 
by the State Government and how many 
by semi-official organisations in each 
State; 

(c) whether the Indian Medical Asso-
ciation bad complained that the Public 
Service Commission had selected only 300 
doctors for 700 rural postinll1l in 1968 
though there were enough applications to 
fill vacancies; 

(d) the number of posts lying vacant 
in various medical and Public Health 
institutions under State Governments in 
each State at present; and 

(~) whether these vacancies are not 
being filled up: and IC 10, tho reasons 
thereCor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSING 
AND URBAN DEVELOPMENT <SHRI 
B. s. MURTHY: Ca) to (e). The in-
formation is being collected fromJthe State 
Governments etc. and it will be> laid on tho 
Table oC the Sabha in due COUlR. 

Suney for Mlnera II iu Weill Bogal 

901. SHRI JYOTIRMOY BASU Will 
the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND MET-
ALS be pleased to state: 

(a) whether any survey for potential 
minerals resources in the Districts of 

Midnapur, Bankura and Purulla (West 
Bengal) was made by the Geological Survey 
of India, if so, the details thereof; 

(b) whether there is any programme 
of exploration of these minarals resources 
durinl the Fourth Plan period if so, the 
details thereof; and 

(c) if the reply to part (a) above be in 
the neaative, whether Government conte-
mplate to conduct such survey in the near 
future 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS, AND MINES AND 
MEATLS (SHRI NITIRAJ SINGH 
CHAUHARY): <al The Geological Survey 
of India is carrying out investigations for 
potential mineral resourCCl in the districts 
of Midnapur, Bankura and Purulia, Wost 
Bengal. The work is iu progress. 

(b) The Fourth Plan programme of 
GeoIOlical Suryey of India includes the 
Investigations Cor copper, lead, manganese, 
and iron ores and ochres clay, soapstone 
In Midnapur district; for copper, lead, zinc, 
Tungston and iron ores and china clay, 
limestone and Vermiculite and Ochre Mica 
low crade limestone clay and Moulding 
I8I1ds in Purulia district. 

(c) Does not arise. 

Production and Import of Non.ferrous 
Metal. 

902. SHRI JYOTIRMOY BASU : 
Will the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS be pleased to state: 

(a) the installed capacity, production 
and import of non ferrous motals year-wise 
from 1967-68 to 1969-70; 

(b) the share oC public sector plants in 
the total installed capacity and production 
during this period; 

(c) the projected demand for each non-
ferrous metal at the end of the Fourth Five 
Year plan in 1973-74; 
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(d) how the demand at the end of the 
Fourth Five Year Plan is going to be met; 
and 

(e) the estimated share of tne public 
sector plants in the total installed capacity 
and production of non-ferrous metals in 
1973.74 ? 

THE MINI5TER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS, AND MINES AND 
METALS (SHRI NITIRAJ SINGH 
CHAUDHARY): (a) and (b) A statement 
is laid on the Table of the House. [Placed 
in library. See No. LT·4277/70]. 

(c) to (e) !Aluminium : 

The demand for aluminium by 1973·74 
i. estimated at 2,74,000 tonnes. The present 
Installed capacity is 168,850 tonnes. 
Anditional schemes to the extent of 
261,000 tonnes (of which 150,000 tonnes 
will be in Public Sector) have been licensed/ 
approved for realisation during Fourth/ 
Fifth Plan. Self·sufficiency Is likely to be 
achieved at the end of Fourth or beginning 
of Fifth Plan. 

Copper 

The demand for copper by 1973·74 is 
estimated at 124,500 tonnes. The present 
Installed capacity 9,600 tonnes. Additional 
schemes to the extent of 47.500 tonnes (of 
which 31,000 tOllDes will be in Public Sector) 
have been licensed/approved for realisation 
during Fourth/Fifth Plan. The balance 
requirements may have to be met from 
imports. 

Zinc: 

The demand for zinc by 1973-74 is esti· 
mated at 1,42,700 tonnes. The present 
installed capacity is 38,000 tonnes. Additio· 
nal schemes to the extent of 38,000 tonncs 
which will be by way of expansion of the 
existing units (of which 18,000 tonnes will 
be in the Public Sector) have been liccnsed/ 
approved for realisation during Fourth 
Plan. It has also beeu decided to set up 
a new Zinc Smelter in the public sector at 
Vilhakhapatnam of 30,000 tonnes per 
annum capacity based on imported conce· 
ntrates during the Fourth/Fifth Pian period. 

The balance requirements may have to be 
met from imports. 

Leod: 

The demand for lead by 1973-74 is 
estimated at 97,400 tonnes, The present 
installed capacity is 5,400 tonnes. New lead 
deposits are being proved and proposals to 
exploit them are under consideration. The 
feasibility of modernising the existing lead 
smelter is also being studied by a Technical 
Team. 

Nickel: 

Tne demand for nickel by 1973·74 is 
estimated at 6,000 tonnes. As no economi. 
cally workable nickel ore deposits had been 
known in India, the requirements are being 
met by imports. As a result of Investigation 
undertaken bv the Geological Survey of 
India, nickel are deposits have been located 
in Sukinda (Cultack district, Orissa). The 
reserved are estimated at 15 million tollllCS 
with a metal content of 0'8%. Though 
the metal content is low, it is reported that 
it should be possible to recover tbe metal 
by a chemical process. A feasibility 
report is accordingly being prepared at an 
estimatedfcost of Rs. 2.75 lakhs (excluding 
laboratory testing costS) by tbe Hlndustan 
Copper Ltd. through the agency of Chemi-
cal and Metallurgical Design Company (p) 
Limited, New Delhi. This will be the first 
indigenous production of this metal. 

Revolving Fund Cor Houaing Sehnles 

903. SHRI JYOTIRMOY BASU : 
SHRIMATI SUSHILA 

ROHATGl ; 

Will the Minister of REALm AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
M ENT be pleased to state : 

(a) whether a revolving fund of Rs. 
200 crores has been created to assist the 
States in implementing their housing 
schemes; 

(b) if so, the details thereof ; and 
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(C) the progresl made in various States 
in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING, AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI PARIMAL GHOSH) : 
(a) to (C) The Housing and Urban Develo-
pment Finance Corporation, which has 
been registered as a government company, 
will endeavour to build up a revolving 
fund of Rs. 200 crores over a period of 
time for financing approved housing 
and urban development projects in the 
country. The housing and urban develop-
ment projects received so far from a 
number of States are under scrutiny with 
a view to determining their suitability for 
being financed by the Corporation. 

Rupee, one-erore loan to be Floated b7 
Delbl Detelopmeot Aniborit, 

904. SHRI V. NARASIMHA RAO : 
SHRI DEVINDER. SINGH 

GARCHA : 
SHRIVALMIKICHOUDHARY: 

Will the Minister of HEALTH AND 
• AMILY PLANNING, AND WORItS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state I 

(a) whether Government have permit-
ted the Delhi Development Authority to 
fioat a loan of Rupees one crore for house 
building; 

(b) the total borrowing of the D.D.A. 
and their 10Urees; and 

(c) the total number of houses pro-
posed to be built with this loan under 
various categories ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
PARIMAL GHOSH) : (a) Yes, Sir. 

(b) Rs. 7.43 Crores-Rs. 3.43 crores 
loaned by Central Government and Rs. 4 
crores by the Ufe Insurance Corporation. 

(c) The money to be realised by 
fioating bonds, referred to in part (a), is 
intended to augument the existing resources 
of the Authority for financing construction 
of about 16000 houses of various 
eategories. 

Visit of Indian Oil Corporation's Delegation 
to For~ig&l Countries for Import of 

Petroleum Products 

905. V. NARASIMHA RAO : Will 
the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND MET-
ALS be pleased to state : 

(a) whether a delegation of officers of 
the Indian Oil Corporation recently visited 
several countries to establish sources of 
supply of certain petroleum products 
which might fall short of Indla's require-
ments in 1971; 

(b) if so, the composition of the 
delegation; 

(c) the countries visited by the delega-
tion and sources established; and 

(d) the likely total import of petro-
leum products during 1971 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D. R.CHAVAN): (a) 
Yes. 

(b) Shri KamaJjit Sinch, Managing 
Director and Shri J. Jayaraman, Commer-
cial Manager. 

(C) Rumania. Switzerland, France, U. 
K. and USA. It is not in the eommercial 
interest of the Corporation to disclose the 
sources established. 

(d) About 1.5 miilion tonnes. 

Progress ~ at 3rd anit of Barauni Oil 
Ref/aery 

906. SHRI YOGENDRA SHARMA: 
SHRI RABI RAY: 
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Will the Minister of PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS be pleased to state when the 
third unit of the Barauni oil refinery is 
expect,d to go on stream 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS, AND MINES AND 
METALS (SHRI D. R. CHAVAN): 

Government are currently studying ways 
and means of putting the third million 
unit of the Barauni Refinery on stream as 
quickly as possible. No firm date can be 
indicated at present, but the necessary 
modifications are expected to be completed 
by the end of 1973. 

Grant of Indian Oil Corporation's Dealersbl, 
to Unemployed Gradllates and Engineers 

907. SHRI YOGENDRA SHARMA : 
Will the Ninister of PETROLEUM 

AND CHEMICALS AND MINES AND 
METALS be pleased to state: 

(a) the progress made so far in imple-
menting the Indian Oil Corporation's 
scheme for providing dealership to the 
unemployed Graduates and engineers; and 

t b) the terms 011 which the dealership 
is granted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS. AND MINES AND 
METALS (SHRI D. R. CHAVAN): 
(a) Till the end of September, 1970, 
appointment letters have been issued in 
r~spect of 106 d.alers~ips. 

(b) Copies of lhe standard terms on 
which the various dealership arrangements 
are made, are being obtained from the 
Indian Oil Corporation and will be laid 
on the Table of the House. 

Expansion of Panna Diamond Mines 

908. SHRI YOGENDRA SHARMA: 
Will the Minister of PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS be pleased to state: 

(a) whether any scheme has been pre-
pared for the expansion of Panna diamond 
fields in Madbya Pradesh; 

(b) if so, the details thereof; and 

(c) the estimated cost of the scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CAEMICALS AND MINES AND 
METALS (SHRI NITIRAJ SINGH. 
CHOUDHARy) : (a) to (C) The Natio-
nal Mineral Devlopment Corporation 
Limited has prepared a feasibility report 
for expansion of the annual product ian of 
diamonds in the Majhagawan mines from 
12,000 carats to 45,000 carats. The estim-
ated cost of the scheme is Rs. 148 lakhs. 
Detailed Project Report in respect of this 
scheme is now under preparation. 

Protest lodgod with the Goverllmeat 
of Zanzibar against forced marriageo 

or Girls .r lodiaa origin 

909. SHRI BABURAO PATEL: . Will 
THE MINISTER OF EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Government lodged a 
protest with the Zanzibar Government for 
indulging in inhuman and cruel practice 
of forcible marrying the girls of Indian 
origin to the black loaders ohhe Zanzillar 
Revolutionary Council in violation of U ni-
ted Nations Declaration on Human Rights; 

(b) if so, the nature of protest made, 
and if no!, the reasons therefor; 

(e; whether Government ~.ve the 
knowledge of the present whereabouts of 
Hansa and her parents; and 

(d) the names of other girls of Indian 
orisin who have met with a similar fate ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
and (b) Our High Commissioner in 
Dar-es-Salaam personally met President 
Nyerere in this connection. President Nye-
rere informed our High Commissioner 
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that he had been assured by the Zanzibar 
authorities that there would be no mOre 
forced marriages. 

(c) Miss Hansa Pratap Singh is at 
present in Dare-es-Salaam under the 
charge of the Guru Singh Sabha of Dar-es-
Salaam. It is understood that her parents 
are still in Zanzibar. 

(d) No other such cases have come to 
notice. 

Strikiag capacity of Air Force 

910. SHRI VIRENDRAKUMAR 
SHAH: Will the Minister of 
DEFENCE be pleased to state : 

(a) whether the capacity of an Air Force 
to strike back at hostile bases is greatly 
influenced by the strength of its fighter-
bomben fleet; 

(b) whether India still depends upon 
foreign suppliers for the above type of 
aircraft; 

(C) whether the need for solf-sufficiency 
in this respect has incseascd furtber 
because of the recent U. S. decision to 
resume supply of arms to Pakistan which 
wonld increase Pakistan's strikin, capa-
city; and 

(d) if the answers to the above ques-
tionl be in the affirmative. the steps ta-
ken to manufacture fighter bombers in the 
country and when we are likely to become 
solf-lufficient in our requirements? 

THE MINISTER OF DEFENCE 
(SHRI JAGJIWAN RAM) : (a) Yes Sir. 
The performance characters tics of fighter 
bomber aircraft also have a direct bear-
ing on the potential of an air force. 

(b) India depends to some extent on 
foreign supplies for the above types of 
aircraft. 

(e) The need for self-sufficiency is 
given very high priority and is being 
i ocreasingly achieved. 

(d) Certain steps have been taken to 
manufacture fighter bomber aircraft for 
the Indian Air Force within the country. 
Our objective is to become as self-reliant 
as possible in our requirements. 

Sino-Indian Talks 

9; I. SHRI KANWAR LAL GUPTA: 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether it is a fact that the 
Government of India is ready to hold talks 
with the Chinese Government even without 
fulfilling the conditions laid down in the 
Bandung Conference; 

(b) if so, the reasons therefor; 

(c) whether Government have written 
any letter to the Chineses Government in 
the last one year; and 

(d) if so, the details and dates thereof! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : No, 
Sir. As far as Government is aware, the 
Bandung Conference did not lay down any 
conditions regarding talks with China. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

Snake Found In Water Tap in JbUmil 
Colony, Delbi 

912. SHRI CHANDRA SHEKHAR 
SINGH: Will the Minister of HEALTH 
AND FAMILY PLANING AND WORKS 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state : 

(al wbether it is a fact that an eight 
inches long snake appeared in a water lap 
In Jhilmil Colony. Delhi; 

(b) if so, tbe details theaf; 
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(e) whether Government has asked 
the Delhi water Supply Undertaking to 
give an explanation about this incident; 
and 

r d) if so, the details of their explana-
tion. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (THRI 
B. S. MURTHY) : (8) to (d) No such 
complaint has been received by Govern-
ment. The Delhi Water, Supply and Sewage 
Disposal Undertaking who were asked to 
furnish information in this reagrd have 
stated that the matter was investigated and 
that no snake or worm was shown to the 
officers of the undertaking when they 
visited the site. The Undertaking has fur-
tber stated that the supply of water to tho 
Jhilmil Colony is tbrough a tube-well 
known as tub·well No.9 in Dilsbad Garden 
and that the possibility of any Inake or 
any worm entering the tube.well or finding 
its way into the pipe life is ruled out. 
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More Hostel Accommodation for Workin!! 
Girls io Delhi 

916. SHRI K. M. MADHUKAR.: 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to slate : 

(a) whether it is a fact that hostel 
accommodation for working girls in Delhi 
is quite inadequate; and 

(b) if so, whether Government have 
any proposal to construct new hostel for 
working girls in the capital? 

THB MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
PRIMAL GHOSH) : (a> There are 170 
seats in the Working Girls Hostel under the 
Directorate of Estates, besides 20% suites 
reserved in the Curzon Road Hostel for 
lady officers. There are a couple of other 
hostels also e.g. the Y. M. C. A., which 
too fulfil this need. 

(b) No, sir. ' 

Recruitment of British Nationals as Flight 
Directors in Hinduston Arrooautics, 

Kanpur 

~17. SHRI P. VISWAMBHARAN : 
Will the Minister of DEFENE be pleased 
to state: 

(a> Whether Government have under 
consideration applications from the British 
national to work as Flight Directors with 
Hindustao Aeronautics, Kanpur. 

(b) if so, the number of such applica. 
tions; and 

(e) whether Government have appro-
ved them 7 . 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE, DEFENCE 
PRODUCTION (SHRI P. C. SETHI) 
(a) No, Sir. 

(b) and (c) Do not arise. 

Australian and British Warships 
in the Indian Oceao 

918. SHRI P. VISWAMBHARAN : 
SHRIMATI ILA PAL-
CHOUDHARY: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether a large number of Austra-
!ian and British Warships are beiug 
invited to Indian Ocean; 

(b) if so, the reasons therefor; and 

(c) how long they would remain in the 
Intlian Ocean ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
NARENDRA SINGH MADHIA): la) 
No, Sir. 

(b> and (c) : Do not arise. 

RfCDgoition of indigenous systems 
of Medicine 

919. SHRI MUHAMMAD SHERIFF: 
SHRI JANESHWAR MISHRA : 

Will the Minister of HEALTH AND 
FAMILY PLANNlr\G Ar-;D WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state : 

(a) whether Government had decided 10 
give recognition to the indigenous systems 
of medi<ine by amending its policy deci_ 
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sion on National Health services in the 
country; and 

(b) if so, the details thereof; 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (B. S. 
MURTHY): (a) Yes. 

(b) The Government of India have 
modified the 1949 decision relating to the 
development of the National Health Ser-
vices in the country as follows: 

"The Union and State Governments 
should decide that modem scientific 
medicine (Allopathic) and Ayurvedic, 
Unani and Homeopathic systems of 
medicine should contribute towards tbe 
development of the National Health 
Services in tbe country." 

Reaetivisation 01 lilt_donal Coatrol 
CommisPOD 111 Cambodta 

920. SHRI G. Y_ KRISHNAN: Will 
the MInister of EXTERNAL AFFAIRS 
be pleased to state : 

(al wbether it is a fact that foreign 
lovemment have requested India to take an 
active part in reactivising the International 
Control Commission in Combodia: and 

(b) if so, tbe reaction of Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
Government of India continue to remain 
in touch with all the concerned parties 
and Governments about the possible 
reconvening of the ICC in Combodia. 
However, Ihere is slill no agreement 
amonglhem. 

(b) Does nol arise. 

Slam Clearance ia tile CODntry 

921. SHRI G. Y. KRISHAN: Will 
lhe Minister of HEALTH AND FAMILY 

PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be 
pleased 10 sta Ie : 

(a) wbelber the Government have deci-
ded for the slum clerance in the counlry 
during tbe Fourtb Five Year Plan; and 

(b) if so, wbether tbere will be any 
consideration of rural areas to be covered 
under the scheme ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING. AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
PARIMAL GHOSH): (a) A scheme, riz. 
the Slum Clearance/Improvement Scheme, 
wbicb was introduced by this Ministry in 
1956, is being implemented by the various 
State Governments during the Fourth Five 
Year Plan also. 

(b) No, Sir; the problem of bousing 
in the rural areas is being dealt with 
ICparalely. 

snn;I' .r.iI' 1m ~ ~(I' I'm 
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Admission of Provisional Revoloutionary 
Government of South Vietnam to 

Non-Allgoed Group 

923. SHRI KEDAR NATH SINGH: 
SHRI P. C. ADICHAN : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether at Ihe recent meeting of 
the non-aligned countries held al Lusaka 
an applicantion of the provisional Revolu-
tionary Government of South Vietnam 
was processed for admission to the mem-
bership of the non-aligned club; 

(b) whether Government's representive 
supported it and if not, the reasons there-
for; and 

(c) the precise stand taken thereat by 
tho Indian delegation? 

THE DEPUfY MINISTER IN THE 
MINISTRY OF EXTBRNAL AFFAIRS 
(SHRI SURBNDRA PAL SINGH) : (a) 
Yes, Sir. 

(b) and (c) It became evident at the 
Conference that general agreement could 
be secured on granting observer status In 
the Provisional Revol utionary Government 
of South Vietnam, and the Conference 
decided by consensus to do so on the pro-
posal of the Indian delegation. 
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Post of Surgical Specialist Attached to 
the General Hospital, Manipur 

925. SURI M. MEGHACHANDRA: 
Will the Minister of HEALTH AND 

FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state : 

(a) whether the post of Surgical Spe-
cialist attached to the General Hospital, 
Manipur has been abolished; 

(b) if so, the reasons therefor; and 

(c) if the reply to part (a) be in the 
DCl3tive, whether arrangement is being 
made for the appointment of a full-time 
surgical specialist or appointment by pro-
motion for the Hospital concerned ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSING 
AND URBAN DEVELOPMENT 
(SHRI B. S. MURTHY) : (a) No. 

(b) Doel not arisCo 

(c) An offer of appointment to the 
post of Surgeon, General Hospital, Manl-
pur, in the Specialist's Grade of the Cent-
ral Health Service was made to a UPSC 
nominee who has declined the offer. The 
UPSC is being approached for suggesting 
another candidate from their reserve list 
for appointment to tho said post. 

Appointment of E.N.T. Patbologist Specia-
lists in the GeMra1 HospItal, Manipur 

926. SURI M. MEGHACHANDRA : 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state : 

(a) whether the ... _ .. " .specialist posta 
In the General Hospital, Manipur namely 
of B.N.T. Pathologist. are duly filled In 
and appointed; 

(b) if not, the reasons for the delay 
in the appointment to the post& although 
the posts are lying vacant for some time; 
and 

(c) whether Government have made 
arranll"ment to appoint Junior Patholo-
gist and Anaesthetist (Specialist) for the 
Women's Hospital, Imphal ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSIND 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY) : (a) to (C) For the post 
of E. N. T. Specialist, an offer of appoint-
ment was made to a candidate on ad hoc 
basis who has subsequently been selected 
by the UPSC for appointment to the post 
which has been accepted by him. He is 
expected to join the post shortly. 

The posts of Pathologist, Anaesthetist 
and Junior Pathologist will be filled as 
soon as they are included in the Central 
Health Service. 

Treatment Facilities for Cancer in Maoipur 

927. SHRI M. MEGHACHANDRA : 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply 
given to part (c) of the Un starred Question 
No. 1145 on the 3rd August, 1970 and 
to state : 

(a) whether Government have since 
taken up consultations with the Govern-
ment of Manipur regarding treatment 
f""i\ities in Cancer; 

(b) if so, whether the Government of 
Manipur have sought for such faciliiies; 
and 

(C) the action taken thereon 7 
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THE MINISTER OF STATE IN THB 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WOKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY) : (a) to (c) The Govern-
ment of Manipur were addressed in the 
matter several times but no reply has been 
received from them so far. 

CRI Investigation into the Case of Form« 
Director of Health and Modical 

Services, Manipur 

928. SHR! M. MEGHA CHANDRA : 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply 
liven to Unstarred Questioll No. 7646 on 
the 27th April, 1970 and to state tbe result 
of the CRI investigation into the case of 
former Director of Health and Medical 
Services, Manipur ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF HEATH AND FAMILY 
PLANNING, AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY) : The report of the 
Inquiry by C. B. I. is awaited. 
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lDdian Dodors DOt allowed to practise 
la Africa 

931. SHRI RAJDEO SINGH: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 
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(a) whether it is a fact that two Doc-
tors of Indian origin in Mortizburg, Natal 
were not allowed to remain in their 
practices in African Areas; 

(b) if so, the reasons thereof; and 

(C) the reaction of Government 
thereto? ' 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
The Government of India have seen Press 
reports to this effect. The doctors, who 
are South African nationals of Indian origin 
are being moved out of African areas 
under the notorious Group Area Act; • 

(b) In accordance with the inhuman 
system of apartheid, the South African 
Government wishes to prevent them from 
tending to people other than those of 
Indian origin. 

(e) The Government of India's position 
on the policy of apartheid is well-known. 
We have consistently and unequivocally 
condemned it at the United Nations and 
in all other international forums. 

Meetial of Prime Ministers of India and 
U.S.S.R. 

932. SHRI S. M. KRISHNA: 
SHRI SmVA CHANDRA .fHA: 

Wili the Minister of EXTERNAL 
AFFAIRS be p1easad to state ; 

(a) whether the Prime Minister met 
the Soviet Prime Minister on the 20th 
October, 1976 in the Moscow on her way 
to New York; 

(b) if so, the nature of" discussions 
held; and 

(c) the decision arrived at '/ 

THB DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
Yes, Sir, 

(b) and (e) The two Prime Ministers 
~. fh." o'1'1'lri!''1itv tn ~view Indo-Soviet 

relatiollS and International questions of 
common interest. 

Increase in Pakistan Air Force Strength 

933, SHRI SHRI CHAND GOYAL: 
SHRI SAMAR GUHA : 

Will the Minister of DEFENCE be 
pleased tu slate : 

(a) whether Pakistan is increasing the 
strength of its fighting planes equal to the 
Indian strength; and 

(b) if so, the reaction of Governmenl 
thereof? 

THE MINISTER OF DEFENCE 
(SHRI JAGJlWAN RAM) : (a) and (b) 
There has been substantial increase in the 
strength of Ihe Pakistan Air Force in the 
last few years. Taking this into considera-
tion, the equipment of the Indian Air 
Forces is being constantly roviewed. 

Common lIats for tb e rich and the poor 

934. SHRI SHRI CHAND GOYAL: 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state: 

(a) whether there is a proposal to 
construct mixed lIats for the rich and tbe 
poor before Government instead of present 
pattern of allotment of big bungalows to 
the. rich; and 

(b) if so, the steps taken to implement 
the scbeme ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING, AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI PARI MAL GHOSH) : (a) 
and (b) Presumbly. the Honourable 
Member is referring to the proposed deve-
lopment of the bunglow area in New DeIhl. 
Government had set up a Technical 
Committee. to make suitable recommenda-
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tiona in this matter taking into consideration 
the higher densities of population provided 
in the Delhi Master Plan. The Committee 
Iuoa submitted its report. In accordance 
with one of the principal recommendations 
made by the Committee, a Special Cell i. 
propored to be set up to go into this 
matter in detail. 

Acblrvemeots of Family Planniag targets 

935. SHR! SHR! CHAND GOYAL: 
Will the Minlsler of HEALTH AND 
FAMILY PLANNING, AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state: 

(a> the progress made in the achieve-
ments of family planning targets; and 

(b) whether there is adequate progress 
in the rural areas also ? • 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) 
Under the Family Planning Programme 
upto the end of the year 1969-70, '.202 
million births have been averted. The birth 
rate has come down from 41. 7 in 1960-61 
to 38.3 per thousand of population in 
1969-70. Tho percentage achievement of 
operational targets for sterilisation, IUCD 
and convcntional contraceptive users for 
the years 1966-67 to 1969-70, are givCD in 
the statement (Annexure I) laid on the 
Table of House. IPlac,d in Library. 
See No. LT-4178/70] 

(b) A statement (Annexure II) showing 
the progress made in the rural areas from 
the year 1966-67 to 1969-70 is laid on the 
Table of the House. [Placed :in Library_ 
See No. LT-4278/70] 

lado-Australia talks 00 Vietnam 

936. SHRr HEM BARUA: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether it is a fact that the qnes-
tion of Hanoi's desire to negotiate on the 

Vietnam issue was discussed between the 
Government of India and the Australian 
representatives at the latter's visit to India; 
and 

(b) if so, the reaction of Governmeht 
of Australia thereto ? 

THE DEPUTY MINISTSR IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH> : fa> 
and (b). The Vietnam issue was one of tho 
topics discussed at the Indo-Australian 
bilateral talks held in Canberra from 
October 19th to 21 st; 1970. The details 
of ouch talks are confidential. 

Pbilo's MHtillg .. itb Chinese Leaden 
for Arms 

937 _ SHRI M. L. SONDHI 
SHRI RABI RAY: 

Will the Minister of EXERNAL AF-
FAIRS be pleased to state: 

(a> whether his attention has been 
drawn to a news report that the Naga 
rebel leader Shri Phizo met the Chinese 
leaders in an Asian country and pressed for 
more arms for rebel Nagas to intensify 
their fight against lhe Indian army; and 

(b) if so, his reaction thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : 
(a) Government have seen press reports 
to that effect. There is, however, no COD.-
lirmation of these reports. 

(b) The State Government and the 
Security Forces are in control of the situ.~ 
tion and able to deal with the situation as 
it develops. 

Allotment of two Room Quarte,s 10 Allotte" 
of Thyngaraj Nagar, New Delhi . 

938. SHRI M. L. SONDHI ; Will the 
Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be 
pleased to state ; 
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(a) whether it is a fact that the Sudhar 
Samiti, Thyagaraj Nagar (Prem Nagar), 
New Delhi has submitted.. representation 
to Government requestinl that the aliotleCi 
of Thyagaraj Nagar quarters may be allo-
tted 2-roomed newly constructed q narters 
in Tbyagaraj Nagar; 

(b) whether it is Government's policy 
to prevent unnecessary disruption of social 
integration in such colonies; and 

(C) if so, whether the reprcsentaion 
would be accepted in the interest of the 
bonafide welfare of class IV employees ? 

THE YINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
PARIMAL GHOSH): (a) Yes, Sir. 

(b) and (C). All applications for change 
received upto the 19th day of each calander 
month arc included in the waiting list in 
the succeeding month. The officers whose 
names are included in the waiting Jist in 
earlier months are senior en block to those 
whose names arc included in the list in the 
subsequent months. The challge is olliered 
in order of seniority on the change waiting 
list and having regard to the ollicers prefe-
rences as far as possible. The allottees of 
lingle-room quarters in Thyagaraj Nagar 
(Prem Nagar), New Delbi, wllo have sub-
mitted their applications for the ehange to 
two·roomed quarters will be considerad 
according to their seniority on the change 
waiting list. The officers can, however, 
change their preferences given in the appli. 
cation submitted by them earlier without 
affecting their position on the change 
waitin. list. The Samiti has been informed 
that such of the allottees as have already 
submitted applications for change can sub-
mit their applications for changinl their 
preferances to the newly constructed two-
roomed quarters in Prem Nagar and change 
in preferences will not affect their position 
on the change waiting list. The allotment 
oftwo-roomed quarters will be made 011 
the basis of the position of the aJlottees on 
die dlange waiting Jist. 

I>fltrloradoa of Standards in Public Healtb 
and Saaltadoa ill Go.emmeat Coloai ... 

ill New Del~i 

939. SHRI M. L. SONDHI : Will the 
Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be 
pleased to state : 

(a) whether he is aware of the sharp 
deterioration in standards of public health 
aud sanitation in Government colonies ia 
New Delhi like Netaji Nagar, Naoroji 
Nagar, Sarojini Nagar, Laxmibai Nagar, 
Sova Nagar and Tyagraj Nagar; 

(b) whether there are higher incidences 
of disease rcsultinl from the fall in public 
bealth standardS; 

(c) whether the dual responsibility of 
tho New Delhi Municipal Committee and 
the Central Public Works Department ia 

"respect of environmental services in the 
Government colonies is responsible for 
administrative negligence in tho matter of 
public health; and 

(d) the steps proposed to be taken to 
improve the condition in the Government 
colonies ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSINO' 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY) : (a) to (d). Informattoa 
is beinl collected and will be laid on the 
Table of the Sabha. 

CeatnJ Auistaace for Flaonpar 
Project ia Gajarat 

940. SHRI M. L. SONDHI: Will 
the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND MET-
ALS be pleased to state : 

(a) the Central assistance provided for 
the Fluorspar Project of Gujarat State 
Icccping in view the importance of the raw 
material; and 

(b) the Central assistance provided for 
the development and utilisation of bauxite 
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deposit of Kutch and Jamnagar Districts 
in Gujarat State I 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND MET-
ALS (SHRI NITIRAJ SJNGH CHAUDH-
ARY) : (a) Fluorspar Project of Gujarat 
is a State venture and no central assislaDee 
has been provided. 

(b) Geological Survey of India has 
rccenty prepared a scheme of exploration 
for coastal and ncar coastal Bauxite depo-
sits which includes parts of Jamnager 
district in Gujarat. A token provision of 
rupees one crore has been indicated as 
central share for Gujarat Alumina project 
in Fourth Five Year Plan. 
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Indian Propo9llls at V. N. SUnr 
Jubilee SeSlioa 

942. SHRI SHIVA CHANDRAlHA: 
WUI the Minister of EXTI!RNAL AF-

FAIRS be pleased to state : 

(a) the delegate who represented India 
in the Silver Jubilee session of the V. N. 
General Assembly; 

(b) whether the Indian representative 
made any specific proposals for world 
peace, and 

(c) if so, the details thereof and the 
reaction of the participating nations 
thereto 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRAPAL SINGH) : (a) 
The Indian delegation was led by the 
Prime Minister. 

(b) and (c). No, Sir. Prime Minister', 
speech which has been widely repored 
with Prees contained an analysis of some 
of the ba.ic problems of international 
relations. It evoted very warm response. 

FiDaDcial aid to West Sellgal for coattucti ... 
of bo_ destroyed in Fioodl 

943. SHRIMATl ILA PALCHOU-
DHURI : Will the Minister of HEALTH 
AND FAMILY PLANNING AND 
WORKS, HOUSING AND URBAN 
DEVELOPMENT be pleased to state: 

(a) whether he reeently made a perso-
nal survey of the extent of destruction of 
houses in the recently flood-hit areas of 
West &npl; 

(b) if 80, hi. assesment of the situa-
tion; 

(e) the .teps proposed to be taken in 
regard to construction and repairs to 
housea destroyed and damaged in rural and 
urban areas; and 

(d) the financial assistance proposed to 
be given to West Benial Government to 
meet the situation created by destruction 
of hous"" by recent rains and !loom' 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND PAMIL Y 
PLANNING, AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
PARIMAL GHOSH): (a) and (b). 1be 
Minister and the Minister of State of 
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Health and Family Planning and Works, 
Housing and Urban Development visited 
some of the flood affected areas of West 
Bengal particularly of Midnapure area. 
The extent of damage there was very 
heavy. 

(C) and (d). On the basis of a detailed 
study of the situation in the flood affected 
areas, a Central Study Team has recomm-
ended various measures including house 
building grants for those penons who have 
lost their homestead. A maximum grant 
of Rs. 250 per house, subject to an overall 
ceiling of Rs. 7 j.oo lakhs has been recomm-
cnded. Taccavi loans, (including bouse 
building loans) to the extent of R •. 100.00 
lakhs have also been reeommended. 

The Ministry of Finance have already 
released Central assistance of the order of 
Rs. 3.00 crores for flood relief measure. 
(including housing) to the Government of 
West Bengal during the current financial 
year and further assiltance will be consi-
dered depending on the progress of expe-
n<liture to be reported by the State Govern-
ment. Apart from this special relief 
indicated above, the State GovernmeDt 
can also arran", to construct houses under 
the ·various social housing schemes in those 
areas to the extent possible, within their 
plan provisions. 

Inundatinll of Anklesbwar Oil Fields 

944. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES 
AND METALS be pleased to Slate: 

(a) whether the Ankleahwer Oil fields 
were inundated foil wing heavy floods in the 
river Narmada in Septenber, 1970 and that 
the Oil and Natural Gas Commission had 
to seal 30 oil wells; 

(b) whether it is a fact that ·about 3000 
peaple living in Ankleshwar and lhalod 
areas were affected and had to be 
evacuated; 

(e) if 10, the detaill thereof; and 

(d) the action taken in reprd thereto t 

THE MINISTER OF STATB IN THB 
MINISTRY OF PBTROLBUM AND 
CHEMICHALS, AND MINES AND 
METALS (SHRI D. R. CHAVAN) : (a) 
Certain low-lying areas around the Anklea-
hwar oil field were flooded making the oil 
field unapproachable. However, the oil 
field itself was not inundated except in 
parts. As a precautionary measure, a 
number of wells were temporarily shut off. 
No well was permanently sealed. 

(b) to (d). Flood relief and evacuation 
beinl a state subject, this Ministry do not 
have details on these points. 

NMDC'. Joint Mining veotwes in 
Dlamoads io African CouatrlCi 

945. SHRIMATIILA PALCHOUDH-
URI: Will tbe Minister of PETROLBUM 
AND CHBMICALS AND MINES AND 
METALS be pleased to state : 

(a> whether followin. the recent pur-
chue by the National Mineral Devolopment 
Corporation of diamonds from Ghana 
worth Rs. one crore, opportunities for 
joint mininl ventures in African COUDlriei 
have been opened; and 

(b) if so, tbe details about the new 
opportunities ? 

THE MINISTBR OF STATE IN THB 
MINISTRY OF PBTROLBUM AND 
CHEMICALS, AND MINES AND 
METALS (SHRI NITIRAJSINGH CHO-
UDHARY> : (a> Opportunities for estab-
lishin. joint mi.ing ventures in African 
countries are beinl explored. However, 
no concrete nelotiations bave been under-
taken in this resard 10 far_ 

(b) Docs not arise. 

FilUlllcial Assistance to VoloataQ' orpai 
ationa to participate ill Family 

P"nniua PrOllflUllllle 

946. SHRI YASHPAL SINGH: Will 
the Ministar of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMBNT be 
pieaaeil to state : 
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(a> whether it is a fact that Govern-
ment have recently asked all the State 
Governments to encourage JI'C3.ter partici-
pation of voluntary organisations in the 
Family Planning proaramme and provide 
them maximum facilities; 

(b) if so, the facilities proposed to be 
given to these organisation; and 

(C) the financial assistance, the Centre 
has proposed to live 10 these orlanisations 
during the current financial yeal ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT 
(SHRI B. S. MURTHY) : (a) and (b). 
Yes. The voluntary organisation are paid 
100% financial aSlistance for non-reeurrin, 
and recurring expenditure for runniag 
ramily planning centres and other activities. 
Release of grants-in-aid to the voluntary 
organisations for family planning prolra-
mme has been decentralised and arant. are 
now released by the respective State Gove-
rnments. The grants are liven not only 
for running Urban and Rural Family 
Welfare Planning Centres but also for 
reaervation of beds for sterilisation, establi-
shment of lterilisation units, training, hol-
ding Orientation Traininll Camps, or even 
for motivational purposes. While for such 
a cliviti .. apecial patterns of central assis-
tance are laid down, special scbemes from 
certain voluntary orpnisations which do 
not conform to the pattern laid down by 
the Government of India, are also consi-
dered on adhoc basis. Further, to remove 
all possible financial difficulties, the proce-
dure for release of grants has also been 
suitably Iiberalised. At present 2S% of 
the estimated expenditure for a year can 
be released by the State Family Planninl 
Officer .it tbe beginning of a financial year 
simply on a written assurance from the 
orsanilation that it will continue to func:-
tion durinll the year. Another 2S% of 
tbe,estimated expenditure is released after 
recelvin, a prOlren report for the work 
daDe during the previous year IUPPOrted 
by an unaudited statment of aecount signed 
by a responsible officer of the organisation. 
The balance of irants-in·aid for tbe remai-
ning 6 months is released after receiving a 
statement of accounts duly audited by a 

Chartered Acountant and a UtililatiOD 
certficate from tbe Accountant General 
concerned. 

In addition to financial assistance these 
organisations are provided other facilities 
like traininl of their staff, supply of 
literature on Family Planning etc. 

Furtllor, recently instruction have been 
wued to the State Governments that in 
order to encourlllle the voluntary orsaniJa-
tions and to assure support to voluntary 
organilatioDS on a conlinuiq basis i.l rural 
and urban areas so that they can plan their 
work on a long raDlle bassis and DOt 
merely to function from year to year, the 
following addittonal facilities may be 
provided to them:-

(i) If a voluntary body wish.. to 
work in a Primary Health Centre 
area, it ahould be assisted to do 
SO with a clear demarcation of 
the area of its operation. 

(ii) A voluntary body &bould be .... 
isled in bccominl mobile tbrouah 
adequate transport facilili.. whe-
rewrneceasary. 

(iii) Voluntary bodies abould be 
encouraged to plan for the IV 
Plan period with _ured conti-
nuity of support. Tbey ahonld 
also make annual plans: 

(iv) Assistance to a voluntary body 
need not be cut off for failure 
to attain targets in a sinslc year, 
and that there sbould be fIoxibj. 
lity in the matter since sucb 
bodies need ti_ to build up 
wbicb they sbould be eucouraae4 
to do. 

(Vl Prollrammes for !be training and 
orientation of the employees and 
leaders of these organisations 
should be chalked out 80 that 
they are kept abreast of new 
de .. elopments and techniques of 
the Programmo; and 

(vi) Votuntary organisations should 
be belped tbroUlb continuous 
flow of information aDd periodic 
roviews of work 10 improve their 
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functioning and also assisted in 
organising a proper system of 
accounting. 

(e) A sum of Rs. 5 lakhs has been 
proposed to be given to voluntary organi-
sations by the Government of India during 
the current finaneial year for carrying out 
tbe Family Planning Programme. 

Statement of Pakistan President in 
London reprdiDE securing Arms 

'.7. SRI BEN! SHANKER SHARMA: 
Will the Minister of EXTERNAL 
AFFAlRS be pleased to state : 

(a) whether his attention has been 
drawn to the statement made by the 
Pakl8tan President in London On the 18th 
October. 1970 that be would secure arms 
from all sources for the defence of his 
COUDtry; 

(b) if 10, the reaction of Government 
tbereto; and 

(c) The steps propOlCd to be taken in 
the matter' 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
Yes. Slr_ 

(b) Government's views on tbe supply 
of arms to Pakistan have been made 
kDown to aU friendly foreign Governments. 
It bas been fully explained to them that 
any accretion to the Military strength of 
Pakistan poses a threat to India's security 
and accentuates tension in tbe sub-
continent. 

(c) Developments in rel'lrd to any 
accretion.to Pakistan's armed strenath are 
taken into account in making our own 
defence arrangments. 

Production of Petroleum Coke 

948. SHRI HIMATSINGKA : Will the 
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS 
be pleased to state : 

(a) the break-up of petroleum coke 
production at each refinery in the country 
during the past three years and also the 
expected production during the current-
year; and 

(b) how much of it was utilised within 
the country and how much was exportr.d 
and the foreign exchange earned thereby 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS. AND MINES AND 
METALS (SHRI D. R. CHAVANj : (a) 
Refinery-wise production of petroleum 
coke is as under:-

'000' tonnes 
Year A.O.C. Gauhati Barauni Total 

1967 12.9 
1968 13.9 
1969 14.1 
1970 13.' 
(Estimated) 

43.7 
48.u 
46.1 
36.1 

58.9 115.5 
64.5 126.4 
89.7 149.9 
95.9 145.8 

(b) Figures for internal consumption 
and export af petroleum coke and value of 
quantity exported are given below year-
wisc:-

Year Quantity Quantitv Value of 
consumed exported exported 

1967 
1968 
1969 
1970 

(Estimated) 

quantity 
('000' tonnes) (Rs. lakhs) 

100.5 
123.4 
142.3 
143.0 

29.8 
10.7 

18.90 
8.58 

. Sbortage or BrIcks In tbe Capital 

949. SHRI HIMATSINGKA: Will the 
Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be 
pleased to state : 

(a) whether with a view to hadling Lite 
brick shostage for constructions in the 
Capital any proposal was made by the 
Delhi Administration'to set up brick kilns 
in the public secto~ under the major 
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construction allencies like the D. D.A., 
Delhi Municipal Corporatian, and the 
CPWD; 

(b) if so, the precise nature of the 
proposal and the decisions taken in that 
regard indicating the capicity of brick 
producti", to be installed under each 
proposal; and 

(C) whether for the same object, 
prices of bricks had also been raised; if 
so, to what extent and how tbe supply of 
bricks to genuine builders is regulated 
at present ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING; AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
PARI MAL GHOSH): (a) No, Sir. 

(b) Does not arise. 

(C) The Dethi Administration in acce-
ptance of t he recommendations of a 
Commit! .... under the chairmanship of the 
Mayor of Delhi, increased the prices of 
bricks with effect from 15th September, 
1970 and in addition withdrew the c0ntrol 
over the distribution of bricks. Before tbe 
increase, the prices of brick for various 
categories were as under : 

Brick tiles .• Rs. 48.50 per thousand 
Brick 1st Class ... Rs. 47.50 
Brick 2nd Class ... Rs. 42.50 
Brick 3nd Class ... Rs. 31.00 
Brick bats ... Rs. 26.00 

The prices fixed with effect from 15th 
September, 1970 are as under: 

Brick tilles .. Rs. 54.50 per thousand. 
Brick 1st Class ... Rs. 53,50 per thousand. 
Brick 2nd Class ... Rs. 48.50 
Brick 3rd Clgss ... Rs. 30.00 

At present, as stated above, there is 
no control over the distribution of briCks. 
The consumers can obtain bricks from 
the kiln owners direct on the rates fixed. 

Aerial Suney of Minerals in Gnjarat. 
Madbya Pradesh, Rnjastlwa IIDd Myawe 

950. SHRI JAGESHWAR YADAV: 
Will the Minister of PETROLEUM AND 
CHEMICALS AND MINES & METALS 
be pleased to state : 

(a) whetber there i. any propoaaI before 
Government to conduct aerial servey of 
minerals in 80,000 squarse Kilometres area 
in Gujarat, Madhya Pradesh, Rajasthan 
and Mysore; 

(b) if so, the details thereof; and 

(c) whether any foreign collaboration 
is sought for thi. ICbeme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI NITlRAJ SINGH 
CHAUDHARY): (a) to (C). A contract for 
conducting aerial survey of certain parts of 
the country bas been signed by the Govena-
ment of India with a French Government 
organisation viz. BRGM (BUBRAU DE 
RECHERCHES GEOCOGIQUES AND 
MINIERES), Paris. The Survey under this 
Contract is expected to cover selected areas 
in Ra.iastan, Gujarat, Madhya' Pradesh and 
Mysore to a total extent of about 80,000 
sq. kms. 

Birth and Dealll Rate. in lIIe C_try 

951. SHRI N. R. DEOGHARE : 
SHRI JAGESHWAR YADAV : 

Will the Minister of REALm AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN. DEVELOP. 
MENT be pleased to state : 

(a) the b.irth and death rates in the 
country's population during the last three 
years; 

(b) the rate of increase in the country 
during the last three years; 

(C) whether Government propose. to 
adopt some other measures in addition to 
the present measures, to check the increa-
sing population; and 
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(d) if so, tbe details thereof and if not, 
the reason I therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
JI. S. MURTHY): (a) On the basis of the 
birth rate of 41.7 in 1960-61 and taking in-
to consideration the number of births avo-
rted under the Family Plannig programme, 
the birh and death rates for the last 3 years 
arc as follows : 

Yean Birth rate Death rate -------------------1967-68 40.0 14.6 
1968-69 39.0 14.0 
1969-70 31.3 13.S 
~---------------

(b) The estimated population of India 
and the percentage increase during the last 
three yean in as follO'll'l : 

Years 

1967-68 
1968~9 

1969-70 

Popnlation 
(in millions) 

S14.4 
527.5 
540.7 

% Increase 

2oS5 
2.55 
2.S0 

(e) and (d). A statement showing tbe 
lteps taken or proposed to be taken to 
check thc increasing population is attached. 

State_at 

Yarimu 8tep8 taken pro]HJ8ed to be 
taken by til_ Gope",,,,.,,t 

The following steps have been taken for 
intensifying and popularising the Family 
Planning programme in the country:-

J. Intensification in the programme in 
17 Populous districts and I selected area in 
Uttar Pradesh (Varaoasi Divison). It is also 
proposed to extend the scheme to 17 more 
districts and I division during the current 
year. 

2. Post-partum Services through S9 
important medical institutions in the cou-
ntry. It is proposed to extend it to ISO 
institutions. 

3. Extension of the supply of Nirolh 
(condoms) through commercial channeill 
throughout the country and through Depot 
Holden (through Post Offices) in Selected 
Rural arcas. 

4. Supply of sterilisation equipment 
to abouth 2,000 selected hospitals'inc1udinl 
Voluntary and private hospitals where 
mcdical officers are willing to undertake 
vasectomy/IUCD insettions but are not 
able to do so for want of equipment. 

S. Involvement of private medical 
practitioners, homoeopaths and practiti-
oners of indigenous system of medicines on 
a larger scale in the Programme by giving 
them orientation training. 

6. Establishment of Rural Family 
Welfare Planning Centres with the Primary 
Health Centres wherever not yet establi-
shed and opening of Sub-Centres. Provision 
of vehicles to selected Primary Health 
Centres with a view to increasing mobility 
and services. 

7. Immunisation of infants and pre-
school age children with triple antigen; 
immunisation of mothers against tetanus' 
prophylaxis ~gainst nutritional anaemia;' 
and nutritional programme for control of 
blindness due to vitamin • A' deficiency-
these, schemes arc being takcD up to make 
the family planning programme a truly 
family welfare programme to provide direct 
evidence to convince thc community of the 
interest of the family planning progr&rlllllO 
in the general health and welfare of chil-
dren and mothen. 

•• A shemc of Basic Health Services 
in about 400 distant and diaadvaataged 
blocks in the couatry with an allowance of 
Rs. 150/- per month to the doctors to 
be pOlted in these areas is proposed to 
be introducted shortly and extra facilities 
like approach road, electricity, portable 
water supply for a total of 100 disadvan-
taged centres only are also proposed to be 
provided. 

9. The scope of involvement of volun-
tary organisations in the proaramme i. 
being extended and expanded and the 
procedure for grants has been made easy. 
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10. Improvement of Maternal and 
Child Health Services. 

11. Improvement of training of 
personnel. 

12. Bio-medical, social and demogra-
phic research and evaluation. 

Malpractices in Medicines and meals 
IlUPplied to patients In Irwin and 

G. B. Pant Hospitals in Delhi 

952. SHRI N. R. DEOGHARE I 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state : 

(a) whether it is a fact that malprac-
tieel in medicines and meals supplied to 
patients are rampant in the Irwin and G. 
B. Pant Hospitals in Delhi and to this 
effect some paintings have been pnt up 
outside thess hospitals; and 

(b) if so, the action Government 
propose to take in this regard ? 

THB MINISTER OF STATE TN 
\THE MINISTRY OF HEALTH AND 
PAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOp· 
MENT (SHRT B. S. MURTHy) : <a) No 
such complaint is reported to have been 
received from the patients or their relatives. 
A poster exhibited to this effect seems to 
have been motivated by some vested 
interest. 

(b) Does not arise. 

C.pacltf, utilisation and act_I production 
la Fertilizer Factories In Pnblic and 

PrI .. te Sector 

953. SHRI S. R. DAMANI: 
SHRI DEORAO PATIL: 

Will the Minister of PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS be pleased to state: 

(a) the capacity, utilization and actual 
production in the fertilizer factories in the 
COUDtry during 1969; 

(b) the capacity required at this rate 
of realization to be created by 1973·74 to 
meet the demand estimated at 54.70 lakh 
tonnes by then; and 

(C) the plans to create this capacity 
which are under consideration of Govern-
ment both in the public sector and the 
private sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES, AND 
METALS (SHRI D. R. CHAVAN): (a) 
The required Information is given below: 

(Itoo tonnes) 
InsUllled Attaina- Actual 
capacity ble produc-

capacity tion in 
1969-70 

(a) In temu of 
Nitrogen 1344 978 715.6 

(b) In terms of 
P206 
(Phospbatlc) 421 400 221.5 

(b) and (c). The Fourth Plan envisages 
minimum capacity and production target. 
of 3 million toDDCS and 2.5 million tonne' 
of nitrop for 1973-74. In regard to 
phosphetic fertilizer, a minimum capacity 
of 1.2 million tonnes and production of 
0.9 million tonnes is envisaged for 1973-74. 
The estimated demand (consumption tar-
gets) of 'nitrogenous and phosphetic fertili-
zers is respectively 3'2 million tonnes and 
1.4 million tonnes for 1973-74. 

The present status of the fertilizer pro· 
gramme, in the public & private sectors, 
is givCD below : 

(Million tonnes) 
----------~N~it-ro~-n -P20; 

Existin. capactty 1.344 0.421 
Capacity under 

construction 1.210 0.431 
Capacity approved but 

yet to be firmed up 1.256 0.516 
Capa~ity approved 

in principle 1.158 0.555 

So far as potash is concerned, there is 
no indigenous production. Entire require-
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ments have to be met by imports. The 
consumption target for 1973-74 i. 0.9 mil-
lion loones. 

Settiag up of Zinc Smelter P .... t of 
Visakbapataam 

954. SHRI S. R. DAMANI : Will the 
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be 
pleased to stale : 

(a) whether a decision has been 
reached with regard to the setting up of a 
Zinc Smelter at Visakhapatnam; 

(b) if so, the cost of this project; its 
capacity and the availability of raw-
material; and 

(c) when the work will comntCloee and 
when the plant will go Into production? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PBTROLEUM A-ND 
CHEMICALS AND MINES AND 
METALS (SHRT NITIRAJ SINGH 
CHAUDHARY): (a) Yes, Sir. Government 
have decided to set up a new Zinc Smelter 
at Visakhapatnam in the public sector. 

(b) The estimated cost of the project 
is Rs. 21.24 erores and it will have a 
capacity to produce:-

T01l"es per • annum 

(i) Eleclrolytic Zinc 3(1,000 
(ii) Sulphuric Acid 45,540 

(iii) Cadmium Metal 1,147 
(iv) Refined lead 2,130 
(v) Zinc dust 1,'00 

Hindustan Zinc Limited, a public sector 
"ndertaking under the Department of 
Mines and Metals, will be takine steps to 
finalise the long term arran,ements for 
import of zinc concentrate., for the smelter 
over and above utilising the sludge (pre-
senlly waste material) arising in the 
existing smelters in the country. 

(c) These will be worba out af,er 
finalisinl tbe financial and other ArTRolle-
menta. 

Discontentment among slllff of T. B. 
HOIfIIaI, Mebraall, Deihl 

955, SHRI ONKAR LAL BERWA: 
Will th" Minister of HEALTH AND 
FAMIL~ PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state: 

(a) whether a letter dated the IOjl6th 
July, 1970 has been written by the general 
Secretary of Hospital Karamchari Pancho-
yal to the Medical Superintendent ofT.B. 
Hospital, Mehrauli (Delhi) in connection 
with the district and uniform policy regar-
din, the Provident Fund, medical facility 
and leave for the staff of the hospital 
opeciall,. in the cases of the union members 
who are the employees of the said 
hospItal; 

(b) if so. the dettlls thereof and the 
action taken by Government in the matter; 
and 

(C) whether Government are aware 
about the discontentment of the employees 
of the said hospital; and if so, the steps 
taken by Government in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY): (a) Yes. 

(b) and (c). The General Secretary of 
the Hospital Karamcharl Panchoyal had 
stated that there was discontentment among 
the staff on account of not following a 
uniform policy in matten relating to provi-
dent fund, medical facilities and leave. Th. 
matter was also discussed by the General 
Secretary, Hospital Karamchari Ponchoyal 
with the Secretary General, Tuberculosis 
Association of India and the Medical 
Superintendent of the Hospital. Tho T.B. 
Hospital, Mehrauti is run by the Tubercu-
losis Association of India which is a 
regiltered body and the Government bave 
no direct control over the affairs of the 
hospital. It i. understood that Provideat 
Fund. medical care and leave facilities are 
provided to tho staff of the hnlpital in 
accordance with the prescribed rules and 
relul.thnl of the Association. 



165 Written Answers KARTIKA 25.1192 (SAKA) Wrlilen Answers 166 

Rules and Regulatlono and Senice 
Conditions for tile Employees of 

T. B. Hospital Mellraull (Delll,l) 

956. SHRI YASHPAL SINGH: Will 
the Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be 
pleased to state: 

(a) whether tbere exist no rules and 
regulations and service conditions for the 
employees in tbe T.B. Hospital, Mehrauli, 
Delhi; 

(b) if so, tbe reasons thereof and if !be 
reply be in tbe aIBnnative wbotber the 
same bas been Circulated in tho staff of tbe 
Hospital; 

(c) wbether even some of the .talf who 
are in service tbore for tbo last 10-14 yean, 
are not given appointment letters/orders: 

(d) if so, tbo reasons tberelor and tbe 
steps to be taken by the autborities to 
do needful; and 

(e) the action taken against the mana-
gerial staff for these anomalies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY) : (al and (b), The T.B. 
Hospital, Mehrauli is run be the Tubercu-
losis Association of India which is 
registered under the Societies Registration 
Act, XXI of 1860. The Association follows 
the Government of India rules in regard to 
allowances, T. A.. Leave etc. subject to 
approval by Ihe Executive Committee of the 
Association. The tenns and conditions of 
oer"iee with the Association and its insti-
tutions are given in the appointment letters 
issued to t he employees. 

(c) and (d). There were some cases in 
which appointment letters were nol issued. 
Steps are understood 10 have been taken by 
the Associalion to issue the leller. to tll0se 
who were nel given 1Mb letters earlier. 

(o) Doe. oot arise. 

SIIpp1y of Atomic Warbead/Wea)lOll' to 
Pakistan by Clli.aa 

957. SHRI D. N. PATODIA : Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whetber China has supplied atomic 
warhead/weapons to Pakistan; 

(b) if so, Government's information 
in this reprd; 

(c) whether the incident calls for a 
complete review of Government's view on 
manufacture of atomic weapon; and 

(d) if not, how Government propose 
to deal with the situation ? 

THE MINISTER OF DEFENCE 
(SHRI JAGJIWAN RAM) : (a) Govern· 
ment have no such information. 

(b) to (d). Do not arise. 

Setting up of Napbtlla based 
Fertilizer Uuils 

9$8, SHRI D. N. PATODIA 
the Minister of PETROLEUM 
CHEMICALS AND MINES 
METALS be pleased to state: 

: Will 
AND 
AND 

(a) whether it is a fact that lour ferti_ 
1izer units Scheduled to go on stream in 
1974 will be based on Naptha; 

(b) if so, Ihe names of these plantl; 

(C) whether the indigenous sources of 
Naptha would be sufficient to !!'eet the 
requirements of the plants; arid 

(d) if not. on what consideration the 
projects have been approved keeping in 
view Government's ban on import of 
Naptha ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND MET-
ALS (SHRI DR. CHA VANj : (a) and (b) 
The fertilizer proJects at Talcher. Rama· 
gun dam. Cochin (Phue II) and Haldia 
aDd E'raDsicD cf Trc.r.ray are expected to 
be commillli...,d in "74. TIle •• are nn, 
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based on Naphtha as feed' stock. The 
fertilizer project at Mangalore, if finally 
approved, is expected to be commissioned 
in 1974. This is based on Naptha as feed 
slock. In addition, a fertilizer project at 
Tuticorin, if finally approved, is expected 
to be commissioned in 1974. No decision 
has been taken regarding the feed stock 
for this project. 

(e) and (d). Indigenous sources of 
Naptha are not expected to be sufficient 
to meet the requirements of future Naptha 
based fertilizer plants. Imports of Naptha, 
wherever necessary, Iwill however be allo-
wed on merits of each case. 

Change in La .. for Grant of Cltizen-sbip 
to Indians in Ceylon 

959. SHRI D. N. PATODIA : Will 
the Minister of EXTERNAL AFFAIRS be 
pleued to state : 

(a) whether if is a fact that a Ceylo-
nese Minister at a Press Conference held 
at New Delhi in September, 1970 had 
stated that the Government of Ceylon 
was contemplating to change the law for 
the grant of Ceylonese citizenship to 
Indians; and 

(b) whether Government have ascerta-
ined from the Ceylonese Government in 
what manner the change Is sought to be 
made and how it will effect the present 
arrangement and the Indians there 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTEJlNAL AFFAIRS 
(SHRI SURENDRAPAL SINGH) : (a) 
Governmont have Seen the Press reports and 
it seems that the statement by the Ceylon 
Minister for Housing. and Construction 
was to the effect that Cey:on wanted to 
link the grant of Ceylon nationality to 
those repatriated to India in terms of 
Indo.coylon Agreement of 1964 as against 
the system of relating the former to those 
actually granted Indian citizenship. 

(b The question is of the implementa-
tion of the Indo-Ceylon Agreement of 
1964 and any amendment made by the 
Ceylon Government in their enabling legi-
slation is within their domestic jurisdiction. 

In so far as th' irnplerncntatio~ of lne 
Indo-Ceylon Agreement of 1964 is concer-
ned, it has already been stated on many 
occasions in this House that both the 
Governments have expressed their desire 
to implement it fully. 

ComplaIntS regarding Khetri Copper 
Project 

960. SHRJ RAM SWARUP VIDYA-
RTHI: Will the Minister of PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS be pleased to siate : 

(a) whether some complaints of 
milmanagemen! and embeZZlement have 
been received regarding Khetri Copper 
Project; and 

(b) if so, the nature of complaints 
and Ithe action taken or proposed to be 
taken thereon ? 

THE MINISTER OF STATE IN THE 
MINiSTRY OF PETROLEUM AND 
CHEMICALS AND 'MINES, AND 
METALS (SHRI NITIRAJ SINGH 
CHOUDHARY) : (a) and (b). The infor-
mation is being collected and will be laid 
on the Table of the House. 

Unbealthy living conditions In De'f 
Nagar Quarters, Delbl 

961. SHRI RAM SWARUP V1DYA. 
RTHI:Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state : 

(a) whether some complaints have 
been received regarding the unhealthy 
living conditions of the residents of 
Double storeyed Government quarters in 
Dev Nagar. Delhi and the single storeyed 
Government quarters behind Liberty 
Cinema, Delhi; and 

(b) if so. the step. Goyernment have 
taken or propose to take to better their 
lot 1 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URB .. N DEVELOPMENT (SHRI 
PARIMAL GHOSH) : (a) Yes, Sir. 

(b) The CPWD, who are responsible 
for the general cleanliness of the double-
storeyed quarters in Dev Nagar, have 
taken steps to improve the insanitary 
conditions within the compound of the 
colony. 

As regards the single-storeyed quarten, 
the Delhi Municipal Corporatioo have 
constructed public latrines in the centre 
of the square and as this is a source of 
nuisance, the Corporation have been asked 
to remove these latrines. 

Abolition nf Lease Money for Plots 
in Delbi 

962. SHRI RAM SWARUPVIDHYA-
RTHY : Will the Minister of HEALTH 
AND FAMILY PLANNING AND 
WORKS, HOUSING AND URBAN 
DEVELOPMENT be pleased to state : 

(a) whether representations have been 
received from the residents of lcue-hold 
plots in Delhi and New Delhi regarding 
abolition of lease money; 

(b) the criteria for fixinl the lease 
money and the maximum period for which 
it is leviable: and 

(c) the reaction of Government in 
this respect ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUS-
ING AND URBAN DEVEWPMENT 
<SHRI PARI MAL GHOSH) : (a) Yes, 
Sir. t 

(b) and (c). Except for rehabilitation 
properties where concessional treatment 
has been allowed, the ground rent is 
recoverable at the rate of 21% of the 
preminm during the entire period of the 
lease. Government do not propose to 
abolish the \cvy of ground ren t. 

Higb Cost of Chloramphenicol and 
Antityphoid Drug 

963. SHRr K. P. SINGH DEO: Will 
the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS be pleased to state : 

(a) whether the price of Chloramphe-
nicol, and autityphoid drug, shot up to 
Ro. 660 per Kg. as against the controlled 
price of Rs. 330 per Kg. aud that the 
drug has been in acute short supply; 

(b) whether it is also a fact that the 
position is likely to deteriorate further 
as two of the three indigenous manufac-
turen have virtually suspended their 
production and the State Trading Corpo-
ration through which imports are canaUsed 
have failed to import adequate quantity; 
and .. j 

(c) if so, the steps taken by Govern-
ment to meet the shortage of the drull 
and to hold the price-line ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D. R. CHAVAN) I 
<al Chloramphenicol is in short supply in 
the worId market as some units han 
suspended production as a precautionary 
measure followiog a serious explosioo in 
ooe of the units. The control (pooled) 
price of this drug is Rs. 330/- per KI. 

(b) The position is gradually impro-
vinl as out of the two iodigenous units 
which had suspended production, one has 
since (October 1970) resumed production 
and the other is expected to do so in the 
near future. The State Trading Corpora-
tion had some difficulty in locating supplies 
in view of tbe world shortage but the 
situation is showing signs of improvement. 

(C) The State Trading Corporation has 
been authorised to locate supplies from 
whatever source these may be available. 
Licences have also been issued t~ indige-
nous units for import of peo-ultimate 
intermediates for productioo of Chloram-
phenicol within as short a period as 
possib\c. 
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Piling up of C ... '-S~ks .t 
Pit Heads 

964. SHRI K. P. SINGH DEO 
the Minister of PETROLEUM 
CHEMICALS AND MINES 
METALS be pleased to state: 

: WiD 
AND 
AND 

(a) whether it is a fact that while the 
production of coal is increasing consider-
ably, the internal consumption has not 
been keeping pace with the roduction with 
the result that pit-head stock of coking and 
non-coking coal amounted to about 7 
million tonnes in April last; 

(b) if so, the total production of coal 
during 1968-69 and 1969.70 as against the 
internal consumption and exports; 

(e) tho surplus quantity expected to be 
left over with tbe industry at the end of 
1970; 

(d) the manner in whicb Government 
propose to assist the industry in disposinl 
of the surplus stock; and 

(e) wbether Government would revicw 
the canalisation of coal export through tbe 
Minerals and Metals Trading Corpora-
tion? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS (DR. TRIGUNA SEN) : 
(a) Tbough tbe production and internal 
consumption increased in 1969-70, the 
consumption increase was about 4.6% as 
apinst 5.8% increase in production. 

(b) Year Production Internal Export 
(million consum- (m.t.) 
tonnes) ption 

1168-69 71.41 
1969-70 75.57 

(provisional) 

(m. t.) 

70.45 
73.71 

0.53 
0.44 

(c) It will be difficult to forecast what 
the surplus quantity with the Industry 
would be at the end of 1970. The normal 
level ofstocks, which is about one month's 
production, is about 6· 3 million tODnes. 
The stock level in April, 1970, was 7.0 
million tonnes i.e. 0.7 million tonnes more 

than the normal level. In August 70, the 
stock level was 7.85 mlllion tonnes. 

(d) The accumulatIon of coal Btock 
bas been mainly caused by poor offtake by 
steel plants wbose production had been 
.ft"ccted by strikes etc. and also strikes in 
the Railways, particularly in the Eastern 
region. Efforts are beina made to ensure 
that steel plants lift more coal. With the 
situation in the Eastern and South Eastern 
Railway returning to normal, they are 
expected to move more coal in tbe busy 
season wbich bas commenced. 4s an 
ad hoc arrangement, to give relief from 
mounting stocks export of limited quan-
tities of coking coal has been permitted. 
As a result of these measures, the stocks 
are expected to fall. 

(0) No, Sir. 

Proposal to take ... ay olr-shore 
DrUlIDg Project. from Oil ud 

Natural Ga. Comml .. loD 

965. SHRI K. P. SINGH DEO: 
Will . tbe Minister of PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS be pleased to state: 

(a> whetber Government propose to 
take away offshore drilling projects from 
the Oil and Natural Gas Commission and 
entrust tbem to a morc experienced. and 
expert team; and 

(b) whether any decision bas been 
taken in the matter and if so, the details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D. R. CHAVAN): 
(a) No, Sir, 

(b) Dtwa not arise. 

Producti.. target at Noon •• ti 
Refinery 

966. SHRI HEM BARUA: Will the 
Minister of PETROLEUM AND CHEMI-
CALS AND MINBS AND .METALS 
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be pleased to state : 

(a) the annual production target of the 
Noonmati Oil Refinery and whether this 
target has any monthly break-up; if so, the 
details thereof; and 

(b) whether of late the annual target 
of production is not reached in this 
Refinery; if so, the reasons therefor? 

THE MINISTER OF STATE INTHB 
MINISTRY OF PETROLEUM AND 
CHEMICALS, AND MINES AND 
METALS (SHRI D. R_ CHAVAN): (a) 
The target of 0.8 million lonnes crude 
through put for Gaubati Refinery for 
) 970-71 was planned on the basi. of 
monthly throughputs after considering the 
shut-down schedules of various units for 
overhaul. 

(b) Yes; mainly due to followinll 
reasons:-

(il Unstable power supply. 

(ii) Restricted upliftments of products 
ex-Siliguri in July 1910 due to Railway 
difficulties/strike. 

Housing scbeme. for Lower IDcome 
Groups in West Bengal '. 

967. SHRI SAMAR GUHA : Will the 
Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be 
pleased to state : 

(a) whether Government have under-
taken housing schemes for lower income 
groups; 

(b) if so, the details of the schemes 
undertaken and those executed in West 
Bengal during the last three yean and 
ptoposed for the future; 

(Cl whether there arc acute housing 
problems in West Bengal, particularly in 
Greater Calcutta area and in refugee 
colonies; 

(d) if so, whether Government would 
make any special provision for the State: 
and 

(eJ if so, the details thereof and if not 
the reasons therefor ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI PARIMAL GHOSH): (a) 
Yes, Sir. The following schemes were 
introduced by this Ministry in the years 
noted against each for the benefit of person. 
belonging to lower income groups: 

(i) The Integrated Subsidised Hou-
sing Scheme for Industrial 
Workers and Economically 
Weaker Sections of the Commu-
nity. 19'2 

(ii) The Low Income Group Housinl 
Scheme. 1954 

(iii) The Subsidised Houaing Scheme 
for Plantation Workers. 1956 

(jv) The Slum Clearance and Improve-
ment Scheme. 1956 

(V) Tbe Village Housiug Projects 
Scbeme. 1957 

(vi) The Land Acquisition and Deve-
lopment Scheme. 1959 

(b) All these Schemes are being imple-
mented by the State Governments in the 
areas· witbin their jurisdiction (includinl 
the Government of West Bengal). Theae 
Schemes are being continued during the 
Fourth Plan period. 

(c) Yes, Sir. 

(d) and (e). The various Social Houain. 
Schemes mentioned above arc included in 
the Stat. Sector. From the beginning of 
the Fourth Plan. CeDtrsl assistance for all 
the State Sector programmes taken together 
is released in the shape of 'block loans' 
and 'block grants' without being lied ICI 
any particular development head or pro-
gramme. It is entireiy for the State 
Government to allocate adequate funds for 
the implementation of tbese scbemes iQ 
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accordance with tbeir own priorities and 
requirements. 

In tbe Fourtb Five Year Plan, tbe 
Governments of West Bengal bave made 
tbe following provisions for Housing and 
Urban Development : 

Housing 
(Rs. in lakbs) 

672.00 
Town Planning and Urban 

Development 149.83 

821.83 

Apart from this, the State Government 
have also provided a sum of about Rs. 
4345 lakhs for the development of the 
Calcutta Metropolitan District. Soma 
portion of this provision may also be uti· 
Iised by them for Housing. 

In addition, a special provision of Rs. 
800 lakh. is being made available to the 
State Government outside their Plan ceiling 
as grant assistance, specifically for their 
BUIIee Improvement programmes during 
IlI7O-71 and 1971-72. 

Fees chall!led aDd Rooks supplied to 
Students by Salnik Scbool, 

Kapurtbala 

968. SHRI A. SREFDHARAN : Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether the Sainik School, Kapur-
thala is charging Rs. 2000 per annum per 
student as fees; 

(b) whether the supply of books to the 
students is the responsibility of the Sainik 
School and the expenditure on books is to 
be met from the annual fees charged from 
students; 

(C) if so, whether all the required 
books are supplied to studeuts in time and 
whether old and torn books as well as 
those in which pages are missing are re-
issued to new students; 

(d) whether any complaint has been 
received by the School authorities In this 

connection, and if so the action takea 
thereon; 

(e) whether English to Hindi and Hindi 
to simple Hindi dictionaries are being 
provided to students; and 

(f) if not, the reasons therefor? 

THE MINISTER OF DEFENCE 
(SHRI JAGJlWAN RAM) : (a) Yes, Sir. 

(b) Yes, Sir. 

(e) All the required books are generally 
supplied to students in time. Old books 
withdrawn from the students are re-issued 
in the following year provided they are in 
good condition. 

Cd) A complaint regarding the non-
issue of some of the books to a studeat had 
been received at the begining of the last 
session. The parent had purchased some 
of the books and had claimed re·imhurse-
ment. Since the School rules did not 
permit such re-imbursement, a suitable 
reply was sent to the parent. 

(e) No. Sir. 

(f) Supply of thes dictionaries is not 
considered necessary. Sufficient number of 
English to Hindi and Hindi to English 
dictionaries are available in the library for 
use by the students. 

Supply of Note-Books to Students 
by Saiuik School, Kapurtba1a 

969. SHRI A. SREEDHARAN : Will 
the Minister of DEFENCE be pleased to 
state: 

.(a) whether the supply of nato 
books to the students of Sainik School, 
Kapurthala is the responsibility of the 
school and expenditure on this item ill 
to be met from Rs. 2,000 per annum per 
student charged by the school; 

(b) if so, the number of note books for 
each subject issued to each student in 
1968-69 aad 1969-70, year-wise: 
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(C) whether note books issued are 
sufficient for the normal study of the 
students and whether school provides 
note books to the students for doing 
their hometask; and 

<d) if not, the reasons thereCor ? 

THE~MTNISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
NARENDRA SINGH MAHIDA) : <a) 
Yes, Sir. 

(b) The number of note books for 
each subject issued to each student in 
1968-69 and 1969-70 is given in the 
enclosed statement. 

STATEMENT 

Supply oC Note-Books to the Studen .. 
by the Sainik School, KaphurthaIa 

Classes CI_ 
VIl to XI V to VI ----- ------

Subject 1968- 1969- 1968- 1969-
69 70 69 70 

English 6 b 5 5 
Mathematics 8 8 7 7 
Physics S S 2 2 
Chemistry 5 5 
Hindi 2 2 2 2 
History 3 3 2 2 
Punjabi/ 1 1 1 

Sanskrit 
Graph 2 2 
Practical 2 2 

(Class (Class 
IX IX 

only) only) 
Geography 3 

Total: 34 34 22 22 

(C) and (d). The matler is being ascer-
tained and a reply will Collow. 

Quality of Diet given to stadents of 
Sainik School, Kapoort ... 1a 

970. SHRI A. SREEDHARAN : WiIJ 
the Minister of DEFENCE be pleased to 
state : 

(a) the quantity of milk, butler, 
eggs, meat and fruit given to each stu-
dent in a week in the Sainik School, 
Kapoorthala; 

(b) the quality and Cat contents of the 
milk given to students; 

(c) whether the purity or otherwise of 
the diet is ever checked by any competent 
authority and if so, by whom and when; 

(d) whether many. times rotten food 
particularly eggs, are given to students, 
and mostly the pig-meat and not mutton 
is served to the boys; and 

(e) if so, the reasons therefor and the 
action taken or proposed to be taken to 
improve the quality and quantity of diet? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
NARENDRA SINGH MAHIDA): (a) The 
quantity of milk, etc. given to each student 
in a week in the Sainik School is given 
in statement as an enclosure. 

STATEMENT 

Quantity of Diet given to the Student. 
of SaiNik School, Kapoorthala 

The quantities are as follows :-

(i) Milk 

(ii) Butter 

(iii) Eggs 

(iv) Meat 

(v) Fruit 

3.250 kg. per boy 
per week 

.. , Nil (due to non-
availability) 

Five per week. 

Approvimately 300 
gms. per week 
(Paneer is issued in 
lieu to the vegeta-
rians). 

Approximately 300 
gms. per week. 

(b) Fat content of milk given to 
students is 6%. 
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(e) Yes. The quality of the diet i~ 

checked by the duty Master every day and 
by the Princi pal and the Resistrar 
occasionally. 

(d) No, rotten food or eggs arc given 
to the students. Mutton is served twice a 
week and pork once a week. 

(e) Does not arise. 

Pocket Expenses of stadeats of 
Salnik School, Kapoortbala 

971. SHRI A. SREEDHARAN 
Will the Miuist.r of DEFENCE be 
pleased to state : 

(a) Wbether the Sainik School, 
Kapoorthala is charging Rs. 100 from 
each Itudent to meet his pocket expenses; 

(b) if so, the total amount collected 
during 1969·70 on tbis account and the 
broad items on which this amount was 
spent; 

(cl whether proper account of sl,lch 
money is being maintained in the scbool 
and if so, by Whom; 

(dl wbetber tbe accounts of pocket 
money are being got audited regularly; 
and; 

(el if not, tbe reasons tberefor? 

THE NINISTER OF STATE IN THE 
MINISTR Y OF DEFENCE (SHRI 
NIARENDRA SINGH MAHIDA): (al 
Yes, Sir. 

(bl The total amount clollected as 
pocket money during 1969·70 was RI. 
48,940.. The money is given to tbe 
students in cash as pocket money every 
month. The students spend the money 
on sundry itemlli'« soap, hair oil, boot 
polish, tooth paste, etc. They also spend 
lome money on ligbt entertainment. 

(C) Yes, by tbe lehool authorities. 

(d) Yes, Sir. 

(c) Does not arise. 

Proposed Hunger Strike by Employees 
of Mathura Ordnance Depot 

972. SHRI S. A. AGADI: Will tb. 
Minister of DEFENCE be pleased to 
state: 

(al wbether certain employees working 
in the Ordnance Depot, Matbura bave 
threatened to 10 on bunger strike w.e.f. 
tbe 3rd November, 1970 if tbe demands 
were not met by that time; 

(b) if so, wbat are tbe demands; and 

(C) the steps which Government 
propose to take in this reKard 7 

THE MINISTER OF DEFENCE 
(SHRI JAGJIWAN RAM) : (al to (c). 
Shri C. B. Pachlag, Supervisor (Fire), 
Grade I, serving in the Ordnance Depot, 
Mathura, tbreatened to go on strike on 
3·\1·70 in view of the time taken to 
deal witb the question of refixation of 
his pay and claim to arrears of pay. 
Efforts are being made to finalise his 
claims speedily. 

Public Sector Corporations under Minister 
of Petro1eam and Cbemical and 

Mines and Metals 

973. SHRI K. M. KOUSHlK: Will 
tbe Minister of PETROSEUM AND 
CHEMICALS AND MINES AND 
METALS be pleased to state: 

(al the number of public sector 
corporations under his Ministry; 

(b) wben each one of tbem was started 
and with wbat capital; 

(e) the total amount of loss incurred 
by each from the year of start upto 1970; 
and 

(d) the measures Government are goinl 
to take to improve the situation so tbat 
the said undertakinlS miabt run on profit 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D. R. CHAVAN): (a) 23 
(Twenty tbrce). 
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(b) to (d). The requisite information 
in respect of the Undertakings under 
the Department of Petroleum and 
Chemical. Is given in the statement 
laid on the Table of the House. [Placed 
in Library. See Nfl. LT-4279/701 

The information in 
undertakings under the 
Mines and Metals will 
Table of the House. 

respect of the 
Department of 
be laid on the 

IDcidence oC Filaria in Maagalore 

974. SHRI LOBO PRABHU : Will 
the Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DBVELOPMENT be 
pleased to state : 

.(a) the expenditure to date on the 
Mang.lore Water Supply and what part 
of it has been financed by the Central 
Goveroment; 

ti» the total lenctb of main (pipes) 
laid and what lencth of them has been 
brougbt into use; and 

(c) considering Ihe high incidence of 
Filaria, wh~ mooW not the covering of 
tbese drains be part. of the· Central 
Espenditure on the control of Filaria 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHy) : (8) and 
.(b). Information is being collected Crom 
the State Government and will be laid on 
the Table of the Sabha when received. 

(C) National Filaria Control Programme 
is concomed with the Anti-larval 
measures for the control of Filaria anll 
c:owrage of open drains cannot form a 
part of this Proaramme. 

1IecruiWeD. of Fisllermea to 
Indio N.'Y 

975. SHRI LOBO PRABHU : Will 
!he Miniller of DEFENCE be pleaaed to 

refer to the reply given to Unstarred Ques-
tion No. 574 on ihe 29th July, 1970 and 
state: 

(a) whether the qualifications of living 
on and by the sea, particularly in respect 
oC swimming and sailing are not important 
for recruitment to the Navy, as aptitudes, 
If not as heriditary occupations; and 

(b) ifrecruitment to the Army can be 
made on caste basis, the reasons why the 
recruitment of the community of fisherman, 
who have the added qualification of apti-
tude, cannot be made by the Navy? 

THE MINISTER OF DEFENCE 
(SHRI JAGJIWAN RAM): (a) and (b). 
Recrnitment in tbe Nevy is open to all 
individuals, who satisfy the educational 
qualifications, age, the prescribed physical 
requirements and are Buitable forenroiment. 
Aptitude for sea life is given due considera-
tion at the time of sdection for recruitment 
in the Navy. 

The Government do not consider it 
necessary to aiter the present arrangement, 
under which recruitment in the Navy is 
open to all, irrespective of caste, creed Dr 
regional considerations. The above policy 
has also been introduced in some units on 
the Army side and class compsilion when 
recruitment is restricted to persons of 
particular castes is continuin. due to histo-
rical reasons Dr on grounds of traditions. 

Uoabaled Refugee htIIux from 
East Pakiatllll 

976. SHRI RAM AVATAR 
SHARMA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state: 

(a) whether the influx of Hindu refu-
gees from East Pakistan to India continues 
unabated; 

(b) if so, the total number of refugees 
who have migrated to India so far; 

IC) whether Goveroment propose to 
raise the matter in the United Nations and 
take it up with Pakistan also; and 

(d) the other steps proposed to be 
taken for the lafety of HiDdus in EIUI 
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Pakistan in order to check their' influx 10 
India 1 

THE DEPUTY MI NTSTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
There ha~ bVCll some decrease in the influx 
lately. 

(b) The h'tai number of persons who 
have migarated tv India from 1-1-70 upto 
6-11-1970 is 2,>8,341. 

(e) It is the assessment of the Govern-
ment that agi!alillg the issue in the U. N. 
will not serve any useful purpose. How-
ever, the Foreign Minist~r referred to this 
matter in his addres~ to the U. N. General 
Assembly On 29th September. 1970. The 
matter has already been taken up with 
Pakistan Government. 

(d) Government of Pakistan have been 
urged to fulfil the solemn obligations under-
taken by them under the Nehru-Liaquat 
Agreement of 1950 and the Tashkent 
Declaration of 1966 to take all necessary 
measures for the protection of their 
minorities, and thus to check their 
exodus. 

Propagation of Family Planning 
Programme in Tripara 

977, SHRI KIRTT BTKRAM DEB 
BURMAN :WiII the Minister of HEALTH 
AND FAMILY PLANNING AND 
WORKS, HOUSING AND URBAN 
DEVELOPMENT be pleased to state : 

(al the amount sanctioned for propa-
gation of family planning programme in 
Tripura during the last three years, year-
wise; 

(b) the success achieved thereunder in 
each year, inlii"'ting tha number of sterili-
sation operations, done, the IUCD (Loop) 
insertions, and the number of other persons 
using family planning devices in Tripura 
and their percentage to the total population 
of that state; and 

(cl the targets fixed under the progr-
amme in Tripura for the current year and 

how far the same have been fulfilled in the 
first half of the year 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT (SHRI B, S. MURTHY) : (a) 
The amount sanctioned to Tripura for 
Family Planning Programme is as follows:-

1967-68 Nil 

1968-69 Rs. 3.49 lakhs 

(includes Conventional 
C"ntraceptives worth Rs. 
445401- supplied by Medical 
Store DepotS) 

196~70 Rs. 4.71 lakhs. 

(inciudes Conventional 
Contraceptives worth RI. 
57411- supplied by Medical 
Store Depots). 

(b) and (C). A statement showing the 
required information is laid on the Table 
of the House. [Pklred in Librar)', $ee No. 
LT-4280 170}. 

FGmId Marriages flf Girls flf IDdiaD 
Origin in Zanzibar 

978. SHRI MRITYUNJA Y PRASAD: 
Will the Minister of EXTERNAL AFFA-
IRS be pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the foroed marria-
ges of girls of Asiatic origin in Zanzibar 
and the inhuman treatment meted out to 
them and their guardians: 

(b) if so, whether Government propose 
to raise this issue not only with the Zanzi-
bar Government but also at the United 
Nations Organisation and other internati-
onal forum. 

(c) how many girls of Indian parentage 
or Indian origin are involved in or threat-
ened by this attack on human rights; and 

(d) the action which Government 
propose to take to help them and their 
famIlies. 
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THE DEPUTY MI"IISTER I:-I THE 

MINISTRY or FxrFi{,\;,\L AF"FAIRS 
(SHRI SURE:·W'{A PAL SI'\GH) : (al 
Yes, Sir. 

(C) An Illthm girl of T~!nza:}:an Ilali ... 
onallLy a:Jo l;omi;;iicu in Zar:zlb,u' waS 
forcib!y r.,.·mo .. ·.:d ["ron 1 tIer house in S..:ptc ... 
mbcr, 197~), :luLl a fOrL1ll..l!' Ilurri"g: "as 
performed Wiih an nfliciai "i" ~~:c Zan1ibar 
Government. H\Jw· .. ·~, ... r. ;lcfor~' t:lt.: marriage 
could he cl)ns'JDla'l.:d, she was brollght over 
from Zanzibar to the ma;nl~nlL 

(0) and cd). Om High Commi,,;oncr in 
Dar-es-SaJaam calkd on Pre~jdent Nynere 
of Tanzania in this connection, and was 
informed that the President had been 
assured by the Zanzibar "ulhorilies that 
there would be no more forced marriages. 
Government are following the situation 
closely. 

Prolt'Sr Against Supply of Russian 
Arms 10 Pakistan 

979, SHRI MRITYUNJA Y PRASAD: 
Will the Minister of EXTERNAL AFFA-
IRS be pleased to state when and how, 
many times he protested against the 
supply of Russian arms. military equip-
ment and other materials to be used by 
the army of Pakistan and their 
reactionaries ? 

THE DEPUTY MINISTER TN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): 
When the USSR supplied arms to 
Pakistan in 1968-69 we protested to them. 
At that time, the USSR gov.rnment had 
assured us that their arms supply to 
Pakistan was not intended to hUrl India 
but might help in persuading Pakistan to 
normalise relations with India. We did nol 
agree with this statement. We, therefore, 
took up this question with them at every 
possible opportunity through diph.matie 
channels and· at the highest leval. We are 
glad that the Soviet government have 
given consideration to our representations 
and informed uS that they have not Supp· 
Iied-and do not intend 10 supply-any 
military hardware to Pakistan in addition 
to that already supplied in the past. 

1I";'!fi!~~ if Jlf<n:lIlT ~ ~ Ii' 
Of;W<TTit ftP{Ti'ffi ~'" 

\!i10. 'iT 1(. ;f. ;ftr~: If!il IIm-
,{IHT 1I'';f1 ll'~ iiI(flit 'f;r 'li'I'1 'fi~ir fif; : 

(To) ""I {H'fol<: 'l>T J;[fQ'''IlfT ~1lT~ 
~ ;:;-, '1~'1 ~ fOl''< l1oll'~~W if 11'1 :1jg 
'f.Fl.9I~ ~'-nfq(f 'fi<:'r 'iiI f'f'fT<: ~; ail;: 

("') ll'f~ ~t, ~I Q'ffi1:<mTI emT 
'fll'T ~ ? 

IIf<n:IRT ~ if mil' It.fr (llfer-
~ a<cmA) (lIlI II. ~. 851): (Of;) 
Q'q (l.9). ~1''1T .r~. Of;) ~Q'I ~t 

arter1ll'ifi(flii Of;1' '!.'J rn if; fiif~ ~ 
~~ ~r ~iTTf'T(f m if; ft;rQ; m;;IiR 

f'f'iifT<: 'H ;:Q:r ~ I ~ Pfl'f f.r'I'Rm~ 
~ I <ii~~,r if; ~T;r if; furl/; ar1ft iti'tf 
~f;(f11 f'f'lfll' ~~1 fOl'll'T Ifln' I 

~;;~""i'l ~;r",,," ~ttit, 
~Iit if; fmt f~fq .m 
9':1.lIlr I(o.o~: "ll'T~ 

<IVT qfur",: f.ttir.r~ at1'{ r~, IImW 
<f'.fT ;rrr,ltI f~ lf~r ll'~ if<TR iii\' 
'f'lT ",'{it f'f. : 

('fi) "'IT '1<1 <T1'f ",,1 'fir ~ it 
11.lT!T1t:rr t[T'f;f( >r ~r lIfoi'i if ~ ..... 
'for 'l"~1 'fi'1' "i<'f~ if; fmt ~ 
m:'f.T' i!t f<r<fl<r t[~1@ 'filrr~, 'l'R: 

(€I) llf~~, Q'1' ~ q, ~.itlr ~tm: 
<it 'flIT J;[f\ff.m [! ~ ? 

f.r~ tI1fI If~t ~ .. ~ ~ 

f~lJf, amTfT !I'll ;rq'fur ~ '"""" 
if mil' Qt (~I( 'lo tfif): (Ifi) m 



NOVEMBER 16, 1970 W,ilten Answers iSil 

(1,1). ~m if ~~ ~<Ft 
~it t<l f.rnri« ~ iF ft;rif If'Olf-
5f~ ~ ij- 'liW fW1!f 3T1~ 5fl«l 

~1 Q'm ~ I 'ifi~ rf'if 'Ilf1!f llTorifT iF 
~.:r;;rif ~ m.r~, fm 
fq~)1!f ll1;;fifT 3Ttm ~ 1ITTIf'li 'liT 
~ f.t;iI' f.I'fT ~'Ii(f ~ (!f!T 

~ ~ifl iF ~Il' if it ;;mIT ~ I 
!:IT~ f.nrifur 'IiVfT, a"if 'liT f.r!fcr;r 
'IiVIT <f'IT ~ 'liT 'IiT~ 'IiVIT 
~ '!il '!ill!" t I mil' ftrg~ m... em 
if it 'Ii ~ 'liT mnu ~ 5f'!i11: t:-

~ 

1967-68 
1968-69 
1969-70 

126.10 on.-lI. 
79.50 on.- 11. 

151.00 omi 1i. -----
Demand ror FiDaDclal Assistance for 

DeYe10pmeDI or Bombay 

982. SHRI GEORGE FERNANDES: 
Will the Minister of HEALTIl AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT lID plcuod to state : 

... Ja) whether the Central Government 
·have made any special study of the pro· 
blems faciDa the city of Bombay; 

(b) if 10, the details thereof; 

(c' whether Government would consi-
der making available to the Bombay Mu-
nicipal Corporation special financial •• sis-
tance as made available for Calcutta; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY.OF llEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
PARIMAL GHOSH) : (a) and (b). The 
Government of India have not und.naken 
any luch study. 

(C) and (d), The problems of Calcutta 
MctropolitaD area have had to be Iactled 

on a special footing due to their large 
dimensions which have boen further awe-
vated by the influx of refugees from East 
Pakistan, bringing in its wake attendant 
socio-economic problems. 

Construction:of Twin City Across 
Harbour of Bombay 

983. SHRl GEORGE FERNANDES: 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING' AND URBAN DEVELOP-
MENT be pleased to state: 

(a) wbcther the Mabarashtra Govern-
ment have approached the Central 
Government for reaources to build a twin 
city &CrOSs the harbour of Bombay;' 

(b) if so, the schemo put forward by 
the State Government; and 

(c) the reactions of the Central Govern-
ment to this scheme? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING. AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHR! 
PARIMAL GHOSH): (a) to (c). The 
Government of Maharashtra propo: e 
to establish a twin metro centre acro.s 
the harbour in Bombay. The project 
envisages a city with a populatioD of 10 
laIms and a total investment of Rs. 200 
crores over 20 yean. The State 
Government had initially forwarded, inte, 
alia, a tentative project proposal In respect 
of this twin city for being financed by the 
newly formed Housing and Urban Deve-
lopment Finance Corporation. As the 
project did not conform to the guidelines 
envisaged for financing by the Corpora-
tion, the ,State Government have been 
requested to revise their proposals suitable 
for further consideration, 

10YeBlilllltiou loto !be I_e of Pauporl 
to Cooli Maltao of Bombay 

984. SHR! GEOR.GE FERNANDBS: 
Will the Minilter of EXTERNAL AFF· 
AIRS be pleased to ltate : 
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(a) whether Government have invest-
igated into the circumstances in which 
Cooli Mastan alia. Haji Ma,tan Haji 
Mirza, a notorious smuggler of Bombay, 
came to get the passport; 

(b) whether in view of the Statement 
made by Sbri Nityanand Kanungo lhat the 
certificate recommending a passport to 
Cooli Mastan allegedly given by him is in 
fact a forged document, Government have 
impounded the passport given to Cooli 
Mastan; 

(c) whether any criminal prosecution 
has been launched again,t Cooli Mastan 
and his accomplice. for .ecuring the pass-
port by using forged documents; and 

(d) if not, the reasons therefor 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
Yes, Sir. 

(b) Haji Mastan Mirza's passport was 
in fact, impounded under section 10 (3) <e) 
of the Passport's Act, 1967, foUowinl a 
report from the Directorate of Revenue 
Intelligence that pro~dings against him 
were penctig before a criminal Court in 
India. In this cODnection, the Hon'ble 
Member's attention is invited to part (C) 
of his Question No. 4794, which was ans-
wered in the Lok Sabha on April I, 1970. 
Shri Nityanand Kanugo's statement about 

. the certificate in question being a forged 
document was a subsequent development. 

(C) and (d\. Not yet, Sir. The case is 
under further investigation in consultation 
with the Government of Maharashtra. 

985. II1'T~ro'l\' ~ lIml: ~ 
~ m I1'ft ll~ <raf.\' 'liT 'f'lT 
m fiI;: 

('fi') <m ~if>T,{ it ~~l1T'fi' 0llT'1T,{ 

'!it ~l!I' ;fl"ffl 'fi'T Wr ..rr ft;rqr ~; ~ 

(~) rn ~ W'f ~ f'fi' ~,'fi'T'{ :a-;:r 
~, ~ ffil!f Ol:!Tm ~.~ ~m ~ 

'fi"{cft ~ 'I1'Tm 't mI!f ,TOA"tfu'!i 
~~~r~? 

~~m~qif~~ 
(,,"~f~): ('fi') m-m~ mI!f 
~ 'ITfirrf~ ~ mf~ ~ ~ 
ffil!f ~ 'I'flf ~·iT if>T ~ '1e'f ~ I 

('if) ~::;r~ ~ ~ ~ 
;:;nf~ ~~ 1';1 a:r~ ~ ij-
~u~m ~l9ro lfTl 

986. "" ~ ~ lfmn: ~ 
~ iN! "fbm: ~ ail~ f~, 
~ iN! ~IR:~ flfll1m l!<~ ~ <raf.\' 
'liT f'fT ~it f.l; : 

('fi') 'If fiffi'ft 'liT ~ ~ iii 
<n+r rn ~ ~ qfif;'5 'R'h: tn: ;r.r it 
qr.ft~1 ~; 

(l9) ~ ~ iftl1: ijI!ff ~ 

iftl1: ~ ~ <rffit<l1 i'i ij- ~ ~ fiI; 'Itti!' 
'f<'in: '1'{ @ 'Jf<1 if>T 'i+Il'f ~ ~; ~ 

(~) lffG' ~. aT ~ if wm: <if.t 
~ fuit <m Si'lfM' fiI;Q; ;;rr ~ ~ ? 

~lf iN! ~~ f~~ am 
~, a:rTmf iN! ~1IU!f ~ qmfQ' 
if ~ ~ (111'1.0 '0 'lfi'r); ('fi') 'If 
fu;<;it 'f~,{ ~ Ilf~ 'fi'T ~T iftl1:, 
qm U6, 'fi'I'fi'T 'fIT<: iifffCfllT ~ '§~ .n1ff 
if oitGlf ~ if ~ I'l'f;;ror '1'{ it>r;;r-.r 
~r'l~1 ' 

(~) 'IT<'!<fW 'fIT\ ~ CfI!fT 

m~<'IT <n"r 'Jf<1 mm ij- ~;;r-.r 

~ if':f ..; Wl!I'U m tn: ~Cf t 
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~: itai 'l\l'! it ~m-~'l1T ~ 'T~ 
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~r11Tll" f::;r«ii ifT"! j("~~ qp:f <iii! ~ 
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~if it 'iIT.~ ~~ f;'lfT ;;rT1{'fr d!~ ."iq 
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~ iff~ll'i it ~ii:1t 'fTiiTT it, ;;rQ[ 
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~ 'I"1"ft:r'I;r ~HT f"!r.rf;;rm::r ~m­
m1f'!i 'lic.lf ",,(Srit 'Tit ~:-

('II") 'Trifr 'liT >lm-T it 'iff;,:" 'f.~1t ~1 

Ifrif it 'TI"T "I;lf fr"!T 'T~ 8 ~"{ 'T Pl 
W'l"llt 'Tit ~ I 

(li) 400 ~05 'T;<f ;;rmit 'Tit ~ I 

(tr) ::;r;;r 'i{f<'i if '!;f6~ 'I; f~ 'T1& 
~ If' if'lT!!; 'Tit ~ I 

(!if) iI"~T it ::;r;;r ':1m it <rfOG" ~'t 
it for ~ f~1f ~f5 « «"{R'!T i{T(~ of. ~f".I" 
;nit m()r 24" '{~ if'!' ~ arf'1fTFfi 'fr'!' 
ortTlt ~ ~ I 

Geological Survey for iron ore deposits 
in Calicut (Kerala State) 

987. SHRI E. K. NAYANAR : Will 
the Minister of PETROLEUM AND 

CHEMICALS AND MINES AND MET-
ALS be pleased to state; 

(a) whether Government have comple-
ted the geological sllrvey of iron ore 
deposits in Calicut rKerala State) : 

(b) if so, the resuit of that survey; and 

(C) if not. the rcasons thereof and 
when it will be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROl.EUM AND CH-
E\IIIC"'LS. AND MI'lES A"ID METALS 
(SHRI NITlRAJ SINGH CHAUDHARY): 
(a)to (cJ. Investigation or Chcruppa deposit 
in Kozllikode district has been completed. 
Total reserves in ChernPfm deposit is 
estilnateJ to b~ 10.72 million lOnnes of 
which unoxidi:ied orc h 7.48 mi!lion tonnes 
of 30. 7°~ iroli grade. r"ld" c>rk in Eliye-
!Limala lieposit has ai,,) been completed 
and report is under pr<partion. Work in 
Nanminda and Na(ju\'alluT blocks is in 
progress. Work in these deposits is expected 
to be completed by the end of 1970. 

Rock Phosphate and Pyrite Deposits 
in Rajasthan 

988. SHRI G. Y. KRISHN"'N : Will 
the Minister of PETROLEUM AND 
CHE\<IICALS AND MINES AND 
METALS be pleased ro state: 

'a) whether it is a fact that huge 
deposits of roek phmphate and pyrite have 
been found in Rajasthan; and . 

(b) if so, whether any scheme has been 
formulated by Gowrnment to establish any 
industry to make the proper use of these 
minerals near the mines? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI NITIRAJ SINGH 
CHAUDHARY): (a) Yes. Sir. Substan-
tial reserves of rock phosphate and pyrites 
are available in Rajasthan for commer-
cial exploitations. 

(b) Government of Rajasthan haw 
commenced mining of rock phosphate 00 
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a limited scale of about 500 tonnes per 
day and have also formulated a scheme 
to step up the production to 2,000 tonnes 
per day by end of next year. Pyrites 
Phosphates and Chemicals Ltd., a Govern-
ment of India Undertaking, are currently 
working an exploratory mining programme 
in the pyrites deposits in Saladipura in 
Rajasthan. The possibility of securing the 
assistance of experienced inlemational 
agencies for drawing up schemes of large 
scale integrated mining from these two 
areas of rock phosphate and pyrites with a 
view to meet the existing needs in the 
country as also for the development of a 
fertilizer complex based upon these raw 
materials is under examination. 

Resso ... for Lifting Embargo OD Arms 
supplies to Pakislan and India by 

USA 

989. SHRI INDRAJIT GUPTA: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state the reasons given by the 
US. authorities for deciding to lift the 
embargo on arms supplies to botb Pakistan 
and India since September, 1965 ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRT SURENDRA PAL SINGH) : The 
US Government have informed uS that they 
were making a "one-time exceptiort· j Ihp 
ban on supply of arms to Pakistan and 
]l!dia in order to meet Pakistan's Defence 
requirement' and enable her to replae.. some 
equipment supplied by USA which had 
become unserviceable with use and time. 
Government have pointed out to the US 
authorities that they are unable to accept 
these arguments. 

Reporl of Indian Ambassador in 
Washington on US Arms to Pakistan 

990. SHRI LOBO PRABHU : Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether U. S.A. has stated or imp-
lied that its resumption of arms supplies to 
Pakistan is related 10 our policy against it 
in Vietnam and our Government's act jon 
against their Information Centres; and 

(b) whether any such impression has 
been reported by our Ambassador? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
No, Sir. 

(b) Does not arise. 

Production of Synthetic Rubber at 
Bareilly Factory 

991. SHRI LOBO PRABHU : Will 
the Minister of PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS be pleased to state.: 

(al the reasons for double standards 
followed in the Bareill) factory in respect 
of prices and type of synthetic rubber 
between big companies like Bata and small 
produeers as stated in a letter published 
in the Economic Times dated the 9th June, 
1970; 

(b) the cost of production of synthetic 
rubber and the average sale price at 
factory level; and 

(c) the factors which prevent expansion 
of the factory as alcohol and butadeine are 
easily available? 

THE MINISTER§OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS (SHRI D. R. CHAVAN) : <a> 
Government have no knowledge of the 
allegations made in the letter referred to. 

(b) The ex-works cost per Ion of the 
type of synthelic rubber under reference, 
excluding return on capital employed and 
selling commission was fouod 10 be Rs. 
5,823.75. 'I1,e ex-" orks sale price of grade 
S-1958 synthetic ruber, including profit and 
selling commission, is Rs. 6,800/- per ton. 

(e) This synthetic rubber plant has a 
licensed capacity of 30,000 tODDCS,Jte8J' and 
as per the revised licenling policy of the 
Government they can produce IIPto 2'% 
more than the licensed capacity, 
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The major difficulty in further increase 
in production of synthetic rubber manufac-
tured by this Company is the uncertain 
availability of alcohol. There was consi-
derable fall in tbe production of alcobol 
during tbe years 1967 and 19b8, with the 
result the Company had to import 30,000 
tonnes and 10,490 tonnes of alcohol respec· 
tively during these two years to meet tbeir 
requirements. 

Manufacture of synthetic rubber based 
on imports of alcohol is not viable. In 
order to assess the future requirements 
of all types of synthetic rubbers, a feasi-
bility study bas already been undertaken. 
The final report has just been received, and 
is at present being studied. 

Techno-Economic Study of Kundremukh 
Iroo-Ore Project in Mysore State 

992. SHRI LOBO PRABHU: Will 
the Mi'lister of PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS be pleased to state: 

(a) the progress made, so far, on the 
examination of the techno...:onomic report 
on the Kudremukh Iron Ore Project and 
wben the decision of Government is 
expected: 

(b) whether it is a fact that the foreign 
collaborators have offered to subscribe 49 
per cent of the capital and have assured 
an estimated annual iron ore export of 
Rs. 25 crores: 

(C) if so, whether Government are 
offering participation in the remaining 
capital to the State Government and to 
the public; if not, the reasons therefor; 

(d) whether the Mysore Government 
have approached the Centre for Basistance 
in the construction of the road, if so, the 
reasons for not offering a grant by the 
Central Government; and 

<el whether Government propose to 
make available loan for the purpose in the 
meanwhile? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS, AND MINES AND 
METALS (SHRI NITIRAJ SINGH 
CHAUDHARYl : (al The Techno-econo-
mic feasibility report has been examined 
and the preparation of the Detailed Pto-
ject Report has been commissioned. This 
is expected to be received early next year. 
The investment decision on the project can 
be taken only after the examination of the 
Detailed Project Report. 

(b) The foreign collaborators have 
offered to subscribe 49% of the capital. 
The value of the annual iron ore exports 
when the project is fully commissioned 
.. ill be over Rs. 25 erores. 

(c) The details of the investment and 
the pattern thereof has not yet been worked 
out. 

(d) and (e). Presumably the reference 
is to the road connecting Kudremukh to 
Mangalore via Malleswara, Bhagwati, etc. 
The State Government had sought a 
Central grant for the construction of this 
road but it has not been found possible to 
accede to this request because there is no 
provision in the Central Sector in the 
Fourth Five Year Plan concerning road 
for giving grant-in' aid for roads serving, 
iron ore mines etc. The matter has now 
been taken up with the Planning 
Commission. 

Medicines 10deDted for Local Purchase 
for South AVeDoe Dispensary, 

Ne .. Delhi 

993. SHRI SHIVA CHANDRAJHA: 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be p leased to state 

(al whether it is a fact that the 
medicines indented for local purchase by the 
South Avenue Dispensary Doctors are held 
up by the concerned higher authorities: 

(b) if S~, the reasons therefor; and 

(C) if not, the types of medicines inden-
ted for local purehase between the last 
week of September, 1970 and the first 
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week of October, 1970 and the patients 
who were supplied these medicines at the 
Dispensary ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY) : (a) No, Sir. 

(b) Does not arise. 

(c) A Statement containing the requi· 
site information is laid on the Table of 
the House. [Placed in Library. See No. 
LT .. 4281/70) 

Rules aad Coad tioas For Admissioa 10 
Medical Colleges 

994. SHRI DHIRESWAR KALITA: 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS. 
HOUSING. AND URBAN DEVELOp. 
MENT be pleased to state : 

(a) the previous and Ihe present rules 
for admitting students in the Post·graduate 
study in Medicine and Surgery under 
Delhi University; 

(b) whether Goverment have approved 
any preferential treatment in post·graduate 
admission to one who has passed MBBS 
from Delhi University; 

Ic) whetoer students who applied ful· 
filling all previous rules and conditions 
from Safdarjung Medical Institute belon· 
ging to Manipur are deprived of the 
facility to get the a •. nission in post·gradu· 
ate study under the present rules; and 

(d) if so. the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS. HOUSING 
AND URBAN DEVELOPMENT (SHRI 
D. S. MURTHY) : (a) In the previous 
rules for admitting students for post·gradu· 
ate study in Medicine and Surgery under 
the Delhi University, a weightage of upto 
5% marks was being given to students who 
had done their House jobs in the Maulana 
Azad Medical College and Lady Hardinge 

Medical College and recognised hospitalsl 
Institutions, for the purpose of preparing 
the merit list. 

The presont rule which has been intro. 
duced from this yeer lays down that seat. 
should be reserved for students who 
passed MBBS Examination from Delhi and 
other Universities on the following basis: 

(I) 25% of the total seats available in 
an academic year should be made 
available for the September 
Session and 75% for the March 
Session. 

("2) Out of the 2S% seats for the 
September Session. SO% should be 
offered to students who passed 
their MBDS Examination from 
the DeUU University and S9<>10 
should go to students from other 
Indian Universities. 

(3) Out of 75% seats for the March 
Session, 75% shOUld be offered to 
students· who pass their MDDS 
Examination from the Delhi 
University and 25% to students 
who pass their MBBS Examination 
from other Indian Universities. 

(b) The Delhi University, bemg an 
autonomous body, is competent to make 
necessary rules for post'graduate admi. 
ssions, without approaching the Govern. 
ment of India for approval. Therefore, the 
question of the Government approving the 
University's preferential treatment in post. 
graduate admission for MBBS candidates 
of the Delhi University does not arise. 

(C) No. Sir. The merit list is prepared 
in respect of States and Union Territories 
subject, however, to the present rules of 
post·graduate admissions as detailed in 
aaswer to part (a) of this question. 
Admissions are made strictly in order of 
merit out of the merit list. 

(d) Question does not arise. 

Drinking eWe!er for Urban and RIII'III 
Areas in the Country 

995. SHRI H. N. MUKERJEE : Will 
the Minister of HEALTH AND FAMILY 
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PLANNING AND WORKS, HOUSING' 
AND URBAN DEVELOPMENT be 
pleased to state : 

(a) the present position regarding the 
provIsIon for drinking water for our 
population in the urban areas and in the 
rural areas of India; 

(b) what, if any bas been the quantum 
of improvement in tbis regard during the 
Gandhi Centenary year; and 

(C) by what time adequate provision 
of drinking water for our people will be 
made? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY) : (a) Out of 2452 
towns and cities in the country, 1153 had 
drinking water facilities on 31-3-1969. 
According to the information received 
from the States, out of 5.6 lakh villages, 
about 10,839 villages had piped water 
supply as on 31-3-69. 

(b) The requisite information is not 
available and being collected from the 
various States and Union Territories. 

(C) It is not possible to indicate any 
definite period for adequate provbion of 
drinking water in the whole of the country 
as it depends upon the resources availa-
ble. 

srf~~ ~"m if 'f",~ .n~' 
if; lIi1ti $ ~ if ;fif" 

996. 151'1 m:~ " .. ilf: 'flIT !:tfcRlI1l "'If' srman '3'<'im it; fufcr<;r «;rn;r '1\1 
~ ~;ftfu it; ",f'( it 123f1ffi1, 
1970 if; cm:Tfir." sr~ mT 371 " 
'3'''~ if; ~ if ~ qcn~ '1\1 FIT 
~it f'li sr mm'fi wm arrmlf if; srfu 
~~ ~ 'flIT f'lufll' f<:m ql{T ~ \ill f'li 
m:~~f~"r? 

m~ ;t'llTWV " m'If ;tift ( srfi:r 
~IIlT Trmor) (15ft'!:t. ;i.~') : srmm<r'F 
~ 'lT1il1T ~ 30 ~'l, 1970 ~ If.N 
'fi'{;fT ~ ~ RllT ~ I ~t;liT~rcr *' 
'fiT~ ~ w ff~fu if 'I' '" f'fi '3'11 
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~ '1ft fu'Ti ~ ~ f<r;m: ~<rT I <:/lH 
'3'ma:'I' if ~ 3l1~m if; ~ ~~<fr 
;fIf" on: sr~ ~ mlIllT if; 
~ ;::-;; '1\1 f"l"'!irfffi l1'if.~ if; 
for;wrnr.r ~ I 

Examination for the Registration of 
Foreign Medical Graduation USA 

997. SHRI BHOGENDRA JHA: 
Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to state : 

(a) whether it is a fa"t that 75;) Indian 
doctors are sitting in this year's examina-
tion at Colombo, Ceylon, conducted by 
the Education Foundation for the Registr-
ation of Foreign Medical Graduation, 
U.S.A., as reported in the daily Patriot 
dated the 19th September, 1970; and 

(b) whether this is being done in viol-
ation of the ban imposed by Government 
of India to prevent brain drain: and 

(e) if so, the manner and method of 
those doctors going to Ceylon and Govern-
ment's reaction thereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY): (a) Government have 
no information in this regard. 

(b) Yes. 

(c) Because of the liberalisation in 
travel to foreign countries. any Indian can 
travel abroad without 'P' form if be bas 
not so during the last three years. Parti-
cularly for Ceylon, there were, even before 
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this liberalisation, regulations penmtlmg 
persons to book their passages without 'P' 
form if the travel was undertaken from 
Madras. Tricharapali or Trivandrum. 
Moreover exchange facilities of Rs. 3,000/-
are also provided to Indians travelling to 
Ceylon for bonafide specified purposes 
like pilgrimage. attending to business. etc. 
The Doctors sitting for any examination 
at Colombo could have travelled without 
any specific approval for the examination 
alone. In the context of the present 
regulations, there is no method of knowing 
whether a particular person is going for 
the examination as also of preventing him 
from going to Ceylon. 

C.P. w.o. Staff Quarters 

998. SHRI ESWARA REDDY: Will 
the Minister of HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be 
pleased to state: 

(al the names of the rlacos (excluding 
airports) where the c.p.w.n. has its own 
staff quarters; 

(b) the number of quarters according 
to each type of quarter at such places; 
and 

(C) the names of places where the 
C.P.W.D. is constructing or proposes to 
construct its own staff quarlers ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
PARIMAL GHOSH) : (a) to (c). The 
information is being collected and will be 
laid on the Table of the House 

DA and other Allowances Admissible to 
work Cbarged Staff in NEFA Circle 

I aod II of C.P.W.D. 

999. SHRI ESWARA REDDY: Will 
the Minister of HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSING 
AND URBAN DEVELOPMENT be 
pleased to state: 

(a) tbe total number of work·charged 

staif in N.E.F.A. Circle I and in N.E.F.A. 
Circle II of C.P.W.D. according to each 
category of post; 

(bl the scale of pay of each category 
of post; and 

(c) the rates of Dearness Allowan,e 
and other allowances admissible to them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS. HOUSING 
AND RBAN DEVELOPMENT (SHRI 
PARIMAL GHOSH): (a) to (c). The 
information is given in the statement hid 
on the Table of the House. [Placed in 
Lib'"rY. See No. LT -4282/70 J 

Transfer Rule for work Charged 
Staff of C.P.W.D. 

1000. SHRI ESWARA REDDY 
Will the Minister of HEALTH ANn 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be pleased to stale : 

(a) whether it is a fact that there exists 
a transfer rule forwork·charged staff of 
C.P.W.D. in Delhi tbat tbey should be 
rotated one in five years from one place of 
duty to another strictly in order of length 
of stay in the same place: and 

(b) if so. the number of staff in Delhi 
Central Electrical Circle No. IV according 
to each section, who are continousl), work-
ing at the same Enquiry Office for more 
then five years and the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING, AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
PARIMAL GHOSH): (a) The workcba-
rged staff posted in Delhi are required to 
be rotated within their unit of seniority as 
frequently as administratively necessary 
and in any case, onte in five years. 

(b) A statement showing the number 
01 staff in the various Enquiry Offices 
under Delhi Cen tral Circle No. IV, who 
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are working for more than 5 years, is laid 
on the Table of the House. {Placed in 
Library. See No. LT-4283/70j. 

Long distance transfers are resented by 
the workers on account of extra expenditure 
on conveyance and the dislocation caused 
in the studies of their children, However, 
steps are being taken to transfer the staff, 
who are due for transfer, according to a 
phased programme, subject to adminis-
trative convenience. 

12 brs. 

PARLIAMENTARY DELEGATION 
FROM FEDERAL REPUBLIC OF 

GERMANY 

MR. SPEAKER : As i. our convention, 
I welcome the President of the German 
Bundestag Mr. Kal-Uwe voc Hassel, and 
Dr. Volker Hauff, Mrs. Antje Huber, 
Mr. Wilhem Helms, Mr. Wilhelm Rawe, 
Dr. Guenter Rinsche and Botho Prince zu. 
Sayn-Wittgenstein-Hohenstein, members of 
tbe Bundestag, Dr. Helmut Schell knecht, 
Secretary of the Bundestag and Dr. Peter 
Scholz and Mr. Heinrich Kilian, Officers 
.of the Bundestag. I welcome them and 
extend to them our very very hearty 
welcome. 

12.01 bro. 

REFERENCE REGARDING CYCLONE 
IN EAST PAKISTAN 

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
HOME AFFAIRS AND MINISTER OF 
PLANNING (SHRIMATI INDIRA 
GANDHI): Sir. we are shocked and grieved 
by the news of the tragic natural calamity 
which has struck East Pakistan. A cyclone 
has devastated vast areas and has taken a 
heavy toll of lives. The full extent of the 
damage will be Known only later. As soon 
as I got the news I sent a message conveying 
our deep sympathy to the Government and 
the People of pakistan. I also announced a 

contribution of Rs. 5 lakhs as a very small 
token of our cOilcero. I am sure that all 
secitons of the House will join me in sharing 
the sorrow of the People of East Pakistan. 

DR. RAM SUBHAG SINGH (Buxar): 
It is shocking that over three lakhs of 
people have died by cyclone. The people of 
East Pakistan, in fact of the whole of 
Pakistan. are our kith and kin. I would not 
have said anything had this little amnunt 
not been mentioned. We should liberally 
go out to help them with medicine, blan-
kets, foodgrains and money, Sir, I would 
request you to convey to the Go veroment 
of Pakistan the feelings of the Parliament 
of India. 

SHRI H. N. MUKERJEE (Calcutta 
North East): I would like to say a few 
words, if you do not mind, because I come 
from a part of the country which feels a 
very special link of friendship with East 
Pakistan. Whatever our differences in 
juridical status may be and whatever may 
be the controversies which are pending 
between India and Pakistan, we in West 
Bengal have fellow feeling.for . OUr friends 
in East Pakistan. We speak the same lang-
uage which we learnt at our mother's kness. 
At this moment of anguish it is particularly 
necessary that we associate ourselves as 
closely as possible in the tasks of relief. I 
wouid suggest to the Prime Minister that 
immediate efforts are made to send medical 
missions and that sort of thing and I am 
sure a large number of Volunteers would 
come forward to take up this job. 

The quantum of assistance might also 
be considerably increased. You will for-
give me, as a Bengali I feel agonised and 
anguished at what has happened and 
would like myself, my party and every-
body else to be associated with this. 

SHRIMATI INDIRAEGANDHI: There 
is a general wish of the House that we 
should help to the greatest extent possible. 
We are in touch with the Pakistan Higb 
Commission here. We will give all that 
we can give. The contribution we sent was 
an initial token grant from a relief fund. 

SHRI S. M. BANERJEE (Kanpur) : 
We should all contribute one day's 
allowance. 



105 Encircling of KARTIKA 2S, 1892 (SAKA) Mekil/iganj by Pak. 
Arm.d Forces (c. A.) 

206 

MR. SPEAKER: I know that all the 
.eaders of the various parties are very keen 
to express their sympathies. The Leader 
of the Opposition has already done so and 
Professor Mukerjee, as a Bengali, has 
already extended his sympathies. I will 
convey to the Pakistan Government and, 
through them, to the people your sympa-
thies in their distress. Whatever be the 
political partition, we are the same people 
and the same race. We speak the same 
language. We have been brothers for 
centuries and we will continue to be 
brothers. In their distress we feel it as 
our own distress and we will do whatever 
is possible. 

12.07 bra. 

CALLING ATfENTION TO MATTER 
OF URGENT PUBLIC 

IMPORTANCE 

REpORTED ENCIRCLING OF THE roWN OF 
MEKHUGUNJ IN CooCH-BEHAR, 

WEST BE!OGAL, BY THE PAKISTANI 
ARMED FORCES 

MR, SPEAKER : Shri Alai Bihari 
Vajpayee. 

SHRI B. K. DASCHOWDHURY 
(Cooch-Behar) rose-

MR. SPEAKER : I communicated it 
to you tbat there can be no substitute for 
any Member. 

DR. MAITREYEE BASU(Darjeeling): 
It is his constituency; he should be 
allowed. 

MR. SPEAKER: No. Shri Vajpayee. 

I5flamrf.~~(~~~): 
8Wl$ 1f~Il", it arf<r.f1';r;:ft Il" ,,"'Ii-If~ 
t ~f~ f~ 'liT ain: 'll!-ililli 
Ij'lft" 'FT !;!flif morrerl ~ am: srrvfifl 'Herr 

~ f'li <r~ ~« iIrt if ~ij; ifffiOll" ~-

"'ITf~ ~ ~I mr ~'f 
f~l, qflf'fIfT timor, if If'F<'fttf;;r iflJ~ 

'liT '<rTf! ~n: ~ it~ forll"T ;;rr it t 
~I" 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
MINISTER OFSTATE,DEPARTMENTS 
OF ELECTRONICS AND SCIENTIFIC 
AND INDUSTRIAL RESEARCH (SHRI 
K. C. PANT) : Sir. On 31st October, 1970, 
objections were raised by the personnel of 
the East Pakistan Rifles to the construc-
tion of hutments, meant for the rehabilita-
tion of some tribal families. in the Indian 
village of Dhakuatari within the jurisdiction 
of Mekhliganj Police Station in the district 
of Cooch·Behar in West Bengal. Immedia-
tely, the officer-in-charge of the patrol taken 
out by the B. S, F. contracted the East 
Pakistan Rifles porsonnel and asked them 
not to take any step that WIll build up 
tension in that area. In spite of it, the 
East Pakistan Rifles started concentrating 
their troops in that area without any pro-
vocation. Therefore, protests were 
immediately lodged On Isl November, 1970, 
by the Border Security Force Sector 
Commander and also the Inspector General 
Border Security Force, Eastern Frontier, 
with their counterparts in the East Pakistan 
Rifles. 

2. In the meeting of the Sector 
Commanders, arranged on 3rd November, 
1970, an agreemen t was reached between 
the Indian and Pakistani Sector Comman-
ders to the effect that slalus quo in regard 
to the hutments would be maintained and 
that troops would be puU,d out from the 
forward areas on both sides by the morning 
of 4th November, 1970. The above agree-
ment was implemented. 

3. However, again on 7th November, 
1970, the East Pakistan Rilles brought 
fresh reinforcements, including heavy 
weaponry, to the Pakistani bnrder out-
posts at Kaliaganj and four other places. 
Precautionary measures were consequently 
taken by the Border Security Foree On our 
side and the Pakistani authorities were 
asked to withdraw their reinforcements 
immediately. It has, however, been learnt 
that these troops which were moved in on 
and subsequent to 7th November, 1970, 
were being withdrawn from areas opposite 
to our own territnry of Jher~ingheshwar. 
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[Shri K. C. Panll 
Permekhliganj and Samliba. and that the 
situation was returning to normal. Another 
meeting of the Seclor Commanders was 
arranged on the 14th Novrmber, 1970 and 
they agreed to remove the concentration of 
troops on Ihe border and reiterated their 
d-sire 10 end the tcnsion in that area. 

lifT ~f~u ~: ~/f~ */f. 3f~ ~ '[If lfff~A ~ f.:m-
fu<if If<: W!:irn- 'fir it <;f~!f g-m ~ m 
~ if ~T "f~Tip~fff <;f'R: 'fiT I 
~fifiil '!iii" Qli ~ i!i1: T~ ~ f'fi f~'f 
ff~ ~ €tIfT If<: To'~Ti1" Ol'lf'ft <t~ ~ t\" 
'fOT 1 ~ ~ir' <'!lit 3f);:: arr 'Ffl'r 

m1T orr ~'Ii<iT '1T '3''''' ff'fTlf ~ <l~T 
fit;l:rr 1 it lim lfQl~!f ~ "ili'fifT 'T~ ~ 
f'fi~ ire ~~m 'fOr ~r ~ 
w-=rr '1T f'fi ll:1{ 3f!fi1" 1fT'!" 'fiT~!ra if 
firqifu":ff ~ f,"~ ritlf9lri <lifT ~g ~ '3''''' 
!f~ '3'ifliT 3f'lfn 'XI lIT 3m<'l"I 'fi1':1lT ll"~ 

'fT f'fi ~ ~ if ~ ,!f1r 'fOr '3'l-
Il1If 'fO~if; 3flf'ft ~.,T~;;r.;r "Ti[~ ~ I 

Ofll:i m~!fi OAI~ 'If 'Ill: ;;nftif QliT<:I 
~ 1 '3'~ If<: ~)qf~ <fiIT't 'f~ 'llf'filiffA 
'fiT f<r~T"l" i!i1:'t 'fiT 'fi)~ arfu 'fiT<: if@' 
~ ~fiiif ~R f;n:)!I f~ I 

~1; liOf if ~ <fTff fiffiT~ ~ ~ f'fi ~ 
~rll:T!fT1f It 3f!f;fT ireii ~"if't 'fiT !f<'f 

~,~ ~ I iflfT ~ ;ITtiflRft" lf~ it 
'fffT "'fmi1" lfOT ~'f f.!;lfT ~ ? 

In:T ~'iT<T ~ ~ ~ f'fi ~ ~11/f 
~ll:TVTlf '1ft ff'ffir if/fT & ? '3'~~ "fr€i 
am: If\T '1.f1f ~I ~, '3'ij- ll:1fit Of~ 
'fTf<t;f<flif 'fOT ift"lff ~ & ~'fiif ll:Ifrl: 
'fOq'i\TU orll:i ~ ~ t-f"" ~ if~l 
~ Q"~~. ~qTlf ij- ~ ~t:!Tfl1"~ 
if@' 'fi~ l1'fiff ~ I ~€t "{f11~ it 11~ 
it iIImmTif f~lIT 'fT f'fi ~ ~ ~u 
i(if("iT ~'Sit if; f<'l"~ ll:If 't~ <;f!f<'f lfO~i\" 1 

it I{~ "IT ~ "lTififT ~ ~ f'fi <r&t 
'1ft ~rn- ~T ~ ? Of);:: ~ it 'lTflf;-
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1iffTif ~11 ~ ~ ~T ~'fi;r ~~ 1fiffq 
q~ if 'fOt, ~11 Q"l=lf~ if m <t ~ 'fIT 
.~;jj"f~~? 

>..iT prr.a'P<f:;;!l ~T ~ 
srTtff g-~ ~ '3'11~ ~ it 'ifT ~~ll 
0AJ1l: IT~ '3'I1if ~ 1ft ~if":ll lfTfl!i1iffT'f 
'Ift€tIfTtI50If;;rt~~ 1 lf~~ 
itf~~I1~~f'fim ~~ 
ij-~ rll ~ir 'fiT tT<'I"CJq;~I ~ ~T 
~ 1 ~f;;rit ~ "~H lfOT lfOT~ ""l"ffT ~ 
~ lit I ~ <fT'Of ~ ~ f'fi 'fi~ 
'if~ 'Hf'FRWi'r q;~ orl1T ~ m<: ~ll:T­
VTJf if; if~T'fi arr 'f;r.IT m ;;.rT ~ ~ 
'lim -!fTll ;;T 0fIfT g-~ ~'F;; ifT • ~ll ~. 
~ ~ 'il'r'li"ft ii, ~1 'fiTf ¥~~ iJll:l 
~ iII'h ~ orift;:r If<: lfTf'fif<fTiT '1ft 
~. ~1 lfT iJll:l 3H"{ 1 Ii' ~ffT ~ ft; 
'li/fr ll"Q lfTifT 1ITit f ii 1T<'I"ffqj~I{T ~ ll"~ 
;fur g~ 3TR il;llT ~ <'I"tTffT ~ ~ Ofh 
'!iii" <r&t 'f~ ff~rn- llTlfTilf ~T IT~ ~ aT 
~m TIfT~ ~f1rlf'i if~f it.fT ~~ 1 

~ ffii ~ 'fiT <fTff ~ <it ~~ 
'!i!~'fi ,,);;r !f@" ~ f'fi ~Ifn:T 'if) ifT. 
ll;ll ll;q;. 'fiT m ~ <Til: qCl't ~ ,.f~ fit; 
~ ,~ ~ f'fi or'Qf ~1 !ir<rU ol~r il:) aT 
l\" ""hOI lfOT~r~ 'fi~ 

"" ~ f~ ~T : 4it !l1l 
'fm 'IT fl!i ~TI{ '1ft ff'.rfu ifill ~ ? 
~·~~~~?lfIIlrnr~ 
'fi~ it; fu~ ;;rr m ~? lflIlfl!i ~ 
llm ~ IIiTG ron tTllT ~ 1 

"" PII' .; .. tt.f : ~ '1ft mT 
~rn- if; ;ITt it 4' ~Q" ~ 'fil:l <lm 
I1'IRIT ~ ~ <;flil ~ ~ra- it ~ 
'fT1 

SHRI P. K. DEO (Ka1ahandi): The 
narrow and the strategic corridor that 
connects Assam, Megha1aya, Tripura, 
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Manipur, Nagaland and NEFA adminis-
tration to the rest of India has become a 
trouble spot for India. All the troubles 
have started from there. Naxalberi is there 
and we kn{'w the Naxalite activities have 
got inspiration from Red China. At the 
same time, we find that unlike the last war 
with Pakistan, when we expected danger 
fro.. West Pakistan and that except a 
sporadic raid on Kalaikunda from East 
Pakistan to which they got adequate reply, 
we now see Pakistani guns being pointed 
to us even from East Pakistan and that 
too in that narrow and strategic corridor. 

Taking all these facts into consideration, 
in case there is a collusion between China 
and Pakistan, I would like to have an 
assurance from the Goveroment that 
they will adequately safeguard that 
corridor so that there will be uninterrupted 
communication between the eastern part 
of India and the rest of the country. It i. 
a matter of great concern that all skirmi-
shes start with small beginnigs. So, a c,te-
gorleal assurance is needed and I hope 
the Government will give that assurance. 

SHRI K. C. PANT: CertainlY the 
Goyernm~nt is aware of the dangers in 
that area and is taking all steps to safe-
Buard the security interests of the country. 

SHRI SHRI CHAND GOYAL 
(Chandigarh) : The Han. Mini,ter has 
stated that normal conditions have come 
again. Our Inspector·General of the 
Border Security Forces, Mr. Basu, had 
demanded immediate withdrawal of con-
centrated forces. Sir, it has also heen 
reported that incidents of arson were 
taking place in Dahagram enclave and 
that machine guns had been set up on 
the border. I would like to know when 
the Minister says that normaley has come 
again whether the Pakistanis have with-
drawn this concentration of forces and 
whether the machine guns which were 
visible on the 11 th of November have 
been removed? What is the position with 
regard to those machine guns? What is 
the position with regard to the incidents 
of arson which were reported from the 
Dahagram area ? 

I would also like to know whether Ihe 
eovernment has tried to find out whether 
it wa. just a solitary i,lcid<r,t aud wb·,· 

Armed Forces (C.A.) 

ther it was an isolated incident or it is 
one of the chain of incidents by which 
the Pakistan is are trying to create a con-
dition of tention in this area uptill the 
time when elections come because the posi-
tion is that in East Pakiasan the popu-
lation is greater than the population of 
West Pakistan. So they are anxious that 
East Pakistanis do not secure a majority 
and weaken their hold on Pakistan. There-
fore, by all possible means they are trying 
to reduce the number of people in East 
Pakistan whether they are Hindu minori-
ties or others. so that in the next elections 
they can have a majority of the West 
Pakistanis and are thus in a position to 
retain their hold over Pakistan. 

SHRI K. C. PANT: I said that nor· 
mal conditions are being restored. The 
concentration of troops had taken place 
at certain points. I have mentioned some 
of those points, I have also mentioned the 
particular points from which these troops 
have been withdrawn. There are some 
other points where some of the troops 
reamain. But, on the 14th Novemher when 
the Sector Commanders met, they agreed 
that there would be a complete withdra-
wal of troops a~d the old position would 
be restored and that tenstion would end 
in that a rea. It is on that basis 
that I have said that the situation is 
returning to normal. 

So far as Dahagram goes, the Daha-
gram enclave belongs to Pakistan and I 
am not a",'are of incidents of arson within 
that enclave. 1 am not in a position to 
give any information in that regard. 

So far as the nature of this incident is 
concerned, whether it is an isolated 
incident or part of the chain of incidents ... 
(interruptiol1s). 

SHRI B. K. DASCHOWDHURY : 
What is it that the Minister is saying? 

SHRI K. C. PANT : There is an 
enclave. It is a narrow neck. There is an 
enclave whi\,;h belongs to Pakistan. and the 
other side is Pakist~n. In between there is 
a narrow strip of Indian territory. It is 
an isolated incident. Th( re have been no 
other incidents of latc. Nothing has corne 
to my notice that suggests tbat lhis is a 
part uf tt.e chain of incidents. This appears 
to be an isolated incident, 
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':IIRI B. K. DA ;CHOWDHURY : 
Ma', I seek a clar ication from the 
Mir. ister becaus" I kn< w that problem ? 

?\lR. SPEAKER: I explained to you 
in roy Chamber. Then you again get up. 
You see ',">'hen a Mem~er is absent, you 
cannot substitute anotl.er Member's name 
in lis calling attentic1 motion. That is 
the rule. You can cha ige the rules a~y 
tinlt'. That is in your 1 ands. So long", it 
is there, 1 cannot deviate from it. 
(Int,rruptlons). No bac: precedent please. 
Thi;, is not to be treate,! as a precedent. 

SHRI B. K. DA~CHOWDHURY 

Let the record be straight; he has not 
stated the position correctly. I will state 
the position correctly in a minute. 

MR. SPEAKER: No, I am not allo-
wing you. 

SHRI JYOTIRMOY BASU (Diamond 
Harbour) ; I gave nolice under Rule 377. 

MR. SPEAKER : About thaI state-
menl I am Ihelpless; I cannot allow; so 
rar as the other thing is concerned, I 
will think over il. 

SHRI JYOTIRMOY BASI]: I gave 
notice nnder Rule 377 ...... 

MR. SPEAKER: Please wait for your 
turn. 

>;it ~ ~ (Itir<) I ~~prllro:r 
~I ~ ar.f 'II<:m ~ ;a-g ;;m !I;fJtf ~if 

mf~ I i:r~i£rft ~ it fl1o'fC ~m 
ql!<: m'l" <Ft iliT <ncr 'JI''i\' crl ifM ~~ 
~ if{'!T ~ <To "lTOim. arrfur\ ;;IT 4it 
arrq <Ft f<'f~' I!:fT <11'111{ for.rr ~ crl 
f<'f<ilr ifilT 'IT I ~n:r~ if l<ll ~'11 ilRllllT 
~'I"T ~~ ~ f'll ifilTlTG~ '"' m~ 
ij"'Jf ~.fu<;r f~ lNT ~ I '!<IT '11m ~~ 
~ ij; s:f<f~ if it~T gifT ~? l1ilR~ 
if f'f!:TR WllT ij; m<f;ffiR tf'JT 'liT 
if~<f<fT "<:'l!T 'pn ~ I ~r<: 'fiT 13Hr 
';1I Q't<lT<'!" '!iT 'f;;[il ~i i5tq" llT ffl<T ~ I 

o;ro:r~ ~~l<, l1' ljf'fm'\" '1ft ~T mmIT 
'1ft cn:q; mq",", V-lR f~'!T ~ ~ ••• 

MR. SPEAKER: I am not allowing 
you. 

~r ~lf ~Tq (');':T) : 1Z'fi~"I!1R ¥ 
<frfJfil" I 'Pf;'fJfw <Ft ~ ij; 'fi~­
~ !Hlffiif .flf<'f¥f Olq" llT lNT ~ I 
~ f'l"!ITif ~ ij; l1flcr~ ffif 
<Ft If'qaft" <:'fflT 'Tll"T ~ I 1{' m'l '1ft ifT'li<r 
'til lI'oo ~ 'fill'lT ~crr ~ f'!; ~'<:Jl5~ 
'fiT 'lfT ~crr<'f '1ft ft:I!:ff<r ~ ;a-q q"~ ifl:rT'I" 
~ ~ ;a-~ ilRr~'1~' I if6lT~ ~Rq, 

~T~ '1ft ~~'fim~Tg~ 
m I ~if ffif <Ft ;f~ <:'P?TT lNT 

~ I arrq lP-fT ~R1l" 'li"T "'~ f'!; 'l"il ~'Ii" 
;r:TR ~ •••••• 

~ ~qtI : 3lT'f;fo -m:il" I 

~ ~ ~: if'-,m if~l<l OIT'1 
256 an:r ~fufit OIR lI';fr if~lf Ifi"T 
'IIfQil" flfi" ~ 'ifl<T'I" ~ I l{QT~ if mn 
5TlffiR o"ttl" ~ lNT ~ I 

>.oft l'f~ ~ : 256 if f<'flllT ~ f'fi 
«f<J!:TR ij; aqm~ '"'''I ~T'IT ;"ITfllil" I 
f'f!:TR «'lIT 'li"T <io'll ~ Iflft >.IT 174 
S11:T ij; ~<r ;a-«<Ft 'ITG" if ~f~ f~ 
lNT ...... 

Mr. SPEAKER: I would request the 
House that we all to gether should see 
thaI we do not encourage such statements 
about Stale matters to be bronght up 
every lime in this House. 

SHRI RABI RAY: It is not , State 
lIlatler exclusively, Sir. 

>.iT l'f~f~ :;a-~ li'itf<'flllT ~ flfi" 
<r't Wlf 'liT 'f.TUom: otq" ~ lNT ~ .•••• 

~ ~all : Ii' arrq 'fiT ~:;rr.rn 
'filT ~ ~, ~ ~'fi'l" arrq" ~ flfi" <1M ;f.t 
UTT ~ ~ I 
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-n Ui!f ~TIf: ~ ~~, ~T­
'\~ fCfIiTif ~ ~ "If"wit ~T If'll1 
~ 1 III !:!lfi' ar-fTl.iT "fT;;r ~ I ~cmr 'Ill 
Cf'3T~ ~ 9'm 1Iiflf~ sr~m;r 'liT Otq 

~T;p:rT ~ I 

IIlf q!~ : I!"~~ ~ 23li1i<'1' 
~ ~~m it 'Ii+rT Q;9'T if~ QlIT f.I; 
~ 'Ill ;fOifi rtt ~!J <r<~ ~ ~Tif 
lli\ f~llT;p:rr ~T ...... 

MR. SPEAKER : I am not going to 
encourage this practice of bringing in State 
matters every time in this House. So far 
as Delhi i. concerned, I can say, I will be 
admitting some Motion On that. 

-n "! f~ : ~q'\ ~orU ffi 
'H ;f~ crm <'lTtr ~ sr-ntfuq;r;re ~ 
~fit;if ~ '3:9' a<:(! ij' J;!tfi'{T ~ ~ ~ 
.~ ~ I ~t;rn;r 'Ii\rn- ~ ~ IIlf 
8iTifi,\ ~ srntflJq ~ ;;na- ~ I 

MR. SPEAKER: Mr. Kalita, so far 
as your letter sending the telegram is 
concerned, on that matter, I am sending 
it to the Railway Minister. He is not 
here today. But I am sending it to him 
to make a statment at the earliest possible 
opportunity. 

-n q! ~ : ~ ;Q;9'T ~ 
'Ii'\6 ~ am: IIlf III !JiI' ~~ ~fuq 
ilif ;;rffi' ~ ...... 

~ ~ ~,mi'\,!T' 
m<frtt~oi'f\!1~~~ Im't;fa 
~I 

I5IT ~f~: atOll'el ~, ;f·it 
8i1'f'Ii1 ~!f1:l' 'f&~ ~ m it fO\'l1lT 
~ ~ ~;f' '!iTt ~ij' W I§~ if~T galT 
~T .rfitiif ~T'Ii anq l!!lt 'li!:T WJifT 'ifT~~ 
~moA ~ Ii ;fa ;;nm ~ II 

SHRI DHIRESWAR KALlTA: He 
Ihould make the statement today. 

MR. SPEAKER: I have already sent 
it to the Railway Minister. 

SHRI RANGA (Sri Kakulam) : May I 
bring to your notice an earlier convention 
which hal not been broken so far? No 
intimation has been given to the country so 
far about the successer to the present Chief 
Justice of the Supreme Court of India. 
We had raised this question once before in 
this House, and it was raised in the other 
House also, but we did not get any satis-
factory reply either from the Prime 
Minister or the law Minister or 
anybody else concerned. May I request 
you, therefore. to take an early 
opportunity of asking the Govern-

• ment to make a statement in the House 
about how soon they are going to name tho 
next Chief Justice, and whether they would 
conform to the earlier practice of appoin-
ting the next senior most JustiCe as the 
Chief Justice ? 

MR. SPEAKER : As regards Shri 
Jyotirmoy Basu's notice, I have already 
said that I am sending- it to the Railway 
Minister. 

SHRI JYOTIRMOY BASU : I am not 
now on that matter, but I am on another 
matter now. Shri A. K. Sen had kicked 
the assistant secretary of the union of 
workers of the Ba"'umati paper. It is a 
serious mater. He'lad kicked the ur.ion 
assistant secretary in Calcutta in the office 
premises. and the n an has been hospital-
ised. I have receivod a telegram about it. 
lt has come out in tbe papers already. It 
is a serious mattcr. You must take note 
of it, and the HOD. Minister must be 
asked to make a statement and tell us 
what the position is. 

MR. SPEAKER : The Hon. Member 
should reSume his seat. Every time he 
cannol get up an( make a noise at .Jut 
something or the oLer. 
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PAPERS LAID ON THE TABLE 

NOTIFICATION UNDER NAVY Aer 

TIlE MINISTER OF DEFENCE 
(SHRI JAGJIWAN RAM) : I beg to lay 
on the Table a copy of the Naval Cerem-
onial, Conditions of Service and Miscella-
neous (9th Amendment) Regulation, 1969 
(Hindi and English Vwions) published in 
Notification No. S.R.O.435 in Gazette of 
Ind~a dated the 24th October, 1970, under 
section 185 of the Navy Act, 1957. [Placed 
in Library. See No. LT-4265/70j 

PASSPORTS (SECOND AMENDMENT) RUl ES 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI SWARAN SINGH): I 
beg to lay on the Table a copy of the 
passport .. ',Second Amendment) Rules 1970 
(Hindi and English Versions) published in 
Notification No. G. S. R. 1267 in Gazette 
of India dated the 29th August, 1970, under 
sub-section (3) of section 24 of the Pass-
ports Act, 1967. [Placed in Library. See 
No. LT -4266 I 70]. 

OIL AND NATURAL GAS CCMMISSION 
(AMENDMENT) RULES 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS (SHRI D. R. CHAVAN): 
I beg to lay on the Table a copy of the 
Oil and Natural Gas Commission (Amend-
ment) Rules, 1970 (Hindi and English 
versions) published in Notification No. 
G.S. R. 1776 in Gazette of India dated the 
17th October, 1970 under sub-section (3) of 
section 31 of the Oil and Natural Gas 
Commission Act. 1959. [Placed in Library. 
See No. LT-4267-70J 

NOTIFICATION UNDER MINES AND MINE-
RALS (REGULATION AND DEVELOPMENT) 

Aer, AND ANNUAL REPORTS OP 
HINDUSTAN COPPER LTO. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND MET· 
ALS (SHRI NITIRAJ SINGH CHAU-
DHARY) : (I) I beg to re.lay on the 

Table a copy each of following 
Notifications (Hindi and Englisb versions) 
under sub-section (I) of section 28 of 
the Mines and Minerals (Regulation and 
Development) Act, 1957:-

(i) The Mineral Concession (Amen-
dment) Rules, 1970. published in 
Notification No. G. S. R. 1116 in 
Gazette of India dated the 1st 
August, 1970. 

(ii) The Mineral Concession (Second 
Amendment) Rules, 1970 publi-
shed in Notification No. 1117 in 
Gazette of India dated the 1st 
August, 1970. (Placed in Library. 
See No LT-4]()7/70j. 

(2) I beg to lay on the Table:-

(i) a copy of each the following 
papers under sub-section (I) of 
section 619 A of the Companies 
Act, 1956:-

(a) Review by the Government on 
tbe working of the Hindustan 
Copper Limited for the period 
November, 1967 to March, 1968 
and for the yrar 1968-69. 

(b) Anuual Report of the Hindustan 
Copper Limited for the period 
November, 1967 to March. 1968 
along with the Audited Accounts 
and the comments of the 
Comptroller and Auditor Gene-
ral thereon. 

(c) Annual Report of the Hindustan 
Copper Limited for the year 
1968-69 along with the Audited 
Accounts and the comments of 
the compTroller Rnd Auditor 
General thereon; 

(ii) a statement showing reasons for 
delay in laying the above docu-
ments. 
[Place in Library. See NoLT-4268 
70] 
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ANNUAL REPORT Of DEPOSIT INSURANCE 
CORPORATION, AND AUDIT REPORT 

(CIVIL) 1969 AND ApPROPRIATION 
ACCOUNTS (CIVIL) 1967-68 

(HINDI VERSIONS) 

THE MINISTER OF STAT[ IN THE 
MINISTRY OF FfNANCr (SHRI 
VlDYA CHARAN SHUKLA) : (I) I 
beg to re-Iay on the Table a copy 
of the Report (Hindi and English 
versions) on the working of the Deposit 
Insurance Corporation, Bombay, for 
the year ended the 31st December, 
1969 along with the Audited Acco-
unts, under sub-section (2) of section 
32 of the Deposit Insurance Corpora-
tion Act, 1961. (Plaad;n Lif.,.ary. 
See No. L.T.-3893/70J 

(2) I beg to lay on the Table-

(i) A copy of the Audit Report 
(Civil) 1969 (Hindi version) under 
article 151 (I) of the Constitution 
read with suh-section 3 (ii) of 
section 3 of the Official. Langu-
age Act, 1963. 

(ii) A copy of the Appropration 
Accounts (Civil) 1967-68 (Hindi 
version). [Placed in Library. See 
No. LT-4270/70j 

12.27 hrs. 

COMPTROLLER AND AUDITOR-
GENERAL'S (DUTIES, POWERS 

AND CONDItIONS OF 
SER VICE) BILL 

(i) REPORT OF JOINT COMMITTEE 

SHRI S. S. KOTHARI (Mandsaur) 
beg to present the Report of the Joint 

Committee on the Bill to determine the 
conditions of service of the ComptroJler 
and Auditor General of India and to pres-
cribe his duties and powers and for matters 
connected therewith or incidental thereto. 

(ii) EVIDENCE 

SHRI S. S. KOTHARI: I beg to lay 
on the Table a copy of the Evidence given 
before the Joint Committee on the Bill to 
determine the conditions of service of the 
ComptroJler and Auditor-Oeneral of India 
and to prescribe riis duties and powers and 
for matters connected therewith or 
incidental thereto. 

-,--

12.27i hrs. 

PETITION RE. INCLUSION OF 
CERTAIN CASTES IN THE LIST OF 

SCHEDULED CASTES OF 
ANDHRA PRADESH 

MR. SPEAKER : Now, presentation 
of petition. Shri Tenneti Vishwanatham. 

SHRI TENNETI VISWANATHAM 
(Visakhapatnam) : I beg to present_ ... 

SHRI S. M. BANERJEE (Kanpur) : 
May I make one submission 1 

MR. SPEAKER : This is presentation 
of petition. Is the honourable member 
opposing it ? 

SHRI S. M. BANERJEB I am not 
opposing it. Kindly hear me. 

MR. SPEAKER: Kindly allow him to 
present it. 

SHRI TENNETI VISWANATHAM : 
At the outset, I would like to submit that 
there is a correction to be made in the 
Order paper; instead of the word 'tribes' 
it should be 'castes'. 

I beg to present a petition signed by 
Shri NoUu Appala Raju and others for 
inclusion of certain castes in the list of 
Scheduled Castes of Andhra Pradesh. 

SHRI S. M. BANERJEE: May I 
submit that i .. 

MR. SPEAKER : He ;has presented 
the petition. What does the lion. member 
want 1 
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SHRI S. M. BANERJEE: Kindly hear 
me. My submission is connected with 
this .. 

MR SPEAKER : I am not going to 
allow every little thing. Let him sit down. 
Nothing that he says will go on record, 
because he is not speaking with my 
permission.. ... • 

SHRI S, M. BANERJEE : Without 
hearing me, how !can you decide ? ...... 

MR. SPEAKER : I am not going to 
allow him. 

SHRI S. M, BANERJEE: He has pre-
sented a petition. A Bill on that subject 
is coming up before us· .. 

MR. SPEAKER : I cannot allow him 
on everything every time_ 

SHRI S. M. BANERJEE: There is a 
Bill coming up ... 

MR. SPEAKER : He could meet me 
in my Chamber and tell me what objec-
tion he has. He cannot get up in this 
manner and go on speaking ... 

SHRI S. M. BANERJEE: My sub-
mi~sion is perfectly relevant. I do not 
know why you are showing your anger 
towards me for nothing ... 

MR. SPEAKER : Everybody has:to 
conform to the rules. 

SHRI S. M. BANERJEE : I rise on a 
point of order. Kindly hear my point of 
order ... 

MR. SPEAKER: No point of order 
now. 

SHRI S. M. BANERJEE: Kindly read 
the Bill. But you never read it; you never 
read the Order Paper ... (illrel',upiions) 

SHRI P. K. DEO (Kalahandl): He 
should withdraw the remark 'You never 
read the Order Paper'. It i. an aspersion 
on the Chair. If he does not withdraw it, 
it should bo expunged. 

SHRI RANOHIR SINGH (Rohtak) : 
This Is most objectionable. 

"" '{f;;r Uif (~) : ar~~ Ilil.T~If, 
t~<tc tCflttc ~ ;;rl:r arI'1' l!~ <"ilf1fil" I 
~ if fwi ~ srf'lfi/fT 'fT lJOfr<'f ~ {tTMq 
itQ<:q"f~T 'fi':'t ~ ,,"f;;rq I ~«r qit 'foilI 
~«if ¥l'19T srf';j;lfT 'foT Wn<'T ~ ...... 

MR. SPEAKER : I am not allowing 
him. The Hon. Member's. behaviour is so 
rude. I am not allowing him. This is 
very rude behaviour. 

SHRr P. K. DEO : The offensive remark 
he has made is not just against you,i tis 
against the House. It should be expunged 

SHRI S. M. BANERJEE: On a point 
of order. 

MR' SPEAKER: I am nOt going to 
allow it, whatever be the procedure. 

SHRI S. M. BANERJEE: Rising to a 
point of order is my right. 

SHRI RANDHIR SINGH: Tbe Chair 
must be obeyed. 

MR. SPEAKER: Unless he withdraws 
it, I am not going to listen to his point of 
order. 

SHRI S. M. BANERJEE : What have 
I said? 

SHRI P. K. OEO : He said "You 
never read the Order Paper". 

SHRI S. M. BANERJEE: "You have 
not read the Order Paper"-that was what 
I said. 

MR. SPEAKER: Unless he withdraws 
it. there is no question of allowing him to 
raise any point of order. 

"" ~ uv : arTq-;o;r 'foT ar.!T3; 

<r ~, ~f"", ~-U-mr ~ <ll ~srf.!;qy 
'f'{ ;n.{m I «<rr<'f Ifir ~ f'fo 3IT'1' ~~ 
~ 'fiT 10 <n=~ 'li'T arI~1l ~ ~"Iif I 
11ft fcm;n1r;r it "IT filfur<r illr· f'f.IfT ~ 
~~ l!mf~ 'Ifi q.r.ff 'liT If&: ~ 
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l!rT fifi arT"- l!1f ;:ITt]" ~ 'i~ ~~ 'Ii<: ~ 
~ f'li ~~"S~ .... 3Th ~~t'5 'liT<G~ 
it 'll"'trr-'li'trr m 'I~lf .~h: 'lil~~ m 
~ ~ I ~~iT firklIrrr 'liT '3~~11' ~ 
or:r ~ 'OITlfIfT I 

SHRI S M. BANERJEE: That was my 
point. 

MR. SPEAKER: Let me know which 
Order Paper I have not studied. He must 
withdraw it or withdraw from the House. 

SHRI K. N. TIWARI (Bettiah): 
Otherwise, it must be expunged. 

SHRI S. M. BANERJEE: I have with-
drawn that word. Now please hear my 
point of order. 

MR. SPEAKER: The gtneral practice 
is that in such cases at the Introduction 
stage of Bills and so on, we normally give 
their names, as Shri S. C. Iha sometimes 
had wanted to make some points thereon. 
When papers come to me, Office always 
writes about these things. This is just a 
presentation of petition. No such practice 
has been followed here. If there is any· 
thing, the Hon. Member could write to the 
Speaker later on and then we can lay down 
a procedure. Or he should have informed 
me earlier on this subject so that I could 
have come prepared for it. This is just 
presentation of a petition. No member has 
ever raised any objection. If any member 
wanted to, he should have given advance 
notice. 

SHRI S. M. BANERJEE: On a point 
of order. 

MR. SPEAKER: I am not allowing it. 

SHRI S. M. BANERJEE: J have with-
drawn whatever I have said; J have 
withdrawn my remark 'You have not read 
the Order Paper' which had been wrongly 
interpreted to you' by this ex-Maharaja. 

MR. SPEAKER: If any Hon. Member 
invites my attention to something which 
has happened, no member can decry him as 
an ex-Maharaja. After his withdrawal of 
that remark, I thought it was cleared up; 

but now he is casting aspersions on bim. I 
do not like it-what is hIs point of order? 

SHRI S. M. BANERJEE: My point of 
order relates to item IO-presentation of 
petition. I never wanted to object to that. 
I only wanted to say that by item 10 he is 
presenting alpetition for inclusion of certain 
castes in :the list of Scheduled eastes in 
Andhra Pradesh, There is already item 12 
and Shri Hanumanthaiya is to move 
the Bill to provide "for inclusion 
in, and exclusion from, the lists 
of Scheduled Cast .. and Scheduled Tribes 
certain castes and tribes. Once petition 
goes to the::Petitions Committee, they will 
take their time; mean·.vhile, this Bill will be 
moved and passed and the castes suggested 
in the petition will be omitied,'from the Bill. 
So I wanted to suggest that the Petitions 
Committee should straightway suggest its 
inclusion or the Government should include 
the castes mentioned in the petition in the 
Bill. 

SHRI P. K. DEO: I oppose the point 
of order. When a point of order II 
raised, it' 'Is the property of the House 
and any other ;member has the right to 
oppose it. The submission of a petition 
to the supreme legislative body of the 
country is the fundamental right of every 
citizen. How can his right to be ellercised 
through his representative here be denied 1 

SHRI [So M. BANERJEE : I never 
objected to that. 

SHRI P. K. DEO : He is opposing it. 
In the USSR, it may be possible. But in 
this country, so long there is a democracy, 
you will have to uphold the fundamental 
right of every citizen to present a petition 
to Parliament. 

You will 'have to recognise the funda-
mental right-of a citizen to present a peti-
tioo. Mr. Viswanatham should be given 
full right to present his petition. Inespec· 
tive of time, when·:ver petitions come, 
they have to be presented. 

~ ~If ' ",T liT ofIlT ~ ~ 
3Tm ~ 'fi! itt ~!>f ~T l!'1~1!fi';~ ~ 
am- 1Ii~ ~ fit; "~T mfa" Ifrf~ 
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[~ ~l{If] 

t I ~f.t;if it ClTTtffi 1f'li1 if ~ «T'i 'liQ: 
~T ~ f'li ~ CI'~ ij- qyf.nnij(!: <r@ 
~ fiffi f'li f:.;rllifit ~;;ff ~ ~ ~) 

;;nit am: :.;rif ~ ~ 'Ii~ o;r.rr;;nit I 

~~CI'~tl 

By the presentation of the petition, 
heavens have not fallen. It is a petition, 
they have the right to present it. To that 
you object and then you change your 
objection to a point of order, and you 
accuse tbe Speaker also on these minor 
matters. You try to intimidate the 
Speaker. 

It "l1t ~ ito ~1'!i<: ~ f'li inr ~):.;r 
~'NRTr ~i' t fq;~ "lT1 If~ ~T ~ I it 
amR:mm~f.t; ...... 

1ft ~ ~ lfT'3fitln (qU~); 
~if~f~ I 

IISIN ,,~~ : arrcA ~'Ii) ~\'AT 
f'fIIi ff'lir6" if<rT NIfT t ~ ~~ q~ 
~ 'Ii~, ~f'liif ~ .. ga- ~~r ifTCI' t f'li 
filfir ~ "" ~ 'liQCI'T ifon :.;rr~ f'li 
ami\' lf1!: <r@ ~, \TT'Tif ~ <r~ f'IiIfT I 
~fc:;r"ITr~m ~Q:ij- ..... ~i!Tv:rr1 
The dignity and decorum oC the Chair 
are your own, not mine. 

12.37 lin. 

TAXATION LAWS (AMENDMENT) 
BILL-con/d. 

SHRI S. S. KOTHARI (Mandsaur) 
On account of the rise in prices and 
inflationary conditions, the common people 
in tbis country and the middle classes have 
been very bard bit. With every Budget, 
fresh tnation is added, and it becomes 
more difficult Cor them. ThereCore, I 
would submit that tbc)ax-free limit should 
be-inc:reaaed to Rs. 6,000. Tbls is an emi-

nently reasonable proposal, and I bope 
that tbe Government and the Minister 
will very seriously consider it. )ts prices 
continue to rise, tbe real value of tho 
tax-Cree limit goes down; the limit, there-
fore, sbould be increased to Rs. 6,000. 

Because of the large number oC small 
cases tbat the ITOs have to deal with, they 
are not able to devote sufficient time to the 
bigger cases. Therefore, if the exemption 
limit is increased, the ITOs would have 
more time to concentrate on the bigger 
assessees, among whom probably evasion is 
more prevalent than among the smaller 
assesses. 

Besides, in tbe case of the small asse-
sses, the ITOs make disallowances indis-
criminately and add say Rs. 200 on one 
item and Rs. SOO on another item. The 
consequence is tbat unnecessarily tbe asse-
ssee's burden increases. In view of this, I 
believe that instructions should be issued 
to the ITOs that additions should not be 
made unless they are actually justified. 

I would like to refer to one clause in 
this Bill where the Select Committee bas 
provided that tbe ITOs may not call tbe 
assessee, but may just make the assCSl-
ment on the basis of bis return. 
Probably the idea is to give power to 
the ITO to dispose of cases without referr-
ing to the assessee. If tbe ITO is gi\en 
power to disallow certain items without 
referriDg to the assessee it is great injustice 
to the assessee; I think there should not 
be any add-hacks to which the assessee 
may have any objection. 

In another provision, the penalty pro-
vided for non-filing of income-tax returns 
Is rigorolIs imprisonment. Suppose some 
coUeagus of the Hon. Minister forlCts to 
file a return, is he going to prescribe 
rigorous imprisonment ? This is not 
fair; failure to file a return should not 
entail this punishment. If a petty trader 
or some other person with an income of 
Rs. 6,000 or Rs. 10,000. Dot conscious of 
all these liabilities does not file a return, 
according to this provision, he is liable to 
rigorous imprisonment. 'J'his is a harsh 
provision. This punishment may bc justi-
fied in the ease of those who evade large 
amountl, not for failinK to file tbe returD. 
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Only in the case of those persons who 
evade payment of tax amounting to Rs. 
10.()()0 or more this provision could be 
made to apply. Personally I would prefer 
that in civil laws there should be no provi-
sion for rigorous imprisonment. Fines 
would meet tbe ends of justice. 

Committee after committee is appointed 
every year. Has some committee enquired 
into tbe entire tax structure ? Some basic 
realisation must dawn on the Government. 
The tax structure should be such that 
society thinks tbat it is fair and reason-
able and it is a duty to pay those taxes. 
Otherwise you can never evasion. Human 
nature is such that if you tax 80 per cent 
or 93.5 per cent or 100 percent that a 
person earns, most persons who 
earn money at that level are not going to 
pay it. Government's taxation po1icics 
had turned many honest persons in the 
country who paid their taxes normally into 
dishonest persons. Let us have a rational 
and good tax structure and then if people 
evade taxes, you can levy hersher penalties. 
I say that tax evasion must be punished 
but I also say that tax structure should be 
such that people in general feel that it 
is a rsasonable tax and that they should 
pay_ 

Witb regard to the attack on the Hindu 
undivided family from the taxation point 
of view, it is necessary that the whole 
concept of Hindu undivided family should 
not be destroyed· and denigrated. There 
are many dependents-widows, minor chil-
dren and others who are supported by 
this institution. If you destroy this con-
cept or restrict it you will be doing harm 
to our society. 

Th", Board is given the power to 
publish only those instructions which it 
tbinks nceessary to publish in tbe public 
interest_ If the Board gives any instruc-
tions with regard to the mode of assess-
ment, why should not the assessees know 
them ? There must be some change in 
the attitude of the Goverement.· Tbe 
assessing officer or tbe Central Board must 
consider itself as a quasi judge and dispense 
justice in respect of tax_ They should 
not try to favour tbe revenue and should 
not collect more than what is due to 
revenue; they sbould also penalise the 

asseSsees and should recover no more tban 
what is due from them. Just as the court 
dispenses justice, so also the incom-tax 
department muSt be just. If that is the 
attitude, there is no reason why the Central 
Board should not give publicity to its 
directives and instructions to the officers· 

The last point, with which I shall con-
clude, is this. With regard to amortisation 
of preliminary and pre-operational 
expense. of limited companies, there has 
been a long standing demand and I think 
that the Government has given a reason-
able concession. But what the Select 
Committee has provided, I think, is not 
sufficient. It has excluded lump sum pay-
ment technical knowhow, expenditure on 
amalgamation or merger, pre-production 
administrative ex.penses and so aD. I 
think these. expenses are all reasonable 
expenses which a company has to incur 
and I think these should be allowed. Eiiher 
they should not be limited, or tbe limit 
should be five per cent of the project cost. 
or whatever i. actually incurred should be 
allowed. I think the provision is in the 
right direction. 

Finally, r would again emphasise that 
with regard to smaller assessees, they 
should be given a fair and better treatment, 
and the exemption of limit should be raised 
to Rs. 6,000, and the authorities sbould 
adopt a reasonable attitude in the matter 
for the dispensation of justice as between 
the assessee and the department. 

MR. SPEAKER: May I bring to the 
notiee of the Hon. Members that the 
balance time for discussion is only 25 
minntes whieh are now left, and that the 
time we had fixed for tbe clauses and the 
third reading was two hours out of the 
total of six hours. So, we have tried to' 
split it in the following order: DMK 9. 
CPI 7, PSP 6, BKD 3, out of the time 
left now_ Already, tbere is still some more 
time for Congress (0). 19, and Unattached 
nine. Tho Jan Sangb has taken more than 
its share, I think. Thil is the approximate 
time, and I hope you will be able to keep 
the time, so that we may' finish the Bill in 
time. 
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~ ~ """ ~~ (frnft~): 
~~~~ ~ f~"Wir ii ami'lT Il~ at 
orm l:"T~ I 

MR. SPEAKER: When the Minister 
finishes his reply to the general discussion 
and the motion that the Bill be taken into 
consideration is passed. 

I5IT ~ t=rTl'S ~~ : arrlf.t ;fit~ ;;r~ 

an;;r "f t-lT ~ <it it ~o ;;rmT ~ I ~ 
l!;~ ~, ~ arr ;;rnt :a-~ q~, 

~ om:a- if.!" 'j!JT '!IT I 

~ ~ : arr<r 1T<'rn <:mt <n: 
;{<'T ~ ~ 3IT<: q;;ffi am"T ~ 'tu ~ 
~ I 

~ ~ omr ~t;r : l!;ii:sikjr ~" 
mr'fflil" il o;mtm iii! tr.m ~ m Il"' <To 
;;rT~T ~ I 

a\'&~ ~ : mit ~'li or~ il 
~ ~r ciT ar.'l:"TOfT "fTlT «~ ~ I 

~T ~ l'm'I '!"<" : arr<r ~fil;"{ t 
~«m 'tm ~ I 

at.lf~ ~ : ..:~ ftosl!; if.!" ~~ ~ 
f~ arr~T «ll!f ;;rRT ;{~ f~ ~ 
~ "3fntlTr I m-orr<: 'tlfi 'imf ~. I 

~ ~!~ ~ (~) 
.""<{Im ;:y@, 3[fq f.fvill ?' I 

MR. SPEAKER: 25 minutes are left, 
and I have divided the time partywise. 
That is all. You will have 10 take it as it 
is. Mr. Nambiar. 

SHRI NAMBIAR (Tirucbirappalli): Mr. 
Speaker, SIr, I find from the proceedlnlls 
that on the main f .. tures of tbil Bill, maDY 
Hon.Members bave supported tbe measure, 
and eminent Members who are supporters 
of the vested interests have hailed this BiU 
as a boon, and the last speaker said. 

SHRI N. K. P. SALVE: Your party 
has supported it. 

SHRI NAMBIAR; You will follow 
where I differ with you. The last speaker 
said that the amortisation granted sbould 
be raised to five percent. This question of 
amortisation is a new feature in the Indian 
taxation law, It wao in 1955 that the develo· 
pment rehate was started, and it still 
continues. Amortisation is another tal< 
concession that is given to the corporate 
sector, the big companies and there is no 
justification whatsoever to do so. After aU, 
this Bill has come out of the report of Mr. 
Boothalinllam and the Admina&trative Re-
forms Commission. In Mr. Boothalingam's 
report, tbe key-point raised by him was 
thi.: that if there is to be a better taxation 
method, there must be a change of policy 
involved. I shail quote what he said in so 
many words so that there may not be 
any misunderstanding: 

.. At the outset, I must repeat that 
any worthwhile rationalisation or simp-
lification ",ill be possible only if 
certain cbanges in Policy are made." 

There is no attempt to make any change 
in Policy. Under the cloak of simplification 
and "improvement. they have brought 
in stealthily this amortisation clause, giving 
another concession. That is my main obje-
ction to this Bill. The policy change must 
be progressive, for the benefit of the 
common man. Wh hear so much about their 
socialist pretensions from the ruling clique 
and the Prime Minister. In ber last budget 
.peech, the Prime Minister said that the 
concentration of wealtb in fewer hands 
must be discouraged and abolished. Enr 
since 1961 when the Income-tex Act was 
codified. there have been several reports 
saying that there should be a better method 
of collecting taxes fully and avoiding 
concentration. But In these 10 years, noth-
ing has beeD done. 

We had several committees and commi-
ssions like the Monopolies Enquiry 
Committee, Committee on Income Distri-
hution, Licenling Committee, Hazari 
Commission, etc. All their raports show 
that in India there is rapid developme"t of 
monopolists at the cost of the common 
man and tax evasion is of a high order. If 
Government wanted to do something 
towards establishing a socialist society, 
they could have changed the entire taxation 
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s'ructllrc and brought in a policy that 
would go along with their professions. If 
you go through this Bill carefully. you will 
find that it is not doing anything for the 
common man, but it is doing everything 
to help the monoppolists to get more and 
more income by way of profit. 

In the early fifties. Prof. Kaldor stated 
that there was tax evasion to the tune of 
Rs. 200 crores every year in this country. 
At that rate, for 20 years, it comes to 
Rs. 4000 crores, which exists in the form 
of black money. The total money circula-
tion in the country is ahout Rs. 5000 crores. 
Black money is Rs. 4000 crores. That 
means they are running a paraJlc1 economy 
in this couotry, learlin~ to all kinds of 
economic evils like hig~1 prices etc. The 
(ommon man's income is being hit very 
much. This Bill \\as introduced in 1969 
and after that. the Prime Minister made 
her budgeet speech in 1970. Even after 
that, this Government is pursuing this 
retrograde and reactionary policy and 
giving further concession in the form of 
amortisation to the corporate secrer. 

In February 1970, the Prime Minister 
had given figures. Tee total tax collected 
from excise duties alone came to Rs. 
1679.34 crores whereas the total tax collec-
ted from the corporate sector was ooly Rs. 
342 crores, collected from 26,000 compoies. 
This shows that the indirect taxes on the 
people are very high but tax on compa-
nies is shrinking and the gap is on the 
increase. In 1948 the total indirect taxes 
came tu only Rs. 499 crores. During these 
20 years, it has gone up five times. This 
Government is always hitting the common 
through excise duties and indirect taxes and 
giving concessions to the companies, so 
that the companies can have more of black 
money through tax evasion. This 
is the tragedy. I accuse the government 
of being partial .and favourable to the 
companies. 

Then I come to the Question of allowing 
this amortisation which is unreasonable. 
What are the items which the corporate 
sector gets from the government at the 
cost of the exchequer? The corporate 
sector is getting loans from the government 
and public institutions, under-writing of 
shares by LIC, Finance Corporations, 

State Bank and other institutions, expon 
incentives, development rebate since 1955, 
depreciation at abnormal rates and import 
of foreign machineries and know-how on 
credit. Who pays for all this? Of course, 
the tax-payer through indirect taxation and 
the benefit would accrue to the manage-
ment of monopolies. They cheat the 
people and ,ave more money through maoy 
malpractices to which the government is a 
party today. This amortisation is going to 
be a pr.:!mium on wasteful expenditure 
and it should be allowed. 

If Covernment say that they are following 
the recommendations of the Bhootha-
I ingam. Commission. I would say that 
Commission has made some other recom-
mendations also. Why is it that 
Government is not following them? For 
instance, on page 38 it has stated that deve-
lopment rebate has to be scrapped for 
which notice of three years has to be given. 
It says: 

"It appears to me therefore that the 
prescnt is the most opportune moment 
for giving clear notice, as Government 
have already contemplated, that the 
development rebate will cease after three 
years. " 

Even though that report was submited 
in 1967 till now that notice has not been 
given. Over and above this development 
rebate now this concession or amortisation 
is given which is not justified. 

Similarly, on page 29 there is reference 
to export incentive rebate. For want of 
time I will not read it. Nothing has been 
done on that recommendation either. 

Bhoothalingam is not a socialist. He 
is a bourgeois economist who served the 
ruling clique of the present monopoly 
government. He is a bureaucrat as well 
and r have no soft corner for him. When 
an economist like him has made such ., 
recommendation, government could have 
blindly accepted it because he is not a 
socialist. But it was not done. 

Then, Bhoothalingam Committee had 
recommended a ceiling of Rs. 7,500 for 
income ta.. It had stated that the mony 
collected from the lower income group is 
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very little and the work involved in coilect-
ing it is too much. He says : 

"For both economy and on practical 
administrative grounds 1 would, there· 
fore, slfongly recommend a substantial 
raising of the exemption limit and 
'Would suggest that the limit may be 
fixed at Rs. 7,500 for individual. and 
Rs. 10,000 or 11,000 for Hindu 
undivided familtes ... 

Government eould have accepted tbi. 
reeon mendation.He further add. that while 
the loss by this measure would be R •. 10 
croTes or 12 croces the expenditure on 
collection would also go down because the 
number of tax payers in the register will 
be reduced by about 1.7 million. 

13. bra. 

Therefore, according to Shri Bhootha-
lingam, the ceiling should have gone up to 
Rs. 7,500. He says: 

"by expeditious disposal of appeals, 
better investigation etc., will lead to 
increase of tax collection by Rs. 100 
crorcs for some years besides an imme-
diate increase of about Rs. 200 crores 
merely by finalisation of pending 
llssesmcnts. II 

This is a benefit that the Government 
would get to the extent of Rs. 200 cmres if 
it gives up Rs. 10 crores and saves the 
lower income group. This is the betler 
aspect of Shri Bhoothalingam's report. 
This was not accepted. Nothing beneficial 
to the people or socialistic pattern is 
accepted. Therefore I oppose this move and 
I would request the Government to come 
forward with a consnlidated. Taxation Bill 
and not press this Bill. 

Mr. SPEAKER: 1 have sent Shri 
Kalita's request to the Minister to make a 

• statment at the earliest. 

SHRI DHIRESWAR KALITA 
(Gauhati) : Thank you, Sir. 

13.01 bro. 

The Lok Sabha adjourned for Lunch 
rill Fourteen 0/ the Clock 

Tile Lok Sabha re-assembled after Lunch 
at "eVeN minutes past Fourteen 0/ the Clock. 

(SBRI SHRI CHAND GOYAL in the Chair] 

SRI E. K. NA YANAR (Palghat) : Mr. 
Chairman, Sir, I have received a telegram 
from my constituency that even now the 
P & T officials are taking repressive action. 
The telegram reads : 

"Palghat Co-ordinating Committee 
of P & T Union records emphatic pro-
test against Government's repressive 
measure in compulsorily retiring U. 
Ramaunni NalT. Sub-Postmaster 
Nemmara." 

Sir, not only here, but In other towns 
also some of the employees who took part 
in the 1968 strike are even now being want 
only transferred to other distant places and 
the officials are taking revenge against the 
employees. Even now the P & T Officials 
in Kerala have prepared a scheme to reduce 
the number of postal delivery systems. If 
this scheme is implemented, 30% of the 
8500 extra·departmental employees will be 
retrenched. 1 want to know whether the 
Government is aWare of this and the com-
pulsory retrenchment affair and I appeal to 
you, Mr. Chairman, to convey this to the 
concerned Minister. 

SHRT JYOTIRMOY BASU Mr. 
Chairman, Sir ... .. . 

Mr. CHAIRMAN: It shOUld not 
become the practice that 2 O'clock is trea-
ted as a Zero Hou r. I can understan d 
cases of exceptional importance but let 
this not becomes a routine. Since you havl'" 
already had an opportunity in the fore-
noon, there is no ,justification for you to 
rais it now. 

SHRI JYOTIRMO'Y BASU : May I 
make a submission, Sir, If you look into 
the records during this session, you cannot 
find that even one session where in the 
afternoon I had an opportunity to speak. 
You have already allowed one member. 

I have given a notice under Rule 377 to 
raise an important issue whicb has come in 
the Press involving a member of this House, 
Mr. Ashok Sen, the fOTlner Law Minister. 
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MR. CHAIRMAN : That matter you 
raised in the morning. 

SHRI JYOTIRMOY BASU: What a 
seriouse matter, Sir, it is ! 

A man was repeatedly kicked and as 
a result he was shifted to hospital for treat-
men t. It is a shameful thing. 

MR. CHAIRMAN : You raised this 
matter in the morning. What is it you have 
got, Mr. Jha ? 

'IT ~rm (~) : Q""lfrmr 

>lft, m-it ~ ~IfT 3ffim if f'li ;rmT 
it; ~ ~1lf if ~TIf "'"If :orf.r ~ ~'Ii 

~~~~ iliT ~fu ~~~~I 
~ 1ffiT~ -qi\" 'liTO!" ~~w;r ~ 

~ ~ ~-~ ~'i' ~ 1fT~1 ~Q"'Iit 
q~;;T~~1 li·m~f.5~t 
~ ~ 3fTIf o!"m ~ I~.m m;~~ 
~ fit; 'to!" ~ ~ ~~fuQ;<c 
~I~~ f'li~ it" '1erom 
~;;it ~ If"'!T~, ~ t'fO!" on:r.rT 
~'" ilifuw"{ 3ft, Q";P:~, ~ ~c 
'fit Q"ro ~O!"~ ~snff.r~ 5T~ iIi"{CC ~ I 

•..... (~T~) ..... . 

SHRI JYOTIRMOY BASU: 24 
Catering Employees are sorved with notices. 
The whole Railway Administration is 
going to dogs. 

~ f~ ;tor m : lj' ~T f'li «T 
,it t..- If<;i'r m;;r ~Q" q;: 3T'1~T 'I"«R ~. 

1fT fqj"{ iro 'liTO!" ~~!!T~ ~GJ:"{ f'lim ilIrit I 
mm Ufi"q 'Ii"{it" ,\U f~ ~ ~Q" Q"~~ 
..rt ar<fITff ~ I t!~ iiI'~ ~@ i!ft iil'Tff g~ 

~I 

~'Ii ~Q"U iil'I" Ij;H '>it"{ ~ ~ I 
amiiI'Tii if ~") «il iil'TCI 3fT ~ ~ f'li ~ 
zIT,,;;T 'liT ~ 'lie f'IiIfT;;rr ~ ~ q1j, 
~ Q"~~ ~ ~it 'lirfr~Q" ii f ... ~ gt1; I 

!f~ ~T ~"{AT >Ft iil'TO ~ I lj 'fT~ f'li 
;fllfT zIT;;r;;T q;: '!Tor t!W '1, qilQ"!!!,-", 

'fiT ;fpf "Tf'" ~ '3"Q" '1~ ~ fq'fT"{ ,@ 

'Q"~ 3Th: ili1~ lJ1~I ii f'liQ"T lliCmT 'liT 
""{1'IiT ;;rr «t I 

MR. CHAIRMAN: Please resume your 
seat, Mr. Jha. 

Mr. Jha, there are two matters which 
have been raised. 

Such matters cannot come up like this 
at tbis hour. You seem to he under some 
misapprehension, that this two O'clock is 
the Zero-hour. You may he thinking that 
you can raise any matter. It is not so. 
You :ue, I think, already aware that Five-
year Plan is coming up for discussoin In 
this House. I S Hours have already been 
allotted for this discussion. So, there is 
ahsolutelY no occasion for you to raise 
this matter again and again in this House. 

So far as the observations of Mr. 
Nayaoar are concerned. tbe Hon. Minister 
Mr. Parthasarathy, has takens note of 
what all you have said. Since Mr. Basu 
had raised the metter in the forenoon, 
there is no need to raise it just now. 

SHRI JYOTIRMOY BASU : Would 
you be kind enough. Sir, to direct the 
Minister to make a statemeot? Let him 
enquire ioto the matter and tell us what 
remedy he is goiog to take. 

MR. CHAIRMAN : Shri Vidya Charan 
Shukla. You may reply to the Debate now. 

TAXATION L .... WS (AMENDMENT) 
BilL Contd . 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
VIDYA CH .... RAN SHUKL .... ) : Mr.-
Chairman, Sir, I am very thankful 
to the Hon. Members who tool part in 
this Debate and who have made valuahle 
points. 

As I said in my introductory r~marks, 
while moving this Bill for consideration, 
the Select Committee went into this Bill 
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very thoroughly and they have made 
certain very important changes. 

We have accepted most of them and 
they are before the House now. 

Sir. before I commend this Motion for 
consideration of the House, I would like 
to touch upon a few points which were 
made by Hon. Members during the consi-
deration of this Motion. 

The Han. Member, Shri Dandeker and 
some others pleaded for raising the limits 
that we have allowed tax-free for foreign 
technicians from Rs. 4,000 to at least Rs. 
7,000 or Rs. 8,000. Sir, the Han. Members 
knc,w that this limit that has been 
given only to import technology 
and to import know-how in such fields 
where it is absolutely not available in this 
country. And, it is as a matter of encou-
ragement that this provision has been made;> 
in the BiJI. 

It is not as if anybody who wanted to 
import a technician who cost more than 
Rs.4,OOO cannot do so. If any company 
wants to manufacture some sophisticated 
equipment or some equipment which is 
not available in the country, the technical 
know-how for which cannot be found in 
the country, that company can get a 
foreign technician and pay him Rs.7,OOO or 
Rs. 8,000. There is no bar to that. The 
only difference is, they will not be able 
to get that tax-concession which is admi-
ssible under this Clause of this Bill. But 
they will be definitely entitled to deduct 
that salary that they give to the technician 
as their legitimate business expenses. 
We have carefully calculated this 
matter. and we have seen that if in a 
widely held Indian company, a technician 
is imported and he has to be paid Rs.7,OOO 
or Rs. 7,500, the net incidence of tax to the 
company would came to about Rs. 500 
p. m. and not more than that. So, there 
is not much force in saying that we Want 
to limit the technical know-how or the 
technical feasibility or the importation of 
such technical know-how to only Rs. 4000. 
Rs. 4000 is only given as a matter of 
encouragement, and it does not put any 
ceiling on the salary that is to be paid to 
the people who have to be imported for 
such purposes. 

Another point on which many Members 
spoke was abolJt amortisation of expenses. 
As has been rightly observed, this is a new 
concept that we are introducing in our 
taxation law for the first time, and, there-
fore, we want to go rather cautiouslv in 
this matter, and we want to see how it is 
utilised. If it is utilsed mainly for the 
purpose of development of new industries 
in a better way and to further rapid indu-
strial growth without concentrating unduly 
economic power in a few hands. and with-
out misutilisation of this provision, then 
we can consider further items and other 
items of expenditure in this pespect later 
on in future years. But if this is utilised 
as a tax sheller by companies here or bv 
such people as are inclined to do thins's 
like that, then we shall have to see how 
we c.:!n counterad that kind of misuse of 
this salutary provision that is heing made. 
Since it is being introduced for the first 
time, I would rather be cautions. and I 
would appeal to H(lD. Members to allow 
this experiment to go on for a year or two 
and see whether this meets the object for 
which it has been introduced, and if it 
does, then we shall be able to consider 
further matters and items in this respect. 

The third point which many Members 
made was about the approval of the Board 
of Direct Taxes of the concerns which 
would qualify to perform the functions 
regardina sophistication, expenses on 
project reports. feasibility reports etc. It is 
not as if the Board itself either rejects or 
approves of such companie~. We in consul-
tation with the concerned Ministry which 
deals with these technical matters will be 
deciding the issue; for instance, if it is a 
matter relating to petroleum and chemi-
cals, we shall consult the Ministry of 
Petroleum and Chemicals. and if it is a 
matter relating to mines and metals, we 
shall consult the Ministry of Mines and 
MetalS; we shaJl co~sult the relevant 
M lnistry and with their concurrence, we 
shall decide UPOD the approval or disapp-
roval of these concorns. This approval 
provision has to be krpt. Actually this 
matter was debated upon in the Select 
Committee at IIreat length, and it was felt 
there also that it should not be left comp-
letely free. Otherwise, there could be an 
unholy collusion and this provision could 
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be misused. To prevent this kind of 
misuse, this provision has been introduced 
and I think the House should support the 
provision that has been made. 

Some Hon. Members have criticised in 
the course of their speeches as well as In 
their minutes of dissent that instead of 21 
per cent of amortisation, we should raise it 
to S per cent. The argument that I gave 
earlier holds good in this particular matter 
also. Let us see how it operates, and then 
we shall consider this, and for the time 
being, as far as I can study the matter aod 
the effeet of this on our taxation, I think 
2~ per cent is a very fair limit that has beeD 
put, and we should give it a trial. 

SHRI NAMBIAR: Does he want to 
increase it to 5 per cent later on ? 

SHRI VIDYA CHARAN SHUKLA: 
We have no such intention _ ... 

SHRI NAMBIAR: Let him not yield 
too much to these iudustrialists. 

SHRI VIDYA CHARN SHUKLA: We 
have no such intention. I have said that 
this is a thing that we consider fair aDd 
reasonable, namely 2~ per cent, and I want 
that we should see how it goes 00 and 
then w'e can consider other suggestions by 
no meaDS am I making any commitment or 
giving eVen a promise to consider the 
Question of raising it to 5 per cent. 

SHRI NAMBIAR : I am for not giving 
it at all while he Is indirectly giving another 
loophole. 

SHRI VIDY A CHARAN SHUKLA: 
We have no closed mind on any subject. 

Another point made was that the bene-
fit of amortisation of expenditure ,hould be 
given to foreign companies also which 
distribute their dividends in India. I e.plai-
ned while moving for the Motion for 
consideration that this would not be fair 
and we do not want to encouroge foreign 
compnies by such tax concession9, even 
though they distribute their dividends in 
India. Therefore, I am unable to accept it. 

Very many members, particularly Shri 
Salve, Shri K. L. Gupta, Shri Dand.ker 
and others including Shri B. S. Sharma, 

have appended nOleS of dissent regard ing 
cl. 16 about HUF. This is a Question 
which will have to be considered in its 
totality; it cannot be considered in a very 
narrow manner. Here the loophole we 
want to plUg is this; whenever anybody 
wanted to divide his tu liability or reduce 
Its Quantum, he would not directly transfer 
It to his or her spouse or to a minor child 
but put It in the hotch-potch of joint 
family and then partition it. To prevent 
this kind of thing, we have introduced 
this new provision. But it has been 
pointed out by Shri Salve and others ; if 
you want to prevent this partition, why do 
you want to tax the preperty or the income 
which is transferred to the hotch-potch of 
joint family aDd not partitioned at the end 
among the transferees? The simple answer 
is that to make this provision completely 
fool proof we have to do this. Otherwise, 
there can be instance. where the property 
is transferred to the HUF and It is not 
immediately partitioned. It can stay there 
for several yoars, and after some years the 
thing gets SO very badly mixed up with the 
rest that it i. very difficult to find out 
which property has been partitioned and 
which has not been. There can be partial 
pariition; there can be complote partition; 
there can be all kinds of things. Therefore 
I feel that in case we .. ant to make thi; 
provision completely foolproof, We will 
have to kee;> it as we have put it here_ 
This wa. discussed in the Select Committee. 
Hon. members who are forceful advocates 
of the point did their best to convtnce the 
Committee, but the majority of the 
Committee. did oot feet convinced. and 
they have retained the provision as it is. 
I would commend this pro\"ision as recom-
mended by the majority in the Committt:~ 
to the House. 

The Select Committee also went at 
great leolth into the proVision of providing 
amortisation (or expendi ture of 
shiftinK an indu.trial undertaking from one 
State 10 another. This point was also 
touched on by me while moving the motion 
for consideration. The Select Committee 
In its report has also gooe Into details as 
to why it did not agree with thil. ~In short, 
if this is allowed, It will lead to unhealthy 
tronds in industrial development. There-
fore. I do not think, I am in a position 
to accept any amendment in Ihis behalf. 
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Shri N. K. Sangbi and several otbers 
made tbe point that it is anomalous tbat 
there sbould be punisment of rigorous 
imprisonment for failure to file return in 
time wben tbere is no, such provision for 
sucb imprisonment for a person who has 
filed bi. return but has cancealed his 
income in lucb return. This is not true 
state of aft'airs. 

SHRI N. K. P. SALVE: He has with-
drawn that statement. 

SHRI VIDY A CHARAN SHUKLA 
If he has withdrawn that statement is all 
right, but Hon. Members know that there 
is a provision of such punishment, and 
therefore, this provision that has been 
kept here i. perfectly in keeping with the 
scheme of things of the parent act. 

Some comments have been made, and 
some Minutes of Dissent have been appen-
ded to the Report of the Sclect Committee 
regarding the new procedure of summary 
assesment. In this porticular matter we are 
considering certain amendments that have 
been moved by Hon. Members, and when 
the clause by c1auuse discussion is taken up, 
I shall be able to give the standpoint of 
the Goveroment. 

About benamidars, certain Member.; 
said that in certain laws. the institution of 
benamiders has been recognised. It may be 
so, but in the taxation law we do not wish 
to encourage this institution of benamis at 
all, and, therefore, it would not be possible 
for us to accept the amendment regarding 
permitting be1famidars or allow firms to 
register themselves as registered firms even 
though they have benami partners. 

There are many other observations that 
have been made by Hen. Members, but I 
find that these Hon. Members have also 
moved amendments regarding these points, 
and so, instead of taking up the time of 
the House, I shall explain our stand when 
tbe amendments are taken up. 

I commend the motion to the House. 

MR. CHAIRMAN,: The quesstion is: 

"That the Bill further to amend 
the Income-tax Act, 1961, the Wealtb-
taxt Act, 1957, the Gift-tax Act, 19~8 

and the Companies (PrOfits) Surtax Act 
1964, as reported by tbe Select Commit-
tee, be taken into considelation. ' 

The motion was adopted. 

Clause 2-(Amendm~nt 0/ section 2 n/ 
Income-tax Act, 1961.) 

SHRI N. DANDEKER (lamnagar) : I 
beg to move: 

Page 2,-line 4,-

for "in clause (I), "- substitute-
"(a). in clause (1),-" (58) 

Page 2,-

after line 37, insert-

'(b) after clause (23).the following clause 
shall be, and shall be deemed alway. to 
have been inserted, namely:-

"(23A) 'Hindu Undivided Family' 
includes any group of Hiudus deemed to 
be joint family under section 16 of the 
Decree promulgated on 16th day of 
December, 1880, by the then Govern-
ment of the erstwhile Portuguese territo-
ries of Goa, Daman and Diu, and in 
force immediately before the 20th day 
of December, 1961, In the Union 
Territory of Goa, Daman and Diu." 

(59) 

SHRI BENI SHANKER SHARMA 
(Banka) : I beg to move: 

Page 2. lines 23 to 26,-

Omit '(whether known as a municipality 
municipal corporation, notified area 
committee, town area committee, town 
committee or by any other name)" (87) 

Page 2, line 27,,-

Fo, "ten" slibstitule "fifty" (88) 

SHRI N. DANDEKER : There are 
two amendments in my name. The first 
one is purely a formal one, the object of 
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which is t~ convert the present Clause 1 
into sub-clause (a) of clause 2, and the next 
~mendmenl, whiCh is the irrportant part, 
Inserts a sub-clause (b) to the effect that 
the con~Pt of the Hindu undivided family 
should !Dclude the particular type of Hindu 
undivided family that prevails in Goa 
within cartain limits. 

Before I go into thi., I would like to 
explain the context of this amendment. 
~Dder the Indian Income-tax Act, a person 
IS defined as including a Hindu undIvided 
!"amily,. but the Hindu undivided family 
Itself '5 not defined, and it is not defined 
for good reasons. Thre is a variety of 
Hindu undivided families recognised by 
law, and all of them are also in practice 
recognised by the income-tax authories, the 
two main branches of the Hindu undivided 
family being the Dayabhaga and the Mita-
kshara. The Mitaksharah a. 'several schools 
and sub-schools. Also, tbere are some 
form s which, by custom, usage. or some 
other situation, are impartible familes stand 
soon. In that context attempts were made by 
me personally commencing nearly two years 
ago to suggest this to the Central Board of 
Direct Taxes that the form of Hindu undi-
vided families prevalent by the Acts in force 
in Goa should also in practice be recogni-
sed as Hindu undivided family unit for the 
purpose of assessment, thereupon, actualy, 
any amendment of the law would have been 
unnecessary. They have been dithering 
about this. I do not think their minds are 
very clear on the subject as to whether they 
should accept them as Hindu undivided 
family or perhaps they are a little reluctant 
to accept this particular concept because of 
the consequences it might have. in compli-
cating the law relating to Hindu undivided 
family assessments a little further. The 
fact remains that so long as a person under 
the Income-tax Act includes a Hindu undi-
vided family and, as I shall presently show, 
so long as the Hindu undivided family 
concept prevalent in Goa under the laws in 
force in Goa is ailo there, it seems to me 
utterly unjustifiable that particular form of 
H.U_F., that is the Goa Hind", undivided 
family, should not be recognised. 

I shall begin by a technical exposition 
of this amendment by bringing to the 
notice of the House and of the Minister, 
though I hope he is alredy aware of it, that 

the present position as regards the laws in 
force in t lC Union Territo-y of Goa, 
Daman a.d Diu is countalned i I the 
Proclamati 'II, from which I sh~1I anI/ read 
one paragr:'ph, 4(1). The Procl~mati~n was 
issued in March 1961 aad it says tha!: All 
laws in force immediately before the appoi-
nted day in Goa, Daman and Diu or any 
part thereof shall continue to be in force 
until amen led or repealed or replaced by 
a competeI,t legislature or other comoetent 
authority. ' 

The po> ition therefore is thi.. A num-
ber of our ows, either Central laws, or for 
convenienc:! various provincial laws lite 
those of th" Maharashtra Government and 
so on, have from time to time been mado 
applicable to that Territory. To the extent 
that they had been made so applicable, the 
existing laws had been displaced. Amonl 
the laws so applied are the Income-tax Act, 
Wealth Tax Act, Gift Tax Act and so on' 
but the law prevalent in Goa in relation t.~ 
H.U.F. of Goa has not yet been displaced 
by any lagislation passed in this country. 
That law is contained in a Decree of the 
erstwhile Portuguese Government from 
which I shall read only one particular 
provision section 16. It is a decree issued in 
1880. The particular clause of the decree to 
which I shall refer and which is still the law 
in force in Goa is clause 16 which reads: 
For all judicial and civil purposes, a group 
of gentil. Hindus-gentile means non-
Chriltians,-of either' sex who dwell in the 
same house and live in the same domestic 
economy shall be deemed to be a family 
orajoint family. Section 17 goes on to say 
that the properties, rights and powen 
possessed by such a family and everythiDl 
acquired by ita members shall be under the 
control of the respective head ofthe·family. 
There are exceptions; I shall not go into 
them, because the point I wish to submit il 
this. It is now seven years since the Income 
-tax Act, Gift Tax Act, etc. have been ill 
force in these territories. 

But the position about the assessment 
of the Hindu undivided families in Goa 
still remains in the melting pot, altogether 
uncertain. My amendment seeks merely to 
put in a definition of an inclusive character 
to the effect that the H.U.F. shall include 
any group of Hindus deemed to be Joint 
family under section 16 of the Decree to 
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which I have referred. Assessments are 
pending from the assessment year 1963-64 
onwards. To protect revenue from the 
time-bar against these assessments, if they 
had been made in the name of H.U.F., so 
called "protective" notices had been issued 
to re-open those assessments in the name 
of individuals; or if they had been assessed 
in the .name of individuals, '·'protective 
notices" have been issued to re-open them 
in the name of families. And yet, 
to this day, nobody knows just 
exactly what is the position there about 
Hindu undivided families. The general law 
about the Hindu undivided families in so 
far as the taxation department is concerned 
is quite clear, namely, that there can be a 
Hindu undivided family of the Dayabhaga 
type or the Mitakshara type; and these 
prevail to the extent that the law relating 
to Hindu undivided families has not been 
modified by a statute. For instance, the 
Married woman's property Act or the 
Hindu Succession Act and various laws of 
that kind have modified the Hindu law even 
in India. Similarly, there exists in Goa and 
in operation today, this Decree of the 
erstwhile Portuguese Government dealing 
with certain aspects of the Hindu joint 
fam.lies in Goa, The general Hindu Law 
subject to this decree is stilI applicable; 
and it is because the people concerned in-
cluding myself have been unable to get any 
answer that is definitive from the Central 
Board of Direct Taxes, it is because the 
assessments are pending or have been 
reopened in order to keep them pending 
and so as to get over the time limit, that 
this amendment ha. been brought bv me. 
lt does nothing more than to say that these 
types of families shall also be recognised 
in addition to the families who are already 
recognised. 

hope in this way that an end wilJ be 
put to the period of uncertainly. All kinds 
of assessments arc pending and have been 
reopened and so on; and it is most desira-
ble that this period of suspense should be 
ended. I hope, therefore, that the Minister 
would be good enough to accept I he 
amendment which 1 have proposed. 

SHItI BENI SHANKER SHARMA : 
Mr. Chairman, Sir. from what Mr. Shukla 
has just now stated, one may gather the 

impression that whatever has come out of 
the Select Committee was as a result of 
majority decision. I would humbly submit 
that it is not so. In fact, so far as this 
provision is concerned this is an example 
wherein we tried OUr best to put things a 
right, and the Select Committee was of 
one opinion on this iSsue, but unfortuna-
tely, we were pushed in such a corner that 
we could not do it. Rather, we came to a 
blind lane wherefrom we could not find 
any way out. 

In this clause, agricultural income has 
been defined. Before this, I may remind 
you, that while introducing the Finance 
Bill, in 1970, by clause ~ of that Bill, section 
2 (14) (iii) was amended, amending the 
definition of "agricultural land in India." 
Now, the difficulty before us was that we 
could nol amend Or make any change in 
the clauses which were not before us. 
Sir, Tbis is a glaring example of what I 
had stated in my opening submissions that 
the Income-tax Act has been amen ded 90 

often and so haphazardly thai Commissions 
after Commissions, committees after 
committees and Judges after Judges, had 
pointed out that so far as the substantive 
provisions of the income-tax law are con-
eerned, they should not be amended by any 
Finance Bill. 

After tbe introduction of this 
Bill. Some lime in 1969 the Finance Bill 
1970 was introduced in February, 1970 and 
by clause 3 of that Bill, the definition of 
"agricultural land" was changed. N~w, .we 
had no other alternative but to fall .n hne 
with the definition while defining agricul· 
tural income in this Bill. 

But Sir so far as this Parliament is 
concerned: I would submit that as it is a 
sovereign body, It can, if it so likes, change 
the definition of "agricultural land" as will 
and in keeping with that, also change the 
definition of "agricultural income." 

After all, what is tax incidence and wbat 
is the revenue effect of these cbanges 7 
These proviSions have tried to bring in bere. 

Sir this is a little complicated clause 
and I 'will explain it in just two minutes. 
The amendment which I have snusbt to 
make is this. It is to the proviso (A) at 
page 2. 
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Section 2 (1) (c) remains os it is but 
tbe proviso which is sought to be substitu-
ted by a new one is as follows "Provided 
that-

the building is on or in the immediate 
vicinity of the land and is a building which 
the receiver of the rent or revenue or the 
cultivator, ur the receiver of rent-in-kind, 
by reason of his connection witb the land 
requires as a d welling house or as a store-
house or other out-building." 

The only exemption allowed by this 
proviso, was for the use of the building 
wbicb tbe cultivator or peasant may require 
as a store-house or dwelling house for the 
purpose of cultivation. I admit that there 
may have been some cases, when some 
unscrupulous people might have taken 
recourse to some evasion of tax. There may 
be a gentleman Ii ving in Delhi or Calcutta 
growing some vegata bles-some cabbage or 
potatoes in the lawns of his Bungalow and 
claiming that his bungalow waS meant to be 
UlCd as a dwellinll house for the pW'pose 
of cultivation. Such tbiDgs should be pre-
vented by all means, but for that purpose 
_ should not take recourse to a provision 
which will affect adversely so many pea-
sants and cultivators in tbe country. 

Then, sub-clause (ii) (A) says : 

uio any area which is comprised 
within the jurisdiction of a municipality 
(whether known as a municipality, 
corporation, noti6ed area committee, 
town area committee, town committee 
or by any other name) ...... " 

In this clause all the notified area 
committees, town area committee, etc. have 
been roped in. I come from a village viz. 
Banka where there is a notified area 
committee. It is a small sub-divisonal town 
in Bihar. In order to <laim the benefits of 
a notified area committee, the popUlation 
should be 15,000. But the population of 
my village Banka is hardly 6,000 or so. 
As such surrounding villages at a 
distance of 5 or 6 miles have been roped in. 
In between these villages and Banka there 
are stretches of agricultural lands which 
will be affected by this provision. As such 

this clause will act very adversely in tbe 
case of these peasants and cUltivators. 

Therefore, Sir, I have suggested that aU 
these words within the brackets-I'iz, notified 
arCa committee, town area committee, 
town committee, etc.-should be taken out. 
So for as municipalities and corporations 
are concerned, I have no quarrel. But other 
things should be taken out. Sir, as I said, 
if we do it the revenue effect will be not 
very substantial. But if we retain it, it will 
add to the difficulties of the peasants and 
cultivators and also to the difficulties or 
the department. without any corresponding 
benefits to the reven ue. Therefore, these 
words should be excluded. 

Sir, if that is not possible, in the 
alternative, the populotion limit which is 
fixed at 10,000 should be increased to 
50,000. That will take away from the ambit 
of this provision many small towns and 
villages where there are notified area 
committees and other committees. 

SH~I N. K. SOMANI (Nagaur) : 
would Itke to make a brief submission in 
respect of amendment No. 59. which has 
been covered eomprehtnsively by Shri 
Dandekar. I think it is a lacuna due to 
some oversight that these territories of Goa. 
Daman and Diu have been left out, as far 
as the definition of ·joint family' is 
concerned. As an erstwhile Home Minister 
Shri Shukla should know that there is no' 
particular reason why the laws or acts that 
prevail in other parts of the country should 
not prevail in the acquired territories 
unless there is a specific reason for that. 

At the time of the Select Committee 
when we raised this question and mo,'ed 
this amendment we were over· ruled on tho 
technical ground that it goes beyond the 
scope' of the Bill. I submit that this is not 
so now, and the President has 
also been pleased to give us permission to 
move this particular amendment. In view 
of fact that government ha Ye not done 
what they could have <lone, in my opinion, 
by an exc;eutive order to extend the scope 
of the enactment to the families staying in 
this territory. since they have not chosen 
to do so, this is the proper time, because 
both the sides are being tackled by this Bill 
and there is no reason at all why at tbat 



247 Taxation lAws NOVEMBER 16, 1970 (Amdt.) Bill 24R 

[Shri N. K. Somani] 

time or now it is dismissed on purely 
technical grounds. 

Another point I would like to assert is 
this, that a large number of cases are pend-
ing for further want of a clear directive.' 
either at the Central Board level or a level 
above that. One such case has already 
been put before you. Because of this partie 
cular lacuna the cases are re·opened. 
Therefore. both on grounds of justice and 
equity, as well as on grounds of adminis· 
trative efficienoy and disposal, they should 
see that this particular amendment is 
accepted as a part of the BilI. 

SHRI VIDY A CHARAN SHUKLA: 
These amendments moved by Shri Dandeke r 
and Shri Somani, Amendment Nos. 58 and 
59, propose to add a new definition to the 
expression of "Hindu undivided family" in 
the definition clause of the Act so as to 
include any group of Hindus or Joint 
Hindu family which are described 
ia section 16 of the decree 

promulgated on 16·12·1880 by the erstwhile 
Portuguese authorities in Goa, Daman and 
Diu. I have no quarrel with the spirit of 
the amendment that has been moved by the 
Hon. Members. But our difficulty has been 
menti,ned to Shri Somani. When we 
consulted the Law Ministry, who drafted 
this Bill. for advice they told us that this 
amendment is clearly outside the scope of 
this amending Bill and it cannot be included 
in this Bill. We have referred this matter 
again to tbe Law Ministry and we are try-
ing to a5cer~ain their views a5 to how we 
can improve upon the situatio~!, because I 
conce.le this situation does reql ire cbange. 
This situatkn should not contil,ue as it is, 
but in what manner we can bl og about a 
chaoge, in "hat ways the chang, should be 
brought about, I would like to get the 
considered opinion of the Law Ministry 
before we hsue this order. So. I would 
beg of the Hon. Members to be patient 
with me. Let us find out what exactly we 
ean do so that we can tackle this matter in 
a proper way. 

SHRI N. DANDEKER : How long is it 
going to tak. ? 

SHRI VIDYA CHARAN SHUKLA: 
We will hurry it and as quickly as possible 

we will find out from the Law i,Ministry 
what exactly ean be done in this matter? 

Amendment No. 87. moved by Shri 
Bcni Shankar Sharma, seeks to amend the 
definition of "agricultural income". Under 
this Bill the income attributable to the fann 
huilding will be treated as agricultural 
income subject to the condition that the 
building is situated on or in the immediate 
vicinity of the land which is assessed to land 
revenue, or on local rates, or in the 
alternative it is situated on a land outside 
any municipality, whether known as munici-
pality. municipal corporation, or notified 
area committee or town area committee. 

In India all these local bodies are known 
by various names and, therefore. it has not 
been said by which Dame such limit will be 
prescribed. We want to bring the concept 
of urban areas in the definition of 
'a&ricultural income' in line witb the 
provision made through the Finance Act, 
1910, and the Wealth-tax Act in the 
definition of "capital assests". Therefore 
this provision has been added here. If we 
accept Shri Sharma's amendment, the 
entire matter will he thrown open to con-
fusion and we will not know how to define 
that particular area and how in relation to 
that area we should define that particular 
capital asset. Therefore r would be unable 
to accept that amendment, 

SHRI BENI SHANKER SHARMA: 
What would be the tax effcct of the 
provision? 

MR. CHAIRMAN : No crossquestion-
ing please. 

SHRI N. DANDEKER : In view of 
his assurance r will not press my amend-
ments. Nos, 58 and 59. 

MR. CHAIRMAN : Has the Hon. 
Member the leave of the HoU!Je to with-
draw his amendments, Nos. 58 and 59 ? 

SOME HON. MEMBERS: Yes. 

Amendments Nos. 58 and 59 were, by 
leave, withdrawn. 

MR. CHAIRMAN : Now I am putting 
amendments Nos. 87 and 88 to the vote of 
the House. 
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Amendments Nos. 87 and 88 wue 
put and negati.ed. 

MR. CHAIRMAN: The question is : 

"That clause 2 stand part of the Bill". 

The motion was adople,t 

Clause 2 wa, adde.f 10 Ihe BW 

CLAUSE 3--(Amelllfment of Section 10 
of Income-lax Act, 1961) 

SHRI SHIVA CHANDRA JHA: 1-
beg to move: 

Page 4, line 35,-

for 'Ifour" substitute "two" (1) 

Page 5, lines II and 12,·-

after "farming" insert "poultry far-
ming" (2) 

SHIU KANWAR LAL GUPTA: I beg 
to move: 

Page 4, line 35,-

for "four" substitute "one" (42) 

Page 4,-

after line 42, inserl-

<'Provided that in c.se of technicians. 
other than the technician who has a spe-
cial knowledae and experience in industrial 
or business management technique whose 
stay in India does nOI exceed sixty days in 
all commencing from the date of his arri-
val in India, condition (2) aforesaid shall 
not apply;" (43) 

Page 5, lines 8 and 9,-

omit "constructional or manufacturing 
operations, or in" (97) 

Page 5, lines 11 and 12,-

omit "agriculture, animal husbandry, 
dairy farming," (98) 

SHRI N. DANDEKER : I bell to 
woye 

Page 4, line 35,-

for ,lfOUf thousand rupees" substitute-

"seven thousand .five hundred rupees" 
(60) 

Page 3,-

omll lines 27 to 33 (75) 

Page 3, line 39. -

after '"passage" ;nserl-

"or any travel concession or assis-
tance" (76) 

Page 3, line 42,-

a/I:!r "proceeding" inserl-

"on leave to any place in India or" (77) 

Page 3, line 46,-

after "India" insert-

"or to any place in India" (78) 

Page 5, line 10,-

after "power" insert-

"or in the technology of electronics, 
telecommunications or computers" (79) 

PallO 5,-

alter line 12, insert-

"(iii) scientific and industrial resear (/1 
and development," (SO) 

Page 5,-

alter line 33, illSerr-

"(31) in the case of an assessee who 
carries on the business of coal mining in 
India, the amount of any subsidy recei-
ved from or through Ihe Coal Board 
under any such scheme conceming sand 
stowing operations or dif6cult mining 
conditions as the Central Government may, 
by notification in tho Official Gazette, 
specify: 

Provided that the assessee furnishes to 
the Income-tax Officer, along with his 
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return of income for the assessment year 
concemed.or within such further time as the 
Income-tax Officer may allow, a certificate 
from the Coal Board as to the amount of 
such subsidy paid to the aSSessee during the 
previous year. 

Exp/anation.-In this clause "Coal 
Board" means the Coal Board established 
under section 4 of the Coal Mines (Con-
servation an~ Safety) Act, 1952 (12 of 
1952)". (81) 
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SHRI N. DANDEKER Myamend. 
ments Sir, I would take in four groups. 
First of all, amendment No. 75 is cancer-
ned with the omission of a proviso rela-
ting to travel concessions, during leave and 
on retirement, to Indian personnel employed 
by assessees. The proviso that I said should 
be deleted is this : 

"Provided that the amount exempt 
under item (a) or item (b) of this sub-
clause shall in no case exceed the value 
of the travel concession or assistance 
wich would have been received by or 
due to the individual in connection with 
his proceeding to his home-district in 
India, on leave or, as the case may be, 
after retirement from service or arteT 
the termination of his serviee." 

The short point is this. These are some 
of the difficulties: On the one hand, the 
Government has to be cougratulated on 
allowing travel concessions to the emplo-
yees in this country. In these hard days 
some good employers give travel conce~ 

ssion when you go on leave. They aiso 
give certain travel facil.ties when you 
retire. Those facilities will not now be 
regarded as your income and they will he 
exempt from your total income for 
taxation. But, Sir, instead of stopping 
there, in reJation to a very scnsib1e pro-
posal. the Government go on chiselling it 
down and the chisel that is applied here is 
this_ For instance if I am employed in 
Bombay, I may wish to go on leave to 
Kodaikanal but my home town may 
happen to be next-door at Ratnagiri. 
Although my employer is perfectly willing 
to pay my travel fare to Kodaikanal, I 
shall only get a miserable sum of Rs. 10 
that would be the amount of fare from 
Bombay to Ratnagiri. That is the short-
point. 

Similarly, whcn retire. if I am an 
employee of an Indian concern in Bombay 
and I wish to settle down in Bangalore, 
not in Ratnagiri, and my employer is good 
enough to say. ·'Look. It will be very nice. 
You are retiring. I will give you travel 
concessions and pay the full fares 
of your self and your family even if you 
want to settle in Bangalore". But under 
this Bill I will get only so much freo of 

tax as will be requircd to take me from 
Bombay to Ratnagiri, may be, Rs. 100/-
whereas I will have to spend Rs. 1000/-
to go to Bangalore and I will have to pay 
income-tax on the difference. This, Sir, 
seems to me a very trivial thing from the 
Government's point of view as also from 
the employee's point of view.-namely the 
practice of thinking out of a good thing 
and then chiselling it down again to non-
sensical dimensions. This is what I object 
to, I hope the Minister would be good 
enough to see the point and agree that that 
proviso which is the limiting factor ought 
to be deleted. 

The next three amendments, Nos. 76, 77 
and 78 are concerned with the grant of 
similar tax-free facilities to expatriate 
employees of concerns. Here, the situation 
is tbe reversed. If an expatriate wants to 
go on leave to England, Germe!'y or 
Timbuctoo or wherever he comes from and 
the employer is willing to pay his passage, 
etc., that will not be trea(Cd as part of bis 
income, And quite properly so. But if, 

, instead of going 10 England or America or 
wherever he comes from, he chooses to 
spend a month or two in Darjeeling or in 
Simla or in some place down-south, the 
Niligiris, he would not get this, He will 
be allowed. -if he spe:ld. Rs. 9,000 per 
head, for himself, his wife and his children 
-his return fares to London. and tbat will 
not be taxed as his income. But the 
moment he says, 1 would like to sec India; 
I am Idue to relire in 5 or 6 years, "he 
will not be allowed. I am quoting an 
actual case which is within my knowiedgb 
He savs, myself and my wife and children 
would like to go to Simla, in the next 
year; or two years later. to Nilgiris or 
Mahabaleswar or some other place in 
India. The employer says 'Fine, I will give 
the travel expenses of that to you.' But 
that will be added on to his income. But, 
if be says, I will go to England or France 
or New-York. wherever he comes from, 
that will be allowed as a coneession ! 

The amendment that I have given notice 
of is to the effect that if he wisbes to avail 
himself of his leave in India he should get 
that, too, free of Income·tax. 

Conditions abroad, in America and 
England and other pia""", for retired 
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people are becoming really very difficult. 
The cost of living is very high; domestic 
help is difficult to be obtained, and the 
weather can be very rigorous. I happen to 
~no~ of one examplo where a person is con-
sldenng to settle in India, hecome an Indian 
citizen, pay all our taxes and so on and 
so forth. But while we shall concede all the 
passage for him. his wife and his children 
tax free if he wants to go on retirement to 
the foreign country, we do not allow that 
if he wants to settle in Wellingdon, near 
Coonoor. or at the foot of the Darjeeling 
Hills. or in Assam or in any part of India. 
Even these small amounts will be added on 
to his income, 

These are the some of the ridiculoua 
nonsensical examples of chiselling down or 
a single good concession and I do suggelll 
that the Hon. Minister should look at 
this and say wi thout hesitation that he 
agrees with me. 

Next, Sir, I am concerned with Amend-
ments Nos. 60, 79 and 80. These are 
rsspectively conc~rned with Technicians, 
technology of electronics, telecommuni-
cations or computers and Scientific and 
industrial research and development. 

I would like the fullest scope of deve-
lopments in the field of technology to 
come to this country in the fields where 
t\ley are urgently ineeded. I am suggesting 
that in the Clause which reads-"Construc-
tional or manufacturing operations or in 
mining or in the generation of electricity 
or any other form of power" we may add: 
• 'or in the technology of electronics, 
telecommunications or computers." 

In the second clause after "agriculture, 
animal husbandry, dairy farming, deep sea 
fishing or ship-building I want to add "(jji) 
scientific and industrial research and 
development." I would like to take a few 
minutes on this point. Eleclronics, tele-
communications and computers are the 
things of the immediate future. We talk 
about the "Luna" going to the Moon, there 
are various developments of nuclear 
technology and all kinds of technological 
progress in these fields is going on in the 
'World. That is why I wish to add the 
IIchnology of electronics. telecommunica-
tions or computers. The field should not 

be so restricted as to exclude these very 
essential things. 

And, as I said, I wish to add the word. 
'scientific and industrial research and deve-
lopment' after line 12, page 5. Various 
debates are going on today regarding 
research and development accusations are 
flung with considerable justification, that . 
many Indian concerns do not devQto 
enough money on scientific research and 
development. It is true. The reasons are 
twofold. One reason is, on the one hand 
a number of concerns cannot bear the cost 
the cost of technological research and 
development is colossal; but equally there 
is also the lack of personnel to give the 
necessary guidance and direction as to how 
to go about this business of scientific 
research and development. It IS not 
just fiddling about with a teSttube 
or with tubes and retorts and things 
like that. There has got to be a guiding 
hand. an experienced guiding hand that 
teaches people how to go about organising 
a research and development laboratory, 
organising research and development work, 
and giving guidance about what sort of 
problems to take up and what problems 
not to take up, and what particular 
problems of applied technology they should 
investigate and so on. It can take quite a 
long time merely to talk about these things. 
But this is one of the things that would 
in fact reduce the field in which we shall 
infature require technology, and, therefore, 
I have ventured to suggest that it be 
added. 

I have said enough in my general 
speech that the field of technology for the 
import of tax-free technicians should be 
restricted; but ha"ing restricted the field, 
for heaven's sake, let us not get second 
raters as we shaH most certainly get by 
saying that we sh',ll pay them a tax free 
salary of only R,. 4000, equal to £ 2600 
per annum in Eng:and. The limit Ir.at I 
have suggested, na'nely Rs. 7500 would be 
£ 5000 per annum in England. The Hon. 
Minister has onlj to take up the aaver-
tisemcnt page of ;1,e Tima or the Daily 
TeJe:raph or any leading newspaper in 
England, and he will find that second·ievel 
people arc being on'ered salaries of £ 6000 
per annum. So either we mean bu.ines. by 
this concession or we do not. It is no 
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use the Hon. Minister's saJing that nothing 
prevents one from pasing him more. I 
presume the object of this is to facilitate 
the bringing of technologists within the 
admitted fieldS of technology specified here. 
But again this chiselling Government says: 
if you want to pay him Rs. 7500, only 
RI. 4000 will be tax· free as far as the 
Government is concerned and the remaining 
Rs. 3500 will be taxable, but the employer 
should pay tbe tax on it. The Minister 
said that it was only Rs. 500 p. m. or 
Rs. 500 per annum or something like that. 
U that is so, then what are we talking 
about? Surely, we are talking about big 
things, technological development, scienti-
fic research and development and things 
of that kind. Or are we fiddling around 
with Rs. 4000, that is, t ,,600 per annum 
or £ 5000 or £ 6000 per annum? Do we 
want competent men even within the 
restricted field of technology in which we 
are prepared to accept them ? 

Finally, Sir, amendment No. 81. It 
contains a proposal to Insert a new exemp-
tion clause at page 5. There is a new 
exemption that is being now introduced in 
the Income tax Act, in section 10, by new 
clause (10) whIch relates to expenditure 
under any scheme of replantation or 
replacement nf tea bushes in tea-growing 
business and so on; and exactlv parallel to 
tbat, is the problem in this country of coal-
mining. In fact, a far more serious 
problem in this country is that of coal 
mInes running down. The coal mines 
require to be modernised. There are diffi-
cult conditions of coal-mining, and difficult 
conditions of sand-stowing so that the 
mines do not collapse. My amendment No. 
81 is exactly on parallel lines and it says: 

I'ln the case of an assessee who 
carrIes on the business of coal-mining in 
Ind,a, the amount of any subsidy recci-
.. ed from or through the Coal Board 
under any such sCheme:concerningfsand-
stowing operations or difficult mining 
conuitions as the Centr~1 Government 
may. by notification in the Official 
Gazette, specify ...... 

and then there is the proviso which says: 

"Provided that the assessee furni-
shes to the Income-lax Officer along 
witb his return of income for the 

assessment year concerned OT within 
such further lime as the Income-tax 
Officer may allov', a certificate from the 
Coal Board ..... " etc. 

It is exactly on the same lines as is now 
proposed in relation to the replantatinn 
and replacement of tea bushes. I hope the 
Hon. Minister wi!! be pleased, having heard 
my explanation, at least at this stage, to 
accept these amendments. 

SHRI N. K. SOMANI: I would like 
to begin with the income-ta,-frc .. ceiling 
of the technicians. My Hon. friend Sh' i 
Kanwar Lal Gupta said that this would 
run contrary to tb: interests of rUT own 
young technicians in this cOlin try. I mllst 
make it clear that I am nnt with him in this. 
I do not think th:-\t W~ s'wuJd mix the two 
issue, one relating to the genera.l level of 
unemployment or our own boys, tcchnici· 
ans and engineer; in this country and the 
other relnting to the desirability of a small 
numbor of experienced and trained people 
coming from ahroad. These are two 
distinct issues and have got to be settled 
and treated ,,. such. 

Shri N. Dandeker had given you figures 
about 'he solary level of ordinar) tcchni-
cians prevailing in England. Only yesterday 
I read a letter from an Indian resident in 
New York who says that all those Indians 
who are occupying good positions in the 
USA are getting an annual pay between 
15,000 and 40.000 doliars. These are :he 
salaries and perquisites that our Indian 
boys are now earning in the USA. If we 
are thinking of importing on a very restric-
tive and clearly defined basis, which is in 
the interests of our country's development, 
technicians, then the level of exemption of 
the salary of the technicians will Lave 
to be on a par with what is prevailing 
elsewhere, 

Otherwi<e, as Shri Dandekar had poin-
ted out, we would only be importing or 
al!Gwed to impert second-class or third-
class technicians which will not be of any 
service at all. Government has already 
taken a positive step. in tIle past, Ihere 
used to be a "free for all" for importing 
any Tom, Dick or Harry; there used to be 
no restriction at all. As Shri Gupta 
pointed out, Government itself by its con-
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duct in the public sector has given this 
kind of shelter to foreign technicians by 
importing them into that sector indiscri-
minately. Not only that, they used to 
bring them times without end. Now that 
period is also reduced from 36 to 24 
months. 

I would like to inform the House that 
managers, technicians and engineers are 
getting obsolete today at the rate of, let 
us say, once every three years, unless they 
keep in touch with the late,t theories and 
practices in the particular spheres of pro-
duction or technology they specialise in. I 
include managers also in thi,. We are 
very much likely to be obsolete otherwise. 
Therefore, in the fields in which we have 
a vacuum and where we have absolute-
basic needs, we will have to be sensible 
and practical about this aspect. 

As far the particular definition under 
the explanation paragraph, I for one stand 
for the view that Government has been 
too sweeping or general about it. We 
pointed to distribution of electricity and 
at our instance, this has now been taken 
out. This is the Government which is 
prepared in its definition to bring in tech-
nicians for generation of electricity, for 
which of cour5C as far as the cvIlventional 
method is cOllcerned, this country has 
enough cngin!l!fs. On the one hand, it 
is pre~arcd to bring all these kinds of 
people that you will neeJ only in very 
specialised fi<lds; on the other. it would 
not see reason ~s far a~ the sdlJ.ry levels 
are concerned. 

As for the t:mp]oycc::;' leave, either 
annual leave or leave on rt:lirem",;:1t, ap3rt 
from the factors fi1 • .'nticned by Shri Dandc-
kar as to wh~· they ShOlild be allowed to 
go to any part of India for holiday or 
leave as approved by the employer, there 
will be administrative deJay in the ca1::11-
lation of these things and the whol..; in-
come tax dl!partment wnuld be silting and 
doing nothing else but calculating the 
railway rare and the coolie charges; if 
they were to go on hom~ lea"..:, what 
would be lhe amount. :f they were to go 
another station. what woulJ be 
the amount involved. They would 
be doing nothing clsc f If this piinciple is 
accepted and revenue considerations are 

not so as to upset the Finance Minister, I 
do not see any reason why he should ask 
his department to be loaded by these tri-
vialities which are not likely to result in 
any substantial thing. Therefore, I would 
plead for a reconsideration of this, than 
there should be absolutely !l0 limit as far 
as Indian citizens travelling to any part 
of India with their families after con-
currence of the payment from Ibeir em-
ployers. 

SHRI VIDYA CHARAN SHUKLA 
I explained in my reply to the debate on 
the motion for consideration that whenever 
we give any limit, whether it is Rs. 4.000, 
Rs. 5,000 or Rs.2,OOO or Rs.I,OOO, it is only 
as a malter of encouragement for getting 
foreign technical knowhow in matters 
where it is not indigenously available. I 
would draw Shri Gupta's attention parti-
cularly to this, - It is not a question of dcsi 
technicians or desi engineers and so on. 
We always scrutinise every application for 
foceign technical know-now. Whenever 
any particular concern wants to get a 
foreign technician in India, we do not just 
allow it straightway; the administrative 
ministry in consultation with other bodies 
has to satisfy itself that such expertise is 
not available in the country. Only then 
people from outside are allowed to come 
in and this concession given. It is not 
a qu.:stioll of there being lakhs and lakhs 
of engineer. here available to do work; 
even if thcre are only a few Inuian engineers 
capable of doing that work and Ibey ban 
no job. just for the sake of white skin we 
do not got foreign experts here and give 
them jobs here. 

It is never done like that. To the best 
of our ability we satisfy ourselves, and I 
think that the Indian manufacturers and 
Indian employers themselves also take 
~r"cau,ions to find out whether such techni-
cal help is available here or not, and only if 
il is not avai!'lblc they ask for permission 
to get the foreign technical help in such 
matters and then we do give it. This point 
must bi! a"solutch' clear that it is not done 
as a ITatter of fancy for any particular 
thing and that it is not done when the 
technical knowhow is available in the 
muntry. Ii is done only when it is not. 
available here. 
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S'ui lha wants this 1.mit to .be reduced 
to R;. :2,000. As I exr,ained earlier, it is 
not a question of reducing or increasing. 
We have fixed a fair q Jantum which we 
think is midway bety'een a very good 
exemption and a very bad exemption. This 
exemption has been giv,n only as a token 
encouragement to get certain knowhow 
which is not available in the country and to 
develop our own knowhow by such 
importing. In two years time our own 
knowhow can lbe developed with the help 
such people who migbt be brought into the 
coun try. And this exemption will be given 
notwithstanding the salary paid to the 
foreign technicians. Sometimes, as Shri 
Dandeker pointed out, it may be that the 
technicians may have to be paid Rs. 8;000 
or Rs. 10,000 or even 12,000 and on tbe 
rest of tbe salary there would be no such 
tax concession as provided in this clause, 
but tbe employers would be entitled by 
deduct tbe tax borne by them as a legiti-
mate business expenditure on the amount 
that they pay as salary to the technician. 
So the ultimate tax burden on tbe company 
may not be as beavy as it is sougbt to be 
made out. And it is not as if we want 
that only tbe foreign technician who can be 
paid IIptO Rs. 4,000 can be brou;bt into 
India. People who get paid even Rs. 12,000 
or Rs_ 14,000 can be broulht in. but tbe 
extra amount will bave to be borne as a 
legitimate busin ... expenditure by tbe 
company which imports them bere. There-
fore, tbere is not much force as far as 
these amendments go. 

I concede that tbere Is some force in 
wbat Shri Dandekel says regarding the 

. expenditure of these foreign technicians 
when they went to spend tbeir holidays in 
India. If the foreign employees want to 
spend their time in Iudia and for go tbeir 
visits to their home collntry, then there is 
some force in what be says. If a foreigner 
who is serving in India does not wish to go 
to his home country and wants to spend 
that leave here, we shall definitely examine 
wbetber tbese concession can be given to 
him for meeting that expenditure here. 
Wbatever we are able to do ultimately on 
this point-I am making no promile-we 
shall be able to do it only prospectively and 
not retrospectively. 

Aa far as tbe expenditure for the Indian 
employee regarding the home town visit is 
concerned, this limit has been kept only to 
avoid the misuse of this provision. Some-
times tbe kind of difficulty which Shri 
Dandekar has pointed out may arise that 
where a person comes from Bombay or 
Ratna&iri and wants to spend his time in 
Kodaikanal or somewhere else, he ",ill get 
a paltry sum and the rest will have to be 
borne either by him or by the employer. 
This is a thing which has been kept as a 
safe-&I18rd and this is a new feature that 
has been introduced, and I am a little 
hesitant to accept any amendment on this 
at least for the time being. 

Therefore, I request the Hon. Member 
not to Pl'CllS them. 

MR. CHAIRMAN I shall put 
amendments 1 and 2 of Shrt Shiva Chandra 
Jha and Nos. 42, 43, 97 and 98 of Shri 
Kanwar Lal Gpta. 

II.m.ndments Nos. J,2, 42, 43, 97 Dud 
98 were put Dnd negatived. 

MR. CHAIRMAN 
amendments 60, and 75 
Dandeker to vote ? 

Shall I put 
to 81 of Shri 

SHRI N. DANDEKER: They do not 
all go in a group like tbat 60, 79 and 80 are 
one group and I press them. 

MR. CHAIRMAN : I put thele 
amendments to vote. 

AmentI.ents Nos. 60, '9 Dnd 80 were 
put and negDtived. 

SHRI N. DANDEKER; I am also 
pressing 75. 

MR. CHAIRMAN 
amendment to vote. 

put this 

A_ndm.nt No. 75 WQS put and 
negatived. 

SHRI N. DANDEKER: I am not 
pressinl 76, 77 and 78. 

Mit. CHAIRMAN: Has the Han. 
Member leave of the House to withdraw 
them? 
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Amendments Nos. 76 to 78 were, by 
leave, withdrawn .. 

SHRI N. DANDEKER : I am pressing 
81. 

MR. CHAIRMAN ; 
amendment to vote. 

put this 

Amendment No. 81 was put alld 
ne,atived. 

MR. CHAIRMAN: The question is : 

"That clause 3 staod part of the Bill." 

The nwtion wa.' adopted 

Clause 3 was added to the Bill. 

Clause 4-(Amendment 01 section 23 
01 Income·tax Act, 1961) 

MR. CHAIRMAN: We take up clause 
4 of the Bill. Sbri Shiva Chandra Jha may 
move amendments 3 to 9. 

SHRI SmVA CHANDR JHA : I move: 
Page S; line 46,-

lor "six" substltule "five" (3) 

Page 6, line 2,-

for "six" substitute 'tfive" (4) 

Page 6, line 3,-

lor "six" substitute "five" (S) 

Pap 6, line 12,~ 

onPt "two hundred" (6) 

Pap 6, line 14 aod IS,-

omit "two huodred" (7) 

Page 6, iloe IS,-

nmlt "two huodred" (8) 

Page 6, line 31,-

omit • 'eight huodred" (9) 

~ ~ iii; IffiT'ir 4 irlU ~ 
~ ~'R: it mijz flI;lrr lilT ~ t 
fI;mif f.:IliIT ~arr t f.I; : 

(a) in sub.section (I), for the second 
proviso, the foUowins proviso shall be 
substituted, namely :-

"Provided further that the annual value 
as determined under this sub·section shall_ 

Ca) in the case of building comprising 
one or more residential units, the 
erection of which is begun after the 
1st day of April 1961 and completed 
before the 1st day of April, 1970 
for a period of three years from the 
date of completion of the building, 
be reduced by a sum equal to the 
aggregate of-

Ci) in respect of any residential 
unit whose annual value as so 
determined does not exceed six 
hundred rupees, tbe amount of 
such annual value; 

I!;~ ~f.rc: 9i{n: ~ 1f..f;g lIT ~ ij'ij-~ 
lJ"f.rcij' ~ ~ 'Ii~t ;r~ , 
;;r ~&:T ql]"f ~ f'li 1!;'Ii ~ofmR;r fcftr 
~ am: ~'liT ~ 9: m ~it alii 
~ ffi ~~: ~1 m <I''Ii rtt iZ<fT 
1ilTlf'IT '9: ~1 ij-~ <[<'Ii &:Tift ~f.I;if 
iIl~ ~T ~ ~!mn ~ &:Tift ffi 9: ~1 ~ 
'liT ~z;iT 0fT1l 'fT I ar'f"{ 11;'Ii ~ ~m 
wil!f<'T 1f..fifc~ij" &:~ 3fh "<'Ii iIl~ m 
~ 'ilfm ~ <1') ;rl<:&: m qqit <I''Ii rtt 
~;iT IilTI!;IIT I 

3fiI' 'f&:<'TT iffif ffi lJ"&: ~ f.I; Il~ ~Ai 
~ f'fill'T ql]"f ~ f'li f'liij" arrm If<: am: 
f'lilf i!T'f If<: 'O:'l!'iil g: ~1 ~ I!;'Ii t.;it-
iu lTf;g 'f; QIl f'lit!; ~ I Illi Er1<: If<: 

1!;'Ii l{fu ~) il'iJTiI 'liT :it l1Af ~ t 
<rl! \i1:fm ~T ~ I ~'liif ~ ~ 
if'IiTif ;rill1Mt cit;nr~ iif~ 1ifT~­
f<'TlfT ~T ~1<: 9: ~T ~ ~!il;::r ~ m , 
ar;r 9: m <i'fit 'lir ;;r) 11;r.T~ ron 
'flIT ~ "&: f'li« amm If<: ~T 'flJ"T t 
lJ"if m; ~1 ~ I 3fiT arq, ;::) fCf1T ~ 81'1<: 
~ m ~ arf'T'Ii ~ ~ ffi 'Ii&:r IflIT ~ 
f'li ~ «1 rtt ~C!: iiT , arlf) 'fi&:T'flJ"T 
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. ~ fii ~ fm'f; it; ;;rf~ lit!: cft~ 'H 
'fi1'q';ft~ 'fiT il~<n f~lfr;;rr <W ~ if 
<'1m ~ ~!1T ~ I 3l"' ~~ 'fiT iOTa +IT 
~ a:rr<rT ~ I 3l<T ll~ >Tm'l'if f~lfT ~ 

f'fi ;;r~t <n: 'i!i: ~T ~'fi\" 'PI" w~: ~ 'f~ 

~~ ~ m 'H ~lfr ;;rTll;, ;;r~ 'n: iiI1<~ 
~) '!>T ¥ ~ 'f~i ~T~);O~ 'fi< ~'fi ~.TT1: 
~~ fem anit I ~m 3l"T!1Tlf it; ~ ij'!!fm;r 
f~ ~ am: it 'A1'!fifr 'fiW ~ f"li ~"IiT 
~<fT'fiR 'Ii< f"ilfT ;;rill; I qlf< lI'~T lfg~!f 

'iif~ ~T'fiT< ~T 'Ii< lJ"Ii't ~ <it ~ mq 
'fiT ;ror~ f3fq""IiT lJTif.\" <l?T"Ii< ~~it ¥ 
'lit ~ f<'lf1:rc <l?TT ~ I WH <nI il;~n if@' 
'fila ~ aT it't ~if !j!!TT~;ff "'1" 'f~ lfTif 
~I 

SHRr VlDYA CHARAN SHUKLA: 
Sir, this exemption that has been pointed 
out is being done mainly to encourage the 
construction of houses for self-oocupation 
and it will also enconrage the construction 
of houses in the low-income sectors, If the 
quantum of this exemption is reduced, as 
Mr. Jha wants, then this salutary purpose 
which has been aimed at by this exemptien 
which i. being increased, will be defeated. 
Therefore, r woutd request Mr. Jha not to 
press his amendments. 

MR. CHAIRMAN: I shall now put 
amendments No •. 3 to 9 to the vote. 

Am1ndments Nos 3,., 9 were put and 
ne,atived_ 

MR. CHAIRMAN: The question is : 

"That clause 4 stand part of the Bill." 

Tile molion was adopled. 

Clause 4 was added 10 Ihe Bill. 

Clauses 5 10 7 were Ihen added 10 Ihe Bill. 

Clause 8-(1nserlion of new sections 
35 D, and 35 E in Income-lax 

ACI,1961). 

MR. CHAIRMAN: The amendments 
may now be moved. 

SHRI SHIV CHAR AN JHA 
to move:-

Page 8, lines 28 and 29,-

for "one-tenth" substillllc? 
twentieth" (10) 

Page II, line 22,-

for "one .. tenth" substilute 
twentieth" (11) 

Page 12, line 5,-

for "one-tenth" substitult 
twontieth" (12) 

Page 12, line 6,-

for "one-tenth" snbstitute 
twentieth" (13) 

r beg 

"one-

·'on," .. 

"one-

SHRI KANWAR LAL GUPTA: I beg 
to move : 

Page 9, line 18,·-

for "such" substilUle "any" (44) 

Page 9, line 20,-

omil "as may be prescribed" (45) 

Page 9, lines 22 and 23,-

for "calculated at two and one· half per-
cent." 

snbstitute-

"calculated at the following rates;-

(I) upto a total value of rupees five 
lakhs-five per cent. 

(2) over rupees flve lakhs to rupees 
twenty-five lakhs-four per cent. 

(3) over rupess twenty-five to rupees 
fifty lakhs-three per cent. 

(4) over rupees fifty lakhs--two and a 
half per cent. (46) 

Page 11; line 14,-

a&1 at the end. 

"(7) Where an assessee owning an 
industrial undertaking in India shifts such 
undertaking or any part thereof without 
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violating any law, from the place where it 
is situated to any other placo in India at 
any time after the thirty-first day of March, 
1969 and with intimation of such shifting to 
the Income-tax Officer, the assessee shall in 
accordance with and subject to the provisions 
of this section, be allowed for each of the 
ten successive previolls years commencing 
from the previous year in which such shift-
ing is completed, a deduction of a sum 
equal to one-tenth of the aonount of the 
expenditure incurred in shifdng the 
machinery and plant other ellects of the 
undertaking or part thereof and tr ~nsferring 
its establishment to such other pbce." (47) 

SHRI LOBO PRABHU (Udipi) : J beg 
to move:-

Page 8. 

after line 43. insert-

"(v) Administrative services;" (61) 

Page 9. lines 2 and 3,-

for "for the time being approved in this 
behalf by the Boad." 

substitul::-

"not disqualified as irrelevant and 
incompetent" (6:) 

Page II, line 15,-

for "an Indian" slIbslitlile "a" (63) 

SHRI N. DANDEKER: I beg to 
move: 

Page 8 and 9,-

omit lines 44 to 46 and I to 3 
respectively _ (70) 

Page 9.-

for lines 21 to 27, slIbstitllU-

"(3) Where the aggregate ~mount of 
the expenditure referred t,) in sub-section 
(Z) exceed, the larger of the following 
a~ounts, namely-

(a) two lakh' rupees, or 

(b) an amount calculated at five per 
cent-
(i) of the cost of the project, or 

(ii) whether the assessee is an Indian 
Company at the option of the 
Company ~of tbe capital emp-
loyed in the business of the 
Company," (71) 

Page II. line 15,-

for "an Indian Company" subslirute-

"a domestic company," (72) 

Page 11.-

after line 2 'J ;nserl-

"Explanation- In this sub-section 
'domestic company' shall have the same 
meaning as is Clause (b) of mb-scetion (6) 
of Section, of the Finance Act, 1970 (No. 
19 of 1970)." (73) 

Page 13,-

after line 13, insert-

_ (UAmortisation of expenditure on 
shifting of industrial~undcrtaking.") 

35F. (1) Where any assessee owning at 
industrial undertaking in India shifts such 
undertaking or any pari thereof from the 
place where it is situated to any other place 
w.thin the same State in India, at any time 
after the 31st day of March. 1970, the 
assessee shall, in accordance with and 
subject to 'the provisions of this seetion, 
be C allowed, for each of the five successive 
previous years commencing from the 
previous: year in which such shifting is 
completed. a deduction of a sum equal to 
one-fifth of the amount of the expenditure 
incurred in shifting the machinery and 
plant and other effects of the undertaking 
or part thereof and transferring its establi-
shment to such other place_ 

(2) Where an assessee to whom ~y 
deduction has been allowed under 
sub-section (1) for any year in 
relation to the shifting of an indus-
trial undertaking, or pari there-
of, owned by him, sells or other-
wise transfers such undertaking or 
pari wilhin a period of two years 
immediately following the previous 
year in which the shifting was 
completed,-
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IShri N. Dandeker) 
(i) no deduction under suh-

section (t) shall he allowed 
for the previous year in 
which such sale or transfer 
is effected or for any sub-
sequent year; and 

(ii) the amount or the aggregate 
of the amounts allowed as 
deduction under sUb-section 
(I) shall be chargeable to in-
come-tax as the income of 
the assessee of the previous 
year in which such sale or 
transfer is effected 

Provided that-

(a) this sub-section shall not 
apply in a case referred to 
in su b-section (3); 

(b) the provisions of clause 
(ii) shall not apply where 
such undertaking or part 
thereof is .old or other-
wise transferred to the 
Government, a local 
authority, a corporation 
established by a Central, 
State or Provincial Act 
or a Government company 
as defined in Section 617 
of the Companies Act, 
1956. 

(3) Where the undertaking of a com-
pany which is entitled to the 
deduction under sub-section (I) 
is transferred, before the expiry of 
a p >rio Z ~of two years immedia-
tely following the previous year in 
which the shifting was completed, 
to an Indian CO mpany in a scheme 
of amaigamation,-

(i) no deduction shall be admissi-
ble under sub-section (I) in the 
case of the(amalgamating com-
pany for the previous year in 
which the amalgamation takes 
place; 

(ii) the provisions of this section 
shall, as far as may be, apply 
to the amalgamated company 
as they would have applied to 

the amalgamating company if 
the amalgamation had not 
taken place. 

(4) Where a deduction under this sec-
tion is claimed and allowed for any 
assessment year in respect of ex-
penditure referred to in sub-section 
(I), deduction shall not be allo-
wed in respect of such expenditure 
under any other provisions of this 
Act for the same or any other 
assessment year," (74) 

Page 9,-

after line 6, insert-

"(bb) lump sum payments, whether 
in cash or otberwise for tech-
nical know-how; 

(bbb) pre-operational expenditure, 
tbat is to say, administrative 
and management expenditure 
incurred before tbe commen-
cement of business operations 
otber than expenditure directly 
attributable to tbe construc-
tion and erection of buildings, 
plant, macbinery and equip-
ment;" (82) 

Page 9, line 12,-

after "fees" insert-

"including stamp duty" (83) 

Page 9, line 16,-

for "and cbarges for drafting" subs-
titute-

• 'auditors fees and leasl aDd other 
charges for preparing, auditing, draf-
ting," (84) 

Page 9,-

after line 17, i1l.ert-

"(v) in connection witb amalpma-
tlon or merger of two or 
mare companies;" (8') 

Page 10, line 34,-

lor 'I&even yeara" sub,titute-

"five years" (86) 
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SHRI BENI SHANKER SHARMA: 
I bag to move :-

Page 8, lines 21 and 22,-

omit "specified in sub-section (2/' (89) 

Page 8,-

line 26, add at tbe end-

"which is not allowable as Ii deduction 
as a revenue expenditure or otherwise 
under any other provision of the Act." (90) 

Pages 8 and 9,-

olUit lines 34 to 46 and I to 20, 
respectively. (91) 

SHRI N. K. P. SALVE: I beg to 
move :-

Page 9,-

after line 6, insert-

"(bb) payment for technical know-
how;" (116) 

Page 9,-

after line, 17. insert-

I'(V) prior to incorporation of a 
company not covered in items 
(il to (iv) above; 

(vi) on amalgamation or merger of 
the company;" (117) 

SHRI S. KOTHARI: Sir, there are also 
my amendments: 99 to 105. 

MR. CHAIRMAN: They are the same 
as those standing in the name of some 
others. For instance, 99 is the same as 90; 
100 is the same as 91; 101 is the same as 71, 
and so on. Amendments to that effect 
have already been moved by others. But 
you can speak on the amendments. 

~ f~ m : ~no ;n:;r<: ij;) 

~f'ii it i:t't ~ ~ ~<:iJ: crtI> ~!!ThT;r ~ I 
,or'llT if.\ 1f;Pl;ft ern: 'I>'T omr 'dOli' cit ~ 
~:\1r >NU 'Tit I ;;IT ~c ~ OfT '{~ ~ 
~~ ~ ,ncr m;~ OfTcit~f'fi~­
<m' iliT ~c;m f;ro Oft '{iJ:T ~ I ~t=r# 

\{'flc:oT~iilQl'l· 'I>'T ~~ ~ I ~ iff~ 
'I>'T .rH I ~ m; ~1 f'!i<rr 'TIn ~ f .. 
~ iff ;it;;r lflfi ;;J~ OfT ~ t I ~~ 
~~ll"r'lWf~ I 

"Where an assessee, being an 
Indian company or a person (other than 
a company) who is resident in India, 
incurs after the 31st day of March 
1970 any expenditure ......... the assess~ 
shall, in accordance with and subject 
to the provisions of this section, be 
allowed a deduction of an amount 
equal to one-tenth of such expenditure 
for each of the ten successive previous 
yearsa_ ...... " 

f~ ~ 1f;Pl~T ifiT ~Ii ifi'{i\' if ~ 
~ it ~ ~ ll"T iJ:lcrr "il 1fr f;rf~ 

;;r.ni\' it ~ -~ .it iJ:Tcrr ~ ~t; 
om.: it ~ 'Tll"T ~ f'fi f'IiR ~~re ~ 
f~ <'f1TIlIT OfTll"TfT I ll"ii ~ m'1 IIiT 
~a:rTtf.tf~q~~'{l!fT~. ~ilTl'f 

~ arcrro; I ~T ~ 'I>'T 'flIT ~ ~ I 
if.\ m ~~ it 'fiiiT ~ f'fi" ~ arrGit 
q.; ~"i f.\1!rr ~; ~'fiT Of'IQ 'I,{ iITI'f q;or 
~'1 ifi' ~ I orT'f omrr;r ~ f'fi ~ 
~>:f'1~ ~ it~;riJ:l ~~ 
iliR ~'fiT iI;;-rit t; f'1\{ ilil<f.r tl;mci .. -
~'f 'fiT <:Tf<lT f~if;T<'IT ~ ! iliT'f 'fi"'ff.n:iT 
'fo) ~c:o ~<: 'Otrif;) or;;-Ar 'ifTiia-
~ I ll"Q' or;;-T ~~ ~ lIQ 3Tl'lir 
Of) ll'Rlfil"liT 'fi"T ~, 'Om "'"ii ~ I if 'iT 
~T ~ f'fi m~ ~~ ij;T, ~nir'<fr;;r 'fif 
QI'I ~1'fiT ( '3"~'lfT iITI'f iTGT'TT ~' I "fili~ 
~IfiT ¥f6willl"iJ: ;r~l & flfi i:tm ~>;if; q~­
~ ~'1T 'fiT on.: 1f;Plf'flll ilif ;fr om 
~i! ~ I .. mf'1tl; it ~crl ~ f'fi ll"fc: "'1'1' 
'ii;qf.r1l1 ifiT ~c it;n 'if~ ~', ~~'{ir­

~;;fifiT~~~T '"ii</ ~ 01_ ilil'l 
OfT ~« ~r.r 'fiT f~Tq <'J1Trtf ~, '3"·Pf') 
<'J1T1~ ~iifi'f q~ i'r 'I>'T OfTfil: If'{ it'ifT&m 
~ f'fi orT'! q.; ~~"i or;m- ifi'{ ~ I CI'ir 
~ ll"iJ: ;itOf "'f11:T 'Icr;;far qTm ~r I 
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~ ..r~W"'!!,<, : ~ ~ m-
fJlf 44,45, 46 am: 47 ~~ it; ~ I 
~~~~ ~r!]'JiT''Ef ~. ~<'ItI': 
~ It''i ~m ;ft;;y ~ I \j() orf ifOI1';;y 

~ ~a~it ~tTtt ~~ 
tt ~ ~w fi' ~aij- sitT<m;; 'tit 
~ ff{~m I ~n~if ~ ~ 

~ ij- ;r.ft arT ~@" ~ I ~ ri itij-
~Ta' t ;it ~ ar.r 'lit aTlll'iAr if ~ 
fir<I;<;r ana- ~ I ~r ,;ft ~ ~ ~ If;: 

€'Rf <'ITRiT ~'!~ 'iI''q1!1fT 'lif~ 
It'fEI q".i '" < it m 'H "or q<: fgf5ffm!;Wif 
fiR" ;;rrcrr ~ 3TR ~g amI it ~ Iif'i 'l'fr 
aTlll'<:"ifr it ~ fi(~;;r 3TTi\' &' \j£if 3IroIT 
~l'lfi(T lIT ~ciT ~cri ~<ffi ~ am:~­
~ it \j() ~ ,!!;f ~RTr ~ q~ aNt 
~ 3T1~1 it ~ ~1 fi('fmr ;;rrffi ~ 
3TR i( ~1 aa q<: fgf;;rf~ f<:"llT "lTm 
'fl I lfi; ~T l'!1~ ~ ;;riT a<~< i1" ll'~ 
.... 1 ... <Ilft ~ I w-~ ii w~ rorRr 

'Ii«IT ~ 1 

if.!' lait ij;qiil "I"T< ~mlc:li( f<:"t!; ~ I 
it it f;;r"'l If1IT ~ : 

"(d) such other items of expenditure 
(not being expenditure eliaible for any 
allowance or deduction under any other 
provision of this Act) as may be 
prescribed. " 

~i1" iliqi\' ~itc it 'Ii~y ~ f~ '.~;;r if 
mTlos" ~T ~cr f~lIT ;;rti't I ~T i1" 
;;y) ~ m ~ f~llT~), ;;ft ~ "1fT 
~f.rn;;r It'fEIQ5"T"I"< f.t>lIT ~T, f~, 
it5ifWi( ~~) f~aT ~lRt \i(tfi; ~1 fl'!;;r, 
~. ~~T 5"T~ f~ ;;rT<rT ~ I 
;;'fiT ~< it ~ fu4rcr iJR fOfll'T~, 

a't ~ 3T.~T i(~ ~ f~ ~~T w ~ 
~q; ¢"c5"~ it ~ f~ll'T ;;ri1t - ~1 
OIfIJ: f.t>lIT;;rti't oil<: ~ <'rfIJ: i( f~ 
;;rti't I atiJ"( 'iil"f;ft i1" ~ ~iff.ri(~;f 
f~T ~. cit a~~T f,6<m'f ftrori(r 
"I"Tf~t!; I 

~ ~ it ~ 'lln t fit; a!1T<: 
itat~ i~ ~ ij- ~~, tiT 
~~if~~'tit~ 
flfilrl ;;yyifm I 'lilt ~ iT'hl .-r q;;;itij' 
i!am: ~r ;;rlmft ~, ",)-t en.... OIl" ~ 
\'TtTrffi ~ oil<: ~t Iti~)ff lilflft ~T Cl?T 
~~;;y ~ I ~a <r.rr;;r it ~ IIll'T ~ fifi 
~i( aiTt JfTIJ~ it iTt 'f~'C ~ ~T 

ifi) v-n< fltill'T ~ I ~ t!;~m< 
it" ~,;;iT mit ~ q<: 'liT ifi .. it 
~a- ~ ~1< Iif~T ~5f~;;Y q<: m I Q;a1 
i'll1~ it f;;y;r gycT fi~;;r !tiT 'liflfc;;r 
'f~r ~, ~i('tit 'liT it;Clor (n~ If~ q<: 

fuiroi( ~i(Y a<rili aN "I1mrT ~qT I 

a!1T<: «<"'T<: miT ~1'3! ltiT iT~ 
~i(r "I"T~ffi ~, at a~ :fj~ ltii(~Q1i( ~ 
~qT I if.t ll'~ «Q("1'Efi( <'iI'T ~ fit; 'It .... 
OIT'!I ;;'fit aif." ) ~ij-'C, 'It...- \'Il'llT ij-
~« 0Illi! <i!fif a'fl 4 If<~.C, ",";fie 
orrl!T ij- 50 OIl'!! li'fit a~ 3 ~rc am: 
If...-m ffi'!I ;;'fit ~ o;~ m ~~'C ~ 
mifWi( ~r ,,"if 1 it<T for~ ~ fili fOli( 
19m ,.~;;r If;: ~a ii;;rT<: lIT 'f"I"Ta 
ii\;fT< ~'fll'T orm ~. "ififi) ij;qor 'fit 
oror.c 'l\ ~i( it<rr ;a'ifi!; «T'f "lImfi 
~WTI 

~qi\' {fQl1lfi( ~ 47 ifi imr it ;;y-y 
5Tyf'l;;ri( fi{f ~OTT;;y if \IlT.,r .... Tilar R' lf~ 
mfU;;r;ror fiTOf if \It 'ir. '" fif."i( <ffl'Ii1 
qif05f~ u.r.;;y ~ ~cr f~ iTll'T ~ I 

3TiJ"( ifi~ ~mm ~ ~~ 'lftf~~i( 
it; ~ f~~ ~ ~{Ii: ~~ 'f ~ ;;rrcrT 'fl, 
a't ~i!iT ~ 1!T;f ~ itT<roor f'lOl"CTT'fl1 
~~or ~ i1" ~ 5Trf.r;;rif 'fl) f.r;;Y:fj05 
~ ~ ~-fifim ~~ 'fl<rf~ lIT 
fi.~ 5fTS<roi( i1" ltiorfmWif ~ ;r@. 
iTf~~ 41f",f<!M 'tI'1fM~QI'1 ll'T tftorT-
R:~or ~Q(""{ ~1 q"'i! ~ I i!iiT( '!iTt ~f{1 
3['f;ft ~~T 'tiT f'flm ~«<T ~ ~ 
";;rrcrT t a) qii Wr; ~. ~ t!; lic<: 3TT'fi 
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'R, ~ ~q;m~ I ~~~f!F 
~ ~ ~ ljiTror;;s .,. fitmrr ~, 

lIT ~T ~ am: ~~, lIT ~ 
~~)~orr1f~ I iro~~ 
~ ~ 'f~ "S:'l'on: fi!;it ~ mr '!I"ii ~ 
~ itmJ;r f;r.r;:rr :;nf~ I apn: ~ 
~r.t~.,. it; f<mr 3I'f;ft~'!it~;;rtTil' 
~ ~ ~. cit <ffi~) fu;m;r .,. ~ 'ifrll, 
~~.,. am: Cfi! ~q'" it; ~,!m<: ~ ,~ 
~ ~ m. lIT ~ ~c it i!T ~ ~ 
~ 1I1ffi~, a{tf;ft ~ '!it ~ ~ 
~, cit ;;m ~ 'lIT ~ nlml'f 
f;r.r;:rr :;nf~1! I 

SHRI LOBO PRABHU : I may make 
It quite clear that I ~m Dot a big iDcome-
tax payer, Dor do I hold a siDgle share iD 
aDY company. Still, I am speaking in favour 
of the company because I regard the 
company or corporate organisation as 
really a co-operative organisation. I would 
like to stress this point to those who talk 
of companies as collection of rich men. At 
least 60 per ceDt of the shares in the comp-
Dies are help by small people. Then LlC 
aDd UDit Trust hold another 20 per cent. 
So, if we have a clear cODception tbat 
company i. not the collection of very ricb 
men but it is a co-operative organisation. 
the hostility to many of these provisions 
would vanish. 

This particular clawe relates to amorti-
satioD OD which there has beeD a lot of 
bitter comment by our good socialist 
friend. I am not CODcerned with the actual 
rate. I am concerned with the question 
whether you should not include iD this list 
of four items under clause (2) another item, 
namely, "administrative services". 
You have the feasibility report or a 
project report, a market survey aDd eDgi-
DeeriDg services but you still have not 
considered the administrative services 
which go with a big project. They are Dot 
included iD the ptoject report. I WOUld, 
therefore, suggest to tbe MiDister to make 
'up this little deficiency and iDclude the 
administrative services also as one of the 
items. 

The next amendment concerns about 
concerns, which are to qualify for this 
amortisation, which are to be employed. 
The provision here is that they should be 
approved in this behalf by the Board. It is 
rather a tedious process, where there may 
be 2,000 or 3,000 or more concerns, that 
the company should go first and get the 
approval of the Board. Why not fDllow 
the ordinary procedure of income-tax that 
where a genuine firm is employed it should 
be allowed and where it is an incompetent, 
irrelevant or a fraudulent firm it can be 
disallowed ? It is part of the ordinary 
procedure for income-tax that you disallow 
fraudulent or unnecessary expenditure. My 
amendmeDt simply says, "concern not 
disqualified as irrelevant or incompetent". 
I think, it is a very simple amendment. It 
clarifies the position and helps to reduce 
the legwork aDd other work which will be 
involved if every time a company has to 
get the approval of the Board. 

The last is a very important ameDdment 
in my view. In this country we have been 
doing extremely badly in mining, particu-
larly mining of non-ferrous metals. You 
want ziDc, lead, copper etc., for which you 
have to pay so much. I thiDk, the total 
import hill every year adds up to about 
Rs. 200 crores. You have to encourage 
not only our own people but foreigners 
also to come in. I think, the Minister can 
contradict me but there has not been one 
single foreign compaDy in this field of non-
ferrous metals. [am told. lhere is one 
Indian Copper Corporation; but it is an 
amalgameted company as far as may infor-
mation goes. I am only proposing this-
and this is also consistent with the struc-
ture of this clause-that you omit the word 
"Indian" and just say Cia company" and 
"a firm". If a company can be non-Indian 
or any kind of national. why not a company 
be allowed, even if it is a foreign 
company? 

I may add tbat tbis is not gOing to 
make a very big breach in our principle of 
Indianisation because we waDt foreign 
capital. Whether it comes as aid Or as 
loan, it is better that it comes as a concel1l 
which has an interest in the country. 

I do hope, the Minister will not 
regard himself as quite imprevious. We 
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are here to propose these amendments not 
in the spirit of making light of his work 
hut to improve on that and to make it 
more consistent and more suitable to the 
interests of the country. 

SHRI N. DANDEKER : I think, I 
must point out that this particular clause 8 
covered 51 printed pages unlike the other 
clauses which are often one quarter of a 
page. Consequently it is going to take a 
considerable amount of time if I am to do 
at least some justice to these amendments. 

First of all, I will deal with mY amend. 
ment No. 70, which is concerned with 
deleting the proviso which requires that the 
various technical reports must be under· 
taken either by the assessee himself-which 
is perfectly fair.-or by a concern whicb is 
for the time being approved in tbis behalf 
by the Board. I did make quite a point 
about this in my general speech on the 
motion for consideration of tbe Bill, but I 
would like to reiterate that this sort of 
thing is really making this country a laugh· 
ing stock. When an application for 
approval is made, this is yet another thing 
which will go around like the proverbial 
round robin along the ministeries. When 
someone wants to undertake a market 
survey and says, "Could such·and·such 
firm please undertake it for me ?", and 
applies to the Central Board of Revenue, it 
will become the round robin. There 
will be committees, rulings, noting, 
inquiries and so on and nothing will come 
out of this grinding mill for silt months to a 
year. That adds to the reasons that I gave 
for objecting to this. 

I am glad, the Minister clarified that 
t is not the Central Board of Revenue 
which is going to decide. It· is going 
to go from Phillip drunk to Phillip 
sober. It has to go round the secretariat 
where aU sorts of things arc' going to be 
decided about technical competence of a 
particular person, to do a pa~ticular job, 
and not the person who will be paying 
him-he is of no consequence at all-and 
it is all the other persons who are going to 
decide about technical competence. I wiIJ 
not be prepared altogether reject to this if 
the Central Boar<l 'If Direct Taxes: alone was 

going to do tbat. TheY have, at any rate, 
assessment records. If a consultancy firm 
were such that it was not even an assessee 
in the books of the Department, I could 
understand the Central Board of Direct 
Taxes raising its eye·brows saying, "Who is 
this person who is going to do market 
research ?" But if this red robin procedure 
is going to come, it adds to the objections 
that I have. It is really an impossible 
provision. 

Then, Amendments No. 82. 83, 84 and 
85 ralate to adding certain specific items 
of preliminary expenditure for amortisation 
to the list already contained in the Bill. 
The reason why I am adding there is 
that although I am aware there is a kind 
of residual provision, that is, such otber 
items of expenditure not being expenditure 
eligible for any allowance or deduction 
under any provision as may be prescribed. 
nevertheles. knowing the disposition of the 
Central Board of Direct Taxes to chisel 
down anything that is good and to expand 
everything that is bad I would like to put; 
in some of the things as specific items. 
Therefore, I have suggested in 90 far a. 
all assesses are concerned, lump sum pay· 
ments, whether in cash or otherwise for 
technical know.how; preoperational expen· 
diture, that is to say, administrative and 
management expenpiture incurred before 
the commencement of business operations 
other than expenditure directly attributable 
to con.truction and erection of buildings, 
plant machinery and ~equipment because 
that will rank for depreciation, and further 
I have suggested, fees. including stamp duty; 
auditors fees and legal and other charges 
for preparing, auditing, drafting; and also 
expenditure in connection with amalgama. 
tion or merger of two or more companies. 

Here again, Sir, is an example of good 
Intentions ruined by an aweful fear 
complex. They are aftraid of their own 
shadow. Instead of saying, that they would 
like to be as reasonable as they can and 
that if assessees are going to take a mean 
advantage or going to exploit on advantage 
and so on. they will chisel it down tben, 
they begin by saying, "We will chisel it 
down. We will see how dare you get any 
concession." 
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Amendment Nos. 71 and 86 will be 
dealt with by my Hon.friend, Shri Somani. 
Tbey are concerned with the question of 
limit on amortisation of expenditure, I 
will deal with Amendment Nos. 72 and 73 
which relate to the definition of "domestic 
company". I find that expression "domestic 
company" is not only in the Finance 
Act for the purpose of not discriminating 
between Indian companies and those 
foreign companies which conform to 
-=ertain conditions but' I also find Ihat in 
relation to a whole series of concessioDs 
colained in chapter VI-A of the Income-
tax Act, there is a definition of "domestic 
company" in Section SO·B of the Act. It is 
the same definitioD as the one to which I 
have referred in the Finance Act. The 
defininition is there. It is no use for the 
Minister \0 say that that is not intended. 
The intention really of having the concept 
of a I"domestic company" is this, that 
so long as foreign companies will conform 
to the prescribed rules and regulations, 
they shall not be discriminated against 
either in regard to rates of taxation in the 
Finance Act or in regard to numerous 
concessions that are contained in Chapter 
VI-A. In Section SOB, there is a defini-
tion of "domestic company" which is as 
follows: 

"domestic company means an 
Indian company or any other company 
which in!respect of its income liable 
to tax!under this Act has made the 
prescribed arrangements for the decla· 
ration and payment within India, of th. 
dividends (including dividends on pre· 
ference shares) payable out of such 
income;" 

What I am suggesting is therefore not 
new. What I am sugoesting is this, that 
wherever for the encouragement and deve-
lopment of growth of particular types of 
industries, a series of tax concessions, tax 
rebates. reductions from gross total in· 
come etc .• are given, these are being given 
today both to Indian companies and 
domestic foreign companies; and my sug. 
ge.tion is very very strongly to urge that 
this particular concession ought also to be 
given to them. Mr. Lobo Prabhu pointed 
out that in so far (as prospecting, proving 
and exploiting of non·ferrous mellils was 
concerned, the effort in this conn try is 
puerile. There is. I know. now a Govern-

ment concern which too is not producing 
good results, What one ought to be able 
to find is that people wi lJing to 
take be risk and yet conforming to Indian 
requirements about taxation should be 
allowed to come from anywhere. It does 
not mailer that they are foreign because 
their taxation position is exactly the same 
as in the case of Indian companies. 

Sir, I come n"w to Ihe final and in 
some respect~. (0 a very important maftel" 
which the Minister dismissed with just one 
argument. My amendment No. 74 is con· 
c~rned with the restoration of the provision 
regarding amortisation of expenditure on 
.hifting industrial undertakings. First, I 
will not trout-Ie the House bl' pleading in 
extenso the economic justification for tbis. 
It has been epplicably put at page 23 of 
Mr. Bhootha!ingam's report and it was 
precisely in Tmrsuance of the Government's 
determination to implement all the recom-
mendations that were acceptable to them 
that they themselves, in the Bill before the 
Select Committee, had included a provision 
which would insert a new section 35 E 
(Now I am calling it 35-F) and I will read 
the government's own justification for it. 
I am astonished when tbe Minister say. 
that there is no justification. Here I have 
got the brief which was presented to the 
Member. of of the Select Committee by 
the Government themselves in justification 
of amortisation of this particular expendi-
ture which I am now seeking, nameJy, 
expenditure in the movement of industrial 
units from one place to another. This, 
Sir, is the justification: 

"The proposed new section 35-E seeks 
to make a provision for amortisation. 
against profits, of expenditure incurred 
by any assessee on the shifting of an 
industrial undertaking situated in India 
from the existing location to any other 
place in India. The expenditure quali. 
fying for amortisation will be that 
which is incurred in shifting the macbi. 
nery and plant,.," and so on. 

"It is also proposed to provide for the 
denial of the benefit of amortisation in 
a case where tbe assessee sells or 
otherwise transfers an industrial under 
taking ..... 
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It is further proposed to provide that 
where the industrial undertaking of a 
company entitled to amortisation of 
its expenditure on shifting is trans· 
ferred to an Indian company in a 
scheme of amalgamation ... " 

the amalgamating company will not get 
and the amalgamated company will get the 
amortisation allowance. 

I know of no better justi:licltion than 
that which has been put here. This was, 
as I said, the final brief ~iven to the 
Members of the Select Committee for 
reference. There is only ODe reason and I 
know of no other reason and the only 
reason .. hy the Select Committee said that 
they would drop this proposal-T will read 
out as to why this provision has heen 
dropped-is this :-

"The Committee have decided that the 
provisions in respect of this should be 
omitted from the Bill ..... " 

Now, Sir. the reason is this : 

.. as it is felt that shifting of 
factories from oQe State to another 
with a view to avoiding the application 
of tl:le local laws should not be en COli· 

raged through the grant of a tax 
concession." 

This is a propo~ition with which I, Sir, 
entitely agree. I don't think this sort of 
concession should be available to people 
who move an industrial unit from one 
State to another, say, from out of Bengal or 
out of Kerala or from out of Ahmedabad 
into Rajasthan or some such thing. That 
would be wrong; no tax concession of any 
kind either by the receiving State or by the 
giving-out State or by the Central 
Governmet ought to be admissible. But 
it required the simplest of amendments, 
and I hove incorporated that here, to get 
rid of that one defective feature. 

16.00 brs. 

In respect of change of 'location' I ha.e 
provided in my amendment 'from the place 
where it is situated to any ~otber place 
within the same State in India'. I say : 
Where an assessee owning an industrial 

undertaking in mdia shifts such underta· 
king or any part thereof from the plaoe 
where it is situated to any other place ..... 
The original clause read "any other place 
in India". My suggestion is to make it 
read "any other place within the same State 
in India." 

Every State is interested today in giving 
incentives to industrial units not to be 
concentrated in certain areas, to move out 
to backward areas. to less--c:ocentrated areas 
etc. and to areas were there ought to be 
greater development. I know what is 
happening in Orissa; I know what is 
happening in Maharashtra; I know what 
is happining in Gujrat and Mysore. Every 
State Government is anxious, and rightly 
anxious, that no new industrial units 
should be allowed to concentrate in indus· 
trial conglomeration areas; and that 
existing industrial units should be encoura-
ged to move out from out of BombdY, 
from out of Bangalore, from out of 
Ahmedabad and so on, to other regions. 
They give various tax concessions, cheap 
water, power etc. and every facility and 
encouragement for them to move out from 
congested to non.congested areas and from 
congested to undeveloped areas and so on. 
In the Select Committee I said. this is going 
to be the largest single factor in helping 
that process. And we could remove that 
particular objection by th~ insertion of 
the words that r have indicated. 

Secondly, Sir, I wish to substtiute the 
world "31st March, 1970" to "31st March 
1969". I will not go into any smaller 
details. 

The basic suggestion that I make is 
so much in conformity witb Mr. Bhootha· 
lingam's proposal, so much advocated by 
this Govenment's own brief handed to 
the Select Committee, so much welcomed 
by the varions States concerned, and ") 
much necessary now. tbat I do hope t e 
Han. Minister will agree to it and to inL:Jr· 
po rate that in the amending Bill. 

SHRI N. K. SOMANI : I wish to dea 
with 350, Amortisation of certain prelimi· 
nary expenses. This is with reference to 
last 3 lines on page 8, which seeks to give 
power to the Central Board of Direct taxes 
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or a body created for this specific purpose 
of providing recognition to chartered acc-
ountants, or professional people or market 
surveyors or technicians etc., who. in the 
eyes of that particular body, are competent 
10 this kind of professional or tecbnical 
service. My basic objection to this kind of 
approach is that no single body in India. 
least of all, any body attached to the 
Ministry of Finance or the Central Board 
of Direct Taxes, is equipped to go into the 
merits or demerits of a p.rticular partner-
ship firm or a consultin~ agency and find 
out whetber they are competant or not. In 
addition to tbe fears that have been expre-
ssed by Sbri N. Dandeker in rescect of 
red-tapism, I suspect thaI' another branch 
of favoured babi s in respect of architects 
or chartered accountants or market surave-
yors will branch off from thls body which 
will give it patronage. 

Secondly, what is going to happen to 
our young people who come out fresh from 
the universitieF, from abroad and from 
here, who have gone into a 
partnership (firm for the) first time 
and who would like to do this 
kind of professional work, but who have 
not come within tbe patronage of the 
Central Government or its constituted 
authority who know nothing about these 
people? After all, every general and pro· 
fessional firm in India is neither M N 
Dastur & Co. or for that matter, Shri 
N. K. P Salve's firm, that kind of eminence 
is not easily achieved. But then we would 
like more and more young people to come 
up to stature, and if an employer is willing 
to give them a chance and take them and 
give them this challenging assignment, I 
see no reason to equip )his Government 
or any department of it with the authority 
to be able to say that a particular firm is 
more superior than another or better 
equipped to be able to do a certain job, 
This is the chierti responsibility. 

Coming to tbe question of amortisation, 
once again a lot of misgivings on an ab-
solutely wrong basis bave heen expressed in 
this House by some Han. Members as if it 
is some concession wbich bas been given 
for tbe IIrst time in tbe world, and espe-
ciallY as if sometbing unjustified bas happ-
ened and it is being given as a gift to tbe 
Indian corporate sector. 

Shri Bhootbalingam bas made it abun-
dantly clear tbat tbis was a particular 
injustice which was sought 10 be undone 
far a long time, and he bas been very clear 
at page 23 of bis report that all legitimate 
expenses in the matter of installing a parti-
cular unit should be allowed as capital 
expenditure and the balance should be for 
revenue, but, so far, this particular item 
was not being allowed, which nobody was 
claiming as if it were an illegitimate 0' 
a bastard child or as something hanging in 
the air. this particular item was not allowed 
so far. Therefore, in this behalf, a very 
sensible and a very good point has heen 
conceded by the Government. But I 
would not call it any concession at all. 

Now. let us look at it, as far as the 
ceiling of this expenditure at" paltry 21 
per cent is concerned. Here again, they 
think that they show generosity, but at the 
same time they deny a lot of other avenUes 
of this kind by limiting tbis expenditure to 
just 2i per cent. Unfortllnately, a great 
deal of wrong information is prevailing in 
India that sevc;a) emplyoers or companies 
go into all kind, of unnecessary expendi. 
ture when a DCW company is given shape 
to. After all, this is the only area and tbis 
is the only period in which each company, 
whether it is limited company or private 
limited or even a partnership firm is, in a 
very good sense of the term, in short supply 
capital funds, and it would like,to complete 
its performance andr try to see that every 
rupee streches the farthest possible. It is 
only during the !>eriod wben some com· 
pany is making fabulous profits that it 
is likely to indulge in a little bit of laxity 
as far as expenditure is concerned. But in 
this initial nebulous period wbich is pre-
oprative and therfore, in which no question 
of profits arises, I cannot see how an\' 
particular company will ~o out of its way 
squander way for unnecessary expenditure. 

I am not Quoting either the employers 
or the Government in this regard, but I 
would like to quote the statistics given by 
tbe Institute of Cbartered Accountants of 
India, based on a factual survey made by a 
publication of the Government's own 
department. It shows tbat during the period 
1966-67, the average cost of raising capital 
which now is soulbt to be put a ceiJIinl 
of 21 per cent on, in the case of companies 
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issuing shares. has been 6.4 per 
cent in the case of existing companies 
whicb bave been issuing shares, the 
cost has been 5.7 per cent, and in the case 
of existing ,companies which have been 
issuing debentures, it has been 5.3 per cent. 
In the issue dated 1st August, 1968 of 
this publication C01"!pany News and Note. 
which has been issued by the director, 
Department of Company Affairs, Mini-
.try of Indrustrial Development, these same 
figures are given for the year 1967-68 as 
5.8 per cent, 6.2 per cent and 4.9 per cent. 
These' are data based on actual statistics 
compiled by tbeir own department. which 
shows that even in this matter of raising 
capital, the cost has beoen such, and when 
yon add all this expenditure that is propo-
sed to be allowed witbin tbe definition and 
scope of tbe proposed new clause 350, it 
will be seen that this 2'~ per cent is absolu-
tely inadequate, and, therefore, what we 
find is that wbile Government want to 
grant, and very rigbtly so after such a 10Dl! 
period of time, something with one hand, 
they by the stroke of the other hand wish to 
withdraw it or deny it. 

Then if at all a ceiling is proposed to 
be levied, we have said that it should be 
as suggested in our amendment No. 71. 
Again as pointed out by the earlier speaker 
by this particular ceiling two kinds of 
injustice will be done. One is that small 
scale and middle scale industries-this 
was a point repeatedly made in committee 
will be directly hit. May be some grant 
companies with a capital of Rs. 50 crores 
may find it all right, but when you think 
of smaller comp.n;es, the kind of areas in 
which you want new entrepreneurs to come 
up and new activities to be generated~ these 
are the people against whom this 2J per 
cent will very mucb go. -

The second objection would be that by this 
ceiling which you calculate based on capital 
you put a premium on inefficiency. It will 
discriminate against those companies which 
finance expansion out of their own reserve 
as well as against tbose wbo make more 
economic and efficient use of their capital 
and borrowings because of tbe scope of the 
definition. 

Lastly in line 34 on page lOa period of 
not less toan 7 years is provided under tbe 
definition of long term bOrrowings' in case 
of deferred payment. Normally deferred 
payments used to be, and may stili in a 
large number of cases, upto 7 years. But 
there are man), cases where companies and 
managements are in a position to obtain 
loans on deferred payment for a period 
of 5 years and nOl 7. Those would be the 
people who are now tlying to be more 
efficient, wbo have taken upon themselves 
the responsibility of repayment these 
borrowing in a shorter period of 5 years 
instead of 7. They are going to be denied 
the benefit of amortisation under the 
definition. Tbese are the areas whicb 
injustice is going to be generated. 

To sum Ull, the anomalies that have 
been pointed out are these : first, in 
respect of allowing a ceiling at 2 per eent; 
secondly, from the point of small scale 
industry, they would be directly hit; thirdly, 
this is: going ~to be against the efficient 
companies who by means of better utili-
sation of their own capital or by securing 
loans on a deferred payment basis for a 
period of 5 years want to show a better 
performance. On these grounds. I plead 
for a reconsideration on the lines of the 
amendment suggested by us. 

SHRI BENI SHANKAR SHARMA 
In the Select Committee we congratula-
ted the Government for introducing this 
new section. I again take this oppor-
tunity of thanking the Ministry for this 
innovation. But as usual, the Government 
whenever iit does a good thing it does 
half-heartedly and hesitatingly. I have no 
quarrel with the Ministry on the question 
of allowance of 2-} per cent for the time 
being or a little more or less. Sir, the 
cumulative effect of the three amend-
melllS we have put in is this: I do not 
want that our ITOs should always be 
spoon-fed and kept on Horlick. for their 
life. My friends have .uggested certain 
more items of expenditure which should be 
allowed. On the other hand, other friends 
want that some items of expenditure 
shoutd not be allowed. It is very difficult 
to specify what should be allowed and what 
not. Therefore, Sir, why not leave it to 
the judgement of the ITO ? After allo 
he is a competent man. selected after care-
ful scrutiny and trained properly. Why 
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he should not be relied upon, I fail to 
uudentand. I have a quarrel with the 
Ministry on this score. Why not rely on 
your own tools? Instead of enumerating 
the items, why not leave it to the good 
sense of the ITO, to his judgment whether 
the type of expenditure claimed are to be 
amortised or not ? 

Sir, so far as expenses in a business are 
,concerned, generally they are of three 

kinds: Either It il a revenae expenditure, 
which should be aHowed against the 
income; or is a capital expenditure on 
which depreciation is to be allowed; or of 
the nature described here which is to be 
amortised. 

Sir, you may go on addinll items to this 
list, but you will never be exhausted, 
Therefore, in the end, by sub-clause (d) it 
has been provided that "such other items 
of expenditure may further be allowed ... as 
may be prescribed." Prescribed by whom ? 
Prescribed by the Board of Direct Taxes. 
Sir, you know that this Board of Direct 
Taxes is a very slow moving machinery, 
not because that they are not sufficiently 
intelligent or efficient but because they 
are so overloaded with work that they are 
unable to move in the manner they would 
like. 

Just to quote an example. in the FInance 
Bill of 1970 we made certain changes in 
the matter of investments by charitable 
trusts. In the Tax Advisory Committee 
certain points were raised and the Board 
gave an assurance that they would be con-
sidered, but up till now they have not 
been considered. The target date of 31st 
December is nearing, and I do not know 
what the assessees aro to do. Therefore, 
whenever there is a question of adding 
some item here and there, tho matter has 
lot to be sent to the Board and it will take 
its own time. For that my s~bmission is 
that you leave it to the good sense of the 
Income Tax Officer. 

As I said the ITO is a competent offi-
cer. He is reliabb and trustworthy. Once 
you appoint a man, you must believe in 
him to do tbe job properly. Wb.en he has 
tbe power to make assessments on crores 
of rupees, certainly be can be given the 
power to 1e:id. tbe itelllS which need 

amortisation. Therefore, my submission 
is that aU these items of expenditure 
should not be enumerated andt want the 
omission of tbe words "specified in sub-
section (2)". Secondly, I want the omi-
ssion of the whole sub-section (2) of 3S-D. 
Thirdly, after line 26 in page 8 I want 
add the words : 

"which il not allowable as a deduction 
as a revenue ellpenditure or otherwise 
under any other provision of the Act" 

Therefore, ioatead of burdeoninll the Board 
with the unnecessary task of d.cidinll each 
item, it should be left to the discretion, 
good sense and judgment of the mco.e 
Tax Officer himself. 

• SHRI S. S. KOTHARI: I would like to 
strike a different chord from what we have 
listened to from some of my Hon. 
Colleagues. I feel that the Board of Direc-
Taxes in indicating that concerns of this 
natu~ .hould be approved, has broabl,. in 
its mind the fact that the consultancy pro-
fession should develop along the right lines, 
Tbe consultancy services dealing with 
feasibility report, project report, engineering 
services, technical services, manacement 
accounting services etc., have to be deve-
loped in this country. I remem ber the days 
about 30 to 40 years ago when we had what 
we called di!lCrimiDarary protection, and 
infant industry protection, to develop 
industries in our country. In foreign 
countries, the consultancy profession ~s 
developed and gone far ahead of us, but m 
our country I find that practically there is 
nothing like a consultancy profession in the 
real seDse of the term except for one or two 
firms. Tbat has to be developed and in 
order to develop it, the Central Board of 
Direct Taxes would have to provide proper 
rules and proper guide lines so that it comes 
up in the right manDer. But they also have 
to nune it from the income-tax point of 
view. Unfortunately somebow the incidence 
of taxation upon tbe consultancy companies 
is far more than other compaaies-6S per 
cent compared 10 55 per cent OIl manufactu-
ring companies, wbich do not have to 
distribute their profit. CODsultaucy firms 
have to dIStribute their profit under section 
104. It ri.eans that the consultaney profe-
Ision cannot actually come up. It inay be 
in any form, say, partnership firms. But the 



291 Taxation Laws NOVEMiBR 16, 1970 Amendmeut (Bill) 192 

[Shri S. S. Kothari] 

there also the iocidence is high, There is 
the tax, and there is surcharge and then 
super surcharge. This profession is bowed 
down with tax in India. The Central Board 
of Taxes shOUld ease this bur<len by provid· 
ing suitably in their rules and regulations; it 
has a reciprocal oblilation. It must assist 
in the development of the consultancy pro-
fession in the country so that the finns arc 
able to render efficient service to industry, 
not only during the planning stage or 
collstruction stage but also after the ge!\ta-
tion period is over and the company or 
industry is actually working. At that stage 
also consultancy services such as quality 
control and other enlinccring and technolo-
gical services are needed to improve the 
worling of industry; such is the case in the' 
United States and other conntries where 
professional people bave come up but in 
this country such penons are practically 
non-existent. I bave also written to the 
hon. Minister and I hope he would 
consider it. My submission is that consul-
tancy profession should be developed in 
this country. 

This is the fint year when the Govern-
ment had accepted the principale tbat pre-
operation or preliminary expendi ture should 
be amortised. It is a good beginaing. Why 
has tbe Central Board of the Government 
forgotten their own favourite phrase ; 
wholly and exclusively incurred for the 
purpose of (company's business 1 That 
could have been applied here also. If bona 
fide expenditure had been incurred wholly 
and exclusively for the purpose of 
company'. business before it commenced its 
operetion and if the department is satislied 
that it i. to, I think it should be allowed. It 
appears to be a reasonable plea. But there 
i. no hurry about it; we can pass the Bill as 
it is now and subsequently on the basis of 
experience, let the Government take the 
initiative and gradually liberalise if it feels 
that it would be in the interest of the 
deveh,pment of a healthy corporate sector. 

The rules framed by the Central Board 
should be reasonable apd practicable so 
that deserving and efficient concerns and 
professional p·,oplc are not excluded from 

the scope. If they are not recognised by 
the Central Board, obviously no company 
would like to take their services because 
the charges paid to them would not be 
allowed for amortisation. The Board would 
have to take into consideration all these 
factors and the rules should be liberal. 
I feel that this is a good beginning and 
this is a welcome ~Iause. 

Shri N. K. P. SALVE: I have no inten-
tion of waxing eloquent because I have 
realised that the Minister has been very 
unresponsive and unsympathetic to the 
oratorial talents and the facade of scholar-
ship. I shall adopt the commonsense 
approach and I hope he and you will be 
indulgent. My first submission is this. I 
am speaking with reference to amend-
ments 115,116 and 1I7. 

Mr. CHAIRMAN: Only 116 and 111, 
11 5 is the same as 70. 

Sbri N.K.P. SALVE: Myargumer.tsare 
entirely different. Can I agree with Mr. 
Somani 1 He says Mr. Salve might bc 
accepted by the Board. How is that fair, 
Sir? Can I accept that argument? 
(l,flerruption): I am entire agreement 
with what the Minister stated the other 
day, that a cautiou3 approach is necessary. 
This concept of amortisation is an inno-
vasion utterly novel to the law of taxatIOn. 

Therfore, so far as the cautious appoach 
is concerned, we ale entirely with him 
out the cautions approach is 
well taken care of, once he has fixed 
the quantum, a ceiling, beyond which 
one cannot go. The amendment that I 
am contemplating in 11 5 is this. In fact, 
my quarrel is with vesting the Board of 
Director r axes the po_r and authority 
to distribute what might be patronage and 
favour. The Minisler said that such 
authority must be vested in the Board of 
Direct Taxes to approve the professionals 
who may be making the feasibility report, 
pro.ieet report and market survey report 
and so on. They must seek the approval 
of the Board of Direct Taxes and 
only when such approval is 
sought, the expenses incurred on them 
would be allowed for the purposes of 
amortisation. The Minister stated that 
this is necessary because otherwise it 
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might be unholy collusion. To that extent, 
I appeal to the Minister's sense of logic 
and reason only. Do I understand the 
Minister to say that someone has approved 
in the CBDT, it means thereafter there 
is going to be no abuse? The contemplated 
provision, and the object which the Mini-
ster says is being achieved with that, bave 
absolutely no nexus. After ail, it is the 
ITO who will have to determrine and 
judge whether tbe expeuses claimed for 
feasibility expenses, project report expenses, 
market survey expenses are genuine and 
bonafide or not. The Board's approval is 
absolutely no guarantee against collusion. 
against conspiracy. . 

The secondly, -this is very much more 
important-aspect is this. The CBDT is 
already overloaded with work. There are 
other squares in which they can act and 
act eflicienU,. and lesson the burden on the 
tax-payer. Why are you adding to it 1 
(Interruption). If Mr. Dandeker approyes 
of what I say, the Minister will not accept 
it. 

Sir, m,. respectful submission ii, the 
CSDT is already overloaded, It has the 
statutory authority in terms of section 116 
of the Income-tax Act. In one of the 
recent case. in the Delhi High Court, a 
notice issued under section 147 for reopen-
ing an assesment was stuck down as ultra 
vires and invalid, because the Chairman 
of the Board had not himself sined the 
satisfaction which was necessary, a sine 
qua none. They do not have the time to 
do the work vers satisfactorily, the duty 
cast on them. I know their lot. They are a 
hard-worked people. They are working very 
hard. Therefore, we are unnecessarily vest-
ing these duties on them. Who will sit in 
judgement as to whether a particular 
consultancy or professional has the requisite 
expertise or not? on whether one should 
be approved or not? My submissson is, 
do not nnnecessarily make the law cumbe-
rsome; do not make the system more 
cumbersome and onerouS for the Board 
of Direct Taxes. 

Then I come to liS and 116. I submit 
that in terms of 116, kindl; allow amor-
tisation for technical knowhow. In terms 

of 117, I am submitting that you should 
allow amortisation on pre-incorparation 
expenses of the company's amalgamation 
or merger. My reasons are veey simple. 
Firstly, wbat was the object? If one went 
to the object, one would sec the position 
from the marlinal notes in the Act himself. 
This is a new section whicb are going to 
insert. It says: "Section 35-0; amorti-
sation of certain preillninary expenses." 
"Preliminary expenses" is something 
which will not be amortised. I do not be 
amortised. I do not for a moment sugaest 
to the Minister that he should give up the 
cautious approach. But where the very 
lcoesis, colour and charactor of the 
expenditure are such that they are on a 
par witb feasibility reports, project reports, 
martet survay reports, etc., what Is the 
rationale behind lbelr exclusion? That ther 
are all oftbe very same genesis and they 
should bave been included was also 
impliedy accected by tbe commitee. For-
tllDatel,., the Chairman is not prcacot. 
To aaauap its concienee, the report of the 
committee says : 

"Wbile considering Ihe amendments 
given notice of by members to this clause 
for inclusion of further ilems of qualifying 
expenditure for the purpose of this provi-
sion, the committee was informed that the 
ease for lump inclusion of item sucb as 
lump sum payment for technical knowbow 
and expenditure incurred in connection 
with amalgamation or merger of two or 
more companies, would be examined 
while prescribing further items of qualifying 
expenditure in the income-tax rules .. " etc. 

Where is the warrant for this differential 
treatment? Are these expenses not of the 
very same nature as those which are sought 
to be amortised? If they are so, ",hat is the 
warrant not to leave the decision in the 
hands of Parliament itself but to leave it to 
Ihe Central Board of Direct Taxes, which is 
as I said, hardly worked already? 

SHRI VIDYA CHARAN SHUKLA: 
Taking Mr. Jha"s amendment first, if his 
amendment is accepted, whereas the 
period of ten years would be retained, 
the preliminary expenditure would be 
amortised within a period of 20 years. That 
is the effect of saying "one-twen tieth". 
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ISbri Vidya Cbaran Sbukla) 
Tbis would create a Ireat deal of difficulty 
because only half tbe expenditure in a 
period of 10 ,ears would be amortised. 

J do not claim, as Mr. Somani put it, 
that tbis is sometbing being done for the 
first time in the world. But this is being 
done for the first time In the country. 
Tberefore, a very cautious approach is 
necessary in all dilections. If some more 
items bave to be allowed, they can defina-
tely be allowed in futUre. We should have 
.ome experience of the working of thil 
particular provision first and then we can 
see what further items could be allowed. 
It is not correct to aay that once we allow 
amortiaation, we should allow as many 
items as COme to our notice or as seen 
necessary at tbe first look. We will have 
to be a little careful. 

Tbe question of approval hy the board 
bas exercised certain members. I quite 
understand their objections. } also under-
stand tbe argument given by Mr. Somani 
that certain new firms might spring up 
consisting of new entrepreneurs, new 
engineers, new professionals wbo would 
like to come up into the field, but the 
CBDT may not bave enough knowledge 
about tbeir work. } would like to say 
tbat if a new firm comes up with people 
wbo have enougb experience or qualifi-
cations and tbe technical knowbow tbe 
mere ract that tbe firm is new will not 
ltand in the way of tbe Board giving its 
approval unless tbere is something negative 
or all'1ines1 tbose people wbo constitu te 
the firm. The Board will sec wbo consti-
tute the firm and what is tlleir background 
experience etc. If everythinll else 
satisfactory, tbere sbould be no objection, 
normally, speaking to approve sucb firms. 
Suppose we accept the amendment that the 
Board of Direct Taxes sbould have nothing 
to do witb tbe approval, tben can Sbri 
Salve or anybody else say tbat tbere is no 
unholy collusion? I can accept tbe argument 
that the approval of the Board cannot 
completely rule it out. In spite of tbe 
Board's approval, cases or instances of 
unholy collusion could not be completely 
ruled out. But if it is completely taken 
away, in aU commonsense, such instances 
are likely 10 be more than wben tbis 

We have no experience of the working 
of this particular provision of 
law. After some experienoe 
if we find tbat this approval by the Board 
is not functioning in tbe way in which we 
devised it or concieved it, then we can 
consider the whole matter. But until we 
know how it is going to function we 
are not in a position to accept any sucb 
suggestion regarding this particular 
matter. 

Tben, Sbri Dandeker reffered to the 
sbifting of indrustry from one place to 
anotber whi thin the same State. Tbere is 
some force in bis argument. There is no 
doubt about it. Sbri Dandeker would 
remember that when this matter was 
discussed in the Select Committee appoint 
was raised by the representative of the Law 
Ministry that this migbt be continued as 
discrimination under our Constitution, if 
you diaallow movement of an indusrustrial 
unit from one State to another but allow it 
within the same State. 

SHR} N. DANDEKER: 
question of tax concession, 
different matter. 

It is not a 
which is a 

SHRI VlDYA CHARAN SHUKLA; 
Yes, amortisation expencc of such shifting 
would be allowed in case it is shifted 
within the State and such expences would 
not be allowed to be amortised when it is 
moved from one State to another. 
That was the question which was raised. 
Unfortunately, I was not in the select 
committee when this question was raised. 
} am told that when this question was 
raised, it was pointed out by the Law 
Ministry that this might amount to discri-
minatian. This point has to be examined 
before we can make up our mind on this 
particular matter. A1; far as the argument 
of Sbri Dandeker is concemed, I concede 
there is force in what he says. If a particu-
lar Industrialis!, with the permission of the 
State Government, wants to move within 
the State from one face to another, to relievo 
congestion or for some other reason, why 
should the expense not be allowed for 
amortisation? 

SHRI KANWAR LALGUPTA : What 
is the difficulty in allowing even in the 

~-:::_,,,,,,,,.,,.,,,"I";"'''"''='''_ft",,,,c,",ri ... b,,,_,,d __________ ~c"' .... "'eJ.oll(:...lIlbliljfl1ttriD .. poJ([r~nm..~Stat:e to annthp.r? 
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SHRI VIDYA CHARAN SHUKLA : 
will come to that. I was 

sayin g that in this particular case while 
from the viewpoint of logic there might 
not be any objection, from the consti· 
tutional pOint of view this matter will ba ve 
to be examined before we can accept this 
amendment. 

Shri Gupta has now asked what the 
harm is in allowing industrial units from 
shifting from one State to another. 
Looking at the political map of the 
country we see that . tbere is political 
stability in some States and instability in 
some other States. Conditions differ from 
State to State and also from time to time. 
States which are stable now may 
become unstable later or vise versa. If 
shifting from State to State is encouraged, 
it will give rise to unhealthy trends and 
lead to concentration of industries or the 
complete absence of industries. When the 
question of different States comes up, it 
should not be viewed in the same way as 
shifting within the State. 

SHRI KANWAR LAL GUPTA: It 
will be with tile permission of the State 
Government. 

SHRI VIDYA CHARAN SHUKLA: 
I do not like running arguments. I do 
not claim tbat I can satisfy Shri Gupta on 
every score. But this is my viewpoint, 
as far as this particular matter is conce-
rned. The question of small and big com· 
panies has also been raised by Shri Gupta. 
This was examined in great detail 
in the Select Committee. The 
figure tbat I have seen 
docs not show that if the Iimi t of 2! per 
cent is not kept in the case of small 
~mpanies, it will give them any particular 
advantage. The experts have gone into 
this matter because this was a point which 
apparently looked feasible that there.should 
be Some difference between the big and the 
small companies, but wben tbe matler was 
gone into detail it was found tbat it 
would really not make mucb difference as 

like to convince you. But I would not 
like to take the time of the House for going 
into details in tbis particular matter. 

About the foreign companies, when I 
moved for the consideration motion I 
mentioned this matter and I would like to 
repeat the same arguments. We do not 
want foreign companies, even though they 
are described as domestic companies and 
arc also distributing dividents in India, if 
they are registered outside the country to 
get any tax concession in this respect 
howsoever small they may be. It is a 
matter of policy from which we will not 
be able to deviate. We will not be able 
to give any such concession to a foreign 
company even though it may have domestic 
operations and may have a large domestic 
shareholding. As far as it is a foreign 
company, we would not like to give it any 
tax concession or tax incentives. 

SHRI S. S. KOTHARI: About the con· 
sultancy proffession will he say something? 
That i. a very important point that I 
made: 

Mr. CHAIRMAN: Kindly resume 
your seaL I am now putting the various 
amendments to the vote of tile house. 

Amendments No. 10 to 13 Were put and 
negatived. 

Amen.fmem Nos. 44 to 47 were put and 
ne galivelt. 

Amendments NOl. 6/ to 63 were put and 
negatived. 

Amendmelll No. 70 was put anJ 
negatived. 

Amendments Nos. 7J "",186 w.re put.<lIuJ 
negatived. 

Amenaments No •. 72 alld 73 were put 
alld negaJi"ed. 

far as amortisation of oxpenses went if the SHRI N. DANDEKER: I beg leave 
percentage is kept at 2i per cent fixed 10 withdraw amendment No. 74 in view 
or if it is not kept so fixed in the case of of the assurance given by the Minister 
small companies. This is a matter of that the only difficully is the constitutional 
.. dlae",tpuiJ..1 aeD .. dll..li'-f ... v:aouJJ....abiILal(j"i:..SjSo:llm=e.Jt~jr_ne.lJ..lSlllb,~nl!!lIl!lIrlL-_--'O"'n .. e"--"a"'nrl h~ will get it examined. 
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Mr. CHAIRMAN :' Has the Hon. 
member the leave of the House to witb· 
draw hi. amendment No. 74 ? 

SOME HON. MEMBERS: Yes. 

Amendment No. 74 was, by leave, 
withdrawn. 

MR. CHAIRMAN : Now I am putting 
the other amendments to the vole of 
House. 

Amendments Nos. 82 /0 85 were 
put and nega!ived. 

Amendment Nos. 89 to 91 were 
put and negatived. 

MR. CHAIRMAN : Shri Kothari's 
amendment are the same as have already 
been disposed of. Now I sball dispose of 
Sbri Salve's amendments. 

SHRI N. K. P. SALVE : I belleave 
of the House to withdraw my amendments 
in view of the assurance given by him. 

SHRl KANWAR LAL GUPTA: We 
will not permit him to withdraw them. 

MR. CHAIRMAN: So far as amend-
ment No. 115 is concerned, it is the same 
as amendment No. 70 and it will be 
deemed to be barred. So far as Amend-
ment Nos. 116 and 117 are concerned, they 
will be witbdrawn with the leave of the 
House. 

SHRI KANWAR LAL GUPTA 
Even one Member can object. 

MR. CHAIRMAN : Then, put 
Amendment Nos. 116 and 117 in the name 
of Shri Salve to the vote of the House. 

Amendments Nos. 1I6 and 117 were 
put and negatived 

MR. CHAIRMAN : Now, I put clause 
8 to the vote of the House. Tbe question 
is : 

"Clause 8 stand part of the BiD" 

The motion was adopted 

Clause 8 was added to the Bill 

·Clauses 9 to 15 were added to the Bill 

Clause 16-Amendment 01 section 64 
01 Income Tax Act. 

SHRI KANWAR LAL GUPTA: I beg 
to move: 

Page 14, line 43,-

after "family" insert-

"and wbere tbe converted property bas 
been tbe subject matter of a partition 
(partial or total) amongst tbe members of 
the family." (48) 

Page 15, line 3,-

omit "for being beld by them 
jointly. " (49) 

Page 15,-

for line 4 to 22, substitute-

"(b) the income derived from sucb 
converted property or any part thereof as 
is received by the spouse or minor Ion iD 
partition sball be deemed to arise to the 
spouse or minor son from assets transfe-
rred indirectly by tbe individual to the 
spouse or minor son and tbe provisions of 
sub·section (I) sball so far as may be, 
apply accordingly, provided that tbe income 
referred to in clause (b) shall on being 
included in the total income of the indivi-
dual be excluded from the tota I income of 
the spouse or the minor son of tbe 
individual." (SO) 

Page 15,-

after line 18, inser/-

"Provided lbat nothing contained in 
sub-section (2) shall apply to the conver-
sion of assets to sucb person in a case 
wbore the market value of the asset does 
not exceed rupees twenty-five thousand." 

(51) 

SURI LOBO PRABHU : I beg to 
move : 

Page 14,lincs 37 and 3g,-

omit "a Hindu" (64) 

Page 15, line 7,-
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(i) omit "to the individual and not" 

(ii) after "family" insert-

"as long as it is not partitioned and is 
composed of spouse and minor children" 

(65) 

SHRI BENI SHANKER SHARMA: I 
beg to move: 

Page 14, line 43,-

after "familytl insert-

"and thereafter partitioned the same 
within a period not exceeding three years 
without any bona fide causes or reason" 

(92) 

SHRI N. DANDEKER : I beg to 
move, 

Pages 14 and 15,-

for lines 37 to 48 and 1 to 21 respecti-
vely suh./itutt--

"(2) Where, in the case of an indivi-
dual being a member of a Hindu undivided 
family,-

(a) any property having been the sepa-
rate property of the individual has, at 
any time after the 31st day of December. 
1969, been converted by the individual 
into property belonaing to the family 
tbrough tbe ·act of impressing such 
property with the character of property 
belonging to tbe family or by tbrowing 
it into the common stock of the family 
(such property being hereinafter referred 
to as the converted property). and 

(b) where such converted property bas 
been the subject matter of a sulosequent 
partition (partial or total) amongst the 
members of the family, 

then, notwithstanding anytbing contai-
ned in any otber provision of this Act or 
in any ether law for tbe time being in force 
for the pursose of the computation of the 
total income of tbe individual under this 
Act for any assessment year commencing 
on or after the lst day of April. 1970, the 
income derived from such converted pro-
Derty as is received by the spouse or minor 

son of the individual after such partition 
shall be deemed to arise to the individual 
from assets transferred indirectly by him 
to the spouse or minor son and the provi-
sions of sub-section (I) shall, so far as may 
be, apply accordingly : 

Provided that the .income referred to in 
this sub-section shall. on being included in 
the total income of the individual. be 
excluded from the total income of the 
spouse or minor son of the individual." 

(107) 

108. Page 15,-

omit lines 30 to 37 (108) 

SHRI N. K. P. SALVE: I beg to 
move, 

Pages 14 and 15,.-

for lines 37 to 48 aJld 1 to 37 respecti-
vely. 

Substitutt--

2. Wloere, in the case of an individual 
being a member of a Hindu undivided 
family. any property having been the sepa-
rate property the individual has. at any 
time after the 31st day of December. 1969 
been converted by the individual into pro-
perty belonging to the family through the 
act of impressing such separate property 
with the character of property belonging 
to tbe family or throwing it into tlle 
common stock of the family (such property 
being hereinafter referred to as the conver-
ted property). and the converted property 
has been the subject matter of a partition 
(partial or total) among" the members of 
tbe family, then notwithstanding anything 
contained in any other provision of this 
Act or in any otller law for the time 
being in foree, for the purpose of compu-
tation of the total income of the IndiVidual 
under this Act for any assessment year 
commencing on or after the 1st day of 
April, 1971, the individual shall be deemed 
to have transferred the converted property. 
through the family, to the members of the 
famil) for being held by them jointly and 
the income deri ved from such converted 
property as is received by the spouse or 
Dlinor son on partition shall be deemed to 
arise to the spouse or the minor son from 
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[Shri N. Dandeker] 

assets transferred indirectly by tho indi-
vidual to the spouse or minor son and the 
provision of sub-section (I) shall, sO far 
as may be, apply accordingly : 

Provided that the income referred to 
above shall, on being included in the total 
income of the individual, be excluded from 
the total income of the family or, as the 
case may be, the spouse or minor son of 
tile individual. 

Exp/allation-Far the purposes of sub-
section (2)-

"Property" includes any interest ill 
property, movable or immovable, the 
proceeds of sale thereof and any money or 
investment for the time being representing 
the proceeds of sale thereof and where the 
property is converted ,into any other pro-
peny by any method, such other 
property. (118) 

SHRI TENNETI VISWANATHAM 
(Visakhapatnam) : I beg to move. 

Page 14, lines 39 and 40,-

for "31st day of December, 1969" 

Substitute-

"date on which this Act comes ioto 
force" (123) 

page 15,-

after line 22, illSfrt-

"Provided further that the provisions, 
of tbis sub-section shall not apply in 
cases where the converted property or any 
part thereof bas not been subject matter 
of a Panition-total or partial amonlSt the 
members of the family within five years 
from the date on which the individual 
converted his separate property into con-
vened property excePl in bona fide cases : 

Provided further that the provisions of 
this sub-sectioo shall not apply to cases 
where the con verted property consists of 
oDe resideotial house and its market value 
does not exceed rupees oDe lakh and the 
joint family consi"s of at least two male 
members." (124) 
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it <rf, 3l'1'1r ~lJT lJ!!a'lif rsrr'l~T'I it 61<'1' 
~ iJTf", "U q.a iifif ~qTtT 'I ~), t:!;'II' 
iJ,![ iii' ~ ~lPitt'lJl!'tm, "({'f.r rn'lillf 
@rrr, ,,'f'lil !1TT~r "gi!r l!'T lJ'liaT ~ l<T 
;r;'I'T t 'i~'r iIiT ~(f\i[fI:r i!T '1'1iiJT~, aT 
~ o'i! iii' ~ ffqfiJ liT lJ'licfr &, m 
'Ii~ fll"If'fiiJ crT'r ~a-\if ifi!T i!liT itur ~'lfr 

ljl!'T~ 'fi!T 'Iii! lJ'liff I 'iiII' @it, ~'Ii'I ~T 
lJ!fiff ~ I ~iI; fu~ itit snO!f'fT 'i~ <IT 
~~ 'liT & f'li 3fTq lr<:T ~9"T ij'qim;:r lfr~ 
<'frf;;rlt f\if({i'f ~ !fii!T ~ f~ 'lm; ~'Ii Oijf<f. 
~~!fiT f~~ mil~iJ it "iii' ~ ~ <IT 
\ifill' iJ~ qi! il'ciil'm if@ 'Ii<:\fT aar 0'11' 
~ <ilJ<i<: 0ITlJ: ~@' ~ ~ I 3ftTl 
31T'i 3'l'f'li) or~ lfT'f€[ iJT itit ~lJ~T;;IT 

~kcr ro:rr ~ ~ ~ ro:rr l fit; 
'fi'll ~'fi'll25 ~~~<IT ~¥ 
~r ~ f.!; ~ 'Ifli ifT~ 25 ~om: 
~q-il-~~'lir~itmr ~ iJT;;r;r~ 

,,«'fiT ;;tccrr<:r or i!T iJiII' <r'ii "U 2 5 ~ 
~q-il- 'i<: ¥ i!T. 25 ~ m ~ a;on: 
l1t <IT ¥ if M;;ril" I i'rf'li'l 25 ~ 
6''Ii 6'T ~ ¥ ~f;;rlt I 'f!I1fiI; fi!;m 'liT 
~ 'I>'T m~ ~T~, flfR'Tf ~ 3f<f.t 
~<fI ~ ~ffl~, W ~ 'liT ;;rrff l1t 
WRIT ~ I ,,~ f9"1:t ~ ~~ t rn 
'i<: ~ ~ I ~it i!r ~1 'Ii lJTlq" it 
It'!Ifi ll'~~ iii' ~m f.!; mT -mr.r 'lit 
~ q;<t ~ ~\fT ~ 1<1[ lr<:r 25 ~:;m: 
iiI'TO!"T ;;rT ~l!I'Tuor & S:1iT~T ~ lIT'!' ~ 
cit a'1iT« 'fiT'IiT f~ '!f'oo"U 'lit liTU" rn 
iii' ;;r) ;;r"t t ;;r;rt 'Ii mil ~, 'I""U;r <'ft1f 
~, ~ il"giJ ~ flAlIT 3f1<: W ~ 
iii' m'i ~'Ii ill'giJ ill'ft liT~ffi 'fi~ I 

~'ltm" 1I'~1{ : t:!;~ iI"I';r 31T'i 
.rt1ff iii' f.rm ~,:ft ~ fit; lJTl ~ ~ 
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[~o 1{l!lGlf] 
~ ~~~) ~ 'ifTf~ tiT ~ 
'tit~ ~ ~ ~ UlI'lf~ ~~. I 
wft:ro: ~ O'fi" ~) fi ~~ ~lf 'q'I'1f 

m~1 

SHRI LOBO PRABHU : I would like 
to have the understanding and compassion 
of this House to the amendmeDts I am 
_ing. Tb~DfC.sion applico to the 
Hindu undivided'families. But I would like 
to put it to this House that it should also 
apply to the Christian and Muslim undivi-
ded families. (Interruption). My good lady 
here says I would like to infram here that 
structure of the Indian famil. i. the same-
we are Indians to tbe core; there is no 
dift'erencc ·in the way we feel towards each 
otber, the way property is distributed, the 
way customs are formed. So, Sir, thill 
distinction which is being made In this 
respect is not fair. They are witbout doubt 
the 1IOOfCIIt ICdiooI of the IOCiety and 
barring one at' t_ or & few insta:ocea, 
hardly any Muslim or Cbristian or for that 
matter any Sikh, could qualify to the same 
average income as Hindus. Would you like 
a smaller section of the community to be 
deprived of a conc;ession which you give to 
the richer and bigger section? That il the 
point. 

Mr, Gupta hal been pressing for a 
common civil law. This is the beginning 
which Mr. Gupta can make. If they declare 
they are undivided family, they may get·the 
benefit of this concession. You should not 
keep this concession only for the majority 
community. Mr. Gupta is anxious to have 
a common Civil Law. 

SHRI KANWAR LAL GUPTA: I 
will support him pro,ided he talces away 
his own right to have four wives. 

SHR.t LOBO PRABHU : I wish I had 
that right and I would willingly concede to 
Mr. Gupta that he can take my three 
wives. 

SHR) KANWAR LAL GUPJ'A : ) am 
more than satisfied by one wife. 

SHRI LOBO PRABHU : I don't know 
wby be should be concemed about other 

people having more wives than one, when 
he is satisfied with one. Rathor he should 
pity them. We are not giving to non-Hindu 
undivided families the benefit of minimum 
exemption in Income-Tax. They have to pay 
probate tax. They have to pay wealth tax 
on individnal bassis and not on joint basis. 
The same case is for Estate Du ty also. It is 
on the whole property of the individual and 
not of bis share in the undivided family. 

The Minister is anxious to have a 
secular Slate. His party is anxious to 
placate the minorities. I hope he will 
consider this amendment so that this 
conCClSion will apply to all undivided 
families. I therefore, request, delete the 
word 'Hindu', 

17hn. 

SHRl N. K. SOMANI : I would have 
no objection to this proposition of with-
drawing the recognition of the HUF from 
the income-tax entity point of view, if all 
was well with the country.' 

I said a couple of days ago while parti-
cipating in the general debate that if there 
were DO unemployed in this country-
the word 'Hindu' comes in incidentally, 
because it so happens that Hindus bad 
been carrying on this traditional fnrm of 
joint family life, and there has been l1li 
income-tax acknowledgment of it also-if 
there were absolutelY no unemployed in 
this country, if tbere were no invalids who 
had been reduced to the level of penury 
because of our economic conditions, if 
there were DO sicknesses, and this Govern-
ment would look arter the sicknesses and 
economic and social problems of tbe 
Hindus as well as other classes of our 
citizens and citizens of other communities, 
then one would have no quarrel with this 
withdrawal of recollnition or tbe suggcotion 
that the recognition. given to the HUF 
institution should be withdrawn in the 
income-tal< sphere. But the wtlole House 
and the country knows that we are in 
no shape at all in regard to this matter. 
Therefore, repeatedly, we had raised this 
mailer at the Select Committee stage. Tbe 
hon. Minister in charge of the Bill now 
was not there at all, but eve~ 
Shri p. C. Sethj collld Qot answer Ibi3 
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question, when we pointed out that as far 
as the tax a voidance is concerned, as has 
been pointed out by Shri Kanwar Lal 
Gupta, the amount has been so meagre 
and paltry; we had quoted the figures given 
by their own commissioners of income-tu 
relatinl to four largest tall-paying centrea 
in this country. These figures were so 
small and paltry that we asked them what 
is the rationale bebind this? Why are you 
disturbing or upsetting the system by with-
drawing the recognition as far as the HUF 
is concerned? There was absolutely no 
answer forth-coming, and no rationale 
was provided as to why this was necessary. 

I would like to emphasise that the HUF 
has proved to be some kind of a mutual 
co-operative insurance system looking after 
each other's relatives, looking after the 
invalids and the unemployed; it is lome 
kind of insurance system which has been 
working in this country from times imme-
morial in the shape of the HUF. So, 
when this has proved to bo sllCh a fine 
institution;' when this has not been an 
instrument of any large-scale talt avoidance 
which has bothered or invited the attention 
of Government, I do not understand whr 
recourse is beiog taken to the abolition of 
the HUF as far as the iocome-tax law is 
concerned. 

In our amendment No. 107, Shri N. 
Dand.ker and I have proposed that even 
if talt avoidance objectiun was there, so 
iong as a particular hotch-pot of the HUF 
was created specifically for the sake of the 
minors aod the dependents, and it was 80t 
further partitioned, and there .. as no specu-
lative activity and there was no misuse 
and no direct evidence of talt avoidance, 
this institution should continue to be 
recognised by Government. So, we have 
sought to meet the objection from the tax 
avoidance point of view as well as the other 
objections raised by Government, I would 
therefore, respectfully plead that they 
should not tinker with this institution 
without having anything to give to society 
at large on the lines that I have just 
mentioned. 

SHRI N. K. P. SALVE: With 
utmost respect, I would submit that I am 
unable to agree with Shr; Kanwar Lal 
Gupta when he says that the prOVisions as 
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contemplated in lhe Bill are goinl to hit 
at the very root of the institution of the 
HUF. I am equally surprised at the 
comments made by Shri N. K. Somani 
that no rationale has been stated about 
this matter. The history of the enactment 
of this amendment is absolutely clear. 

The Supreme Court laid down in the 
case of Keahavdas Lallubhai that if an 
individual via the institution of the joint 
family transferred the property to the 
spouse or the minor children, then the 
income attributable to the transferred 
assets, which is described as converted 
property in the Bill, cannot be taxed in the 
hand. of transferor, whereas if anyone 
else, a Hindu, dircclly gives to his minor 
children or to his spouse, the income 
attributable to such transferred property 
would-none-the-Iess be taxed in the hands 
of the transferor. What greater rationale 
could be there than this that if nobody 
else in the country can transfer propeny 
to a minor child or to his spouse without 
attracting the liability of any income 
attributable to such property being taxed 
in the hands of the transferor, then why 
sbould tbis facility be given to a person 
merely because of this device of routing 
the property via the joint Cam\ly? That 
is one aspect of the matter. 

But my amendments have a different 
objection to the law as contemplated. 
My obiections arc in fact two fold. The 
object of the amendment was that merely 
by putting lome self-acquired property in a 
common hotch-pot of the joint family, 
one should not be allowed to uSC>the HUF 
as a mere device; in other words, it should 
not matter to the joint fam,ly at all. 
There are no hard-line cases because it 
is merely going to the minor children or 
the spouse, and it does not go to !anybodr 
else, in any case, even if it was not a joint 
family, whether it was going to a minor or 
a spouse, the hard line would be equally 
there. The hard line cases would be 
there in either case. But what happens? 
To forestall this type of device of self-
acquired property being routed by HUF, 
to the extent it is taxed in the hands of the 
transferor in respc,.;t of properties which 
went to the miD or or to the spouse, I 
would absolutely have no objection. That 
would be in confermity with Sec. 64 as 
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applicable to everyone else. But what has 
happened? Under the garb of achieving 
this objective, the scope of Sec. 64 is 
widened. Fiction upon fiction 
is crealed, Ihal even if tne 
property is not partitioned,even if it is 
not given to a minor, even if it is not 
given to the spouse, it is contemplated 
that to the extenl il represents Ihe inkrcst 
of the minoryr spouse it would be taxed,in 
the hands of the transferor, tr the IranSreror 
gives his property to his brolhci-', sister, 
nephew or niece, although personal income 
from such gifted property is not to be 
taxed in the hands of tne transferor ,nlay I 
know" 

SHRI VIDY A CHARAN SHUKLA: 
If they ase grown up 7 

SHRI N. K. P. SALVE: Even minor 
niece or nephew. If I transfer my property 
to my nephew, minor nice, sister-in-law, 
brother-in-Iaw-I would not do it, because 
I have none-such income attributable to 
such gifted property would not be taxed 
in my hands. Why then is it sought to 
extend the scope of Sec 64 ? To the extent 
it was sought to be amended to remedy 
the law as indicated by the Supreme 
Court, one can understand it. But what 
is more, against my objection in my minute 
dissent, the Hon. minister answered that he 
wants to make the provision absolutely 
foolproof and in case the suggestion 
made by me is accepted and if the proper-
ties are not partationed in future, the 
properties put in the common hotch-pot of 
HUF may not be indentifiable and the 
working"nut will be found difficult by the 
department. It will be infinitely much more 
difficult if the law is kept as it is. It is 
very simple to explain. By a series of 
fictions, it is sought to be provided in the 
law. The HUF may have a hundrod 
properties. This one particular property 
i. to be treated as converted property. 
There are 99 other properties; r put my 
acquired property as the 100th in the HUF. 
The ITO will have to keep a trail of all 
the 100 properties. If they are not 
separately identifiable, may I know how 
the difficulty is going to be solved? Is it 
not going to be more 1 

Therefore, so long as the HUF remains 
and it is not partitioned, both in the 

interest of achieving the objective of the 
law and of simplifying the law, already con-
siderably complicaled, we should not add 
to the complications, 

My amendment is that as long as the 
property romains in the HUF, if it is not 
partitioned, the income attributable to 
converted property should not be taxed in 
the hands of the transferor; it should only 
be ta"cd when it is transferred to the 
minor child. 

SHRI TENNETI VISWANATHAM: 
Although Shri Salve did not agree with Shri 
Gupta, Shri Somani and Shri Dandeker 
and others, he supported: them exactly in 
the end. That is why I also stand to 
support it. 

All of us know that in regard to the 
HUF arguments have been very 
ably stated and I do not 
like to repeat them at this late 
hour. The department proceeded under 
an assumption that if the calculation or 
identification of the converted property 
is difficult and if the revenue implications 
are very slight, they may not undertake 
this; they asSumed that this provision will 
not be applied where the ITO is of opinion 
that such a course is not likely to result 
in benetil to revenue. What "as their 
second assumption? They saw the judge-
ment of the Supreme Court. They did not 
work out actually what were the results, 
whether there were conversions and what 
was the impact on revenue. They simply 
took the decision and therefore, immidiately 
brought the amendment. They had been 
considering the amendment for a long time 
and after two years when the Select Com-
mittee sat and asked for the figures on the 
basis of which they arrived at this deci-
sion, namely to treat converted property 
as the transferor'S own n roperty, they 
said that the figures were not available. 
A second time they were a ked and then 
they gave a long explanation saying that 
the time was too short for them to get at 
figures. If they did not work in the begin-
ning. on what basis did they introduce 
the provision at alI? It is a reckless method 
of drafting legislatioll. When finally on 
the insistence of the Select Committee they 
gave some figures, what was the conclusion 
drawn from the figures not by Mr. Somani 
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not by us,but by the officer who worked 
out the figures? The sentence reads: 

"On the basis of the above results 
it is difficult to draw any general 
conclusion as to the extellt to whi:h 
this device of tax avoidance has 
been adopted by taxpayers." 

SHRI VIDYA CHARAN SHUKLA: 
Read the next sentence also: 

SHRI TENNETI VISWANATHAM: 
I shall do so, It reads: 

"Even if the figures against Born· 
bay are taken as ,indicating the 
general position, the additional 
reVenue for one year by applying 
the provision io Clause 14 to con-
versions effected during the' period 
of 1965·69 may be estimated to be 
of the order of 0.l4 per cent of 
the Budget estimate of RH. 423 
crores." 

Is it on the basis of such facts that 
legislation must be resorted to? And then 
with what result? 

What are you doing? YOIl are trying 
to temper with the law which is well under-
stood by the whole country except perhaps 
by tho"" who are sponsoring this particular 
Clause. When a property is transferred to 
a Hindu joint family, so long as the general 
law of the land recognises the Hindu joint 
family, how can ~nyone, whether it is the 
Income Tax Department or the Finance 
Minister or anybody else, say that it will 
be still treated as separate property? When 
the ,waters of the Ganga and Godavari go 
Into the Bay of Bengal, how can anyone 
say that this particular part of it is Goda-
vari water aod this particular part of it is 
the water of the Ganga? It is an impossible 
thing. 

If you only read Mayne's Hillelu Law-
he was the Advocate General of Madras 
f~r a long time and wrote one of the 
famous books on Hindu Law-about the 
genesis and nature of the joint family, you 
will find that in a joint family there is no 
such thing as a separate share which can be 
assumed eXcept when there is a partition. 
Every atom of the property belongs to 
every member of the family. 

SHRI N, K. P. SALVE : Do your 
argumenls apply when there is partition? 

SHRl TENNETI WISWANATHAM: 
Partition is an accident of the joint family. 
Jt is becau"" this law applies that partition 
also gives the method of division. The law 
always applies. 

What is happening nowadays is that if 
we attack anything of ancient Indian orgin, 
we are supposed to be progressive. We are 
suffering from this disease. This kind of 
thing is of no use, particularly in Income-
tax law. 

As I said earlier. it 'will be "treated" as 
the transferor', property, but for how many 
years ? Which Board of Direct Taxes, 
which Finance Minister, which Income-tax 
Officer, after seven or eight years, can keep 
track of all the.e things? It is an impossible 
thing because the law on joint family is so 
totally different from the concept of sepa-
rate property and income-tax uPon separate 
property. It is not for nothing that at the 
time of framing the original income-tax 
Act the joint family was treated as a parti-
cular unit by itself; it is because it is not 
possible for you to treat it as consisting 
shares of individuals; you cannot assume 
individuals as having shares in a joint 
family property. That is why the original 
framers of the Income-tax Act kept it 
separate. Because there is a larger amount 
of property they give it a ""parate rate, 
If you feel that this was used as a device 
you increase the tax rate on joint families 
if you like; b"t do not involve the depart-
ment and the tax payers in continuous 
litigaiton. Perhaps you are also going to 
adverselY affect the general tax payer by 
increasing the cost of collection and 
administration because thousands will have 
to be hanging in courts for years and years, 
if your law is passed. Therefore, let the 
Minister accept what Mr. Salve has said. 
The best course is to drop this clause 
altogether. The next best cour"" is what 
we suggested in the Select Committee. I 
have put it in my amendment for his 
consideration. If you consider that HUF 
was employed as a device in spite of your 
own overments if there was partition of the 
property within forseeable future, 3, 4 or 5 
years, you have got the right to re-open 
upto 8 or II years. At least accept tha t 



Taxation Laws NOVBMBBR 16. it;1l (Amendment) Bill 316 

[Sbri Tanneti Wisbwanatham) 

amendment. But without doing any sucb 
thing, if you want to have this Act you 
will only be landing the income-tax 
department and the assessees in continuous 
litigation for years and years. Whether it is 
five years or" not is another thing. SUPPOling 
the joint family consists of two brothers. 
The house is transferred. Dwelling house 
is the final place where a man must lay his 
head after retirement from business or 
office; he must have some place wherein to 
lay his head. Bird in the air, says the 
proverb, has got a place to rest on but not 
the son of man. Let the aon of man have 
some place to rest when everything is gone. 
After all . it is oniy house property worth a 
lakh of rupees; do not attract the proviaions 
of this clause to that property. These two 
are ilnPortant amendments, I believe I have 
appealed to the reason of the Finance 
Minister; I also appeal to his heart. I 
would ask him to accept the advioe of Mr. 
Salve. if not the bad advice of gentlemen 
here. 

SHRI BENI SHANKER SHARMA : 
This clause in the shape it has emerged 
from the Select Committee is totally 
different from the original. On page xxiii 
of the Report, the Committee says: 

"This clause ha.,:been amended in regard 
to the following matters : 

....•.... income from separate property 
of the individual converted into property 
belonging to the Hindu untiivided 
family of which he is a member will 
come within the scope of the provision 
in this clause only wbere the conversion 
has been effected after 31-lZ·1969. (The 
date originally specified in the Bill for 
this purpose was 31-3-1965)." 

Originally the intention was that the 
income of the individuals who had thrown 
tbeir individual property into tbe joint 
family hotcbpot after 31-3-1965. after the 
famous Supreme Court case. should come 
under this provision. After much discus· 
sian in the Select Committee. it went 
through a thorough change and instead 
of applying the provisions herein with 
retrospective effcct i.e., from 31-3--1965; it 
was decided that they sbould be applied to 
HUFs brought into existenoe after 31-12-69. 

Now, the whole object of bringing 
thl. clause, frankly, has been nullified. 
The intention of the Ministry was to bring 
under the taxation laws those cases where 
people have formed joint families for the 
purpose of taking recourse to legal avoi· 
danoe of tax.' That purpose having gone, 
I will humbly submit that the figures which 
have been quoted by my friends Shri 
Gupta and Sbri Tenneti Vishwanatham 
referred to the income which could have 
accrued to revenuc if exemption was given 
to joint families. If that aspect hast!een 
taken away. I would humbly submit that 
the - tall incidenoe will be much less than 
what has been quoted by my hon. friends. 

It may be remembered that there were 
the so·called big persons on account of 
which this claule was brought in. 

MR. CHAIRMAN; The hon. Member's 
time isop. 

SHRI BENI SHANKER SHARMA 
I will finish in just' two minute.. As 
I said, this is a completely misunderstood 
clause. It was only for the purpose of 
taxing those persons who had artificially 
(ormed joint families' after 31-3-1965. 
Having left them out, I do not tbink there 
is any purpose in keeping their clau!IC now 
nn the Statute Book. 

Mr. Sethi is here, and perhaps he will 
bear me out that it was as a sort of com· 
promise that we had to agree to it. There 
was no substance in it. I will stili say 
that by retaining tbis clause the tax effect 
on the wbole will be much less than wbat 
was given by my bon. friends. ' 

So far as tbe rights of the members of 
the joint family are conoemed, the right 
of throwing the individually·eamed income 
into tbe common hotchpot is a very old 
on: and it shoukl not be interfered with. 
H.U.F. is a socialistic institution and as 
1 said tho other day, it had so many 
purposes of fulfilling the needs of society. 
Therefore, it will ,be a great hardship on the 
institution of Hindu undivided family. 
As such I think' wo on this side as weli 
thoSe on the other side represented by 
Mr. Salve are one on thi, point; that is 
unless and until there is a partition of the 
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family,this provision should not be applied. 
That is to say the income from the property 
thrown in the common hotch·pot should 
not be added to the income of the indivi. 
dual unless and until therc is partition of 
the family. 

I would. therefore, specially draw the 
attention of the hon. Minister 10 this 
clause. This will hit hard not the big 
businessmen, but the common people who 
have an anxiety to make some provision 
for their families. The whole House is one 
on this point and I would request' tbe 
Minister to accede to this ullanimoJlS 
demand. . 

SHR) VIDYA CHARAN SHUKLA : 
This amended clause does not seek to 
destroy the Hindu undivided family. Only 
certain tax concessions tbat were .given are 
sought to be witbbeld by this amended 
clause. The hon. Memben wbo have .been 
labouring under the impression that the 
Hindu undivided family is going 10 be 
destroyed by aceepting this ameudment 
are not correct. This particular measure 
that is being made ;. _Iy tit effectively 
plug the loophole wIrich _ very effectively 
utilised for the past t_ ,.n to av0i4 
tu in a legal way. . 

AN HON. MEMBER: Rs.IO lakha. 

SHRI VIDYA CHARAN SHUKLA : 
Not RI. 10 lakhs. I am talkin. of tbe 
other cases where the properties were 
transferred and than partitioned. That was 
a way by "';hich larle scale tax avoidallCe 
was effected. What Mr. Salve has indica· 
ted rond what has been indicated here is, 
if the amendment is effecJive only to tbe 
extent where the property put in them. 
Hindu undivided family is ultimately 
partitioned. what will be the effect. That 
is one point. Another point is what wUl 
happen if the property i. put in tbe Hindu 
undivided family and not partitioned, what 
will be the effect of that. Therefore, the 
point that the hon. Member has made out, 
should be seen in this light. Tbere, the 
tax avoid,lnee will be very Iiule. 
According to a study that has been made 
i 1 a few I;8Sef for a particular period, it 

does not really indicate an all-India trend. 
We have had this matter examined. When 
I studied this, many of the points menti-
oned hy Hon. members also struck me and 
I wanted to be sure that what we are doing 
is correct. Thorefor,) got it examined 
again and discussed it at great length with 
the people who were responsible for draft· 
ting it. I found that if the property which 
i. transferred to the HUF but is not 
partitioned is not taxed at the hands of the 
transferor, it will still keep the loophole 
intact and it will be used for tax avoidance 
in a fashion which will make this amend-
ment completely ineffective. When this i. 
not loing to destroy the HUF, I do not 
know why members should be so exereised 
over this matter. It is only an attempt 
It> plug the loophole effectively. That is all 
that is there about it. Thererore. I would 
request the House not to accept any of the 
amendments moved by Hon. members. 

Mr. CHAIRMAN: Shall I put all the 
amendments togetber? 

SHRf KANWAR LAL GUPTA I 
Amendment No. 48 should be put lsepara· 
tely! 

SHRI TBNNBTI VISWANTHAM: 
Mine also should be put separately. 

SHRf N. DANDBKBR: Mine also 
should be put separately. 

Mr. CHAIRMAN : I will put amend· 
ments separately. 

The question is: 

'Page 14, line 43,-

a/ler "family" insert 

"and where the converted property 
has been the subject matter of a 
partition (partial or total) amongst 
the members of the family."(48) 

The £Ok Sitbha DMded 
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Arumugam, Shri R. S. 

Dandcker, Shri N. 

Deo, Shri P. K. 

Deo, Shri R. R. Singh 

Goyal, Shri Shri Chand 

Gupta, Shri Kanwar lal 

Kothari, Shri S. S. 

Koushik, Shri K. M. 

Lobo Prabhu, Shri 

Mukerjee, Shrimati Sharda 

Babunath Singh, Shri 

Bajpai, Shri Vidya Dhar 

Barua, Shri R. 

Basumatari, Sbri 

Bbagat, Sbri B. R. 

Bhakt Darshan, Shri 

Bbandare, Sbri R. D. 

Bhattacharya, Shri C. K. 

Brabmaaandji, Shri Swami 

Chanda, Shri Anil K. 

Cbandrakar, Shri Chandulal 

Chandrika Prasad, Shri 

Chatterji, Shri Krishna Kumar 

Chaturoedi, Sbri R. L. 

Chavan, Shri D. R. 

Cbavan, Sbri Y. B. 

Cboudhary, Sbri Va\Jlliki 

AYES 

NOES 

Parmar, Shri Bhaljibhai 

Pramanik, Shri J. N. 

Raju, Dr. D. S. 

Ranga, Shri 

Sapre, Shrimati Tara 

Sen, Shri P. G. 

Sharma, Shri Bcni Shanker 

Sheo Narain, Sbri 

Somani, Shri N. K. 

Gandhi, Shrimatllndira 

Ganesh, Shri K. R. 

Ghosh, Shri Parimal 

Jagjiwan Ram, Sbri 

Jha, Shri Shiva Chandra 

Kapoor, Shri Lakhanlal 

Kar~ Singh, Dr. 

Kedar Nath Singh, Shri 

Kbanna, Sbrl P. K. 

Kisku, 'Sbri A. K. 

Krishnan,Shri G. Y. 

Krlsbnappa, Sbri M. V. 

Lashkar, Shri N. R. 

Maharaj Singb, Shri 

Mahida, Shri Narendra Sinllb 

Marandi, Sbri 

Mishra,8bri G. S. 

320 
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Nahata. Shri Amrit 

Oraon. Shri ~artik 

Pahadia, Shri Jagannath 

Partap Singh. Shri 

Parthasarathy, Shri P. 

Pati!o Shri Deorao 

Pradhani. Shri K. 

Prasad. Shri Y. A. 

Raghu Ramaiah, Shri 

Ram, Shri T. 

Ram Ohan, Shri 

Ramamurthi, Shri P. 

Rana, Shri M. B. 

Randhir Singh, Shri 

Rao, Shri Jaganath 

Rae, Shri Muthyal 

Ray. Shri Rabi 

Roy, Shri Bishwanath 

Roy. Shrimati Uma 

Sambhali. Shri Ishaq 

Satya Narain Singh. Shri 

Savitri, Shyam Shrimati 

MR. CHAIRMAN: The resulte• of 
the divisions is I Ayes: 19; Noes: 78. 

The motion was negatived 

Mr. CHAIRMAN : I will now put 
amendments Nos. 49, 50 and SI of Shri 
Kanwarlal Gupta to the vote of the 
House. 

Amendment Nos. 49 to 51 were put 
and negatived. 

• Wrongly voted for NOES. 

Sen. Shri Owaipayau 

Sethi. Shri P. C. 

Shambhu Natb. Shri 

Sharma. Shri Yogendra 

Shashi Bhushan, Shri 

Shastri, Shri Bishwanarayan 

Shastri, Shri Ramanand 

Shukla, Shiv Vidya Charan 

Siddayya, Shri 

Siddheshwar Prasad, Shri 

Sinha, Shri Mudrika 

Sinha. Shri R. K. 

Snatak. Shri Nar Oeo 

Swam Singh. Shri 

Thakur, Shri P. R. 

Tiwary. Sllri D. N. 

Uikey. Shri M. G. 

Verma, Shri Balgovind 

Virbhadra Singh, Shri ~ 

·Viswanatham, Shri Tenneti 

Yadav, Shri Chandra Jeet 

Yadav, Shri lageshwar 

Mr. CHAIRMAN: I will now put 
amendment Nos. 64 and 65 or Shri Lobo 
Prabhulto the vote of the tHouse. 

Amendment Nos. 64 and 65 were put 
and negati"d. 

Mr. CHAIRMAN: I ,will now put 
amendment No. 92 of Shri Deni Shanker 
Sharma to the vote of the House. 

The following Members also recor~ their votes. 
AYES: Shri R. V. Naik. and Shri Tenneti Viswanatharn; 
NOES : Shri Jyollrmoy .Basu. 



Taxation Laws NOVEMBER 16, 1970 ( Amendment) Bill 324 

Amendment No. 92 was Pllt and IItgatived. 

Mr. CHAIRMAN: I will now put 
amendment No. 107 & 108 of Shri Dande-
ker to the vote of the House. 

Amendment Nos. 107 and 108 were 
put and negatived. 

Mr. CHAIRMAN: I will now put 
amendment No. 118 by Shri Salve to the 
vote. 

Amendment No. lIS was put and n.,ati.ed. 

MR. CHAIRMAN: Now 1 will put 
amendments Nos. 123 and 124 by Shri 
Tenneti Viswanatham to the vote of the 
House. 

SHRl TENNETI VISWANATHAM: 
Amendment No. 124 may be put separa-
tely. 

MR. CHAIRMAN: Then I will put 
amendment No. 123 10 the vote of the 
House. 

The Amendment No. 123 was 
put and negatived. 

MR. CHAIRMAN: Now, I am putting 
amendment No. 124 to the vote of the 
House. The questioil is : 

Page 15,-

after line 22. insert-

"Provided further that the provisions 
of this sub-section shall not apply in cases 
where the converted property or any part 
thereoT has not been subject matter of a 
Partition-total or partial amonest the 
members of the family within five years 
from the date on which the individual 
converted bis separate property into con-
verted property except in bona fide cases: 

Provided further that tbe provisions of 
this sub-section sball not apply to cases 
where the converted property consists of 
one residential house and its market value 
does not exceed rupees one lakb and the 
joint family consists of at least two male 
members." (124) 

Those in favour may please say "Ayc" 

SOME HON. MEMBERS: Aye. 

MR. CHAIRMAN: Those against 
may please say "No". 

SEVERAL HON. MEMBERS: ,No. 

MR. CHAIRMAN: 1 think, the "Noes" 
have it. 

SHRI TENNETI VISWANATH.lt.M 
The "Ayes" have it. 

MR. CHAIRMAN: All right; fbose 
who are in favour may please stand ill 
their seats. 

t;ft fum 9': it ~~ f~ 
~T ~ I "for fufcr;;r;; ~TIfT lf1fT ~ ift 
f~;; ~T ~ iii);: ~ ~~ i!; 
~ fOR!; ;;@' 'Ii~f ;Wr;;[ ~ I 

MR. CHAIRMAN: I can ador'! any 
metbod. 

"" amt fiil'~ ~ : wit 
~ ~~<; ~ I 'f1l"T ~ ~rQ: 'liT ftr1fT~ 
~i!i"(,H' 

SHRI TENNETI VISW ANA THAN: 
You declared Amendment No. 123 as lost. 
I accepted the voice Vole. 1 want division 
on Amendment No. 124. 

MR. CHAI~MAN: I can adopt any 
of tbese metbods. I requested the Members 
to stand in tbeir seats ........ . 

"" mor.ir RT : ~l. 3Tftl f;;1if1ftf 
iirr ~ q)f~ i!i,r~ I 

"""lff" ~~)<::q ;q~ 'lil~ ;;rn'T 
~l~ I 

~) ilirnf~ qT~) : f<m: mq 
i!i~ f'li ;f';f 'f"l: 19~ iaT ;;rrarr I 

PJIl'm ~)Gtf : ~;;;;r it liT q~ ifRT 
~,;r.. 161 art i!iQ:r rrllt ~ : 

"Provided that, if in the opinion of 
the speaker, the Division is uJll\ecessaril)' 
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claimed, he may ask the members who are 
for 'Aye' and those Jor 'No' respectively 
to rise in their places and, on account be-
ing taken, he may declare the determina-
tion of the House. In such a case, the 
names of the voters shall not ba recorded." 
This is also there. Do you want division 
on this Amendment No. 124. 

SHRI TENNETI VISWANATHAM 
Yes. 

MR. CHAIRMAN: All right. Let the 
Lobbies be cleared ......... Now the Lohbies 
have been cleared. The question is : 

Page 15,-

a/ler line 22, inserl-

"Provided further that the provisions 
of tbe sub-aection shall not appl y in cases 
where the converted property or any part 
thereof has not been subject matter of a 
Partition-total or partial amongst the 
members of the family within five years 
from the date on which the individual 
converted his separate property into conver-
ted property except in bona fide cases : 

Provided further that the provisions 
of this sub-section shall not apply to cases 
where the converted property consists of 
one residential house and its market value 
does not excx:ecf rupees one lakh and the 
joint famDy consists of at least two male 
members.". (124) 

The Lak Sabha divided: 

Division No. 8 I AYES [17.46 bu. 

Arumugam. Shri R. S. 

Dandeker, Shri N. 

Dco, Sbri R. R. Singh 

Goyal, Sbri Sbri Chand 

Gupta, Sbri Lakhan Lal 

Kothari, Shri S. S. 

Mukerjee, Shrimati Sharda 

Naik, Shri R. V. 

Parmar, Shri Bhaljibbai 

Amjad Ali, Shri Sardar 

Babunatb Singh, Shri 

Bajpai, Shri Vidya Dbar 

Barua, Sbri R. 

Basu, Sbri Jyotirmoy 

Basumatari, Shri 

Pramanik, Sbri J. N. 

Raju. Dr. D. S. 

Ranga, Shri 

Sen, IlIui P. G. 

Sbea Narain, Shrl 

Somani, Shri N. K. 

Vajpayeo, Shri Atal Bibari 

Viswanatham, Shri Tenneti 

NOBS 

Bhagat, Shri B. R. 

Bhakt Darshan, Shri 

Bbandare, Shri R. D. 

Bhattacharyya, Shri C. K. 

Brahmanandji, Shri Swami 

Chanda, Shri Anil K. 
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Chandrika Prasad. Shri 

Chandrakar. Shri Chandulal 

Chatterji. Shri Krishna Kumar 

Chaturvedi. Shri R. L. 

Chavan. Shri D. ,R. 

Chavan. Shri Y. B. 

Choudhary. Shri Valmiki 

Dwivedi. Shri Nagesh.war 

Gandhi. Shrimati Indira 

Ganesh. Shri K. R. 

Ghosh. Shri Parimal 

Horo. Shri N. E. 

Jagjiwan Ram. Shri 

]ha. Shri Shiva Chandra 

Kapoor. Shri Lakhan Lal 

Karan Singh. Dr. 

Kedar Nath Singh. Shri 

Khanna, Shri P. K. 

Klsku. Shri A. K. 

Krishnan. Shri G. V. 

Laska •• Shri N. R. 

Maharaj Singh, Shri 

Mabida. Shri Narendra Sio~h 

Marandi, Shri 

Mishra. Shri G. S. 

Mukne. Shri Yeshwantrao. 

Pahadia. Shri Jag~nath 

Partap Singh. Shri 

Parthasarathy. Shri P. 

NOVEMBBR 16. 1970 (Amendmellt) Bill 

Pati!o Shri Deorao 

Pradhani. Shri K. 

Prasad, Shri Y. A. 

Raghu Ramaiab. Shri 

Ram, Shri T. 

Ram Dhan, Shri 

Ramamurti, Shri P. 

Rana, Shri M. B. 

Randhir Singh, Shr; 

Rao, Shri Jaganath 

Rao. Shri Muthyal 

Ray. Shri Rabi 

Roy. Shri Bishwanath 

Roy. Shri Chittaranjan 

Roy, Shrimati Urns 

Satya N arain Singh. Shri 

Savitri Shyam, Shrimati 

Sen. Shri Dwaipayan 

Sharma, Shri Yogendra 

Shashi Bhushan. Shri 

Shastri. Shri Biswanarayan 

Shastri, Shri R amanand 

Shukla. Shiv Vidya Cbaran 

Siddsyya. Shri 

Siddheshwar Prasad. Shri 

Sinha. Shri Mudriks 

Sinha, Shri R. K. 

Snatak. Shri Nar Deo 

Swaran SinBh, Shri 
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Thakur, Shri P. R. 

Tiwary, 8bri D. N. 

Uikey, Shri M. G. 

Verma, Shri Bl!lgovind 

MR. CHAIRMAN: The result· of 
tbe division is : Ayes: 17, Noes: 76. 

The mDtion was negatived. 

MR.. CHAIRMAN: The question is : 

"That Clause 1 fi standJp\lrt of the Bill." 

7fIe motion _lIIioptpl. 

Clause 16 was added to the Bil/. 

17.45 hours' 

HALF·AN·HOUR. DISCUSSION RE : 
IMPACT OF DRUGS (pRICBS 

CONTROL) ORDER' ON 
PRICES: . Of' . DIMJGS 

~~~ (~~) 

~~, ~ it; i!:"( ~ <r11!ft~ 
lIlT Ill!: arN'tiT"(tfit; ~~ <n: ~ 
;rl'im @l 'R ~T~ ~, ~f.t;;r ~;rin:r 
IIii arnr ~ fit; Ill!: ~ ~ ij'l'i"ti if 
'1'f(f!iT iii ... ~ ~ ~ I ~ '!""ifi"( 
ar.m ~ fit; ~ urn m..-l if 
~ IIii ..mrn 40 ~ ;nrro ~ q~ 
t em: ~ ri~ iIlRIT 1j; fW1!; 
~ i!:Jfu..- 'IiW iIifo;r ~ IFrt ~ I m 
~ it aJIffi)", 1966 IIii iIf!r;ft f"('I1i 
if iIi{T fit; 17 ~ ~ if 100 lIf<mf 
~ ~'" 300 5IftnRr ~ ;m ~ am: ~ 
1IIT@l~~~I~~~ 
tm~ij'iI1\'Slll!:~fiI;~q~ 

Virbhadra Singh, Shri 

Yadav, Shri Chandra Jeet 

Yadav, 8hri Jageshwar 

f'{tl")i it; om: if G't m... CI'ti 'f1if ij'fff 

~ I ~ G't urn it; an<:" fif1lhf f.rllT I 
arrT"( ij'"('tiT"( ij"1f1:T 'R 'tiTIf 'tiW I crt 
<1If~ amlT "fi'"(~ ~<rit 'tiT 'f.Jlro m'IiR 
aih: ;;r;rcn 'tiT i[TcrT I 1imiT"( it q ~ql:TT 

~~~ ~ if-am: ~ 
'IiIt;r 1i~'if\oi IIii ~ if -mf ron, 
'f1iff.t; m ~T~ if; @l&'ti ij"'1lf <n: 
'til1 ;;@ fit;it 11ll!:~~"~ ~.~ 
if;ij" anq; Gl'1lf<;r1f & I 

~it;;it~m...~~ 

f;rn, q wrr i~~, ~~ 
am: ifiOl'flfOTlf ~ f'ti ;r ij""{1iT"( if>') ~ 
flT f'ti 'flll mt< f;m, ;r lj'1f11mr ~ 
~If ~ ClfR ;r 41<ti,,'<t<'li if>') IfIWI" 
~-ifiOl~ 'I>'t IfI<i::r ~ 'tiT crt 
ij'lffi'f ~~~I;rcrmlll!:~fit;~ 
u... ij""{'tiT< ~ ;r ~ ifOif<~ ClfR 

t(it6ifc;;m:T ~ ~T I q'l:"i[ ~ if 
miT« om: ~ arrh 'tiT ~ g3fT I 

~ij' ~'fi[ 'tiT q;;r~ ClfTOf CI'ti i!i1f1 ~ 
~8fT & I ij'('tiT"( it lfi/ arm m Rit 
'ti"(if; ;;m:r 'ti< ~I:TT, f~'tiT ;roo ~ 
gaTT fit; ~ ~ if~ t)~ I f;;r;r <ro~ 
~ ..mm'tilf 'tiT tTl, ~ fq"ffi ;r@ t I 
;;.r.r.rr.r ~ dfm;r IIii 'ti"t1fCl 25 <n:~ 
if~ trf ~ I or) "~,, 'tiT ~ ~ 
7 wit it f1r.rffi~, ariiT 'Ii[ 27 m if>'t 
~ 1ft II Ill!: arnr ~ ~~!!A 

-The following memben also recorded their votes : 
AYES : 8hri Beni Shanker Sharma and Shrimati Tara Sapre 
NOES: Sanrahri K. Hanumanthaiya and M. V. KrisbDappa. 
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[.;ft~~~] 

iI"RT fmft if f~ 'lit m:~ ~ ifr~ ~ 
~I 

>;f<r ~ ~ 'fi'l'F!"lif ~ 1fll'T, eft 
m:rn it ~m:r ~ omr f'fillT f~ ifi 
'lit lI~fuor 'l'<: 'iffl "frail I 'f<ff ~ ? 
~~ ~ 'f<ff ifQ:T mr? ~ ~'Ii 
~ ~ arr~ ~1c fit;l[r if ~ ~ ~{ff 
f'li"-Shameful spectacle of Government, 
beating hasty retreat. 'flilf'li" anfur<: if 
~ 'Ii"~""if ~arr 'f<i'f ? 3f!1f.\' 'til~ ~ 
iIt\' f'l\"liT I 

~~, ~ (I~ ~~ ~ 
~, ~.~ Cf'ti cit ~ ~ W I 
~ lf~ ~m f'li" ~ 'til~ ~ Gr"f;f if 
Jj~it;'fi~m ififtRtl m 
~ ~. it ifQ:T ~T ~f'fiif ~ arTif "I'ri 
~, 610 ~;mror ~ll1T ~@, ~ mt 
~ it; G:l 'tiT~ orcrri!; ;;yfct ~ I ~'ti 

cit ~ f'ti Gr~T if lflr arri~ ~ fG:lfT I 
amit 6ft< it; 0 it; 0 W~ if ~ ~ "I'fT 
gt I!fi f'li" u~ if am: IIII'Tif ~~ 
it; ~Tlfi 'li"Tif "f~ q~"f ;;n<r arR: <iUili 

~ ~ ~Ir ~ G:'!I~ ili G:Tif ~ 'ti~ 
ful:1~'tiRur~&fit; ~it""T 
~'Ii" f1rf.r~~ q 'f~ am: lf~ ili il¥ 
~;fik it ~ fm'l~ it f1r<;r 'ti~it; 
'ITif ~ ili f~ q-m AlIT 1 

~~<f ~i!.l~ i{f@~. ~'ti ;mr 
if '{'fiJi 'l'<: ifQ:T >;fR 3l1T~ arrq 
'1m Wct ~ cit arrq ;fife :rli ~~ 1 

...... (~)" ••••• Grl-..-t it f1rf~ 
'fiT '1m f<'rlfT. .. .. 

Drug Prices (HAH Db.) 

.n~\'r'R'l'~; ~ fm'fiT 

'1m ~ f<oslfT I ~ if ~iffiT ~ I it 
;mr~8 ~~I ih:r ~Gr~~ 
fit; or+<r~ it fl'lf.l~ it am: ~ 
~ it; ~ it fifor ~it8ft!irT 

'Itif it; <R~ it; ft;rQ; elm f<'rlfT I 

~ ~'ti amr 'iRt ~ aiR l!1r iIIl'f'f>T qTe1 
'tiT f~r t f'ti <I'i!. ~ fq~ur 
'fi'{ I 'I@ cit lfij <11ft orlorT it; ~Ior if 
<rifT $I f'ti IJU~ ~ 'til <ffi<;rtr <'iT'fT 

'til am: ~ 'til arrqit f'l\"liT ar)~ 'f~ 
~~ 'lit ~ if 610r RlfT iflI'lf.I; 
arrm qrif it f\;rit ~ ~r _ 
'" I ...... 

SHRI PRABODH CHANDRA (Gur-
daspur) : I rise on a point of order. Sir, 
there is no quorum in the House. 

Mr. CHAIRMAN : The bell is being 
rung. Shrl:K8II.Il\'ar Lal Gupta may resume 
his seat. 

Even now there is no quorum. The 
house stands adjourned till 11 A. M. 
tomorrow. 

17.57 Hon. 

The £Ok SDbha then adjourned .til/ 
Eleven of the Clock on Tuesday NOvember 
17, 1970 Kartlka 26, 1892 (Saka). 
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